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 LOR  SABHA

 Thursday,  June  8,  :967/Jyaistha  18,
 889  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Smport  of  Fertiliser  from  Japan
 TT

 °36l.  Shri  Hukam  Chand  Kachwai:
 Shr}  Ramachandra  Veerappa:
 Shri  Ebrahim  Sulaiman  Sait:
 Shri  M.  Rampure:
 Shri  N.  K.  Sanghi:

 3642

 Shri  Jagannath  Rao  Joshi:
 Shri  Y.  A.  Prasad:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  an  Indo-Japanese  con-
 tract  has  been  signed  recently  for  the
 purchase  of  fertilizers  from  Japan:
 and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Ministry
 of  Works,  Housing  and  Supply  (Shri
 Iqbal  Singh):  (a)  and  (b).  Yes,  Sir.
 A  statement  showing  details  of  the
 contracts  is  placed  on  the  Table  of  the
 House.

 a
 Statement

 Type  of  Fertiliser  Quantity  Delivery  Schedule  Price  per
 M.  Ton  Net. M.  tons.

 ta.  Against  Yen  Credit

 shy.63  C&F Urea  +  203.498  May,  Nov.,  t967

 Ammonium  Sulphate.  -  {20,000  May-June,  967]  $45.09  C  &  F

 Ammonium  Chloride  40,000  May  'Nov.,  7967  $46.79  C&  F

 tb:  Against  Free  Foreign  Exchange

 Ammonium  Chloride  13,009,  Nov./Dev.,  7967  $3c.09  FOR
 Jute  Packing)

 OR
 $37:00,  FOB.

 (Paper  Packing)
 ै  Purchaser’s

 option).

 36  (Ai)  LS  D—!
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 fi  हुकम  ह... ल  कअंथाव  :  क्‍या  सरकार
 महसूस  करती  है  कि  हमने  जो  यह  जा  मंगाई
 है  इससे  हमारे  देश  की  झावश्मकतायें  पूरी
 हो  जायेंगी?  यदि  नहीं  तो  में  जानना
 आाहता  हूं  कि  बाहर  से  इन  खादों  का  मंगाना
 आप  कम  तक  कम  करने  वाले  हैं  शौर  कम
 कक  हमारे  ही  देश  में  इनका  उत्पादन  पर्याप्त
 मात्रा  में  होने  लग  जाएगा,  कब  तक  हम  इस
 स्थिति  में  हो  आएंगे  कि  हम  खाद  के  मामले  में
 झत्मनिरभंर  हो  सके  ?

 जो  इकबॉस  सिह  :  हिन्दुस्तान  में  फर्टि-
 लाइजर  की  पैदावार  कम  है,  इस  वास्ते  बाहुर
 से  मंगाने  को  जरूरत  महसूस  हीती  है  शौर
 काफी  ज्यादा  मंगाने  की  जलख्ूरत  महसूच
 होती  है  स  सिलसिले  में  जापान  ने  कुछ
 येन  क्रेडिट  गवन मेंट  श्राफ  इंडिया  को  ध्ाफर
 किया  था  शोर  उसके  मुताबिक  बहुत  से

 कांट्रेक्ट्स  के  तहत  यूरिया,  झ्मोनियम  सल्फेट,
 प्रमोनियम  बसोराइड  मंगाने  की  बात  है  t

 ge  क्रो  फारेन  एक्सचेंज  में  था  भ्रीर  उस  सिल-
 किले  में  भी  मंगाना  गंधा  है  a  जहां  तक
 इस  बात  का  ताल्लुक  है  कि  कितनो  देर  मंगाना
 पड़ेगा,  कितनी  देर  जरू  रत  पड़ेगी  इसका  जवाब
 झगर  माननीय  सदस्य  दूसरी  मिनिस्टरी  से

 पूछे  यो  बेहतर  होगा  ।

 च्  ह...  आनद  कल्लवाय  :  जो  उवंरक
 जापान  से  मंगाये  जा  रहे  हैं  इतके  बारे  में  जापान
 सरकार  ने  क्या  कोई  शर्ते  रखी  है,  यदि  रखी  है
 तो  वे  शर्त  क्‍या  हैं  ?  में  यह  भी  जानता  चाहता
 हूं  कि  किन  दामों  पर  इनकों  संगाया  गया  है
 और  किन  दामों  पर  इतको  यहां  बेचा  जा  रहा
 है  ?

 आ  इकबाल  सिंह  :  जापान  ने  कुछ
 कर्जा  हिन्दुस्तान  को  दिया  था  श्रौर  उसके

 मुताबिक  इस  फटिसाइजर्ज  को  संगाया  जा

 रहा  है  कि  दामों  पर  मंगाया  जा  रहा  है

 ag  ह्टेटमेंट  में  दिया  हुआ  है  ।  माननीय
 सदस्थ  इसको  स्टेटमेंट  में  देख  सकते  हैं  t

 eft  >?  राज  जोझी  :  प्रश्नोत्पादम

 बढ़ाने की  दृष्टि  से  रासायनिक  बाद  का  प्रयोग
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 बहुत  बड़े  पेमाने  पर  हो  रहा  है  किन्तु  यदि
 पानी  का  प्रबन्ध ठीक  न  हो  तो  केवल  रासायनिक
 खाद के  प्रयोग  के  कारण  भूमि  बंजर हो  जाती
 है।  पिछले  साख  एक  एप्रिकल्थरल  डेलीगशन
 जानसन  साहब  को  मिला  था  और  उसने
 इंडिस्किमिनेट  यूज  झाफ  फटिलाइडर  पर

 लीगल  बैन  सगाने  की  मांग  की  थी,  क्या  यह
 सत्य  नहीं  है  ?  यदि  यह  सस्प  है  तो  मंत्री

 महोदय  मुझे  यह  बला  दें  कि  पिछले  दस  सालों के
 प्रन्दर  जो  उल्पादन  गहां  बढ़ा  है  बह  ज्यादा

 भूमि  जोत के  नीचे  काने  के  कारण  बढ़ा  है  या
 फटिलाइज़र  के  ब्योन  के  कारण  बढ़ा  हैं  ?
 इसके  कुछ  आंकड़े  मंत्री  महोदस  दे  सके  तो
 अच्छा  होगा  1

 ष्नी  इकजाल  सिंह.  :  इस  बात  से  कोई
 इनकार  नहीं  कर  सकता  है  कि  हिन्दुस्तान  में
 झनाज  को  शौर  बाद  को  भी  बहुत  कमी  है
 ग्रौर  उस  कमी  को  पूरा  करने  के  लिए  बाहे
 खुराक  ग्रीर  याहे  खाद  बाहर  से  मंशानी  पड़ती
 है  ।  जितना  खूराक  मंगाने  में  पैसा  लगता  है
 उससे  कम  फशिलाइशरश  पर  पैसा  लगता  है  +
 खाद  के  प्रयोग  से  पैदावार  भी  ज्यादा  होती  है।
 लेकिन  जहा  तक  इस  प्रश्न  का  सम्बन्ध  है,
 जापान  ने  कर्जा  दिया  था  कौर  उसके  मुताबिक
 यह  खाद  मंगाया  जा  रहा  है  ।

 कं!  हुफम  धरा  कछवाय :  गिस  दाम
 पर  इस  उचरक  को  किसानों  को  दिया  जाता
 है  इसका  जवाब  नहीं  धाया  है।  किन  दामों
 पर  बंगाया  जा  रहा  है  यह  तो  विवरण  में  दिया

 हुआ  है  लेकिन  कनि  दासों  पर  इस  खाद  को
 यहां  दिया  जाता  है,  इसका  जवाब  नहों  श्राया
 है।

 Mr.  Speaker;  His  questions  are  over.

 wf;  सिद्धेध्चर  प्रसाद:  जो  विवरण  सभा-

 पटल  पर  रखा  गया  है  उसमें  यह  क्ताया
 गया  है  कि  जापान  से  यरिया,  दम  नियम
 सलफेट,  प्रमोनियम  बलोराइड  मंगावे  जा

 रह ेहैं  ।  कीमतें  भी  बताई  गई  हैं  जिन  पर
 मंगाये गये  हैं  ।  दूसरे  देशों  से  भी  हम  लोक
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 wr  खरबरकों  को  मंगाते  हैं।  में  जानना

 चाहता  हूं  कि  जिन  कीमतों  पर  हम  प्रन्य
 देशों  से  इनको  मंगाते  है,  उसके  मकाबले  में

 हमको  जापान  को  क्या  कोमत  देनो  पड़  रहो
 है  ?  1

 लक  youre  खिह  :  किततो  देर  में
 झापने  मंगाया  है,  किस  किस्म  का  उसका
 पकिंग  होना  चाहिये  शौर  कब  वह  आए,  हस
 पर  बहुत  मी  बाने  मुनहसर  करतो  हैं  ।
 जो  हमे ंफ्रो फरेन  गाक्‍्सले अ  सिला  उसके
 अगेन्ध्ट  हमले  ग्लोबल  टेंडर  मंगाये  और  जो

 हमकी  कम  लगा  उसको  हमने  इसको  दिया  |

 जहां  तक  जापान  में  मंगाने  का  ताल्लुक़  है,

 चूंकि  उन्होंने  कजा  दिया  था.  उनको  कामतों
 को  देश  कर  जो  हम  बाक।  दुनिया  के  मुकाबले
 में  मुनाधिय  लगो,  फटिगाइडर  खरोंदने
 का  हमने  फंसला  किया  1

 Shri  Ranga:  Is  it  for  a  three  or
 four  year  period  that  we  have  reached
 this  agreement,  and  is  the  price  we
 are  going  to  pay  lower  than  the
 price  we  are  obliged  to  pay  to  the
 western  countries?

 Shri  Iqbal  Singh:  The  agreement
 Wag  reached  in  May  this  year  and
 the  delivery  schedules  are  May/
 November,  1967,  May/June,  1967,
 May/November,  1967,  November/
 December,  1967.  The  dates  are  men-
 tioned  in  the  statement.

 Shri  Ranga:  Arc  the  prices  at  which
 we  have  contracted  with  these  people
 for  their  supplies  lower  than  the
 Prices  we  are  obliged  to  pay  to  the
 western  nations  from  which  we  are
 importing?

 Shri  Iqbal  Singh:  Of  these  supplies,
 one  was  through  global  tender;  the
 cheapest  tender  which  we  have  receiv-
 ed  we  have  accepted,  that  was  for
 10,000  tonnes  of  ammonium  chloride;
 tor  others,  some  aid  and  some  loans
 were  offered  under  the  yen  credit  by
 the  Japanese.

 Shri  Ranga:  Yo  do  not  give  infor-
 mation  at  all.  Suppose  you  offer  to  take
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 at  400  and  the  other  people  have  been
 selling  at  450,  you  can  say  you  are
 gettinngit  cheaper.  You  do  not  give
 any  straight  answer  at  all.

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Jaganath  Rao):  These
 purchases  are  made  from  the  yen
 credit  available  to  the  country  as  free
 foreign  exchange  is  not  available.
 Therefore  when  ‘we  purchase  from
 Japan,  we  have  to  negotiate  with
 them,  and  we  feel  we  have  obtained
 the  most  favourable  price.

 Shri  P.  Venkatasubbelah:  Regrad-
 ing  our  agreement  with  Japan  under
 the  yen  credit,  may  I  know  whether
 Government  have  explored  the  possi-
 bility  of  entering  into  a  barter  agree-
 ment  since  we  are  exporting  large
 quantities  of  iron  ore  from  our  coun-
 try,  whether  this  aspect  of  the  matter
 has  beer  looked  into,  and  if  s0,  what
 was  the  result?

 Shri  Iqbal  Singh:  It  was  immedia-
 tely  required  for  this  year,  and
 these  purchases  were  made  from  the
 yen  credit  for  this  year.  The  barter
 agreement  is  for  the  Commerce
 Ministry.  Because  we  required
 immediately  for  this  year  we
 purchased.

 have

 कं;  Bo  Fo  नायर  :  में  गह  जानना
 चाहता  हूं  कि  जिस  दाम  से  हमकों  यह  मिला
 2  उससे  कितने  फोसदा  दाम  बढ़ा  कर
 हम  यहां  पर  ड्ये  कामंज  को  दें  २हं  है?

 Shri  Iqbal  Singh:  This  fertiliser
 will  be  pul  in  the  fertiliser  pool,  and
 then  it  will  be  sold,  and  this  ques-
 tion  had  better  be  asked  from  the
 Agriculture  Ministry.  We  have  pur-
 chaseg  from  Japan  and  it  will  go  to
 the  fertiliser  pool,  and  they  =  will
 settle  the  price.  at  what  price  it
 will  be  sold.

 डिचल  Sradhakar  Supakar:  May  !
 know  why  there  is  such  a  large
 difference  in  the  prices.  Ammo-
 nium  chloride  obtained  for  free
 foreign  exchange  ig  40  dollars,  while
 it  costs  48.79  dollars  when  obtained
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 against  yen  credit.  May  I  also  know
 how  these  prices  compare  with  the
 price  of  fertiliser  produced  in  India
 from  Sindrj  and  other  places?

 Shri  Iqbal  Singh;  This  comparison
 fe  not  relevant,  because  there  is
 boung  to  he  difference.

 Shri  Ranga:  How  much  is  it,  he
 asks.

 Shri  Iqbal  Singh:  It  is  given  in  the
 statement.  There  is  bound  to  be
 difference  because  when  somebody
 goes  with  cash  and  wants  to  purchase,
 Certainly  he  will  purchase  cheaper
 than  one  who  has  to  take  a  Joan.

 Shri  FP.  Venkatambbainh:  On  a
 point  of  order.  Here  the  hon,  Minis-
 ter  says  this  is  limited  in  scope  80
 far  a6  his  ministry  is  concerned  to
 getting  the  fertiliser  from  Japan  and
 giving  it  to  the  Fertiliser  Minister.
 In  that  case,  will  it  mot  be  desirable
 that  it  should  be  clubbed  on  to  the
 Minister  of  Fertilisers  because  all
 these  questions  arise  in  the  course  of
 supplementaries,  and  members  will
 be  naturally  inclined  to  compare
 the  price  available  in  our  country
 wth  prices  elsewhere?

 War.  Speaker:  That  is  a  different
 quastion,  This  j,  on  the  imports  of
 fextilisers.  This  ministry  imports.
 ९  you  want  to  compare  prices,  you
 must  addresg  the  other  ministry.

 Shri  P.  Voenkatasubbaiab;  But
 there  must  be  scope  for  members  to
 put  question.  In  that  case,  it  could
 have  been  passed  on  as  2  written
 answer.

 Strt  ह  Gepelan:  May  I  know
 whether  it  is  a  fact  that  the  coal-
 based  fertiliser  plant  proposed  to  bé
 set  up  at  Korba  has  been  given  up:
 $f  ao,  what  are  the  reasong  for  giv-
 tng  up  this  plant?  Is  it  a  fact  that
 it  wag  due  to  the  pressure  exerted
 by  the  World  Bank  that  this  was
 given  up  by  the  Government?
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 Shrj  Ighal  Singh:  It  relates  to  the
 setting  up  of  a  plant  and  this  ques-
 tion  may  be  put  to  my  hon.  friend
 the  Minister  of  Petroleum  and  Che-
 micals.  We  do  not  deal  with  the
 setting  up  of  these  plants,

 Shrimati  Lakshmikanthamma:  Do
 the  Government  propose  to  import
 more  fertilisers  from  Japan  and  is
 Japan  in  a  position  to  supply  us  more
 fertilisers?  In  the  place  of  foodgraina,
 are  we  preparing  to  import  more  and
 more  fertilisers  from  other  countries?

 Shr;  Iqbal  Singh:  Japan  is  in  a
 position  to  supply  us  more  fertili-
 sers  but  we  have  to  see  our  own
 capacity  to  find  the  foreign  exchange
 resources,  how  much  money  we  tan
 spare  and  so  on.

 @;  Gyo  wo  ह्माणो  :  माननोय  मंत्री
 महोदय  जानते  हैं  कि  हमारे  देश  से  कम्पोस्ट
 खाद  गोबर  के  रूप  में  बहुत  बढ़ी  तादाद  में
 पैदा  होती  है.  जो  कि  पयुप्रल  के  रूप  में  इस्ते-
 माल  हो  रही  है  ।  मैं  यह  जानना  चाहता  हूं
 कि  क्या  सरकार  ने  कमी  उस  की  रखता  कर
 के  विदेशी  मदर  बचाने  का  उपाय  सोचा  है

 Shri  Iqbal  Singh:  This  question
 May  détter  be  asked  of  the  Agricul-
 ture  Ministry.

 Reservation  for  Scheduled  Castes  and
 Scheduled  Tribes  in  Legisiatures

 +
 Shri  F.  K.  Deo:
 Shri  हू.  क्,  Slagh  Dee:
 Shri  D.  N.  Deb:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 extend  the  period  of  reservation  of  the
 Scheduled  Tribes  and  Scheduled
 Castes  so  far  as  their  representation
 in  the  State  ang  Central  legislatures
 ig  concerned;  ang

 (b)  if  ao,  the  detalig  thereoff
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 ae  Minster  of  State  in  the
 Department  of  Social  Welfare  (Snri-
 genti  Phulrena  Guha):  (a)  No,  Sir.

 ५9)  ‘Does  not  arise.

 Shri  ह अ  हु,  Deo:  The  constitutional
 reservation  has  been  increased  from
 ten  years  to  twenty  years.  Js  it  not
 an  admission  on  the  part  of  the  Gov-
 ernment  of  complete  failure  to  im-
 prove  the  conditions  of  the  schedul-
 ed  castes  and  tribes?  In  view  of  that
 are  they  going  to  take  more  vigo-
 rous  steps  to  bring  them  in  par  with
 the  other  non-tribals  and  higher  caste
 people?

 Shrimatt  Phuirenu  Guha:  In  the
 Constitution  the  reservation  of  seat
 was  only  for  ten  years,  upto  25th
 January  ‘1960,  But  in  1959.  the
 matter  was  examined  and  it  was
 felt  that  though  the  scheduled  castes
 and  tribes  had  made  some  progress,
 sill  they  occupied  a  lower  position
 in  the  matter  of  literacy  and  per
 capita  income.  etc.  and  so  the  period
 was  extended  by  another  ten  years,
 that  is  upto  25th  January  i970.  It  is
 too  early  to  consider  further  exten-
 sion,

 Mr.  Speaker:  He  is  not  asking  for
 further  extensions:  he  asks  whether
 Government  have  taken  steps  during
 this  periog  to  bring  up  their  condi-
 tion,

 Shrimati  Phuirenu  Guha:  I)  men-
 tioned  that  steps  are  being  taken
 according  to  our  resources.

 Shri  ह  K.  Deo:  In  view  of  the
 fact  that  the  Maharaja  of  Tripura.
 Mr.  Jaipel  Singh,  Kumari  Rajani
 Gandha,  Princes  of  Sarangarh—all
 these  persons  are  being  elected  on
 tribal  tickets  though  they  can  beat
 any  post  not  tribal  or  high  caste  man
 in  any  walk  of  life,  is  it  aot  desirable
 that  these  reservations  should  be  made
 ON  economic  grounds  instead  of  anthro-
 Dological  and  ethnic  grounds?
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 Shrimatj;  Phuirenu  Guha:  It  is  a
 suggestion  which  can  be  considered.

 Shri  K.  P.  Siagh  Deo,  May  I  know
 if  the  Government  has  implemented
 the  Lokur  committee  report  to  des-
 chedule  certain  tribes  and  castes  as
 they  do  not  need  the  denefits  of  the
 reservation  any  more.

 Shrimati  Phalrena  Guha:  The
 matter  is  under  consideration  and  a
 decision  will  be  taken  later,

 Shri  D.  ्,  Deb:  I  am  speaking
 of  Orissa.  The  Hindus  who  had
 been  converted  into  Chirstianity  in
 the  coastal  area  are  not  treated  as
 Adivasig  but  in  the  interior  they  are
 treated  an  Adivasi.  I  want  to  know
 why  in  one  State  there  are  two  diffe-
 rent  kinds  of  rules  because  they  are
 all  Indian  citizens,

 The  Minister  of  Planning,  Petro-
 leam  &  Chemicalg  and  Social  Wel-
 fare  (Shri  Asoka  Mehta);  As  far  as
 ‘he  tribal  people  are  concerned
 there  is  ny  distinction  made  on
 the  basis  of  religion.  If  there  is  any
 such  cast,  if  it  is  brought  to  0५7
 notice,  we  will  look  into  it  and  rec-
 tify  ु,

 Shri  P.  Venkatasubbaiah;  May  I
 kaow  whether  the  Government  have
 received  79  representation  from  the
 Bhoyj  community  in  Mysore  State
 where  hitherto  they  have  been  cons:-
 dered  as  Scheduled  Castes  and  seats
 were  reserved  for  them  and  whether
 there  is  any  proposal  under  the  con-
 sideration  of  the  Mysore  Govern-
 men  or  this  Government  for  deno-
 tifying  them  from  the  Scheduled
 Castes  list  and.  if  so.  what  were  the
 reasons?

 Shri  AsCka  Mehta:  The  whole
 matter  is  under  consideration  of  the
 Government  just  now.

 Shri  EB.  हू,  Nayanar.  May  J  know
 what  is  the  Central  Governments
 policy  towards  converted  backward
 Christians  and  the  other  tribal]  sec-
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 दाक  «=o  they  get  the  same  faci-
 lity  under  the  Constitutiony  |  mean
 the  converted  backward  Christians
 and  tribals.  Will  they  get  the  same
 facititie,;  such  as  reservation  accord-
 ing  to  the  Government  policy  ०
 what?

 Shri  Asoka  Mehta:  I  have  already
 answered  that  question,  that  as  far
 as  the  tribal  people  are  concerned,
 there  is  no  distinction  on  the  basis
 of  religion.

 Sri  E.  K.  Nayanar:  That  is  not
 the  quesetion;  it  is  not  a  question
 of  distinction  on  the  basis  of  religion.
 I  want  to  know  if  the  same  facilities,
 the  same  reservation  and  the  same
 privileges  are  given.

 Mr.  :  There  is  no  distinc-
 tion.  That  is  what  he  means.

 'झा।  .  K.  Nayanar:  There  is  dis-
 tinction.

 Mr.  Speaker:  Whatever  it  is,  you
 may  differ  from  the  answer,  but  the
 Minister  says  there  is  no  distinction.

 bry  Asoka  Mehta:  I  have  pointed
 out  that  if  there  are  concrete  casts,
 they  should  be  brought  to  our  atten-
 tion.

 Shri  Kanwar  Lal  Gupta:  The
 Minister  was  mentioning  only  about
 the  tribes.  But  the  question  is
 whether  there  is  any  difference  as
 far  as  the  Scheduled  Castes  are  con-
 cerned.

 Mr.  Speaker:  That  is  a  different
 matter.

 Shri  Asoka  Mehta:  That  is  a  diffe-
 rent  matter.  Under  the  Constitution,
 it  hag  been  made  clear.

 Shri  Tulshides  Jadhav:  Will  the
 Government  consider  the  inclusion

 ft  the  Jolati  community,  a  «mall,
 peor  community,  in  the  list  of  Sche-
 duiedg-  Castes?
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 Shet  Asoka  Mehta:  On.  the  ह... ह
 1... 4  ईश  recommendation  made  by  the
 Lokur  Committee,  we  had  held  osn-
 sultationg  with  the  State  Govern-
 ment  as  well  as  Memberg  of  Parlia-
 ment,  the  previous  Parliament,  and
 in  the  light  of  the  discussions,  wa
 have  now  come  forward  with  the
 Proposals;  as  soon  as  the  Cabinet  has
 approved  them  we  hope  to  introduce
 a  Bill  in  this  session  of  Parliament.

 Shry  Tenmeti  Viswanatham:  is  the
 Minister  aware  that  the  Harijans
 who  are  converted  into  Christianity
 are  not  treated  as  Scheduled  Castes
 in  some  States,  for  example,  in
 Andhra  Pradesh?  The  allotments
 that  are  made  for  the  Scheduled
 Castes  are  not  applicable  to  these
 converts.

 Shri  Asoka  Mebta:  The  Constitu-
 tional  position  is  that,  as  far  as  the
 Schedule  Castes  are  concerned,  they
 have  got  to  be  either  Hindus  or  Sikhs
 in  order  to  enjoy  the  facilities.

 Shrienati  Sushila  Rohatgi:  Sir,  con-
 sidering  that  this  measure  was  taken
 as  a  handicap  in  the  race  of  national
 Progress,  and  gave  privileges  to  the
 Schedule  Castes,  may  I  know  whether
 the  Government  have  been  able  to
 assess  how  far  fhey  have  been  able
 to  take  advantage  of  this  reservation?

 Shri  Asoka  Mehta:  Every  year,  the
 Commissioner  for  Schedu!e  Castes  and
 Schedule  Tribes  prepares  a  report,
 and  that  is  laid  before  the  Howse.  In
 that  report,  the  Commissioner,  who  is
 an  independent  authority  under  the
 Constitution.  reports  to  the  President
 as  to  how  the  safeguards  are  being
 enforced.

 Shri  Hem  Barta:  May  I  know  if
 the  hon.  Member  is  aware  of  the  fact
 that  certain  people  who  work  in  ‘the
 Assam  tea  gardens  are  treated  af
 Adivasis  in  the  State  from  where  they
 had  originally  come  and  they  are-not
 treated  .as  Adivasis  in  the  State  of
 Assam,  and  they  are  Genied  ‘the  vights
 and  priviteges  :ané  the  ‘benefits  ‘ett-
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 joyed  by  other  members  of  the  Adivasi
 community?

 कमिड।  Asoka  Mehta;  J  am  not  aware
 of  this,  and  if  the  hon.  Member  will
 kind’y  give  me  concrete  instances,  I
 shall  look  into  the  matter.

 Shri  Hem  Barm:  I  will.

 Shri  M.  R.  Krishna:  May  I  know
 whether  the  Government  has  at  any
 time  examined  the  most  unsatisfactory
 peattion  regarding  representation  for
 the  scheduled  castes  and  tribes  in  the
 Upper  Hovses  in  the  States  and  in  the
 Council  of  States  here?  If  so,  may  J
 know  whether  Government  is  thinking
 of  making  any  changes  in  it  to  give
 them  proper  representation  in  the
 Upper  Houses?

 ffhri  Asoka  Mehta:  There  is  no  -e-
 servation  so  far  as  the  Upper  Houses
 are  concerned.

 Dr.  Ranen  Sen:  A  little  while  ago,
 the  minister  stated  that  the  Govern-
 ment  has  no  contemplation  to  extend
 the  period  of  reservation  for  the  sche-
 duled  castes  and  scheduled  tribes.  She
 alsg  mentioned  about  the  constitutional
 provisions.  When  the  Constitution  was
 adopted,  it  was  envisaged  that  during
 this  period,  the  members  of  the  sche-
 duled  castes  ang  tribes  will  be  suffi-
 ciently  developed  due  to  the  efforts  of
 the  Government  of  India|  In  view  of
 the  fact  that  such  development  has
 not  taken  place  among  the  scheduied
 castes  and  tribes,  may  I  know  why
 after  970  the  Government  propose  t0
 abolish  this  reservation?

 Shri  Asoka  Mehta:  My  colleague
 never  said  that  the  Government  wants
 to  abolish  it,  Ali  that  she  said  was
 that  this  matter  has  not  yet  been  con-
 sidered.  She  also  pointed  out  that
 on  the  previous  occasion  this  matter
 was  considered  only  in  959  when  the
 Geafline  was  1980.  Thia  time  the  dead-
 ‘ne  is  ‘3970.  Perhaps  the  Government
 ‘will  come  forward  with  its  proposal  in

 Siri  कि,  | म  द...  Mey  T  know
 whether  the  Government  hag  set  up
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 any  machinery,  besides  the  Commis-
 sioner  for  Scheduled  castes  and  Sche-
 duled  Tribes,  to  find  out  whether  the
 Harijans  have  come  up  to  the  marx
 and  whether  reservation  can  be  given
 up?

 Shri  Asoka  Mehta:  Of  course,
 under  the  Constitution,  the  most  im-
 portant  authority  is  the  Commissioner
 for  Scheduled  Castes  and  Scheduled
 Tribes.  But  the  Department  of  Social
 Welfare  has  also  been  appointing
 various  committees.  I  am  sure  he  is
 aware  that  there  is  a  committee  on
 untouchability  and  it  has  submitted  its
 interim  report.  We  are  now  waiting
 for  its  final  report.

 sis  झअटस  बिहारी  बाजपेयी  :  मंभापति

 जी  भारत  और  नेपाल  की  सीमा  पर  जो

 बड़ी  संख्या  में  थारू  लोग  रहते  हैं  चुनाव  के

 दिनों  में  उन  थारप्ों  को  प्रधान  मंत्री  की

 बोर  से  झाश्वासन  दिया  गया  था  कि  उन्हें
 बनवासी  झौर  वनजातियों  मे  शामिल  किया

 जायगा  ।  मैं  जानना  चाहता  हूं  कि  यह
 आश्वासन  ध्रभी  तक  अमल  में  क्‍यों  नहों  भ्राया

 है  या  मैं  यह  समझ  कि  यह  आश्वासन  केवल

 चारों  का  वोट  लेने  के  लिए  दिया  गया  था

 और  सरकार  इस  पर  अमल  नहीं  करना

 चाहती  ?

 को  झझोक  मेहता  :  इसका  जवाब

 मैंने  द ेदिया  जब  मैंने  लोकुर  कमेटी  के  बारे  में

 जिक  किया  था  |  लोकुर  कमेटी  ने  जो  कुछ

 सुज्ञाव  दिये  थे  उसके  बारे  में  स्टेट  गवर्नमेट्स
 से  बातचीत  करने  के  बाद  शोर  पालियामेंट

 के  मेम्बर्स  से  इसके  बारे  में  बातचीत  करने

 के  बाद  गवर्नमेंट  के  डिपार्टमेंट  शझाफ  सोशल

 बेलफेयर  ने  अपने  प्रोपोजल्स  अनाए.  है  जो

 बीबिनेट  के  सामने  हैं  ।  जैसे  ही  कॉबिनेट  की

 बोहर  उस  पर  लग  जाएगी  आपकी  खिदमत

 में  ख़्षणी  तरफ  से  हम  एक  बिल  पेश  करना

 चाहते  हैं  जिसमें  भाप  देखेंगे  कि  क्‍या  सुझाव

 हैं  शौर  उसमें  झाप  अपने  झमेंडमेंट्स  कर

 सकते  हैं।  जो  झाश्वासन  प्राइम  बिनिस्टर
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 साहिबा  ने  दिये  थे  उसके  ऊपर  झमल  होगा
 उस  बिल.  के  जरिए  से  V

 of  few  मारायण  :  श्रध्यक्ष,  महोदय
 मैं  सरकार  के  जानना  चाहता  हूं  कि  क्या  सरकार
 को  खबर  है  कि  लोकुर  कमेटी  जो  बनी  उसने
 कमरे  में  बैठ  कर  रिपोर्ट  लिखी  थी  ।  कसी
 मेम्बर  को  उसने  इन्टरव्यू  नहीं  कया  ने
 शम०  एल०  ०  को  न  एम०  पी०  को  और
 फिर  970  में  जब  गव्लेमेंट  इसकों  समाप्त
 करना  चाहेगी  उस  के  कब्ल  क्‍या  वह  कोई
 हाई  पावर  कमेटी  प्वाइंट  करेगी  जो  यह
 जांच  कर  ले  कि  हरिजनों  का  उत्थान  हो  गया
 या  नहीं  ?

 ची  झदोफ  मेहता  :  जनाब  में  ने  कभी

 नही  कहा  कि  i97  0  के  बाद  यह  रिजवंशन
 चला  जाएगा  t  इसके  ऊपर  बया  सरकार  की
 राय  होगी  इसका  मुझे  अभी  पता  नहीं  है  ।

 दूसरी  बास--लोझुर  कमेटी  ने  जो  कुछ
 सुझाव  दिये  यह  सही  नहीं  है  कि  कमरे  मे
 बेठ  कर  रिपोर्ट  लिखी  थी  ।  जो  कोई  भी
 रिपोर्ट  लिखी

 ह । ड  अटल  बिहारों  बाजगेवी  :
 तो  कमरे  में  ही  लिखी  जायगी  1

 Mr,  Speaker:  They  made  the  report
 after  enquiry.

 रिपोर्ट

 को  अकोक  मेहता  :  जो  रकमेन्डशंस
 उन्‍होंने  की  उन  रेकमेंडेशंस  के  ऊपर  रटट
 मबर्नमें ट्स  के  साथ  भी  हमने  पूरी  बासचोत
 की  शौर  शिडयूल्ड  कास्ट्स  शोर  शिड्यूस्ड
 ड्राइग्ड  के  भ्रलग-प्रलग  राज्यों  के  जो  मेम्बरान
 थे  उत  के  साथ  भी  बातवात  नफ्सीस  मे
 की  धौर  उसकी  राय  ली  गई  q  दसके  ्रलावा
 यह  जब  बिल  सामने  झायेगा  तब  मम्बर  साहवान
 को  श््रा  भीका  मिलेगा  यह  चाह  सेलेक्ट  कमेटी
 हे  मे  जायें  बिल  को  या  जो  करना  जाहें  करे  |
 "ft

 एस०  ए  ०  लोचा :  क्‍या  मंत्री

 अह्दोदय  जानते  हैं  कि  महाराष्ट्र  राज्य  में
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 महाराष्ट्र  शासन  ने  जिन  शिव्यूस्द  कारट
 लोगों  ने  बौद्ध  धर्म  रबीकृत  किया  है  ऐसे  लोगों
 को  विशेषाधिकार  देसे  का  ६-1 ह  किया  है  और
 उस  पर  झमल  भी  हो  रहा  है  ?  मैं  यह  जानना

 चाहूंगा  कि  उसी  हिसाब  से  बेन्दीय  हकूमत
 के  साथ  भी  शिड्यूर्ड कार्ट कारट  के  कुछ  रिपच्लिबन
 पक्ष  के  जो  नेता  लोग  हैं  उनकी  बातचीत  हो
 रही  है  शौर  क्‍या  यह  सही  है  कि  उनको

 यह  भ्राश्वासन  भिला  है  कि  पूरे  भारत  में  जिन
 लोगों  ने  बौद्ध  धर्म  को  स्वीकृत  किया  है  उनको

 वह  विशेषाधिकार  दिए  जाएंगे  ?

 ओ  प्रशोक  मेहता:  मुझे  पता  नहीं  a
 कि  कौन  से  विशेषाधिकार  की  बात  मेग्लर

 माहब  कर  *हूँ  हैं

 श्मा  सघ  लिभये  :  रिजवेंशन  के  मतलब
 हैँ  t

 Shrj  Asoka  Mebta:  रिजर्वेशन  का  तो
 They  do  not  take  advantage  of  the
 reservation,  They  do  not  want  it.

 Shri  Hem  Burua,  They  want  it.

 Shri  Asoka  Mehta:  They  do  not
 want  to  enjoy  the  reservation  of  seats.
 So  what  you  are  talking  about  is  scho-
 Jarship  and  that  kind  of  facilities.

 जहा  तवां  इने  सब  रियायतों  का  सम्बन्ध
 है  यह  रियायतें  कान्स्दीदयु  शनली  तो  नहीं  दी
 जा  सकतीं  लेकिन  जो  सरबयर  के  पास  फाइ-
 नेशियल  प्राविजस  होते  है  उसके  झग्दर
 बेवाव्ड  बलासेज  के  लिए  भी  काफो  रकम
 रखी  जाती  है।  उन  में  से  उनको  काफी  हिरसा
 भिलना  चाहिए  इस  नर्ह  की  कोशिश  हमारी
 हो  रहीहै  1

 Shri  Hamayan  Kabir:  Would  the
 hon,  Minister  be  pleased  to  state  if  the
 Government  have  any  scheme  for  re-
 ducing  the  quantum  of  reservation  by
 stages  8  that  it  is  not  withdrawn  all
 at  once  but  spread  over  a  number  of
 years?
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 शकल  Asoka  Mekta:  As  my  colleague
 peinted  out,  the  Government  has  taken
 no  view  on  the  matter  just  now.  And,
 ae  she  also  pointed  out  on  the  previous
 ocension,  a  view  was  taken  only  one
 year  before  the  elections.  It  remains
 to  be  seen  when  this  view  will  be
 taken  by  the  Government.  I  shall  look
 into  the  suggestion  that  the  hon.  Mem-
 ber  has  made,

 Shri  8  Xavier:  The  hon.  Minister
 was  just  now  telling  us  that  there  is
 no  distinction  made  between  the  Tribal
 people  who  are  Hindus  and  those  who
 have  been  converted  into  Christianity.
 May  I  know  whether  the  hon.  Minister
 will  give  an  assurance  that  he  will
 follow  the  same  policy  in  respect  of
 the  Scheduled  Caste  people  who  27
 Hindus  and  who  have  been  converted
 into  Christianity,  because.

 Mr,  Speaker:  He  need  not  explain.

 Shri  s.  Xevier:  If  he  cannot,  may  [
 know  what  are  the  reasons  for  it?

 Shri  Asoka  Mehta:  As  far  as  the
 facilities  to  Scheduled  Castes  are  con-
 cerned,  under  the  Constitution  they
 ate  available  only  to  those  who  belong
 to  Hindu  religion  and  Sikh  religion...

 An  hon,  Member:  Why?

 Shri  Asoka  Mehta:  Why.  because
 it  ig  under  the  Constitution.  You  can
 change  it.  I  am  guided  by  the  Consti-
 tution.  If  they  accept  any  other  reli-
 gion,  then  our  effort  is  to  take  care  of
 their  requirements  ang  give  them  the
 provisions  that  are  made  for  other
 Backward  Classes.

 Some  hon,  Members  =  rose—

 Mr,  Speaker,  So  many  hon.  Mem-
 bers  still  want  to  put  supplementaries
 On  this,  We  have  taken  sufficiently
 long  on  this.  Let  us  go  to  the  next
 question.

 An  bon.  Member:  Sir,  only  one
 question.

 My.  speaker:  Yours  is  only  one,  but
 there  are  others  also,  Let  ug  go  to  the
 next  question.
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 Collaboration  with  Kuwait  fer
 Fertiliser  Production

 +
 *363.  Shri  Yashpal  Singh:

 Shri  8.  0.  Samanta:
 Shri  George  Fernandes:
 Shri  Madhu  Limaye:
 Shri  J.  H.  Patel:
 Shri  A.  Sreedharan:
 Shrimati  Tarkeshwari  Sinha:
 Shri  S.  M.  Banerjee:
 Dr.  Ram  Manohar  Lohia:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  Government  have
 agreed  to  collaborate  with  Kuwait  in
 regard  to  fertilizer  production;

 (b)  if  so,  in  what  respects;  and

 fc)  the  terms  of  the  collaboration?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  No.  Sir.

 (b)  and  (०)  Do  not  arise.

 sti  यशपाल  सिह  :  क्‍या  मंत्री  जी  यह
 बतलाने  की  कोशिश  करेंगे  कि  इस  स्मय  हम
 किले  किन  देशों  के  को्लबो  रेशन  से  यह  मैन्योरिग
 की  समस्या  को  हल  करना  चाहते  है  ?

 ्य  इशोक  मेहता  कई  प्रोपोजन्स
 हमार  सामने  है  शौर  उन  प्रोपे। जन्नस  दे  ग्ररदर
 प्राइवेट  सेक्टर  के:  प्रोपजल  में  कुवैत  के  माथ
 भी  कोलैबोरेशन  करने  के  कुछ  प्रोपोजन्स  है
 इसके  अलावा  भ्रमेरिका  के  साथ  हूँ:  कही
 जापान  से  'हेफई  ऐसेंट  लेब'र  कर  रहे  है  कई
 देशों  के  साथ  है  बौर  हमारों  कोशिश  जर्मतो
 के  साथ  भो  हो  गही  है  a

 ्  यशपाल  सिह  :  इस  वक्‍त  में  यह
 जानना  चाहता  हू  कि  हमारों  आवश्यकता
 कितनी  है  भ्रोर  क्तिना  हमको  मिल  रहा  है
 पौर  क्य  तक  हम  सेल्फ  सफिश्येट  हो  जायेंगे  ?

 ी  झझोक  मेहता  :  चौंथे  प्लान  के
 झाखिर  तक  हमारी  आवश्यकता  रहेगी
 24  खास  टन  नाइट्रोजन  और  दस  लाख  टन
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 फास्केट  फटिभाइजर  की  ।  हुबारी  बहू
 कोशिश  है  कि  हों  तक  कम  से  कम
 47  साख  टन  नाइट्रोजज  झौर  सात  झाठ

 लाख  टन  फास्फोरिक  फर्टिलाइजर्स  अपने
 देश  में  पैदा  झर  पायें  ।  इस  दिला  में  कार्य  वाही
 हो  रही  है।  यदि  इसके  बारे  में  प्राप  तफसील

 आहते  हैं  तो  इसके  लिए  दूसरा  सबाल  दें  ।

 सी  wo  Wo  साभम्त  :  कया  मैं  मंत्री
 सहोदय  से  जान  सकता  हूं  कि  हल्दिया  के
 फटिनाइजर  प्रजेक्ट  गा  काम  लेने  के  सिये
 अबी  तक  कोन  कान  से  देश  तैथार  हैं  तथा
 उन्होंने  भ्रपनी  ब्या  क्‍या  शर्ते  दी  हैं  ?

 Shri  Asoka  Mehta:  The  hon.  Mem-
 ber  wants  to  know  about  the  Haldia
 Fertilizer  Factory.  So  far  there  is
 only  one  proposal,  and  that  is  from
 Phillip  Petroleum,  They  hope  to  give
 a  final  reply  within  a  month.

 wi  wa  लिनये :  जब  विदेशी  सहायता
 से  ये  उगना  के  कारखाने  बनाने  की  चर्चा
 उठी  थी  तब  मंतो  महोदय  ने  मेरे  प्रश्न  के
 जबाब  में  वहा  था  कि.  हिन्दुस्तान  में  जो  नेपथा
 चैदा  होता  है  उसी  का  इस्तेमाल  कर  के  ये  सारे
 कारख  ने  बनायेंगे।  लेक्नि  बीच  में  अखबारों
 में  यह  खबर  छपी  ि  बम्बई  की  एक  कम्पनी
 जो  विदेशों  से  सहयोग  कर  रही  है,  झपना
 कारखाना  लिक्यिड  भ्रमोनिया  के  आधार
 पर  बनाने  जा  रही  है  |  यह  खबर  झोर  मंत्री

 महोदय  का  प्राश्वासन,  इन  दोनों  में  हम  कैसे
 सामन्जस्य  बैठायें--मैं  इसके  बारे  में  मंत्री

 महोदय  से  जानबंगरी  चाहता  हूं  ?

 जी  प्रशोक  मेहता  :  एक  प्राइबेंट  फर्म

 की  तरफ  से  सुझाव  भाया  है  कि  थे  बबल

 अटिसाइजर  एण्ड  कम्पनी  के  साथ  मिल  कर

 हक  फंथिभाइजर  का  कारमासा  डालना  चाहते
 हैं।  उनके  प्रपोजल  में  यह  कहा  गया  है  कि  कुछ
 साल के  लिये  वे  बबैत  3  सिक्यिद  झअभोमिया
 अंडायेंगे,  लेकिन  उसके  साथ  साथ  सल्फर

 JUME  8,  967  Oral  Answers  palo

 का  सप्लाई  सकत  से  ऑवेजा--लिंषड
 सप्लाई  ams  'सिक्विड  प्रमोतिया  qe
 सल्फर---हम  रुनकी  प्ररोजल  को  ऋरे  में  ahr
 कर  रहे  हैं,  उस  पर  गर्वमेंट  मे  भी  अभी
 कोई  फैसला  हीं  किया  है  ।

 थ्चो  भभु  लिमवे  :  पहले  का  जो  [ह
 झाश्वासन  था  क्या  उसमें  परिवर्तन  होगा  ?
 उस  समय  झापते  सलूफर  की  अर्चा  नहीं  छेड़ी
 थी  झझमर  परिवर्तन  होने  बाला  है  तो  हमें
 बताइये  ?

 Shri  Asoka  Mebta:  There  is  a  great
 shortage  of  sulphur  in  the  wor'd  to-
 day.  The  hon.  Member  knows  that  we
 are  not  able  to  provide  enough  sulphur
 to  various  plants  that  are  work-
 ing  in  India  today.  Our  require-
 ments  of  gulphur  are  going  to  go
 up  very  much.  We  are  exploring
 various  ways,  including  getting  sul-
 phuric  acid  from  pyriteg,  whether  we
 should  import  pyrites  ar  we  should  try
 to  produce  pyrites  so  that  we  can  have
 sulphuric  acid  based  on  pyrites.  We
 are  also  getting  sulphur  in  a  regulated
 way  over  a  period  of  time  from  Vari-
 ous  sources.  The  question  is  whether,
 in  order  to  have  an  adequate  quantity
 of  sulphur,  a  proposal  for  link  supply
 should  be  considered  or  not.  After  the
 Government  has  made  up  its  mind.
 this  matter  wil)  be  brought  before  the
 House  and  the  House  will  have  an
 opportunity  to  discuss  this.  At  this
 stage,  we  have  not  decided  this.

 Shri  Chintamani  Panigrahi:  Sir,  1
 request  that  Question  No.  385  may
 also  be  taken  up.

 Mr,  Speaker:  I  wish  you  had  told
 me  earlier.  Now  it  is  too  late.

 की  लि०  Wo  :  मन्ती  जी  ने  बताया
 कि  उबेरक  के  उत्पादन  के  लिये  बबल,  जाभाग
 और  हमरीका  से  बातें  चल  रही  हैं,  उनके  साथ
 कोलाबोरेशन  होने  को  है  |  मैं  जानना  चाहता
 हूं  कि  इन  तीनों  देशों  के  हन्य  one  एंबीमेंट
 कैसे  हैं?  दसरे  मैं  यह  जागना  चाहता  हूं  कि
 इन  तीनों  की  तरफ़  से  क्‍या  कोई  पॉलिटिकल-
 स्ट्रंग्ड  एटेच  की  गई  हैं  वा  बली?
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 की  welts  मेहता  :  जहां  तक  ट्म्दां  का
 सवाल  है,  8%  बताया  कि  इस  न्राइबट  फर्म  की

 तरफ़  से  मो  प्रपोसशल  भाई  है,  बह  सरकार  के
 'शामने  है  ।  उस  पर  तकीकात  हो  रही  है,
 इस  बक्त  उस  के  बारे  थे  कुछ  कहना  मुश्किल
 है।

 की  fitowo  wer:  मैंने  पोलिटिकल  स्ट्रिग्स
 के  बारे  में  भी  पूछा  है,  क्या  ये  कोई  दबाव  दे
 रहे  हैं?

 Shry  Asoka  Mehta:  Political  pres-
 sure  about  this  particu'ar  plant?  I
 am  not  clear  as  to  political  pressure

 about  which  plant.

 att  fo  wo  का  :  जैसे  अमरीका  से
 यं  रक  के  बारे  में  ?ग्रोमेंट  होगा,  तो  क्या  उसमें
 कोई  पोलिटिकल  स्ट्रिंगंग  की  बात  श्राती  है  ?
 इसी  तरह  से  क्या  बबन  या  जापान  की  तरफ़
 से  भी  कोई  पोलिटिकल  दबाव  है  ?  यदि  कही
 कोई  पोलिटिकल  दबाव  की  गुजाइश  है  तो
 किस  मूल्क  के  साथ  ज्यादा  है  ?

 थ्भो  ध्शोक  नेहता :  भी  तक  किसी  भी
 कटिलाइजर  प्लान्ट  के  बारे  में  कोई  पोलिटि-
 कल  प्रेशर  नहीं  भाया  है  ौर  गर  कोई  पोलि-
 टिकल  प्रेशर  प्रायगा  तो  उसका  जवाब  देने  की
 शक्षित  सरका र  में  है  ।

 ह ६  महाराज  सिह  भारती  :  हमारो  फसलो
 के  लिये  जितना  फासफोरस  की  जरूरत  है,
 उतनी  ही  पोटाश  की  भी  जरूरत  पड़ती  है,
 उसके  बिना  काम  नहीं  चलता  है  t  मेरी  जात-
 कारी  में  जितने  कारखाने  देश  में  खाद  बनाने
 को  बन  रहे  हैं  तथा  मन्त्ती  महोदय  ने  जो  बयान
 दिया  है,  उसमें  नाइट्रोजन  झौर  फासफो रस  का
 ही  डिक  है,  पोटाश  का  जिक  नही  है  ।  में  यह
 जानना  चाहता  हूं  कि  क्या  पोटाश  का  भी  कोई
 कारखाना  बनाने  का,  पत्लिक  सेक्टर  में  या
 बाइयट  सैक्टर  भें  मा  किसी  को  कोलश्योरेशन
 से  या  किली  भी  भ्रकार से,  कोई  सब्य  सरकार
 ने  बताया  है  ?
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 at  शाक्षोक  मेहता  के 2 के  लिये  जो
 रा-मैटीरियल  चाहिये,  वह  हमारे  देश  में  नहीं
 है,  इसी  त्लिये  हम  यह  बाहर  से  मंगाते  हैं  ।
 इस  के  बारे  में  अपने  देश  में  कुछ  तरक्की  कर
 सके  तो  करने  को  कोशिश  में  हैं,  लेकिन  हमें
 उम्भीद  नहीं  है  कि  चौथ  प्लान  में  पोटाश
 फर्टीलाइज र  पैदा  करने  में  काभयाब  हो  सकेंग  ।

 Shrimati  Suseela  Gopalan:  When
 we  are  importing  fertiliser,  why  are
 our  fertiliser  piants  not  working  to
 full  capacity?

 Shri  Aseka  Mehta:  That  is  a  sepa-
 rate  question.  When  it  comes,  I  shall
 give  a  detailed  answer.

 Shri  M.  N.  Reddy:  There  was  a
 proposal  to  set  up  two  fertiliser  plants
 in  the  :public  sector  in  Andhra  Pra-
 desh.  What  happened  to  that  propo-
 sal?

 hri  Asoka  Mehta:  I  am  not  aware
 of  any  proposals  to  set  up  plants  in
 the  public  sector  in  any  particular
 State.  We  are  going  ahead  with  set-
 ting  up  four  public  sector  plants
 simultaneously.

 Shrimati  Lakshmikanthamma:
 While  setting  up  public  sector  plants
 will  the  Government  keep  in  view
 the  largest  consumption  of  fertilisers
 by  a  State?

 Shri  Asoka  Mehta:  As  the  hon.
 Member  js  aware,  the  location  of  these
 four  plants  has  already  been  decided
 upon,

 Shri  Ranga:  he  asked  one  thing
 and  he  gives  another  answer.  Have
 you  taken  into  consideration  the  are&
 where  the  largest  consumption  of  fer-
 tilisers  is  experienced?  That  is  what
 she  has  asked.

 Shri  Asoka  Mehta:  I  have  said  that
 only  recently  decision  was  taken  to
 set  up  feur  fertiliser  plents  and  their
 locations  have  been  decided  ppon.

 Shri  ह...  Where?
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 Shri  Asoka  Mehta:  They:  are  near
 refineries.  One  ia  at  Cochin,  the  other
 is  at  Barauni,  the  third  is  at  Namrup
 and  the  fourth  is  at  Durgapur.  These
 are  the  our  places  where  because  of
 the  proximity  of  refineries  these  have
 been  decided  upon.

 Shri  Ranga:  Why  was  that  factor
 not  taken  jnto  consideration?

 Shri  Asoka  Mehta:  Because  of  eco-
 nomic  grounds  it  is  better  to  locate
 fertiliser  plants  near  refineries  where
 you  can  use  the  waste  poducts  of  rc-
 fineries  for  the  purpose  of  producing
 fertiliser.

 sit  wy  लिसये  :  विशाखापतनतनम  मे  भी
 तो  रिफाइनरी  है

 Shri  Asoka  Mehta:  At  Visakhapat-
 nam  there  is  a  fertiliser  plant.  I  is
 coming  up.  It  will  go  into  production
 this  year,

 Dr.  Ranen  Sen:  Some  time  ago  dis-
 cusssions  were  going  on  between  the
 foreign  companies  ang  the  Govern-
 ment  of  India  to  set  Up  fertiliser
 plants.  It  is  a  fact  that  those  discus-
 stong  have  come  to  a  sort  of  a  stale-
 mate  because  of  the  fact  that  the  Go-
 vernment  of  India  wanted  to  have

 naphtha  as  the  base  and  the  foreign
 Companies  wanted  ammonia  85  the
 base?  Is  it  due  to  this  difference  that
 on  the  question  of  having  fertiliser
 Plants  in  India  with  the  help  of
 foreign  companies  there  is  a  sta'e-
 mate;  if  se,  what  is  the  final  attilfude
 of  the  Government  of  India  in  this  re-
 gard?

 Shri  Asoka  Mehta:  The  negotiations
 that  are  being  carried  on  with  various
 foreign  parties  are  on  the  pnasis  cf
 their  using  supiies  that  are  available
 in  India.  As  I  said,  there  is  only  one
 proposal  so  far  which  has  come  from
 a  firm  in  Bombay  which  wants  to  st
 up  a  plant  in  collaboration  with  the
 Kuwait  Fertiliser  and  Chemical  Com-
 pany  and  they  have  said  that  for  a
 limited  period  of  time,  they  wou'd
 like  to  impor;  liquid  ammonia  with
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 link  supply  of  sulpher  from  which
 two  results  would  flow,  that  is,  frst-
 ly,  the  plant  will  be  able  to  go  into
 production  quickly  and,  secondly,  what
 is  more  important  is,  that  it  would
 provide  assurance  for  the  supply  of
 sulpher  for  a  considerable  period  of
 time.  We  are  considering  that  parti-
 cular  proposal  and  we  have  not  taker
 any  view  about  it.  There  are  no  other
 proposals  like  that.

 Shrimatl  Jyotana  Chanda:  May  १
 know  from  the  hon.  Minister  whether
 Namrup  Fertiliser  Factory  has  been
 commissioned  and,  if  not,  why  not?

 Shri  Asoka  Mehta:  As  far  as  Nam-~
 rup  Fertiliser  Factory  is  concerned,
 it  will  be  commissioned  this  year.
 But,  as  I  said  already,  there  is  a  de-
 cision  taken  to  expand  it  to  more
 than  double  the  capacity  of  that  Fac-
 tory.

 Shri  Surendranath  Dwivedy:  May
 TI  konw  whether  a  concrete  proposul
 was  submited  to  the  Governmert  to
 sel  up  u  fertiliser  factory  at  Pecadip
 and,  if  so.  what  is  the  progress  of  thn
 proposal,

 Shri  Asoka  Mehta:  4  am  not  aware
 ef  any  such  proposal  before  the  Ga-
 vernment.

 Shri  Ram  Kishan:  May  I  know  if
 the  recommendations  of  the  Sivaranin
 Conimittce  with  regard  to  the  pruduc-
 tion  of  fertiliser  have  been  taken  in-
 ty  consideration  and,  if  go,  what  uction
 has  been  taken  and,  secondly,  may  I
 know  whether  there  is  any  proposal
 under  the  consideration  of  the  Gov-
 ernment  to  expand  the  Nangal  Ferti-
 liser  Plant  and,  if  so.  to  what  extent?

 Shri  Asoka  Mehta:  The  whole  ferti-
 liser  production  programme  has  57285
 drawn  up  in  consultation  with  the
 Ministry  of  Agriculture  which  is  in
 consonance  with  the  recommendation,
 of  the  Sivaraman  Committee.  As  far
 as  the  Nanga)  Fertiliser  Plant  is  cot-
 cerned,  I  am  sure,  the  hon,  Member
 knows  that  it  is,  at  prsent,  consuming
 64  MW  of  power  and  [  do  not  think
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 Punjab  Government  will  be  interest-
 ed  in  it,  allowing  more  power  to  be
 consumed  in  the  Nangal  Fertiliser
 Plant.

 Shri  Tenneti  VisWanatham;  Is  the
 Minister  aware  that  once  a  pubic  sector
 plant  was  proposed  to  be  located  in
 Andhra?  May  I  ask  now,  in  view  of
 the  fact  that  they  are  going  to  set  up
 four  plants,  whether  one  will  be  con-
 sidered  at  Kothagudam  in  Andhra
 Pradesh?

 Shri  Asoka  Mehta:  As  ]  pointed  out
 the  location  of  the  four  plants  has  al-
 yeady  been  decided.  As  far  as  Kotha-
 gudam  is  concerned,  there  is  a  private
 «<ompany  which  has  got  an  industrial
 Jicence  and  we  are  trying  to  ascertain
 from  them  whether  they  are  going  to
 go  ahead  with  the  proposal  or,  other-
 wise,  we  will  cancel  the  licence.
 After  it  is  cancelled,  we  will  see  what
 can  be  done.

 Shri  Thirumala  Rao;  There  is  a
 xteater  demand  for  fertiliser  in
 Andhra  Pradesh.  The  hon.  Minister
 was  pleased  to  say  that  a  licence
 issued  to  a  private  company  is  not
 likely  to  materialise.  Is  the  Govern-
 ment  considering  that  it  should  be
 taken  over  in  the  public  sector  and  2
 plant  started  at  Kothagudam?

 Shri  Asoka  Mehta:  I  have  already
 pointed  out  that  after  the  licence  is
 revoked,  we  shall  consider  whether
 «  plant  should  be  set  up  at  Kothagu-
 dam  or  somewhere  else.  For  the  bene-
 fit  of  the  hon.  Member,  I  would  like
 to  say  that  there  is  a  proposal  for
 actting  up  a  plant  at  Kakinada.

 Loans  outstanding  against  States

 Shri  8.  R.  Damani:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  amount  of  loans  that  was
 cutstending  from  the  States  ag  on
 the  30th  April,  ‘1967;  and

 (७)  when  it  is  ikely  to  be  repaid?
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 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 Information  as  on  30th  April,  4907
 is  not  readily  available,  However,
 ag  on  the  3lst  March,  2967  the  out-
 standing  leans  amounted  to  about
 Rs.  4600  crores.

 (b)  The  numbe;  og  loans  is  well
 over  10,000  and  the  maturity  period
 also  varies  from  |  year  to  40  years
 from  the  date  of  drawal.  Further,
 loans  are  also  continually  being
 granted.  It  is,  therefore,  difficult  to
 indicate  the  year  by  which  the  loans
 will  be  repaid.

 Shri  S.  BR.  Damani:  May  |  know
 whether  the  loans  granted  for  gpeci-
 fic  projects  have  been  properly  utili-
 sed  or  there  are  instance;  where  this
 has  not  been  done?

 Shri  K.  C.  pant;  This  is  a  very
 genera]  question.  If  he  has  any  spe-
 cific  project  in  mind,  he  may  let  us
 know.

 Mr,  Speaker:  He  may  ask  his  second
 question.

 Shri  S.  R.  Damani  May  I  know  what
 is  the  link  between  the  Bank  Rate
 and  the  rate  of  interest  charged  on
 those  loans?

 Shri  K.  0.  Pant:  Loans  pertain  कि
 a  long  period  of  time.  Some  loans
 are  repaid;  some  others  are  given  to
 the  States,  It  is  very  difficult  to  give
 the  Bank  Rate.

 Mr,  Speaker:  The  percentage  of
 interest.

 Shri  K.  C.  Pant:  There  are  about
 10,000  loans.  The  rates  are  different.

 Shri  श  है,  Damani:  I  wanted  ६०
 know  the  link  between  the  Bank  Rate
 and  the  rate  of  interest...

 Mr.  Speaker:  Prakash  चा
 Shastri.

 Mr.
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 शी  wernt  जारबं।  :  राज्य  सरकारों
 के  ऊपर  जो  यह  ऋण  हैं  उसमें  सबसे  झधिक
 ऋण  किस  राज्य  सरकार  पर  है  भ्ौर  क्या  कुछ
 राज्य  सरकारों  ने  इस  प्रकार  को  कठिनाई  भी
 झपनी  व्यक्त  की  है  कि  इस  समय  ऋण  की
 झदायगी  में  हमें  कुछ  सूविधाएं  दे  दी  जायं,
 खि  हां,  तो  केस्त्रीय  सरकार  का  उस  सम्बन्ध
 में  क्या  विचार  है  ?

 Shri  K.  C.  pant;  I  am  afraid  I  do
 not  have  the  break-up.

 जो  राज्य  है  उन  के  बारे  में  सूचना  मेरे  पाल
 झलग  झलग  नहीं  है  लेकिन  कुछ  राज्य
 सदकारों  ने  कुछ  विशेष  ऋणों  के  सम्क्ध  में

 सुविधा  चाही  हैं
 a  प्रकाहाअंर  शासक:  :  किस  किस  ने

 चाही  है  ?

 जां; इब्ण  ८मा  पन्‍त  :  पंजाब  ने,  बंगाल
 ने  और  मद्रास  ने  चाही  है  लेकिन  यह  कुछ
 विशेष  ऋणों  के  सम्बन्ध  में  है  7  जो  राज्यों  को

 पूरे  ऋण  मिले  हैं  उन  के  बारे  में  यह  नहीं  है  ।

 कं;  प्रेम  Tt  जर्मा  :  यह  कौन  कौन  सी
 प्रदेश  सरकारें  हैंजो  कि  केन्द्र  को  कर्ज  को  झदा-
 दवी  निर्वामत  रूप  से  नहीं  कर  रही  हैं  शौर  जो

 नहीं  कर  रही  हैं  भारत  सरकार  उन  से  कर्जा

 बसूल  करने  के  आर  में  बया  कदम  उठा  रही  है  ?

 शं;  छब्ग  ्य  पन्त :  प्रव  नियमित  रुप
 से  कौन  कौन  नहीं कर  रहा  है  यह  सूचना  इस
 समय  मेरे  पास  नहीं  है...  (व्यक्षब:भ  )

 Shri  V.  Krishnamoorthi:  May  {f
 know  from  the  Finance  Minister
 whether,  with  regard  to  payment  of
 debts  ag  well  as  payment  of  interest,
 the  Chief  Minister  of  Madras  has
 approscheg  the  Centre  for  a  morato-
 vium  in  the  payment  of  debts  and
 interst  and  if  80,  what  was  the  reply
 given  by  the  hon.  Finance  Minister?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 किसान);  The  Chief  Minister  of  Madras
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 this,  Bat  the  difficulty  iz  that.  about
 Rs.  796  crores  of  interest  and.  loans
 have  to  pe  received  this  yea,  from
 the  States.  If  I  do  it  for  one  उप्भधक,
 I  will  have  to  do  it  for  all  the  States.
 That  mean,  that  I  will  have  to  lessen
 the  budget  by  Re.  95  crores,  which
 is  not  possible.  That  means  that  I  wild
 not  be  able  to  give  them  what  I  have
 Promised  to  give

 ं,  G.  Vishwamstham:  You  are
 wasting  so  many  crores  in  other
 things.  Why  can’t  you  allow  this?

 Ona  Answers

 Mr.  Speaker;  Order,  order.
 Shri  A.  ्,  Patil:  May  I  know  the

 amount  of  loans  due  from  the  State
 of  Meharashtra?

 कही  रामाकतार  झासी  :  थी  बिहार  में
 जो  झकाल  की  स्थिति  है  उसको  देखते  हुए
 विह्ा  र  की  सरका र  ने  क्‍या  यह  भाप  से  भग्रोध
 किया  है  कि  उनके  ऊपर  जो  ऋण  का  बकाया  है
 यह  भ््भी  ाप  वसूल  व  करें  ?  झगर  उन्होंने
 णसा  झाप  से  निवेदन  किया  है  तो  केन्द्रीय  सर-
 कार  को  उस  सिससिले  में  क्या  कहना  है  भौर
 उस  की  क्या  नीति  है  ?

 अं;  yer  we  we.  बिहार  सरकार
 के  बारे  में  कुछ  महीने  पहले  प्रखबारों  में  निकला
 था  कि  उन्होंने  इस  तरह  की  सुविधा  जो  है  ऋण
 को  चुकाने  को  उसको  रोक  दिया  है  उसको
 वापिस  नहीं  किया  ।  उस  के  बाद  उनसे  लिखा
 पढ़ी  चली  झोर  वह  लिखा  पढ़ी  चलने  के  बाद

 वह  इस  पर  राजी हो  गये  कि  उनको  ह  ह... ६

 चुकाना  वाहिए  |

 च्  भोगेसा  का  :  सवाल  जो  पूछा  गया  था

 बह  यह  था  कि  इस  साल  कर्ज  भोर  सूद  का
 बकाया  दसूल  करना  मुस्तवी  किया  जाय  ।

 aft  भोराश्जः  देशाई  :  साल  भर  के  लिके
 जिस  मदद  की  जरूरत  होती  है  यह  हम  स्केश-
 सिटी  रण  र्याज  को  देते  हैं

 ह...  R.  Barwa:  May  I  know  whether
 fegently  saw  me  and  he  did  ask  ह... 4  any  of  the  States  have  on  their  ows
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 decided  to  put  a  moratorium  of  the
 20ans?

 ‘ki  Morarfi  Desal:  How  can  they
 do  80?

 Mr,  Speaker:  No.  365,  Shri  Siddesh-
 war  Prasad.  The  hon.  Member
 absent.  Next  question.

 Shr  K&.  N.  Tiwary:  It  is  a  very
 important  question  and  it  may  be
 taken  up.

 Mr,  Speaker:  If  the  hon.  Member
 who  has  tabled  it  does  not  think  it  to
 be  so  important  that  he  should  be
 present  here,  I  cannot  help  it.

 Beastification  of  Delhi  and  New  Delhi
 +

 *38e.  Shri  Bhogendra  Jha:
 Shri  हे,  M.  Madhukar:

 Wil)  the  Minister  of  Health  and
 Family  Ptanning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 amounts  sanctioned  by  the  Delhi
 Adminis:ration,  the  Delhi  Municipal
 Corporation  and  the  New  Delhi  Muni-
 cipal  Committee  for  beautification  of
 Delhi  and  New  Delhi  have  exceeded
 the  original  allocations;

 (by  whether  sanction  has  been
 accorded  by  his  Ministry  for  the  fan-
 ciful  electrical  fixtures  and  mercury
 and  flourescent  lamps  in  place  of  ordi-
 nary  street-lighting  in  New  Delhi's
 thorough  fares;

 (९)  whether  expenditure  on  fashion-
 able  kiosks  at  bus  stops,  angular  road
 signs,  etc.,  in  New  Delhi  has  been
 incurred  after  consulting  his  Ministry;
 and

 (a)  the  approximate  expenditure  on
 items  referred  to  in  parts  (b)  and  (c)
 above?
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 (b)  and  (c).  No  Sir.  These  are  pri-
 marily  matters  of  local  interest  and
 such  works  are  carried  out  by  the
 locai  bodies  entirely  at  their  discre-
 tion.  Neither  have  any  grants  been
 paid  to  the  local  bodies  for  executing
 these  itemg  of  work,  nor  did  they
 obtain  the  prior  concurrence  of  the
 Government  of  India  for  carrying  them
 out.  In  fact,  sanction  of  the  Govern-
 ment  of  India  is  not  requireq  for
 incurring  such  expenditure.

 (d)  The  approximate  expenditure
 incurred  by  the  New  Delhi  Municipal
 Committee  on  items  at  (b)  ana  (cy
 above  is  as  under:—

 (i)  Improvement  of  electric
 lighting  Rs,  7.20  lakhs.

 (ii)  Construction  of  kiosks
 and  angular  road  signs

 Rs.  .60  lakhs.

 at;  चोगेड  झा  :  सवाल  में  अजली
 के  मर  री  बन्ब  देने  चीं  बस  स्टस्टों  ५२  टिकाऊ
 स्थान  देने  के  बारें  में  qe  गया  थ।  ।  इस

 सुझाव  का  जवाद  प्रश्न  के  उत्तर  से  नह  आया
 है  v  मैं  जानना  चाहता  ४  कि  मंत्री  महोदय
 का  कहना  यह  है  कि  यह  मुझ व  दिया  हो
 नहीं  गया  था  या  कि  उस  सुझाव  को  मंजर
 नहीं  किया  गया  है  खच  में  कर्मी  के  ने  के  |  ये  ?

 Dr.  8.  Chandrasekbar:  I  have  not
 been  able  to  follow  the  question,  but
 I  would  read  out  the  statement  for
 the  hon.  Member's  information.  It
 reads  thus:

 “There  was  only  one  work  of
 beautification  carried  out  by  the
 Delhi  Administration  circle  of
 CPwWD  in  the  years  1964-65,
 viz,  and  1965-66,  landscape
 development  scheme  of  the
 area  between  the  Red  Fort
 City  Wall  and  the  Ring  Road
 phase  I,  The  estimated  cost  of
 the  work  was  Rs.  93.400/-  against
 which  an  expenditure  of  Rs.  BLATZ
 only  has  been  incurred.  There  is,
 thus,  no  excess  of  expenditure  over
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 Dely  Municipal  Cerporation:  The
 beautification  work  consisted  of
 the  improvement  of  the  central
 verge  between  the  two  carriage
 ways  of  important  roads  and  for
 providing  GI  pipe  railings  along-

 side  foot-paths  and  main  crossings.
 An  expenditure  of  Rs.  1,07,578/-
 wag  incurred  in  (1965-86  against
 the  allotment  of  Rs.  .50  lakhs,

 and  Rs.  60,000/-  in  ‘1966-67  against
 the  allotment  of  Rs.  2.00  Jakhs.
 There  was,  thus,  No  excess  of  ex-
 penditure  over  the  original  allo-

 cation,

 New  Delhi  Municipal  Commi-
 ttee:  No  separate  allotment  is

 ‘made  under  the  head  ‘beautifica-
 tion’  in  the  New  Delhy  Municipal
 Committee  nor  is  any  grant  made
 for  the  purpose  by  the  Delhi
 Administration.

 1  hope  that  this  answers  the  question
 Taised  by  the  hon.  Member.

 अं;  भोगना  झा  :  प्रश्यक्ष  महोदय,  मंत्री
 महाँंदय  ने  जो  लिखित  बयान  पढ़  कर  सुनाया
 यह  तो  हम  लोग  पहले  ही  देश्व  चुके  हैं  in  स्पप्ट
 बात  यह  है  कि  जो  साधारण  बरब  लगे  हुए  है
 बिजलो  के  उनके  स्थान  पर  मर्करी  बस्ब
 लगाने  का  सुझाव  था,  दूसरी  बात  यह  है  कि
 ग्राजकल  जो  बस  हडन्ड  है  उनको  सुन्दर  रूप
 देने  का  मुझाव  था।  इन  दोनों  बातों  के  बारे
 में  मंत्री  महोदय  ने  कोई  जवाब  नहीं  दिया  है  ।
 में  जानना  चाहता  हूं  कि  मंत्रो  मटोदय  इन  के

 न्यारे  में  क्‍या  सोच  रहे  हैं  t

 Dr.  8.  Chandrasekhar:  As  regards
 the  first  part  of  the  question,  the  com-
 aittee  on  traffic  in  Delhi  in  its  report
 ‘published  jn  7963  suggested  that  we
 ought  to  change  the  lights  to  prevent
 accidents  and  that  has  been  done.  हर
 regards  the  second  part,  the  matter
 ig  under  investigation  by  the  munici-
 ‘pal  authorities.
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 Tezsed  to  the  Minister  of  ‘Finance  but
 we  find  that

 Mr.  Speaker:  It  has  एल्स!  transter-
 red  to  the  Health  Ministry.

 Shri  M.  L.  Sondhi:  May  |  ask  the  hon
 Minister,  since  he  is  living  in  Delhi,
 and  also  the  Finance  Minister  who  is
 a  disciplined  Gandhian  leading  a  life
 of  austerity,  whether  they  have  ever
 cared  to  cross  from  Jor  Bagh  to  the.
 adjoining  areg  or  from  Golf  Links
 to  Lodi  Road  or  Karbala  and  whether
 they  have  seen  that  suddenly  the
 mercury  vapour  lamps  stop  and  ordi-
 nary  lamyps  begin?  It  seems  to  de  an:
 inference—I  do  not  know  if  the  hon.
 Minister  would  agree  with  this—that
 decisions  are  taken  not  on  sound
 basis  of  traffic  or  transport  but  some
 distinction  is  made  between  those  who
 are  supposed  to  have  shan  and  those
 who  are  supposed  to  do  seva;  there
 is  gome  such  distinction  which  is  con-
 trary  to  the  Gandhian  basis  of  the
 State.  Will  the  hon.  Minister  explain
 this?

 Dr.  S.  Chandrasekhar:  Is  the  ques-
 tion  addressd  to  me  or  to  the  Finance
 Minister?

 Mr.  Speaker:  To  the  Minister  who
 wil)  answer.

 Dr,  8.  Chandrasekhar:  |  do  not
 think  there  is  any  such  gistinction
 made.

 Shri  M.  L.  Sondhi:  if  he  will  go
 with  me,  J  will  show  him  that  at  arbi-
 trary  points  the  fashionable  lighting
 stops  and  the  other  lighting  starts.

 Dr,  हि.  Chandrasekhar:  It  is  natt-
 rally  a  phased  programme.

 Mr.  Speaker:  Between  them  they  can
 fix  up  some  convenient  time.  They
 need  not  make  the  House  fight  on
 that.

 Shri  Hem  Barua:  He  said  |
 phased  programme,  So  there

 fa  @
 hege
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 for  the  other  areas  also,  the  drab,
 dark  and  dull  areas.

 ti  तुवर  सिह  कास्त्रं; :  इस  दिल्‍ली
 को  सुन्दर  बनाने  की  ४न  में  क्या  सरकार  को
 यह  भी  याद  रहता  है  कि  यह  गरीब  देश  है
 जिसके  करोड़ों  लोग!  का  खाता  नहीं  मिलता
 है?

 Dr.  s.  Chandrasekhar:  Ever  in  the
 midst  of  poverty,  I  think  where  there
 is  a  chance  we  shall  try  to  beautify
 with  what  is  available.

 Shri  Hem  Barua:  Beautify  every-
 thing.

 Shri  Balraj  Madhok:  The  hon.  Minis-
 ter  just  now  saiq  that  certain  steps
 have  been  taken  to  beautify  certain
 areas  and  cerain  types  of  fashionable
 lights  have  been  put  up.  Has  any
 step  been  taken  to  beautify  ang  imp-
 rove  those  Government  of  India  class
 TV  servants’  colonies  and  other  slum
 areas  jn  which  a  large  majority  of  the
 population  of  Delhi  live?  Do  they
 also  have  any  claim  on  the  attention
 and  funds  of  Government  or  they  do
 not  exist  in  this  scheme  of  things?

 Dr.  S.  Chandrasekhar.  I  would  like
 to  assure  the  hon.  Member  tha:  this
 is  within  the  purview  of  the  NDMC.
 IT  am  sure  it  is  receiving  ‘their  atten-
 tion.  So  even  the  poorer  section.  the
 low  income  housing  group  will  also
 receive  the  consideration  of  the  autho-
 rities  by  way  of  giving  them  improved
 amenities  and  beautification  ideas  if
 the  resources  at  the  disposal  of  the
 authorities  will  permit  such  a  poss!-
 bility.

 fee  माराफ्ण  :  हिन्दुस्तान  को

 करोड़ों  जनता  शाज  शझोंपहिपों  में  बसती है  ।
 मैं  पूछना  चाहता  हैं  कि  क्‍या  दिल्‍ली  को  ही
 सुन्दर  बनाने को  हीम  है  या  कि  सारे  देश  को
 ही  सुस्दर  बताने  का  भी  कोई  सुन्ाव  है  ?

 क्या  इसके  लिये  भी  श्राप  कुछ  सोच  रहे  हैं?
 68(A)LED—2.
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 Mr.  Speaker;  We  go  to  the  next

 question,  His  question  is  very  much
 appreciateg  by  the  whole  House.  I
 do  not  think  it  needs  an  answer.  Is
 he  answering  it?

 Dr.  8,  Chandrasekhar:  I  welcome
 the  question  of  the  hon.  Member.  I
 assure  him  that  ultimately,  by  the  time
 we  reach  the  20th  Plan,  his  scheme
 will  be  covered.

 Shri  Sheo  Narain:  What  have  Go-
 vernment  been  doing  for  the  last  20
 years?

 ti  हुकम  बन्द  कछवाय:  दिल्‍ली  के  विकास
 को  बात  प्रभी  मंत्रीजी  ने  ग्रप  उत्तर  में  नगर
 निगम  के  ऊपर  ोड्डी  है;  मैं  जानना  चाहता  हूं
 कि  च्यां  नग्र  निगम  ने,  जो  कि  इस  सारी

 स्कीम  को  चला  रहा  है,  किसी  झाथिक  सहायता
 की  मांग  की  है  ?  यदि  हा,  नो  क्या  मच्य  है
 श्रौर  बह  शाप  कब  तक  देने  वाले  हैं  ?

 Dr.  8.  Chandrasekhar:  I  would  like
 to  have  notice  because  as  far  as  I
 know,  there  has  been  no  request  from
 the  New  Delhi  Municipal  authority
 for  any  financial  support  from  the
 Government  of  India.

 Shri  Kanwar  Lai  Gnpta:  Ask  the
 Finance  Minister  and  then  reply.

 Shri  D.  C.  Sharma:  How  far  is  this
 programme  of  beautification  of  Delhi
 and  New  Delhi  going  to  help  family
 planning  which  is  very  much  on  the
 cards  these  days?

 Dr.  Ss.  Chandrasekhar:  I  would  like
 to  assure  the  hon,  Member  that  there
 is  a  direct  correlation  between  elec-
 trification  lights  and  low  fertility.  If
 we  beautify  the  place,  couples  will  go
 round  window  shopping  and  then  go  to
 bed  late.  If  there  ig  no  electrifica-
 tion,  they  may  not

 Shri  Shri  Chand  Geel;  Those  who
 have  crossed  60  should  not  be  allowed
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 to.gut.any  question  .on  .femily  plann-
 ing.

 शी  qo  a>  wt  :  मैं  मंडी  महोदय
 से  जानना  चाहूँगा  कि  जो  एप्या  दिल्ली  को

 खूबतरत  बताने  पर  सच  किया  जा  रहा  है
 न्क्पा  प्रह  मुमकिन  नहीं  है  (क  5स  रुपये  को
 NTT  हिज्युस्ताम  में  जहा  भुखमरी  हो  रही
 है,  लाखों  लोग  भूखों  मर  रट  हैं,  वहा  पर  खर्च
 किग्रा  जा  सके  ?

 Dr,  s.  Chandrasekhar;  This  is  a  very
 smal]  amount  involved,  a  matter  of  a
 few  lakhs.  It  is  going  to  solve  the
 other  problem.

 अं  Fo  Mo  wt:  इस  स्माल  एगउंट
 से  भी  चार  स्‍क्‍न्‍्लादमियों  को  या  दस  ग्रादमियों
 की  जातें  बच  सकती  हैं  1  डिस्ली  का  चुबसूरत
 बनाने  पर  रूपया  ख्  करने  का  क्‍या  मतलब

 है  ?

 Sxort  Notice  QUESTION

 Supply  of  Oi)  to  Bihar
 +

 B.NQ.  १9.  Shri  Bhegendra  Jha:
 Shri  8.  Cc  Tha:

 Shri  Yogendra  Sharma:
 Shri  Vasadevan  Nair:
 bri  :C,  Janardhanan:
 “ari  Ishaq  Sembhali:
 Shri  हु.  M.  Madhukar:
 Shri  Chandea  Shekhar  Singh:
 *Bhri  -R..  Shaatri:

 Will  the  Minister  of  Petroleum  and
 ‘Chemicals  be  pleased  to  state:

 (a)  whehter  the  Indian  Oi]  Company
 थ. उ  ठ  supplying  its  quota  of  oil  to
 ‘Biher;

 (b)  ‘whether  the  supply  of  oil  to
 Bihar  is:attached  to  Budge  Budge
 aad  not  .Barauni  which  is  in  the
 sentre  of  Bihar;  and

 (९)  if  so,  whether  Government  are
 taking  immediate  steps  to  ensure
 speedy  supply  of  जा  to  Bihar  and
 attach  the  same  to  Baraun!?
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 The  Minister  of  State  in  the  Minis
 try  of  Petrateum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Ragha  Ramaiah):  (a)  The  Indian  Oil
 Corporation  is  supplying  its  quota  of
 oil  products  for  Bihar  in  a  satisfac-
 tory  manner,

 (bd  and  (c).  The  full  requiremennt  of
 Bihar  for  ai}  oil  products  are  met
 from  the  Gauhati  and  the  Barauni
 Refineries  except  for  kerosene,  sup-
 Plies  of  which  have  to  be  augmented
 some  what  from  Budge  Budge
 (Calcutta).

 अं;  भोगेग  जा  :  क्‍या  मंत्री  महोदय  को
 यह  मालूम  है  कि  बिहार  में  केरोमीन  झायल
 ह ; ! ; ह  से  आता  है,  बरोमी  से  नहीं  दिया
 जाता  है  ?  वह  तेल  विहार  में  नहीं  राया
 है  ।  सूई  महोने  हो  गये  हैं  वहीं  भाया  है  ।
 इससे  समू्े  बिहार में  हाहायथार  भा  हमा
 है  भर  घरों  में  अपर  ही  अंधेरे  है  |  मैं

 जानना  चाहता  हुं  कि  यह  जो  स्थिति  है,
 इससे  1... (ह  मंत्री  सन्नीदय  झयमन  हैं  ?

 Shri  Raghu  Ramaiah;  That  is  not
 strictly  correct,  We  do  poduce  kero-
 sene  in  Barauni.  Out  of  the  produc-
 tion,  three  to  four  thousand  tonnes
 are  expended  in  Bihar  itself,  and  the
 rist  of  it  comes  from  Budge  Budge,
 and  also  8  little  of  it  from  Assam.

 i  भोगल्र  का :  बजबज  से  तेल  नहीं
 च्  रहा  .है,  कर्क  महीनों  से  नहीं  शा  रहा
 है  1

 Shri  Raghy  Ramalah:  Actually,  thete
 Was  no  cOMpiaint  whatsoever  up  to
 the  end  of  May  that  there  were  any
 deficiencies  in  kerosene  supplies,  As
 a  matter  of  fact,  the  offtake  was  much
 below  what  was  the  quota  given  and
 what  was  actually  supplied.  It  ड  only
 On  the  3ist  May  that  a  letter  came
 from  the  Chief  Minister  that  there
 were  complaints  of  shortage,  and  it  was
 looked  into.  The  correet  Agures  ware
 given,  and  we  instructed  the  oil  com-
 panies  to  see  that  the  supplies  were
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 immediately  complied  with.  Since
 then  we  ‘have  not  heard  ‘any  com-
 piaint.

 भी  शोगेस  का  :  मंत्री  महोदय  ने
 शाफ्द  मेरा  सवाल  समझ।  नहीं  है  ।  बल  दम
 से  तेल  नहीं  झा  रहा  है  बिहार  को  in  आपूर्ति
 मंत्री  ने  यहां  झाकर  इसके  बारे  में  बयान
 दिया  है,  भारत  सरकार  को  लिखा  भी  है  t
 तेल  की  कमी  है  बां,  यह  मैं  कह  रहा  हूं  t

 Mr,  Speaker:  Waiting  for  informa-
 tion.

 को  वि  wo  तर:  मैं  एक  तो  यह  जानना
 चाहता  हूं  कि  बरोनी  ायन  रिफाइनरी

 की,  जो  कि  एक  पब्लिक  सेक्टर  एंटर  प्राइज
 है,  लेबर  प्रोडक्टिविटो,  नेशनल  लेबर
 प्राडविटविद।  के  मुकस्शल  में  क्या  है

 दूपरे  मैं  यह  ह :६  जानना  चाहता  हूं  कि
 लेबर  ोडक्टिविटी  को  बढ़ाने  झौर  क्वांटिटी
 प्रौर  क्वालिडी  प्रोडस्टिंविटी  को  बढ़ाने  के
 निए  सरकार  के  सामने  अमी  कौनसा  प्रोग्राम
 है  ?  क्‍या  इस  में  मैनेजमेंट  में.  लबर  पार्टिसि-
 पेशन  की  बान  है  या  नहीं  है,  यदि  है  तो
 कितनी  ?

 Ghri  Raghu  Ramaiah;  This  is  an
 entirely  different  question.  We  are
 here  about  supplies  to  Bihar  area  of
 oil  products.

 ai  deer  सर्ता  :  जभी  जो  उत्तर
 आहार  के  गायों  में  केरोसीत  श्रायल  का  संकट
 है  उसका  अवान  कारण  यह  है  कि  नजदीक
 में  बरौनी  रिफाइतरी  से  केरोतीन  तेल  देने
 की  वहां  व्यवस्था  नहीं  हो  सकी  है  |  बहुत
 दूर  से  केटोमोन  झायल  के  वितरण  को  व्यवस्था
 वहां  पर  की  गई  है  ।  यह  बिस्दुल्न  फिजूल
 स्वर्सी  की  व्यवस्था  है,  बहुत  लम्बी  व्यवस्था
 है  ।  सही  व्यवस्था  गह.मोनी  चाहिये  कि  जो
 नजदीक  में  बरीतो  रिफाइतरी  .है  वहा  से
 केरोपीत  आयल  जेने  की  व्यमस्था  शाप  करे  ।
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 “मा  न  करके  मीसियों  शौर-संकड़ों  :मील  दूर
 से  प्रापने  यह  व्यवस्था  को  हैं।  मैं  आसना
 चाहता  हूं  कि  ऐसी  व्यवस्था  करने  के  पोछे

 क्या  रहस्य  है  ?  क्यों  नहीं  इस  व्यवस्था  का
 शभ्रन्त  होता  पौर  बरीनी  स.  बिहार  को  केरोसीन
 दिया  जाता  बौर  इस  तरह  से  वहा  तेल  का
 जो  संकट  है,  उ  को  दूर  किया  जाता  t

 Shri  Raghu  Ramaiah:  It  is  an  integ-
 rated  system.  Actually  we  produce  in
 Baraunj  8  to  10  thousand  tonnes  of
 kerosene,  but  about  3  to  4  thousand
 tonnes  of  kerosene  is  requireq  to  be
 Put  into  the  Barauni-Kanpur  pipe  line
 for  technical  reasons,  that  is  between
 3  -parcel  of  high  diesel  and  a  parce}
 of  motor  gas,  for  safety  purpose,  you
 have  to  inject  some  part  of  kerosene.
 That  has  to  be  put  into  the  Kanpur
 Pipe  line  and  therefore  only  3000/
 4000  tons  could  be  spared  to  Bihar
 locally:  we  have  to  supplement  it  from
 Assam  or  Budge-Budge.  it  is  an
 integrated  system  and  so  far  as  the
 retail  dealer  is  concerned,  the  price
 is  the  same.

 की  इंतहाक  साम्भालं।  क्या  सरकार
 यह  बतलाने  की  मेहरबाती  करेंगी  कि  बया
 चीक  मिनिस्टर  बिहार  से  झ्मे  कोई  कस्पनेंट
 मिली  है  कि  केरोसीन  आयल  की  सप्लाई  ज्ार्ट

 हो  गई  है  और  इस  कारण  में  वहा  केरोसोस
 ऑ्रायल  की  शार्टेज  भ्रनुभव  की  जा  रही  है  ?
 यदि  हां,  तो  सरकार  ने  कोई  ऐसे  आआईजें  जार:
 कर  दिये  हैं  कि  बिहार  को  सलाई  पूरी  कर
 दो  जाए  ?  ह 1:16  सलाई  ष्  हुई  है  या

 नही  हई  है  *

 Shri  Raghu  Ramaiah:  I  hay  already
 answered  in  the  pasitve:  In  the  last
 week  of  April  and  in  the  first  week

 of-May,  there  was  slight  gelay  because
 of  the  avrival.of  tankers  from  abroad.
 But  the  overall  supply  position  had
 heen  maintained.

 A  नरतरायतार  झाहस्म '  मन्वी  महोदय
 ने  छताया  है  1:  न्लाथ  बिहार  में  सन्‍्तोष्जनक
 ्ष्प  से  कैरोसीन  धायल  की  सप्लाई  हो  रही है
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 झगर  ऐसी  बात  है  तो  फिर  क्‍या  बजह  है  कि
 उसके  इलाके  में  कैरोतोन  झायल  एक  रुपया
 बोतल  बिक  रहा  है  ?  साथ  ही  मैं  यह  भी
 जानना  बाहता  हूं  कि  बिहार  में  तेल  का  'रिटेंश
 ाव  सरकार  ने  क्‍या  तय  किया  है  ौर  कया
 खोगों  को  उस  नियत  भाव  पर  तेल  मिल  रहा
 है?

 Shri  Raghu  Ramaiah:  About  retail
 prices,  I  would  like  notice.  On  the
 question  of  any  dificiency  in  supply
 in  North  Bihar,  if  my  hon.  friends  can
 bring  it  to  our  notice  and  say  that
 in  a  particular  place  it  is  deficient,  we
 shall  certainly  enquire  into  jit.  But
 our  information  is  otherwise.  Still,
 we  will  loox  into  any  complaints.

 ai  विभूति  मित्र:  पिछले  महीने  बिहार
 के  एक  मन्त्री  श्री  कपिल  देव  भिह  पिछड़े  हुए
 इलाकों  का  दौरा  करने  के  लिए  गए  ये  बहां
 पर  तैल  नहीं  मिल  रहा  है।  विहार  में  सबसे

 पिछड़ा  ढा  जिला  चम्पारन  का  जिला  है  |

 उन्होंने  कहा  था  कि  केद्रीप  सरदार  ह 3  यह
 कसूर  है  कि  केप्दोय  सरकार  हम  लोगों  को  तेल
 सप्लाई  नहों  कर  रही  है  |  ऐसा  पता  चला  है
 कि  केन्द्रोय  सरकार  का  जे  3ेकेदार  सप्लाई
 करता  है  बिहार  सरकार  शायद  उत्तकों  कुछ
 कम  कतोशन  देती  है  जयकि  बंगाल  सरकार
 ज्वादा  कमीशन  देती  है  ny  मैं  जानना  चाहता  हूं
 कि  ब्या  हू  सत्य  है  ?  अगर  यह  सत्य  है  तो
 इसका  क्या  इलाज  किया  जा  रहा  है  ताकि
 सारे  देश  में  एक  सी  तेल  को  सप्लाई  हो  शौर
 डीक  समय  पर  तेल  का  बटवारा  हो  सके  ?

 Shri  Raghu  Ramaiah:  As  I  mention-
 ed,  on  the  3ist  of  May  ther:  was  a
 communication  from  the  Chief  Minis-
 ter  and  also  from  the  Secretary  of
 the  civil  supplies  department.  Since
 then  we  have  given  them  the  figures
 and  we  have  also  given  instructions.
 to  the  oj]  companies.  We  have  not
 beard  anything  further.  If  there  are
 complaints,  we  will  be  very  much
 obliged  to  hon.  Members  if  they  could
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 give  us  details;  we  have  stocks  and
 we  are  anxious  to  supply.

 at  Go  मा०  सलिवार।  :  बिहार  को
 कीरोसीन  धायल  का  बिःतना  कोटा  दिया  जाता
 है  झौर  पिछले  छः:  महीने  में  कितना  कोटा
 दिया  गया  है  ?  क्‍या  उस  सप्लाई  में  कोई  कमी
 रही  है  भौर  झगर  रही  है  तो  कितनी  ?

 Shri  Raghu  Ramaiah;  Actually  from
 October  ‘1966,  a  monthly  quota  of
 15,500  tons  of  kerosene  hag  been  fixed
 but  the  offtake  has  not  been  that
 much  except  in  December  when  it  was
 539i  tons,  in  other  months,  it  was
 10,000  tons  or  11,000  or  12,000  tons.
 In  no  other  month  has  it  reached  the
 peak  demand.

 Shri  D.  N.  Tiwary:  May  I  know
 whether  the  Government  has  received
 any  information  that  the  dealers  do
 not  lift  the  quotas  of  kerosene  allotted
 to  Bihar  due  to  the  fact  that  the  com-
 mission  is  yery  low  ang  they  cannot
 meet  their  expenses  of  transport  and
 other  things?  Such  was  the  case  in
 West  Bengal  also.  I  had  met  the  Chief
 Minister  there,  and  he  set  the  matter
 right  by  increasing  the  quota  from
 his  own  State.

 My.  Speaker:  What  is  the  question?

 hri  D.  N,  Tiwary:  May  I  know
 whether  any  letter  has  been  received
 from  anybody  in  the  Ministry,  saying
 that  the  commission  given  by  th
 Government  to  the  dealers  is  very  low
 and  they  are  not  moving  it,  and  whe-
 ther  any  step  has  been  taken  in  the
 matter  or  not.

 Shri  Raghe  Bamaish:  I  am  not
 aware  of  it,  but  I  shall  look  into  the
 matter.

 hri  D.  है.  Tiwary:  I  myself  wrote
 to  you  a  letter.
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 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 लिकारू: ० एक re  देशों  में  त्ति  व्यक्ति  झायि

 #365,  ी  सिडेः्यर  ह 1!  :  नया
 घौजना  मंत्र;  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्या  भन्सर्राष्ट्रीय  विकास  एजेन्सी
 द्वारा  किये  गये  उस  झध्ययन  की  शोर  उनका
 ध्यान  दिलाया  गया  है,  जिसमें  कहा  गया  है,
 कि  बिकासोन्मुख  देशों  में  प्रति  व्यक्ति  आय
 में  कम  वृद्धि  हुई  है;

 (ख)  यदि  हां,  तो  उसके  मुख्य  निष्कर्ष
 ब्या  हैं;  और

 (ग)  इस  भ्रध्ययन  को  ध्यान  में  रखते

 हुए  देक्ष  भें  अधिक  गति  को  तेज  करने  के
 लिये  क्‍या  कदम  उठाये  गये  हैं  और  भविष्य
 में  इस  मामले  में  क्या  कदम  उठाने  दा  विचार

 है?

 योजना,  पेट्रोलियम  शोर  रसायन  तथा
 समाज  कल्वाण  ६. (ह  (श्री  जशक  मेहता)  :

 (क)  प्रन्तरॉष्ट्रीय  विकास  एजेंसों  द्वारा
 इस  प्रकार  का  कोई  विशेष  पअ्रध्ययन  किया
 गया  है,  इस  बात  की  मुझे  कोई  जानकारी

 नहीं  है  1

 (ख)  शौर  (ग)  बरइन  नहीं
 उठता  1

 Fertiliser  Industry

 °367.  Shri  ।  ह  Esthooe:
 hri  VisWanaths  Menon:

 Shri  K.  M.  Abraham:
 Shri  Umanath:
 Shri  P.  Gopalan:

 Will  the  Minister  of  Petroleum  and
 Chemicaig  be  pleased  to  state  the  total
 installed  and  utilised  capacity  of  the
 Fertiliser
 ‘1965-66  and  1968-67?

 Industry  in  India  during

 ties  during  1965-66  and  1968-67,  ह 1
 425,200  ang  585,000  tonnes  of  nitrogen
 respectively.  The  actual  production
 ‘was  233,817  tonnes  and  307,936  tonnes
 of  nitrogen  respectively.  The  instal-
 led  capacity  for  phosphatic  fertilisers
 was  236,839  tonnes  of  P,Q,  during
 1965-66  and  1966-67  against  which  the
 production  was  111,205,  and  142,000
 tonnes  of  P,  058  respectively,

 पूर्व  र्फ! ही।  देशों  नें  रहने  बाले  भारतीयों  के
 पास  वियेत।  मुदा

 * 368.  शनी  ो०  wo  त्यागी:  क्‍या
 ब्ति  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  पूर्व
 अफ्रीकी  देशों  में  रहने  वाले  भारतीयों  की
 लाखों  रुपये  के  मूल्य  को  विदेशी  मुद्रा  इंगलण्ड
 शौर  स्विटडरलैंड  के. बैकों में में  जम)  है  ;

 (ख)  क्‍या  सरकार  ने  यह  सुनिश्चित
 करने  के  लिये  कोई  प्रयास  किये  हैं  कि  यह
 घन  राशि  विदेशी  बेकों  के  बजाय  भारतीय
 बैंकों  में  जमा  की  जाये;  और

 (ग)  किन  कारणों  से  विदेश  स्थित
 झारतीय  झपना  घन  भारतीय  बैंकों  क ेबजाय

 ब्रिटेन  के  बैंकों  में  जमा  करते  हैं  ?

 यमन  मंत्र”  तथा  वित्त  मंत्र:  (ली
 मोरार्ज:  देताई)  :  (क)  मरकार  के  पास

 ऐसी  कोई  सूचता  नहीं  है  क्योंकि  ये  भारतीय

 विदेशी  मुद्रा  नियंत्रण  के  प्रयोजन  के  लिये

 झनिवासी.  व्यक्ति.  (नान-रेजीडेण्ट्स)
 हैं  भौर  हमारे  लियम  उन  पर  लागू  नहीं

 होते  ।

 (m)  ऐसी  रकमों  को  भारत  भेजने  के

 लिये  प्रोत्साहन  देने  के  उद्देश्य  से  सरकार

 ने  कुछ  बदम  उठाये  हैं।

 (ग)  कारणों  का  झनुमान  लगाना

 क्रठिन  है।  साधारण  रूप  से  मही  कहा  जा

 सकता  है  कि  बहुत  से  लोग  धपनी  विदेशी

 मुद्रा  ब्रिटेन  के  बैंकों  में  रखना  पसंद  करते

 हैं।
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 Squeezing  of  Credit

 *369.  Shri  Virendrakumar  Shah:
 Shri  VYashpal  Singh:
 Shri  S.  C.  Samanta:
 Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:
 Shri  S.  M.  Banerjee:
 Shri  Gedrge  Fernandes:
 Shri  Maharaj  Singh  Bharati:

 Will  the  Minister  of
 pieased  to  state:

 Finance’  be

 (a)  whether  Government  are  aware
 of  the  hardships  caused  to  the  trade
 by  the  recent  credit  squeeze;

 (b)  whether  Government  are  also
 aware  that  a  number  of  firms  dealing
 in  commodities  have  not  been  able
 to  ‘meet  their  financial  commitments
 in  the  wake  of  the  credit  squeeze;

 (c)  whether  the  credit  available  tu
 the  cotton  trade  is  sufficient  to  cover
 50  per  cent  of  its  requirements;  and

 (dy  whether  Government  propose  to
 come  to  their  help  by  liberalising
 credit?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 and  (b),  It  appears  that  some  banks
 cur-taileg  credit  limits  to  trade  in  the
 beginning  of  April,  967  to  ensure  com-
 pliance  with  the  Reserve  Bank  qirec-
 tive  of  October  28,  1966,  requiring
 banks  to  advance  to  industry  and
 export/import  trade  at  least  80%  of
 their  seasonal  crerit  expansion.  This
 might  have  caused  temporary  diffi-
 culties  in  some  cases.  The  position
 is  likely  to  have  eased  considerably
 by  now,  since  the  directive  of  the
 Reserve  Bank  has  ceased  to  be  opera-
 tive  with  effect  from  the  28th  April,
 1967.

 (c)  Commercial  bank  credit  is  avail-
 able  upto  85%  of  the  last  year’s  leve}
 against  permits  issued  by  the  Textile
 Commissioner,

 (d)  The  Reserve  Bank  is  prepared  to
 consider,  0n  merits,  any  application
 for  enhancement  of  the  credit  limit,
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 Nationalisation  of  Banks

 "370.  Shri  V.  Khrishnamoorthi:
 Sbri  Yashpal  Singh:
 Shri  R.  Barua:
 Shrj  Vishwa  Nath  Pandey:
 Shri  D.  N.  Patodia:
 Shri  C.  C.  Desai:
 Shri  Dhirendranath:
 Shri  D.  C.  Sharma:
 Shri  5.  C.  Jha:

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  Government  have  any
 proposal  to  nationalise  the  scheduled
 banks  owned  by  private  individuals;
 and

 (b)  if  not,  what  other  controls  Gov-
 ernment  contemplate  to  impose  on  the
 banking  industry  to  maintain  the  price
 level?

 The  Minister  of  State  in  the  Ministry
 of  Finance  (Shri  K.  C.  Pant):  (a)  and
 (b).  The  Government  is  examining
 the  nature  and  extent  of  its  control
 over  banking  institutions  and  will  take
 such  steps  as  may  be  necessary  to  ex-
 tend  effective  social  control  over  these
 institutions  to  serve  the  cause  of  eco-
 nomic  growth,

 Power  Generation  at  Kotah

 4371,  Shri  P.  Gopalan:
 Shri  Umanath:
 Shri  Satya  Narain  Singh:
 Shrimati  Suseela  Gopalan:
 Shri  E.  K.  Nayanar:
 Shri  Onkar  Lal  Berwa:
 Shri  Meetha  Lal:

 Will  the  Minister  of  Irrigation  ana
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 cost  of  generation  of  electricity  in

 the  turbine  at  Kotah  is  about  300  per-
 cent  higher  than  the  normal  cost  of
 power  generation  in  Rajasthan;

 (b)  whether  the  turbine  was
 closed  formally  because  of  the  higher
 cost  of  production;  and
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 {e)  the  steps  Government  propose
 ta  take  to  restart  the  turbine?

 The  Minister  of  Irriga:ion  and
 Power  (Dr.  K.  L.  Rao):  (a)  Yes,  Sir.
 The  cost  of  electricity  generation  by
 gas  turbine  at  Kotah  is  much  higher
 than  that  in  hydel  or  steam  power
 stations.

 (b)  The  gas  turbine  was  not  operat-
 ed  from  8th  June,  966  because  of  high
 cost  of  generation.  However,  after
 part  exe:nption  to  the  duty  on  High-
 Speed  Diesel  Oil  was  granted,  it  was
 placed  back  into  service  from  ISth
 April,  1967.  But  from  8th  May  1987,
 the  turbine  had  to  be  stopped  again
 due  to  certain  troubles  in  the  machine.

 (c)  Replacement  parts  have  been
 imported,  The  turbine  is  to  be  re-
 started  shortly.

 Oll  Refinery  at  Haldia

 °$72,  Shri  D.  C.  Sharma:
 Shri  Ram  Kishan  Gupta:
 Shri  H.  ्  Chatterjee:
 Shri  S.  C.  Samanta:
 Shri  Yashpal  Singh:
 Shri  N.  8,  Sharma:

 bri  Ram  Singh  Ayarwal:
 Shri  Sharda  Nand:
 Shri  Brij  Bhushan  Lal:
 Shri  Hekam  Chang  Kachwai:.
 Shri  Onkar  Singh:
 Shri  D.  N.  Patodia:
 Dr,  Raven  Sen:
 Shri  C.  C.  Desai:
 Shri  KE.  Barua:
 Shri  Kashi  Nath  Pandey:
 Shri  C,  K.  Bimttacharyya:
 Shri  8.  N.  Maiti:
 Shri  Tridib  Kumar

 Chaudhari;
 Shri  A.  KE,  Kiska:

 Will  the  Minister’  of.  Petroleum.  and
 Chemieals  be  pleased  to  state:

 (a)  whether.  negotiations  for  foreign
 collaboration  to  set  up  an  oil  refinery
 at  Haldia  have  been  completed:

 (b)  if  so,  the  outcome  thereof;  end
 (९)  if.  not,  the  stage  at  which  the

 Matter  stands  at  present?
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 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and’  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  matter  is  still  under  consi-
 deration.

 Electronic  Computers.in  Income-tax
 Department

 *873.  Dr.  Ranen:  Sen:
 Shri  Dhireswar  Kalita:

 Will  the  Minister  og  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  ac-
 counting  machines  and  electronic
 computers  have  been  installed  in  im-
 Portant  offices  of  the  Income-tax  De-
 partment.

 (b)  whether  any  reorganisation  of
 work  on  the  basis  of  any  work  study
 has  been  undertaken  in  the  Depart-
 ment;  and

 (९)  whether  the  employees’  orga-
 nisations  have  been  consulted  with
 regard  to  the  installation  of  the  ac-
 counting  machines  and  computers  as
 well  as  with  the  reorganisation  of
 work?

 The  Minister  of  State  In  the  Minis-
 try  of  Fimanee  (Shri  K.  0.  Pant):  (a)
 No  Sir.  The  work  relating  to  tax
 calculations  in  salary  cases  alone  is
 being  done  through  a  merchanised
 Process  through  the  I.B.M.  and  other
 companies,  on  payment  of  charges.

 (b)  Yes,  Sir.  So  far,  the  normal
 pattern  of  distribution  and  allocation
 of  work  amongst  Income-tax  Officers
 has  been  to  assign  to  an  Income-tax
 Officer  all  the  functions  to  be  perform-
 ed  in  resepect  of  a  particular  assessee
 or  assessees  within  his  jurisdiction.  It
 has  recently  been  decided  to  reorga-
 nise  the  work  sO  as  to  introduce  the
 functional  system  of  working  after  2
 Study  of  the  working  of  the  system
 in  4  ranges.  Thig  system  will  be  ex-
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 tended  in  the  current  year  to  १6  LT.
 circles  covering  over  50%  of  the  tax
 revenue.

 (c)  Does  not  arise  in  relation  to
 part  (a)  ०  the  Question.

 In  regard  to  part  (b),  steps  have
 been  taken  to  explain  to  the  emplo-
 yees’  organisations  the  reorganisation
 of  the  work  in  the  Department  on  the
 functional  basis  and  to  seek  their  co-
 operation  in  making  the  scheme  a
 success.

 बिल  में  बस्ती  बपाते  6:  श्नूझो  योजनाएं

 *374.  थ्  मोहन  स्वरूप  :
 1  हुकम  प्द्ग्द  कदयाय  :

 श्री  दा रवा  नस.  :
 ह /  रगगीत  सिह:
 थ्  मणु  लिमपे:
 Blo  राम  सनोहर  लोहिया:
 म  'रा०  रथ०  विद्यार्यों:
 5:  राम  पिह  भयरवाल  :
 दी  भारत  क्तिह  चौहान :
 थन  जाओ  फर्नेस्डश  :
 ह (ह  Wo  Jao  चेत:

 क्या  निर्वाण,  आवास  तथा
 मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  टिल्ली  के

 कुछ  लोगों  ने  बस्ती  बसाने  की  झूठी  योजनायें
 तैयार  करके  रिहायशी  प्लाट  बेचने  का  धघन्घा

 शुरू  कर  रखा  है;

 (ल)  यदि  हां,  तो  दिल्ली  में  बस्ती
 बसाने  बाले  कितते  व्यवसायी  हैँ  तथा  उनके
 नाम  कया  हैं;

 (ग)  क्‍या  यह  भी  सच  है  कि  झनेक
 ध्यवितयों  द्वारा  खरीदे  गये  रिहायशी  प्लाट
 वास्तव  में  विधमान  ही  नहीं ह;  भौर

 (ण)  यदि  हां,  तो  ऐसे  मामलों  के  बारे  में
 शहरकार  को  क्या  प्रतिक्षिया  है  ?

 सम्मरण
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 निर्माण,  crave  तथा  पृति  ह त  दी
 जगलाय  राज)  :  (क)  से  (")
 सरकार  के  नोटिस  में  यह  भाया  है  कि  दिल्ली
 तया  उसके  भासपास  के  विभिन्न  क्षेत्रों  के

 कुछ  लोग  स्थानीय  सक्षम  प्राष्तिकारी  के  हारा
 बरौर  ले-झाउट  प्लान  स्वीहइरस  कराये  भूमि/
 प्लाट  को  बेच  रहे  हैं  तथा  निर्धारित  मानकों
 के  अनुसार  उस  भूमि  को  *.के.सित  कर  रहे
 हैं।  भ्रधिकांश  मामलों  भें,  विक्रय-विशेख

 (सेल  ढीड)  में  यह  उलखित  है  कि  भूमि
 खेतीहर  है  तथा  विक्रेता  (सेलर)  उस  भूमि
 के  केवल  झपने  झ्रधिकार  क्रेता  (बायर)  को

 हस्तान्तरित  कर  रहा  है।  सरकार  केवल  ठभी
 कार्यवा fr  कर  सकती  है  जब  कि  क्रेता  यह
 शिकायत  दर्ज  कराये  यह  विक्रय  उसे  दोष-
 पूर्ण  पूवंकथित  तथ्यों  पर  किया  गया  था
 तया  कुछ  महत्वपूर्ण  सूचनायें  उससे  छिपा
 ली  गयी  थीं।  सरकार  ने  संभावित  कंताधों  को
 धखबार  के  विशापनों,  सिनेमा  स्‍्लाइडों  त्या
 प्रचार  के  झम्य  माध्यमों  द्वारा  यह  परामर्श
 दिया था  किय ेहे बगेर  इसकी  पुष्टि  किये कि
 भूमि  का  ले-भाउट  सक्षम  प्राधिकारी  के  द्वारा
 ह्वीइत  किया  जा  चुका  है,  भूमि  मे
 खरीदें।

 Circulation  of  Currency  Notes  meant
 for  Destruction

 *375,  Shri  Madhu  Limaye
 Shri  8,  M.  Banerjee:
 Shri  George  Fernandes:
 Shri  Manibhaj  J.  Patel:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whethor  Government's  atten-
 tion  has  been  drawn  to  a  case  of
 cheating/fraud  in  which  defective
 currency  notes  valueq  at  several  mil-
 lion  rupees,  which  hag  been’  ordered
 to  be  destroyed  have,  instead  of  being
 actually  destroyed,  put  into  circula-
 tion;

 (b)  whether  currency  notes  with
 duplicate  numbers  too  are  in  circula-
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 (c)  whether  a  lenient  view  was
 taken  of  the  crimes  committeg  and
 the  guilty  given  only  token  or  light
 punishment;  and

 (d)  if  so,  whether  ३8  fresh  inquiry
 will  be  ordered  and  stern  measures
 taken  against  the  guilty  men?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  हैं,  Cc  Pant):  (a)
 Presumably  the  Question  relates  to  a
 case  which  occurred  in  96l  in  which
 an  attempt  was  made  to  remove  some
 spoiled  Bank  notes  ordered  for  des-
 truction  by  the  Reserve  Bank  of  India.
 The  attempt  was  foiled,  Investiga-
 tions  made  did  not  indicate  circula-
 tion  of  spoiled  notes  ordered  for  des-
 truction.

 (b)  Only  a  few  cases  of
 duplicate  numbering  of  notes
 come  to  the  notice  of  |Governmnt,
 However,  on  investigation  it  was
 found  that  in  several  of  these  cases
 the  numbers  on  one  set  of  notes  had
 been  altered  by  a  deliberate  attempt.
 The  motive  for  such  attempts  is  not
 clear,  and  the  Central  Bureau  of
 Investigation  are  understoog  to  be  in-
 vestigating  some  of  these  cases.  Only
 in  two  cases  the  duplicate  numbering
 was  due  to  an  error  in  printing  which
 was  not  detected,  for  which  depart-
 mental  action  has  been  taken  against
 the  persons  concerned.

 alleged
 have

 (c)  The  case  of  the  attempted  re-
 moval  of  spoiled  notes  was  investiga-
 ted  by  the  Police  and  prosecution
 launched  against  three  persons  but
 the  Court  acquitted  them.  As  a
 result  of  departmental  enquiries  one
 person  wag  dismissed  and  four  others
 of  the  Reserve  Bank  of  India  Staff
 punished.  The  detective  department
 of  the  Police  also  undertook  investi-
 gations  to  unearth  any  conspiracy,
 but  these  irivestigations  did  not  reveal
 any  thing.

 (d)  Does  not  arise.

 Attaching  of  Price  Index  to  long-
 term  Borrowing

 *316,  Shri  BR.  5.  Vidyarthi:
 Shri  N.  8,  Sharma:
 Shri  Sharda  Nand:
 Shri  Brij  Bhushan  Lal:

 Shrimati  Tarkeshwari  Sinha:
 Shri  Shri  Gopal  Sabso:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  attach  the  price  index  to  long  term
 borrowing;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  time  likely  to  be  taken  for

 its  implementation?
 The  Minister  of  State  in  the  Minis-

 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 No.

 (b)  ang  (0).  Do  not  arise.
 Cochin  Refinery

 *377,  Shri  Kashi  Nath  Pandey:
 Shri  N.  P,  Yadab:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Cochin  Refinery  has  not  reached  its
 designed  capacity  so  far,

 (b)  if  so,  the  reasons  therefor;  and
 (c)  when  it  is  going  to  reach  to  its

 full  capacity?
 The  Minister  of  Planning,  Petro-

 leum  ang  Chemicals  and  Social  Wei-
 fare  (Shri  Asoka  Mehta):  (a)  No,
 Sir.  The  refinery  is  operating  at  its
 design  capacity  with  effect  from  the
 26th  May,  1967,

 (b)  and  (c).  Do  not  arise.

 Irrigation  Facilities

 378,  Shri  Vasudevan  Nair:
 Shri  C.  Janardhanan:
 Shri  P.  C.  Adichan:
 Shrimati  Tarkeshwari  Sinha:
 Shri  Hukam  Chand

 Kachwai:
 Shri  Shiv  Kumar  Shastri:
 Shrj  Ram  Gopal  Shalwale:
 Shri  0.  P,  Tyagi:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  Government  have  pre-
 pared  crash  programme  to  provide
 irrigation  facilifies  to  additional  70
 million  acres  of  land  for  wiping  out
 the  country’s  food  growing  deficit  in
 the  next  four  years;  and
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 (b)  if  so,  the  maim  features  there-
 of?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K,  L.  Rao):  (a)  and  =  (b).
 Ministry  of  Irrigation  and  Power  have
 Proposed  that  accelerated  financial
 assistance  should  be  given  to  4  sclec-
 ted  major  irrigation  projects,  which
 are  in  a  advanced  stage  of  construe-
 tien,  so  as  to  complete  them  during
 the  Fourth  Plan  period.  These  four
 projects,  on  completion,  will  create
 an  irrigation  potential  of  8  million
 acres,  The  proposal  is  under  consi-
 deration.

 Moratorium  on  है  L.  480  Funds
 *379.  Shrimati  Tarkeshwarj  Sinha:

 Wil]  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose
 to  request  the  U.S.  Government  for
 9  moratorium  in  regard  to  PL  480
 Funds;

 (b)  whether  this  will  freeze  the
 PL  480  Funds  from  their  being  spent
 by  U.S.  Embassy  in  India;  and

 (९)  whether  US.  Government  have
 ayreed  to  this  proposal?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Agriculture  in  Fourth  Plan
 380.  Shri  8.  M,  Banerjee:

 Shri  Madhn  Limaye:
 झा  Ramachandra  Vetrappa:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  more
 amount  will  be  allocated  for  agricu!-
 ture  In  the  Fourth  Plan;

 (b)  if  so,  whether  a  detailed  plan
 has  been  chalked  out  to  implement
 this  decision;  ang

 (e)  whether  a  team  of  experts  will
 be  appointed  to  advise  the  Planning
 Commission  35  this  regard?

 The  Minister  of  Planning,  Petrolesm
 and.  Chemicals  and:  Social  Welfare
 (Shei  .Ascla.Mehta):  (a).  and  (0).  The
 size  of  the:Fourth  Plan  outlay.  as.well
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 as:  allocations  ह".  the  varicus  sectors
 is  under  review.  Agriculture  will
 continue  to  receive  high  priority.  Pre-
 cise  sectoral  outlays  will,  however,
 emerge  only  after  the  complation  of
 this  review.  Broad  lines  on.  which
 agricultural  development  should  be
 brought  about,  have  already  been  de-
 termined  and  incorporated  in  the
 Draft  Outline;  detailed  programmes
 are  worked  out  from  year  to  year,
 and  necessary  outlays  allocated  for
 them,  as  required.

 (c)  No  such  proposal  is  under.  con-
 sideration.

 Enquiry  into  complaints  against
 Officers  of  Punjab  National  Bank

 *38l.  Shri  Abdul  Ghani  Dar:
 Shri  Ram  Singh  Ayarwel:
 Sbri  Hukam  Chand  Kachwai:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  302  on  the
 8th  April,  2987  and  state:

 (a)  whether  the  Committee  which
 wus  appointed  to  look  into  complaints
 against  the  officers  of  the  Punjab  Na-
 tlonal  Bank  in  May,  965  has  eince
 submitted  any  interim  report  to  Gov-
 ernment:

 (b)  if  so,  the  details  thereof;
 (९)  the  terms  of  reference  of  the

 Committee;
 (a)  the  nature  of  the  complaints

 against  the  officers  for  which  investi-
 gations  are  being  made;

 (e)  when  the  final  report  is  likely
 to  be  submitted;  and

 (f)  whether  the  officers  concerned
 are  still  working  in  the  bask?

 The  Minister  of  State  in  the  Ministry
 of  Finance  (Shri.  K.  0.  Pant):  (a)  No
 committee  has  been  specially  appoint-
 ed  by  Government  for  the  purpose.

 (b)  and  (2).  As  the  investigations
 are  still  in  progress,  it  will  not  be
 appropriate  to  disclose  the  details  at
 this  stage.

 (०)  and.  (a)  The  complaints  are
 over  certain  purchases  of.  securities
 by  the  bank.
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 (ee).  It:  is:  net  pessible-  at  present  to
 indicate  when  the  investigetions  87९
 likely,  to  be  completed.

 faze  से  सहायता

 *  ‘382.  of  Wo  Wo  सामम्त:
 शी  णु  Fo  किरक:
 को कण  Wo  ब्ाइती :
 oft  जिबिश  कुमार  चौमरी  :

 ही  यक्षपाल  सिंह  :

 हरी  विश्वनाथ  पाण्डेय  :

 क्या  बिस  मंत्री  यह  बताने  की  हूपा
 करेंगे  कि  :

 (क)  क्या  ब्रिटिश  सरकार  ने  कोई  ऐसा
 संकेत  दिया  है  कि  वह  गत  वर्ष  दी  गई  सहायता
 से  10 प्रतिशत  प्रधिक  सहायता  देने  को  तैयार

 (ख)  यदि  हां,
 ब्या  है;

 (ग)  क्‍या  इस  बारे  में  ब्रिटिश  सरकार

 और  भारत  सरकार  के  प्रधिकारियों  के  बीच

 कोई  बातचीत  हुई  है  तथा  ब्या  कोई  निष्कर्ष

 निकाला  गया  है;  भौर

 (घ)  यदि  हां,
 क्‍या  है?

 उप-अबात  बंती  तथा  वित्त  मंक्रो  (भी
 पोशरखी  देसाई) :  (क)  जी,  नहीं  !

 पख)  से  (घ).  भें  सवाल  पैदा  हो

 नहीं  होते।
 Fertilizer  Production

 38s,  Shri-C.  K.  Bhattacharyya:
 Shri.  Sidheshwar  Prasé:

 Will  the  Minister:  of  Betrobeum  and
 Chemieals:  bo  pleased.  to  state:

 (a)  whether:  it  is  a  fact  that  the
 target.  of  two  million  tonnes  addition-
 aj.  nitrogen  capacity  for  fertilizers
 by  the  end.  of  the  Third  Plan  period
 could.  net.  be  achieved  ang  the  short-
 fal,  wae.  substantial;  and

 (b).  if  80,  thy:  ceusee-  which  led  ४५
 this  alsrtieal?

 तो  उसफा  स्वरूप

 तो  उसका  ब्यौरा
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 ‘Tee  Mintater:  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mebta):  (a)  The  target
 for  the  Third  Plan  was  million  ton-
 nes  of  nitrogen  capacity  against
 which  the  capacity  achieved  was
 0.385  million  tonnes.

 (b)  The  shortfall  was  mainly  due
 to  delay  or  failures  in  the  implemen-
 tation  of  fertilizer  projects  in  the
 private  sector.

 Unaccounted  Money
 “8M.  Shri  Deven  Sen:

 Shri  Madim  Limaye:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  Government’s  atten-

 tion  has  been  drawn  ‘to  the  method
 used  to  comvert  ‘black  money’  to
 “white”  viz  “investing”  in  agricu)-
 ture  and  showing  the  “black  money”
 as  “agricultural  income”  which  is  not
 taxed  in  several  States;  and

 (b)  if  3०,  the  steps  proposed  to
 check  this  leakage/evasion  of  tax  by
 conversion  of  unaccounteg  money?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 Yes,  Sir,  Government  are  already
 aware  of  such  practices.

 (b)  During  the  assessment  proceed-
 ings,  whenever  they  come  across  in-
 vestments  in  agricultural  lands  or
 income  alleged  to  be  agricultural,  In-
 come-Tax  Officers  require  the  assessee
 concerned  to  adduce  evidence  regard-
 ing  the  source  of  investment  in  agri-
 cultural  land,  or  to  prove  the  extent
 of  agricultural  income,  as  the  case
 may  be.  Where  necessary,  the  In-
 come-tax  Officers  also  make  indepen-
 dent  enquires.  If  the  explanation
 furnished  is  not  tenable  or  if  the
 claim  is  not  substantiated  by  evidence,
 the  amount  of  the  investmen:  and/or
 alleged  agricultural  income  iv  asses-
 sed  to  income-tax  as  undisclosed  in-
 come,  As  the  practice  adopted  by
 assessees,  as  well  as  the  manner  of
 dealing  with  such  cases,  are  slready
 known  to  the  departmental  officers,
 no  special  steps  in  this  connection  are

 @considered  necessary.
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 Study  of  Prospects  of  Fertilizer
 Production

 *385.  Shri  Chintamani  Panigrahi;
 Shri  Shashi  Ranjan:

 bri  Sidheshwar  Prasad:
 hri  Yashpal  Singh:

 Shri  8.  C.  Samanta;
 Shri  8.  N.  Maiti:
 Shri  Tridib  Kumar

 Chaudhuri:
 Shri  A,  K.  Kisku:
 Shri  K.  N.  Pandey:
 Shri  Y¥.  A,  Prasad:
 Shei  N.  K.  Sanghi:
 Shri  Bedabrata  Barga:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  the  President  of  the
 World  Bank  during  his  recent  visit  to
 DBethi,  advised  Government  to  study
 afresh  the  prospec  of  fertilizer
 production  in  India;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  he  also  clear'y  indica-
 ted  to  Government  about  the  keen-
 ness  of  the  Wor-d  Bank  to  promote
 fertiliser  production  in  the  pravate
 sector;  and

 (a)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Pianning,  Petro.
 feam  and  Chemicals  and  Sociat  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  Yes,

 ir,  with  reference  to  the  levels  of
 production  likely  to  be  attained  dur-
 ing  the  Fourth  Plan  years  fram  pro-
 jects  under  execution  and  those  ap-
 proved  or  under  consideration.

 (b)  The  intention  was  to  arrive  at
 acceptable  estimates  that  would  help
 to  determine  shortages  that  must  be
 met  from  imports.

 (९)  Yes,  Sir.

 @  Government  will  consider  all
 suitable  proposals  emansting  frogs
 private  partion

 JUNE  8,  1967
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 Krishus-Godavari  Water  Dispute
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  K.  Pradhan;
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Irrigation  ana
 Power  be  pleased  to  state:

 (a)  whether  the  dispute  about  the
 been

 settled  between  the  Governments  of
 Andhra  Pradesh,  Mysore  and  Maha-
 rashtra;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Not  yet,
 Sir.

 (bd)  Does  not  arise.

 Writing  off  of  State  Governments
 Debts

 *387.  Shri  C.  C.  Desai:
 Shri  R.  Barua:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 State  Governments  have  recently
 asked  the  Central  Government  to
 write  off  their  debts;

 (b)  whether  some  State  Govern-
 ments  have  unilaterally  imposed
 moratorium  to  the  loans  taken  from
 the  Centre;

 (c)  ६  $0,  the  names  of  State  Gov-
 ernments  in  both  the  cases;  and

 (da)  the  reaction  of  Government  to
 their  requests/actions  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shti  K.  C.  Pant):
 (a)  to  (d).  No  request  has  been  recel-
 ved  from  any  State  Government  for
 writing  off  their  debts  due  to  the
 Centre.  The  Government  of  India
 are  also  not  aware  of  any  unilateral
 decision  of  a  moratorium  by  any
 State  Government.  However,  some
 State  Governments  recently  sought
 postponement  of  the  repayment  of
 their  obligations  on  Central  losns
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 The  State  Governments  have  been
 advised  that  they  should  adhere  to

 the  terms  of  repayment.

 Non-Remnnersztive  Schemes

 "388,  Shri  P.  Ramamurti:
 Shri  A.  EK.  Gopalan:
 Shri  P.  Gopalan:

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  it  is  a  fact  that  the
 non-remunerative  works  like  anti-sea
 erosion  schemes  undertaken  by  the
 State  Governments  are  financed  by
 the  Centre  with  interest  bearing
 loans;

 (b)  whether  any  State  Government
 have  urged  the  Centre  to  substitute
 the  assistance  of  interest  bearing  loans
 with  grants  in  regard  to  non-remu-
 nerative  schemes;  and

 (c)  if  ao,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 to  (c).  Central  assistance  for  anti-
 sea  ercsion  and  similar  schemes  such
 as  flood  control  is  provided  in  the
 form  of  loans  within  the  overall  assis-
 tance  for  the  State  Plans.

 Some  State  Governments  have  sug-
 gested  that  Central  assistance  for
 such  schemes  should  be  in  the  form
 of  grants.  It  has  not  been  found
 possible  to  accept  the  suggestion,  as
 the  schemes  cannot  be  considered  to
 be  non-remunerative.

 Splitting  छे  ह. अ  Life  Insurance
 Corporation  and  Hindustan  Stee!

 Ltd,

 Shri  Indrafit  Gupts:
 Shri  Seshiyan:
 Shei  8.  K..
 हों  D.  ह.  Patcdia:
 Shri  ह ३  1 न  Doe:
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 Shri  K.  P.  Singh  Deo:
 Shri  D.  ह.  Deb.
 Shri  George  Fernandes:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  there  is  8  proposal  to
 Split-up  certain  public  sector  under-
 takings  like  the  Life  Insurance  Cor-
 poration,  Hindustan  Stee!  Ltd.  into
 separate  units;

 (b)  if  so,  whether  it  is  likely  to
 lead  to  any  increas2  in  efficiency  and
 lowering  of  costs;  and

 (c)  the  details  of  the  proposal  and
 when  it  is  likely  to  be  gna  ised?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Funt):  (a)
 to  (c).  The  question  of  spiiting-up
 major  public  sector  undertakings
 into  separate  units  has  to  be  consi-
 dered  with  regard  to  the  relevant  fac-
 tors  in  each  case,  In  the  case  of
 Hindustan  Steel  Ltc.,  for  instance,  I
 would  invite  the  attention  of  the
 Hon'ble  Members  to  the  rep'y  given
 by  the  Minister  of  Steel.  Mines  and
 Metals  to  the  Lek  Sabha  Unstarred
 Question  No.  545  on  the  25th  May,
 1967.

 As  far  as  the  LIC  is  concerned,  the
 recommendations  of  the  Committee
 on  Public  Undertakings  in  this  regard
 are  now  under  examination.

 Indian  Doctors  in  England

 *390.  Shrimatl  Savitri  Shyam:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  observations  made  by  Shri
 Jivraj  Mehta  former  Indian  High
 Commissioner  in  England  on  the  atti-
 tude  of  Indian  doctors  in  England;
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 (hb)  whether  it  is  a  fact  that  a

 large  numberof  doctors  after  obtain-
 ing  their  post-graduate  degrees  in
 England  stey  there  and.  work  as  Regis-
 trars  but  are  reluetant  ‘to  return  to
 India;  and

 (c)  if  so,  the  causes  thereof  and
 how  Government  propose  to  persuade
 them  to  return  to  India?

 The  Minister  of  Health  and  Family
 lanning  (Dr,  8.  Chandrasekhar):  (2)
 he  reports  recently  appearing  in  the
 tress  have  come  to  notice  of  the
 overnment.

 (b)  The  information  is  not  readily
 vailable,.

 (०)  Better  remuneration  and  stan-
 ards  of  living  off.  red  to  Indian  doc-
 irs  in  foreign  countries  like  the  U.K.
 ould  seem  to  be  the  principal  cause
 '  unwillingness  of  some  doctors  to
 turn  from  abroad.  The  Govern-
 int  of  India  have  been  taking  vari-

 is  Steps  from  time  to  time  to  encour-
 te  them  to  return  to  India.  The
 ost  important  of  them  are  as
 ader:—

 (१)  Formation  of  a  Scientists’  Poo!
 inctuding  doctors;

 (2)  The  particulars  of  the  doctors
 tnrolieq  in  the  National  regis-
 ter  are  published  periodically
 ami  sent  to  all  Ministries/

 State  Governments/U.P.S.C.
 etc.  etc.

 (3)  The  U.P.S.C.  and  other  rec-
 ruiting  agencies  treat  the

 ‘Indian  doctors  whose  parti-
 eulars  are  given  in  the  clas-
 sified  lists,  as  ‘Personal  Con-
 धट  candidates  for  all  posts
 advertised  by  them.

 (4)  ;,Persong  aspPprinted  to  ithe
 ‘Poo!’  are.  attached  to  research
 institutions,  Universities  etc.
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 की  प्रति  स्वक्ति  सत्य

 i793.  थ्री  लिदेंदंदर  अंताद  :  क्या
 बोजना  मन्सी  यह  बताने  की  कृपा  करेंगे  ि  :

 (क)  1961-82  'और  ‘1966-67
 में  झन्दमान  धौर  नीकोबार  हीप  समूह  के
 निवासियों  की  प्रति  व्यक्षित  झप्य  क्रमशः
 कितनी  थी;

 (@)  इस  अवधि  में  भारत  की  प्रति-
 व्यक्ति  झाय  कितनी  थी;  दौर

 (3)  हया  चंगी  एंचकर्कीर  गोजना  गे

 इन  ड्ीप  समूहों  में  प्रति  व्यक्ति  आप  अह़ाने
 के  उद्देश्य  से  इन  ह्वीपों  का  विकास  करने  ह ५  कोई
 लक्ष्य  निर्धारित  किया  गया  है  ?

 थोजन',  पेट्रोलियम  शीर  रसायम  तथा

 समाज  कल्याण  प्रंत्री  ('रो  बको कक- मेहला) 1 (ग) (  क)
 शझौर  (ख).  झन्दमान  और  गीकोमबार  हीप
 समूह  के  सांछियकी  कार्यालय  द्वारा  टीप

 समूह  में  प्रति  व्यक्ति  आय  के  अनुमान  अभी
 सैयार  नहीं  किये  गये  हैं  -  i953-52  में

 भारत  में  प्रति  व्यक्ति  आय  274.  2  रुपये

 (चाल  मूल्यों  के  झरमूमार)  या  250.  3  रुपये
 (1948-49  के  मूस्यों  के  धनुसार)  थी  ।
 1966~67  के  सम्धन्ध  में  भारत  में  प्रति-

 व्यक्ति  आय  मे:  अनुमान  भ्रभी  तैयार  नहीं
 किये  गये  हे

 (ग)  इन  द्वीप  समूहों  के  लिए  प्रति
 व्यक्ति  झाव  की  बृड्धि  के  कोई  विशिष्ट  लक्ष्य
 निर्धारित  नहीं  किये  गये  हैं  ।  परन्तु  चौवी
 पंचवर्षीय  योजता;  में इस  हीप  समूहों  के  लिए
 जो  बड़ा  हुमा  परिव्यय  प्रस्तावित  चिया  गया

 है  तथा  जिस  विकास  प्रणाली  दा  प्रस्ताव
 किया  गया  है  -कह'अति-व्यक्सि आय  की  बढ़ो-
 तरी  में  प्रभावी  होगा  ।
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 ure.  Ghri'Baburao  Patel:  ‘Will  the
 Minister  of  लिकिनारूतत,  be  pleased  to
 refer  ito  :the  reply  given  to  Unsterred
 Question  No.  535  on  the  6th  April,
 987  -and  state:

 (a)  whether  the  Eastern  Machir-
 ery  and  Trading  Co.  Ltd.  Bombay,
 of-whom  Shri  8.  8.  Tolani  is  a
 partner,  ia  placed  on  the  Black-list;

 (b)  if  so,  since  when  and  the
 reasons  therefor;

 -(c)  ‘the  number  of  import  licences
 issued  to  the  above  firm  and  the
 items  and  amounts  §  for  which  they
 were  issued  during  the  last  five
 years  ending  the  3ist  March,  ‘1967;

 (d)  whether  Government  are  aware
 nf  several  raids  by  the  Enforcement
 Directorate  on  this  firm  since  July
 1956;  and

 (e)  if  so,  on  what  basis  import
 licences  are  granted  to  a  firm  which
 has  not  only  committed  an  offence
 under  the  Foreign  Exchange  Regula-
 ticns  Art,  ‘1947,  but  also  not  paid  the
 penalty  levied  on  It?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (cr.  The  information  is
 being  collected  and  a  statement  will
 be  laid  on  the  Table  of  the  Sabha.

 (d)  As  has.been  stated  in  the  reply
 to  part  (a)  of  Unstarred  Question
 No.  635  answered  on  6th  April  ‘67,
 the  premises  of  Mis.  Eastern  Machi-
 nery  and  Trading  Co.  of  Bombay  were
 raided  three  times  in  July.  1956,  June
 i962  and  August.  1965.

 (e)  The  information  as  to  whether
 any  import  licences  have  been  grant-
 ed  to  the  ‘firm  and  if  so  on  what  basis,
 is  being  collected.

 Buildings  ‘belonging  ‘to  ‘former  Princes

 I795.  ‘Shri  Baberao  ‘Patel:  will  the
 Minister  of  Werks,  ‘Housing  and
 Supply  be  pleased  .to  state:

 (a)  ‘the  number  of  -pataces  and

 SL  Wheto

 buildings  belonging  to  the  former
 princes  purchased  or  acquired  by  the
 Central  Government  so  far;

 (b)  the  cost  of  each  building  thus
 acquired  and  the  manner  of  payment
 made  for  the  same;

 (c)  the  precise  manner  in  which
 these  buildings  are  used  at  the  mo-
 ment;

 (6)  the  recurring  expenditure  for
 maintaining  these  buildings,  and

 (९)  the  manner  in  which  valuation
 of  these  buildings  is  done  prior  tv
 their  purchase?

 The  Deputy  Minister  in  the  Minis-
 try  of  ‘Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  to  (e).  The
 information  is  being  collected  and
 will  de  laid  on  the  Table  of  the  House.

 Ex-Faetory  Price  and  Extise  Duty
 on  commodities

 1796.  Shri  M.  Sudareanam:  Will  the
 Minister  of  Fimanee  be  pleased  to
 state  the  ex-factory  price  and  excise
 duty  per  unit  of  the  following  com-
 modities:

 lL  Sugar.
 2.  Cotton  Textiles.
 3.  Paper.
 4.  ‘Matches.

 Plastics.
 Paints  &  Varnishes,  and
 Iron  &  Steel  products? om

 w

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Dewi):  The  requisite  information  is
 giver.  below  :--

 ()  Sugar:  —The  ex-factory  prices  of
 sugar  (crystal)  vary  from  region  to
 region  and  even  in  the  same  region.
 the  prices  vary  depending  upon  the
 quality  of  sugar.  The  ex-factory  pri-
 ces  of  D-29  grade  sugar  in  some  of
 th:  regions  are  shown  in  the  Anne-
 xure  placed  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-652/
 67}.
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 The  excise  duty  on  sugar  (crystal)
 ig  Rs.  37/-  per  quintal,  (Rs.  30.50
 basic  duty+Rs,  6.50  additional  duty
 in  lieu  of  sales  tax)

 (2)  Cotton  Textiles:—The  ex-fac-
 tory  prices  of  cotton  textiles  produced
 in  Composite  Mills  vary  according  to
 the  category  and  quality  of  the  fab-
 rics.  The  prices  Of  some  of  the  varie-
 ties  are  shown  in  the  Annexure
 Placed  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-562/
 67).

 The  excise  duty  for  such  fabrics
 (inclusive  of  basic  duty,  yarn  duty,
 handloom  cess  and  additional  duty  in
 lieu  of  sales  tax)  varies  from  7.70
 paise  to  96.4  paise  per  square  metre
 depending  upon  the  category/variety
 of  fabrics  and  also  whether  the  fab-
 ries  are  subject  to  price  contro)  or  not.

 (3)  Paper:—The  ex-factory  prices
 of  paper  vary  according  to  the  variety
 and  the  quality  of  paper.  Prices  of
 some  of  the  varieties  of  paper  are
 shown  in  the  Annexure  Piaced  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-562/67}.

 The  excise  duty  on  paper  varies
 fom  §  paise  (inclusive  of  special  ex-
 cise  duty)  per  kg  to  Rs,  .20  per  kg
 depending  upon  the  variety  and  the
 quality  of  paper.

 (4)  Matches:—Differen,  ex-factory
 prices  exist  for  different  sizes  of  match
 bozes.  The  prices  also  vary  from
 manufacturer  to  manufacturer.  The
 Prices  of  match  boxes  manufactured
 by  M/S.  WIMCO  are  shown  in  the
 Annexure  placed  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-5€2/67]}

 Current  central  excise  duty  varies
 from  Rs.  3.95  to  Rs.  4.60  (per  grote  of
 boxes  each  box  containing  50  sticks)
 depending  upon  the  category  of  ment-
 facturer  and  the  nature  of  material
 used.

 (8)  Plastica:—The  ex-factory  prices
 of  artificial  or  synthetic  resins  and
 plastics  vary  according  to  the  nature  of
 material,  Ex-factory  prices  of  some  of
 the  plastics  are  shown  in  the  Anne-
 xure  placed  on  the  Table  of  the
 House.  (Placed  in  Library.  See  No.
 LT-562/67).

 The  central  excise  duty  varies  from
 24%  to  36%  ad  valorem  inclusive  of
 specia)  duty.  Some  of  the  items  like
 polyester  polymer  chips,  Maleic  resins,
 sellulose  acetate  are  subject  to  spe-
 cial  rate  of  duty  varying  from  Rs.
 0.48  to  Rs.  .80  per  kg.

 (0)  Paints  &  Varnishes:  —Ex-factory
 Prices  vary  acording  to  the  nature
 and  quality  of  paint  and  varnish.
 Prices  of  some  of  the  varieties  are
 shown  in  the  Annexure  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-562/67).

 Where  sold  by  weight,  the  central
 excise  duty  varies  from  Rs.  30.50  per
 quintal  to  Rs.  300/-  per  quintal
 Where  sold  by  volume,  the  central
 excise  duty  varies  from  Rs.  O12  per
 litre  to  Rs.  3.80  per  litre.

 (7)  Iron  &  Steel  Products:  —Ex-
 factory  prices  vary  according  to  the
 nature  of  the  products,  Ex-factory
 prices  of  some  of  the  iron  &  steel
 products  are  shown  in  the  Annexure
 placed  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No.  LT-
 562/67}.

 Central  Excise  duty  varies  from
 Rs.  75/-  per  tonne  to  Rs,  325 te  per
 tonne  depending  upon  the  type  of
 products.

 Central  Sales  Tax  Act
 ० /  Shri  M,  Sudarmnam:

 Shri  ‘Yeshpel  singh:
 Will  the  Minister  of  Fisance  be

 pleased  to  state:

 (a)  whether  the  attention  of  ह...
 ernment  has  been  drawn  to  the  judg-
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 ment  of  the  Division  Bench  of  the
 Motres  High  Court  in  April,  967
 holding  that  sub-sections  (2),  (3-A)
 and  (6)  of  Section  8  of  the  Central
 Sales  Tax  Act,  ‘1956  offended  Article
 0  and  Article  303()  of  the  Con-
 stitution;  and

 (b)  if  so,
 ment  thereto?

 Fhe  Deputy  Prime  peinister  and
 Minister  ef  Finamce  (Shri  Morarji
 Desai):  (a)  Yes,  Sir.

 (b)  The  State  Government  have
 gone  Up  in  appeal  before  the  Supreme
 Court  against  the  above  judgment.
 The  decision  og  the  Supreme  Court,
 who  have  granted  a  stay  of  the  order
 of  the  Madras  High  Court,  is  awaited.

 the  reaction  of  Govern-

 Variety  shows  by  Film  Folks  in  Aid  of
 Bihar  Relief  Fand

 ‘1798.  Shri  Baburae  Patel;  Will  the
 Minister  of  Secial  Welfare  be  pleased
 to  state:

 (a)  the  number  of  variety  shows
 given  by  the  film  folks  in  aid  of  the
 Bihar  Drought  Relief  Fund,  the  gates
 and  places  where  they  were  given  and
 the  total  amount  collected  from  them;

 (b)  the  total  amount  spent  in  put-
 ting  up  these  shows;

 (c)  the  amount  of  funds  that  re-
 main  after  meeting  all  expenses  for
 famine  relief  in  Bihar;

 (a)  the  amount  disbursed  and  the
 dates  on  which  it  was  disbursed;

 (e)  whether  it  is  a  fact  that  money
 collected  for  this  purpose  in  Bombay
 still  remains  unutilized  for  the  pur- Pose  for  which  it  was  collected;  and

 (2)  Lf  80,  the  reasons  therefor?

 The  Minister  ef  State  in  the  Depart- ment  of  Nedai  Welfare  (Shrimati
 Pheireen  Guha):  (a)  to  (f).  ‘The  in-
 formation  asked  for  ७  being  collected
 6i8  (Ai)  Lang

 and  will  be  laid  on  the  Table  of  the House  when  received.

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  how  many  of  the  296  persons who  are  holding  bank  accounts  abroad, mostly  in  UK,  USA.  and  Switzer-
 land,  are  Cabinet  Ministers,  film  stars, film  producers,  film  directors  and
 other  film  personnel;

 (b)  the  names  of  such  account  hol-
 ders  and  the  names  of  the  banks  and
 the  countries  where  such  bank  ac-
 counts  are  maintained;

 (९)  the  manner  in  which  these  ac-
 count  holders  transfer  the  money
 from  India;  and

 (d)  the  names  of  ex-rulers  who
 hold  such  accounts  and  where?

 (Shri  Morarji
 Desai):  (a)  to  (d).  Efforts  are  being
 made  to  collect  the  information  to  the
 extent  possible  and  the  same  will  be
 laid  on  the  Table  of  the  House.

 Rural  Industrial  Projects  in  Orisa

 180.  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  the  number  of  rural  industrial
 projects  functioning  at  present  in
 Orissa;  and

 (b)  the  financial  assistance  given  to
 the  Orissa  Government  during  the
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 Third  Plan  period  ahd  in  1966-67  for
 this  purpose?

 The  Minister  of  Pianning,  Petro-
 leum  and  Chemicals  and  Social  Wel-
 fare  (Shri  Asqka  Mehta):  (a)  Two.

 (b)  The  fimancial  assistance  from
 the  Centre  to  the  State  Government
 tor  this  Programme  during  the  Third
 Plan  period  amounted  to  Rs.  42.08
 lakhs  and  in  1966-67  to  Rs.  2.98  lakhs.

 Rise  in  Prices  of  Essential
 Commodities

 8@l.  Dr.  Ranen  Sen:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  the  rise  in  the  wholesale  and
 retai]  prices  of  essential  commodities
 in  different  parts  of  India  and  =  the
 rise  in  the  cost  of  living  index  bet-
 ween  February,  2967  to  April,  1967;
 and

 (b)  how  it  compares  with  the
 prices—wholesale  and  reail  and  cost
 of  living  index  in  the  years  1964,  965
 and  9667

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  Between  Feb-
 ruary  and  Apri]  I967,  wholesale  and
 retail  prices  of  most  of  the  cereals  and
 pulses  (with  the  notable  exceptions  of
 wheat  and  gram)  recorded  a  rise  in
 3  number  of  States.  For  instance  the
 all-India  wholesale  price  index  of  rice
 ros#  by  .3  per  cent;  the  rise  in  Mysore
 Wag  12  per  cent,  in  Maharashtra  7  per
 cent,  is  Andhra  Pradesh  4  per

 cent  and  in  Orissa  2.5  per
 cent.  Retail  prices  rose  within  a  range
 of  2  to  25  paise  per  kg.  in  most  of  the
 rice  consuming  States,  but  there  was  8
 fall  in  Gujarat.  Wheat  prices  gene-
 ratly  declined—the  decline  in  the  all-

 Prices  ranging  from
 Re.  0.6  per  kg.  -in  the  North  Zone  to

 ,  Re.  021  pee  ke.  in  the  other  three
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 zones,  Gur  prices  generally  recorded
 a  rise,  ranging  from  Re.  0.i0  per  kg.
 in  Andhra  Pradesh  fo  Re.  0.76  per  kg.
 in  Assam  at  the  retai)  level.  The
 prices  of  the  controlled  varieties  of
 mill  cloth  were  raised  by  4.5  per  cent
 in  the  middle  of  April  1967.  Prices  of
 a  number  of  other  essential  commodi!-
 ties  like  sugar,  kerosene  oil,  handloom
 cloth,  soap,  rubber  tyres  and  tubes,  and
 matches  remained  generally  stable
 between  February  ang  April  1967.
 Those  of  edible  oils  such  as  groundnut
 oil,  gingelly  oil,  mustard  oil  and  coco-
 nut  oil  also  showed,  on  the  whole,  a
 fall  or  stability,

 As  compared  to  ‘1964,  965  and  1966,
 wholesale  and  retail  prices  of  most  of
 the  essential  commodities  are  generally
 higher  this  year.  In  some  years,  how-
 ever,  prices  have  shown  stability  or
 even  a  fall  over  varying  periods.  For
 instance,  rice  prices  in  Mysore  were
 lower  in  April  967  than  in  December
 ‘1965.  Similarly  retaiz  prices  of
 groundnut  oil  were  lower  in  Apri!
 1967,  as  compared  to  June  1986,  in
 Andhra  Pradesh,  Kerala,  Madras,
 Mysore  and  Uttar  Pradesh.  Prices  of
 kerosene  oil  have  been  generally  stable
 since  February

 The  All-India  Working  class  consu-
 mer  price  index  (1949-100)  stood  at

 152,  in  ‘1944,  66  in  965  and  at  8¢  in
 1966.  In  February  967  it  stood  at  98
 and  rose  by  2  points  to  reach  a  tevel  or
 200  in  March  1967,  the  tatest  month  for
 which  the  figure  is  available.  The
 food  component  of  this  index  gtooq  at
 55  in  1964.  I72  in  १985  and  90  in
 1968.  ह 1 अ  rose  from  206  in  February
 967  to  20  in  the  folowing  month.

 Model  Village  in  Bihar

 1802,  Shri  8.  C,  Jha:  Will  the  Minis-
 ter  of  Works,  Housing  ang  Supply  be
 Pleased  to  state:

 \a)  whether  it  is  a  fact  that  the

 any  large-scale  housing  constxuction
 work  in  the  form  of  =  large  model
 vitlage  or  model  town  in  Biker;  and
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 (9)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Mints-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  No  such  work
 hag  been  undertaken  by  the  Certral
 Government.

 (b)  Does  not  arise,

 Welfare  of  Nomads  and  Tribal  People
 fm  Bthar

 1888.  Shri  8.  0.  Jha:  Will  the  Minis-
 ter  of  Social  Welfare  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  drawn  up  any  plans  for
 the  welfare  of  Nomads  ang  Tribal
 people  in  Bihar  during  the  Fourth
 Plan;  and

 (b)  if  so,  the  details  thercof?

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phuirena  Guha):  (a)  Schemes  have
 have  been  included  in  the  4th  Five
 Year  Plan  for  the  welfare  of  Sche-
 duled  Tribes  and  of  De-Notified  Tri-
 bes  in  Bihar.

 (b)  A  statement  giving  the  details
 is  laid  on  the  Table  of  the  House.
 IPlaced  in  Library.  Sec  No.  LT-563/
 671.

 Co-operative  Societies  for  Scheduled
 Castes  and  Scheduled  Tribes  in  Orism

 1804,  Shri  Chintamani  Panigrabt:
 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  the  number  of  Co-operative
 Socicties  started  for  the  Scheduled
 Castes  and  Scheduled  Tribes  in  Orisss
 during  the  Third  Five  Year  Pian;  and

 (b)  the  manner  in  which  the  Sche-
 duled  Castes  and  Scheduled  Tribes
 People  have  been  benefited?

 The  Minister  of  State  in  the  Depart-
 ment  of  Sethe  Welfare  (Sbrimati
 Phulrena  Gylea):  (a)

 (i)  है...  Scheduled  Castes—9
 Weavere  Onoperative  Societies.
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 (ii)  For  Scheduled  Tribes  —30

 Forest  and  other  Cooperative
 Societies.

 (b)  (i)  Scheduled  Castes
 Through  Cooperative  organisational

 assistance  in  the  supply  of  yarn  and
 weaving  equipment,  and  in  the  mar-
 keting  of  handioom  cloth.

 (ii)  Scheduled  Tribes
 Forest  Labour  Cooperative  Socie-

 ties  save  tribals  from  being  exploited
 by  unscrupulous  money  lenders,  mid-
 dlemen,  and  forest  contractors.  These
 Cooperatives  also  provide  them  with
 employment  and  occupation  in  the
 collection  of  minor  forest  produce  and
 in  the  disposal  of  their  stocks  at  rea-
 sonable  rates.

 Principal  Appraisers  of  Customs  De-
 partment

 Shri  है.  Shastri:  Will  the
 Minister  of  Finance  be  please’  to
 refer  to  the  reply  given  to  Unstarred
 question  No.  3046  on  the  Ist  Decem-
 ber,  4966  and  state:

 (a)  whether  any  decision  for  the
 upgradation  of  Principa!  Appraisers
 of  the  Customs  Department  to  Class-I
 has  been  taken;  and

 (b)  if  not,  how  long  it  would  take
 to  finalise  the  proposed  upgradation?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  The  scheme  of
 the  re-organization  of  the  Appraising
 Department  is  still  under  considera-
 tion  of  the  Government  and  a  deci-
 sion  is  likely  to  be  taken  shortly.

 Appraisers

 1806.  hrj  R.  Shastri:  Will  fhe
 Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  3046  on  the  Ist  Decem-
 ber,  966  and  state:

 (a)  whether  it  is  a  fact  that  the
 Santhanam  Committee's  recommenda-
 tions  that  the  Appraisers  should  be  of

 higher  status,  rank  and  be  better
 paid  than  they  are  at  present  hes
 been  accepted;  and
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 (७)  if  not,  how  long  it  will  take  to
 implement  the  above  recommenda-
 tions  of  the  Ganthanam  Committee?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Beeai);  (a)  and  (b).  The  question  of
 improving  the  status,  rank  and  pay  of
 Appraisers  cannot  be  decided  in  iso-
 lation  as  it  will  have  repercussions
 in  analogous  cardes  in  other  depart-
 ments  of  the  Government.

 A  scheme  of  re-organisation  of  the
 Appraising  Department  is,  however
 already  under  the  consideration  of  the
 Government.

 Oonditiens  of  Service  of  Appraising
 Staff

 Shri  R.  Shastri:  Will  the
 Minister  of  Finamce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Tariff  Revision  Committee  while  dis-
 cussing  the  need  for  the  right  type  of
 personnel  to  implement  the  new  Cus-
 tom,  Tariff,  has  emphasised  the  fact
 that  this  matter  deserves  serious  con-
 sideration  from  Government  with  a
 view  to  ensuring  that  the  conditions
 of  service  of  the  appraising  staff  are
 such  that  good  men  can  be  attracted
 and  retained;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  in  this  regard?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Besal):  (a)  The  relevant  portion
 from  the  Report  of  the  Tariff  Revision
 Committee  ig  reproduced  below:~—-

 “It  hae  been  represented  to  us
 that  the  status  and  emoluments
 of  Appraising  Officers  at  present,
 are  not  such  as  to  attract  the  best
 type  of  men.  Many  bright  young
 persons  who  take  up  Appraisers’
 posts  are  found  to  leave  fairly
 acon,  either  for  outside  jobs  or  on
 appointment  by  selection  to
 higher  executive  posts  within  the

 with  a  view  to  ensuring  that  the
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 conditions  of  service  of  the.  Ap-
 praising  staff  are  such  that  good
 men  can  be  attracted  and  retain-
 ed”.

 (b)  A  scheme  of  re-organisation  of
 the  Appraising  Department  is  already
 under  the  consideration  of  the  ०...
 ernment.

 Appraisers  and  Principal  Appraisers
 1808,  Shri  R.  Shastri:  Minister  of

 Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Customg  Reorganisation  Committee
 has  emphasised  that  the  contentment
 and  morale  of  officers  in  the  Ap-
 praisers'  ang  Principal  Appraisers’
 Cadres  are  vital  factors  both  depart-
 mentally  and  in  the  public  interest;

 (b)  whether  it  is  a  fact  that  the
 Santhanam  Committee  has  ¢trongly
 observed  that  “....Appraisers  and
 examiners  in  the  Customs  should  be
 made  to  fee]  that  the  improvements
 of  their  conditions  is  a  matter  of
 special  concern  to  the  Government;
 and

 (eo)  if  so,  the  steps  which  have  been
 taken  by  Government  to  bring  about
 this  feeling  and  for  removing  the
 prevailing  widespread  discontentment
 and  frustration  in  these  vital  cadres
 of  the  Customs  Department?

 The  Deputy  Frime  Minister  and
 Minister  of  Finance  (Shri  Worarjl
 Desai}:  (a)  Yes,  Sir.

 (b)  The  relevant  portion  from  the
 Santhanam  Committee  report  is  re-
 produced  below:

 “We  have  foung  that  low-paid
 Government  servants  are  entrust-
 ed  with  the  responsibilities  of
 inspeection,  sueprvision,  grant  of
 licences,  in  matters  like  gradation
 of  commodities,  inspection  of
 mines,  supervision  implementation
 of  labour  laws  and  awards,  various
 kinds  of  Ticensing,  pasaing  of
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 paying  capacity  of  the  people,  it
 may  be  worthwhile  in  the  coun-
 try’s  interest  to  examine  whether
 the  categories  of  officials  who
 have  to  exercise  consnderable
 discretion  in  matters  relarting  to
 taxation,  issue  of  valuable  permits
 and  Heences,  or  otherwise  deal
 with  matters  which  require  high
 degree  of  integrity,  should  not  be
 given  special  attention  regarding
 status  and  emoluments.  Thuss
 appraisers  and  examiners  in  the
 Customs.  Inspectors  in  the
 Excise  and  the  I:xome  Tax-
 Department,  supervisury  person-
 ne]  in  the  Central  Public  Works
 Department,  Railways  and  Postal
 Departments  and  analogous  cate-
 gories  should  be  made  to  feel  that
 the  improvement  of  their  condi-
 tion  is  a  matter  of  special  con-
 cern  to  the  Government”.
 It  will  be  seen  that  these  observa-

 tions  apply  not  only  to  Appraisers  and
 Examiners  in  the  Customs  Depart-
 ments  but  also  to  officers  in  some
 important  Department  also.

 (c)  The  question  of  improving  the
 status,  rank  and  pay  of  Appraisers
 and  Examiners  cannot  be  decided  in
 isolation  as  it  will  have  repercussions
 in  analogous  cadres  in  other  Depart-
 ments  of  the  Government.  However,
 ५  scheme  of  re-organisation  of  the
 Appraising  Department  is  already
 under  the  consideration  of  the  Gov-
 ernment.

 Customs  Appraisers  Service
 1809.  Shri  R.  Shastri:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  in
 the  prospectus  issued  for  LAS.  and
 Allied  Services  Examination  by  the
 Union  Public  Service  Commission,  it
 has  been  regularly  stated  for  the
 last  several  years  against  Customs  Ap-
 praisers  Service  (Class-IE  that  the
 Scales  of  pay  and  grades  are  liable  to
 revision;

 (0)  whether  it  fs  also  a  fact  that
 in  the  recruitment  of  Expert  Apprai-
 Serg  through  the  Union  Public  Service
 Commission  the  hope  of  revision  of
 pay  scales  is  ‘being  held  out  for  the

 last  several  years  by  the  senior
 offeials  of  his  Mintstry  sitting  in  the
 Selection  Board  of  the  Union  Public
 Service  Commission;  and

 (c)  if  so,  the  progress  so  far  made
 and  when  the  revision  of  the  scales
 of  pay  will  be  finalised?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Yes,  Sir.

 (b)  No,  Sir.
 (c)  The  question  of  revising  the

 pay  scale  of  Appraisers  cannot  be
 decided  in  jsolation  as  it  will  have
 repercussions  in  analogous  cadres  in
 other  departments  of  the  Government.
 However,  a  scheme  of  re-organisation
 of  the  Appraising  Department  is  al-
 ready  under  the  consideration  of  the
 Government.

 समाज  कल्याण  पोजनायें

 1810.  झों  fo  मि०  मधुकर :  क्या
 र.साज  कल्याण  मन्ता  यह  बताने  की  छूपा
 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  चीनी  तथा

 पाकिस्तानी  झाक्रमणों  के  बाद  समाज  कल्याण

 कार्यों  पर  केख्रीय  व्यय  में  कटौती  की  गई  है;

 ख)  यदि  हां,  तो  झन  भो  वही  स्थिति

 है;  शौर

 (ग)  यदि  नहीं,  तो  सरकार  ्  विचार

 समाज  कल्याण  सम्बन्धी  किन  योजनात्रों  को,
 विशेषत:  श्राम  स्तर  पर,  क्रियान्वित  करने  का

 है?
 समाज  कल्याण  विभाग  में  राज्य-मंत्री

 (भोमतो  फूलरेज  गृह):  (क)  इन  प्ाक्रमणों

 के  जाद  समाज-कल्याण  कार्यक्रमों  मं  कुछ
 कटोतियां  की  गई  थीं  |

 (ख)  सीमित  साधनों  को  दृष्टि  में

 रखते  हुए  नये  बड़े  कार्यक्रमों,  जिनमें  धिक

 राशियां  लगनी  थीं,  की  व्यवस्था  नहीं  की  गई  1

 (ग)  सरकार  का  विचार  है  कि  स्त्रियों
 धौर  बालकों  के  कल्याण  तथा  विकलांगों  की

 जिला,  प्रशिक्षण  भौर  पुनर्वास  के  विशेष

 कार्यक्रमों  की  व्यवस्था  की  जाए  ।  देहावी  क्षेज
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 की  भहिलाझों  शौर  बालकों  के  लिये  परिवार
 और  बाल-कल्याण  की  एक  परियोजना  भी
 सरकार  की  दृष्टि  में  है  ।

 बिहार  के  यांयो ंमें  दिजलों  लगाना

 6i2.  भी  क०  मि  सबुकर :.  क्या
 सिचाई  झोर  चित  मन्त्री  मह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि'
 दामोदर  घाटी  तथा  बरोनी  से  दी  आने  वाली
 बिजली  बिहार  के  समस्त  ग्रामीण  क्षेत्रों  में
 बिजलो  की  व्यवस्था  करने  के  लिये  पर्याप्त
 नहीं  है;  भौर

 (ख)  यदि  हां,  तो  बिहार  के  ग्रामीण
 क्षेत्रों  में  बिजली  लगाने  का  काम  शीघ्र  पुरा
 करने  के  लिये  सरकार  का  विचार  क्‍या
 कार्यवाही  करने  गा  है  ?

 प्लिजाई  शोर  विद्युत  भंत्री  (ate  Yo  ख०

 राव) :  (फ)  और  (@).  बिहार  राज्य
 बिजली  बोर्ड  ने  यह  सूचित  किया  है  कि  धन
 की  कमी  के  कारण  उनके  लिए  यह  सम्भव

 नहीं हो  सका  है  कि  वे  सभी  ग्राम  सम्बन्धी
 मांगों  को'  विशेषकर  पम्पों  को  अजित  करने
 के  लिए,  पूरा  कर  सकें  7  उसरी  बिहार  में
 बिजली  की  कुछ  कभी  है  किन्तु  जब  अरौनी
 विस्तार  परियोजना  (2x50  मेगावाट)
 झगने  बर्ष  अपनी  परियण  और  वितरण  की
 लाइनों  के  साथ  पूरी  हो  जायेगी,  तन  बिजली
 की  सप्लाई  स्थिति  सुधर  जायेगी  1

 Banks

 ‘1818,  shri  s.  C.  Tha:  Will  =the
 Minister  of  Fimamce  be  pleased  to

 _हवइक! अ.  of  each  of  them,  are  in  the
 country;

 ®)  how  many  out  ‘of  these  are  the
 American  and
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 (c)  the  percentage  of  the  sum  {otal
 of  the  bank  capital  in  India  which  is
 indigenous  and  what  percentage  is
 foreign,  specially  American?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  A  statement  is  laid  on
 the  Table  of  the  House.  [Piaced  in
 Library.  See  No.  LT~564/67}.

 (b)  There  is  only  one  subsidiary  of
 a  foreign  bank  viz.  the  Allahabad
 Bank,  which  is  a  =  subsidiary  of  the
 Chartered  Bank,  a  British  bank.
 There  is  no  subsidiary  of  any  Ameri-
 can  bank.  However,  out  of  5  foreign
 banks  in  India,  three  are  American
 and  six  British.

 (९)  Information  regarding  indivi-
 dual  shareholdings  by  foreigners  is  not
 readily  available.  In  respect  of  Al-
 lahabad  Bank,  the  hoding  of  the
 Chartereq  Bank  as  on  ‘15-7.66  amount-
 ed  to  Rs.  82.32  lakhs  which  is  ‘8  per
 cent  of  the  total  paid-up  capital  of
 all  the  banks  incorporated  in  India.
 Of  the  total  bank  capital  (including
 deposits  of  foreign  banks  with  the
 Reserve  Bank)  amounting  to  Rs.  52°02
 crores,  87°5  per  cent  is  held  by  Indian
 commercial  banks  and  2°5  per  by
 foreign  banks  (including  2  per  cent
 held  by  American  banks).

 बही,  नदी  घाटी  बरियोअमा  को  अपने  नियंत्रज
 में  लेगा

 1814.  करी  है... |; छ  बीरप्पा:  क्‍या

 सिचाई  शोर  चिखल  मन्ली  यह  बलाने  की  कृपा
 करेंगे कि  :

 (क)  क्या  सरकार  का  विचार  चोथी
 पंचवर्षीय  योजना  की  कुछ  बड़ी  नदी  काटी
 परियोजनाभों  की  क़ियान्विति  के  काम  को
 राज्य  सरकारों  से  झपने  हाथ  में  मेन  का  है  ;

 (ख)यदि हां,
 तो  उनके  गोम  क्यो  है;

 और  ee



 अध  Written  Answers  JYAISTHA  18,  889(SAKA)  Written  Answers  37738

 (से)  उसको  शुमनें  का  मुख्य  शानार
 क्या है?

 सिचाई भीर बिधुत और  चिचुत  मंत्री  (डा०  go  ल०
 हाथ)  :  (क)  जी,  नहीं  1

 (ख)  शौर  (म).  प्रश्न  नहीं  उठता  ।

 बिस्सो  के  निकट  फोन  से  भरे  डक  का  पकड़ा
 जाना

 28:5.9f  राल  सेवक  यादव  :
 श्भी  काज  करयेग्डोज  :
 बरी  महाराज  सिह  भारती  :
 कली  सोलहु  प्रसाद  :
 श्री  ि  खिलये  :
 की  बाणि  राय  :
 श्मी  राम  सिह  प्रायरबास :
 श्री  हुकम  म्द  कलबाय  :

 ब्या  चिल  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  ब्या  यह  सल  है  कि  शाहदरा
 पुलिस,  दिल्ली  ने  मायं्िप्रेन,  r967  में
 एक  ट्रक  पकड़ा  या,  जिसमें  बहुत  सो  च्डी
 मात्रा  में  अफोस  भरी  हुई  थी;

 (ख)  यदि  हा,  ता  उसका  मौसा  क्‍या
 है;

 (ग)  क्‍या  यह  भी  सच  है  कि  ट्रक  में
 तालाबन्द  व्यि  पाये  गये  थे;  जिन  पर
 किपो  दुलायास  का  नाथ  लिखा  zor  था;
 गौर

 (7)  यदि  हा,  ह! ड  उसका  व्यौरा  क्‍या
 है? ae

 उपयजान  शंधी  तथा  सि  चतरी  (करो
 (मोरारजी  देशाई  )  :  (क)  सौर  (ख).

 दिल्‍ली  पुलिस  are  io  wa,  1967  को
 दिल्‍्ली-उत्तर  प्रदेश  सीमा  पर  एक  टूक  से
 ३१  सेर,  9  छटाक  तथा  3  सीना  (88.27
 किलोग्राम)  झफीन  पकडी  बबी  ।  ढ््क  भी

 पकड़  लिया  गया ।  यह  ढ््क  कलकसा  को
 भास  के  जा  रहा  था  और  ग्रफीन  लकड़ी  के
 जार  बगसों  में  छिपा  रखी  थी  i

 (ग)  और  (थ).  द्रक  का  साल
 विभिन्न  पाद्रियों  का  का  जिसमें  एक
 विदेशी  मिशन  मी  शामिल  है  |  सदी  गदठर
 खोले  गये  प्रोर  उनकी  जांच  पड़ताल  की  गयी  ।
 जो  गदठर  विदेशी  मिशन  के  थे  उनमें  कोई
 निविद्ध  कसतु  नहीं  भी  t

 Land  for  D.D.T.  Factory,  Dethi
 1816,  Shri  Umanath:

 Shri  P.  P.  Esthose:
 Shri  K.  M.  Abraham:
 Shri  A.  Aniradhan:
 Shri  Viswanatha  Menon:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  qa  fact  that  the
 Delhi  Cloth  and  General  Mills  Com-
 pany  Ltd.,  Delhi  offered  about  5  acres
 of  land  for  setting  up  the  first  D.D.T.
 Factory  in  India  from  out  of  the  land
 procured  by  them  on  lease  from  the
 Delhi  Impravement  Trust  for  their
 Chemica]  Factory  situated  in  the
 Industrial  Area  New  Delhi,

 (b)  whether  it  is  also  a  fact  that
 when  the  Hindustan  Insecticides  Ltd.
 wanted  to  purchase  this  land  on  which
 the  9.  D.  T.  factory  was  put  up,  the
 Dethi  Cloth  and  General  Mills  Com-
 pany  Ltd.,  Delhi  demanded  a  price  of
 Rs,  ३.35  lakhs  and  the  Company  paid
 the  same.  even  though  the  actual  cost
 of  this  land  ९०  Delhi  Cloth  and  Gene-
 ral  Milis  Company  Ltd.  Delhi  was
 only  about  Rs.  4500;  and

 (c)  if  so,  the  reasons  therefor  and
 the  action  taken  in  the  matter?

 The  Minister  of  State  in  the  Minks-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghn  Ramaiah):  (a)  Yes,  on  condi-
 tion  that  the  Delhi  Cloth  and  General
 Mills  (DCM)  were  taken  in  as  mino-
 rity  partners,

 (७)  and  (c).  As
 Lida  aire ed  not  to  associte  as

 the  DDT  scheme  tha  land  comprising
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 5.35  acres  was  taken  in  lease  from
 DCM  at  an  annual  rent  of  Ra.  4,108.62,
 from,  July,  58.  After  one  year,  the
 payment  of  rent  was  with-held  in  the
 hope  that  the  Jand  could  be  obtained
 through  the  Delhi  Improvement  Trust
 by  resumption.  There  was  legal  diffi-
 culty  as  pointed  out  by  the  Solicitor
 General  of  India  and  the  company
 was  advised  in  April,  959  whether
 lang  acquisition  proceedings  could
 be  initiated.  On  examination,  acquisi-
 tion  was  found  to  be  uneconomical
 and  it  was  ultimately  decided  in  963
 by  Government  that  the  company
 shoulg  purchase  the  land  from  Delhi
 Cloth  Mills  at  a  negotiated  price.  Ac-
 cordingly  the  lend  was  purchased  at
 a  cost  of  Ra.  .35  lekhs  inclusive  of
 about  Rs.  30,000  on  account  of  arrears
 of  rent.  Delhi  Cloth  Mills,  which
 were  originally  aglfotted  the  land  by
 the  Delhi  Improvement  Trust  at  the
 rate  of  Rs.  34  per  acre,  had  to  spend
 considerable  amount  in  its  levelling
 and  improvement.

 Land  for  Expansion  ef  D.  D.  T.
 Factory  at  Dethi

 1812,  Shrf  Nambilar:
 Shri  FP.  Gopalan:

 Will  the  Minister  of  Fetroleam  and
 Cheanicals- be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Hindustan  Insecticides  Lid.  paid  a
 sum  of  Ra,  1,990,804  at  Rs.  5.4  per
 square  yard  to  the  Dethi  Cloth  Milis
 in  early  49668  being  the  cost  of  an
 additional  land  of  7.6  acres,  purchased
 for  the  extension  of  the  D.  D.  T.  Fac-
 tery  at  Delhi;

 (७)  whether  it  is  also  9  fact  that
 the  Managing  Director  of  the  Hindus-
 tan  Insecticides  Ltd.  negotiated  and
 -  the  terms  of  purchase  of  the

 Company;
 (ce)  whether  it  is  also  =  fact  that

 १७)  whether  it  is  also  a  :fict:  that  ne
 sale  deed  has  been  executed  by  the
 Delhi  Cloth  Mills  with  regard  to  the
 land  sold  to  the  Hindustan  Insecticides
 Ltd.  for  their  D.  D.  T.  Factory  at
 Delhi;  and

 (e)  if  so,  the  reasons  thereof  and
 whether  the  deal  was  approved  by
 Government?

 The  Minister  of  State  in  the  Minie-
 try  of  Petroleu,,  and  Chemicals  and
 of  Planning  and  Social  Welfate  (Shri
 Raghn  Ramainh):  (a)  Yes.

 (b)  No,

 (c)  The  purchase  was  finalised  by
 personal  efforts  between  Hindustan
 Insecticides  Limited  and  Dethi  Cloth
 Mills  at  the  rate  of  Re.  5.43  per  aq.
 yard  as  against  the  demaiid  of  Rs.  28
 Per  sq.  yard  made  by  Delhi  Cloth
 Mills.  It  become  necessary  to  close
 the  deal  by  immediate  payment
 which  was  made  on  28th  March,  4968
 in  anticipation  of  approval  by  =  the
 Board  of  Directors  which  met  and
 accorded  approval  on  7th  April,  1966,

 (d)  and  (e).  The  reason  is  that  the
 land  purchased  has  not  yet  been  regis-
 tered  by  the  Delhi  Development
 Authority  in  the  name  of  Delhi  Cloth
 Mills.  As  soon  as  this  is  done,  Delhi
 Cloth  Mills  will  execute  a  sale  deed

 in  favour  of  Hindustan  Insecticides
 Limited.

 As  for  the  sanction  of  Government
 for  the  purchase,  the  same  is  not  re-
 quired  under  the  Articles  of  Asaocia-
 tion  of  Hindustan  Insecticides  Limi-
 ted.

 48i8,  Shri  A,  K.  Gopalan:
 Shri  P,  Ramamarti:
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 (b)  ७  80,  the  amount  thus  demand-
 ed;  and

 (e)  the  action  taken  in  this  re-
 gard?

 The  Deputy  Prime  Minister’
 Minister  of  Finance  (Shri
 Desal):  (a)  Yes,  Sir.

 (b)  The  organisations  have  asked
 for  the  following  amounts:

 (i)  For  top  ranking  businessmen
 $60  per  day  for  visits  to  U.S.
 A.  and  Canada  and  £20  per
 day  for  the  rest  of  the  world.

 For  middle  grade  persons  $50
 per  day  for  U.S.A.  and  Canda
 and  £45  per  day  for  the  rest
 of  the  world.

 Git)  For  others  like  travelling
 salesmen  $35  per  day  for
 U.S.A.  and  Canada  and  £70
 for  the  rest  of  the  world.

 (c)  Government  are  unable  to  agre#
 to  such  an  increase  in  scales  of  rele-
 ase  in  the  context  of  the  foreign
 exchange  situation.

 Supply  of  Chicrine  te  Hindustan
 Insecticides  L4d.,  Delhi  Unit

 19829.  Shrimati  Sascela  Gepailan:
 Shri  Umanath:

 and
 Morarji

 (ii)

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  even
 after  the  orifice  meter  has  been  certi-
 fied  the  uncertified  weigh-bridge  at
 the  DCM  is  being  used  for  measuring
 the  chlorine  supplied  to  the  Hindustan
 Insecticides  Ltd.,  Delhi  Unit  through
 pipeline,  whenever  the  meter  is  taken
 out  of  service  for  repairs  and  ‘nain-
 tenance;

 (b)  the  quantities  of  chlorine  sup-
 plied  through  the  pipe-line  besed  20
 Mmeagurement  made  on  the  weigh-
 bridge  and  orifice  meter  which  were
 not  certified  by  the  authorities  and
 paid  so  fer;

 (c)  whether  it  Is  fact  that  no
 action  has  Seen  taken  by  the  Hindus-
 tan  Ineestichies  Ltd,  Delhi  Unit
 against.  the  DCM  for  billing  Hin-
 dustan.  Ineactjcides  towards  the
 chlorine  supplied  through  the  pipe-

 line  and  measired  on  devices  which
 were  not  certified  by  the  competent
 authority;  and

 (8)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Mints-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Secial  Welfare  (Shri
 Raghu  Ramiah):  (a)  and  (b).  Yes.
 Since  2nd  July,  1965,  when  the  orifice
 meter  was  certified  and  upto  3lst  May
 9867  the  weight  bridge  had  been  used
 for  measuring  99.660  tonnes  of  chio-
 rine,  as  against  4903  67  tonnes  measur-
 ed  by  the  meter,

 (e)  and  (d).  Hindustan  Insecticides
 Limited  repeatedly  asked  DCM  to  get
 the  weight-bridge  certified  by  com-
 petent  authority.  DCM’s  bills  are
 however  paid  because  after  the  instal-
 lation  of  the  orifice  meter,  only  about
 2  per  cent  the  total  supplies  of  chol-
 rine  were  received  until  3ist  May  3967
 throught  uncertified  measuring.  The
 hourly  rate  of  chlorine  supplied  after
 measuring  over  the  weigh-bridge  did
 not  significantly  vary  from  the  rate
 of  supply  measured  through  the  ori-
 fice  meter  for  the  immediately  pre-
 vious  period.

 Chierine  to  D.  D.  T.  Factory,  Delhi

 ‘1920.  Shrimati  Susecia  Gopalan:
 Shri  Umansth:

 Will  the  Minister  of  Petreleum  and
 Chemicals  be  pleated  to  state:

 (a)  whether  it  is  a  fact  that  D.D.T.
 factofy  in  Delhi  made  payments  for
 the  gaseous  chiorine  supplied  through
 pipe-line  till  the  8th  August,  3964
 based  on  measurements  made  on  2
 weigh-bridge  which  was  not  certified
 by  the  competent  authority;

 (७)  if  s0,  the  reasons  for  accepting
 the  measurements  made  on  this  uncer-
 tified  weigh-bridge  for  the  purpose  of
 making  payments;

 (c)  whether  it  is  also  a  fact  that  the
 D.D.T.  factory  made  payment  for  the
 gaseous  chlorine  supplied  through  the
 pipe-line  during  the  period  from  the
 29th  August,  2966  to  Ist  July,  4905
 based  of  messurements  made  on  an
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 orific  meter  installed  in  the  pipe  line
 not  certified  by  the  Inspector  of
 Weights  and  Measures;  and

 (d)  if  so,  the  reasons  for  accepting
 the  measurements?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  ang  Chemicals  and
 or  Planning  and  Sociaj  Welfare  (Shri
 Raghu  Ramaiah):  (a)  The  supply  of
 gaseous  chlorine  through  pipeline
 commenced  from  9th  May,  1066.  Sup.
 plies  til]  l6th  Sepember,  I964  (not  !8th
 August  64)  were  measured  by  the
 DCM  weigh-bridge  which  was  check-
 ed  by  M/s.  Avery  and  Company,  ser-
 vice  agents  to  HIL  for  weighing
 machines,  DCM  were  requested  by
 HIL  to  get  the  weigh-bridge  certified
 by  the  Inspector  of  Weights  and
 Measures,  the  competent  authority  but
 DCM  did  not  forward  any  such  certi-
 ficate.

 (b)  Upto  9th  May,  4964  chlorine
 supplies  were  made  in  liquid  form  in
 cylinders  which  were  initially  weigh-
 ed  at  the  weigh-bridge  of  M/s.  DCM

 and  counter  checked  at  the  weigh-
 bridge  or  Ms.  Hindustan  Insecticides
 Ltd.  which  was  certified  by  the  com-
 petent  authority.  The  same  weigh-
 bridge  in  the  DCM  factory  was  used
 to  weigh  the  chlorine  vaporised  and
 drawn  off  into  the  pipcline.  These
 arrangements  were  tolerated  in  the
 interests  of  production  in  HIL,

 (c)  Yes,  but  the  orifice  meter  ownea
 and  installed  by  DCM  was  made  use
 of  from  १७0  September,  1964.

 (a)  DCM  were  repeatedly  request-
 ed  to  get  the  metre  certified  by  the
 Inspector  of  Weights  and  Measures
 but  did  not  do  so  till  2nd  July  3965.

 .. लिवेशों  तेल  कम्पनियों  के  साथ  करार

 1831.  (॥  भमलिकफ्ेकव:  Tm:  या

 बैड्रोनियन  और  रसाथत  मंत्री  यह

 (लाने  की  कृपा  करेंगे  कि

 (क)  जया  विदेश  तेंत  कम्पनियों  के

 “साथ  किये  नये  करारों  में  एक  शर्त  यह  भी

 JUNE:  8,  3907  Written  Anmwere:  ‘9744

 ह ैकि  25  बे  तक  उनका  राष्ट्रीकरण  नहीं
 किया  जापेगा;

 (॥)  यदि  हां,  लो  इसके  क्‍या  कारण

 हैं;  भोर

 (ग)  इस  करार  की  अन्य  शर्तें  क्या

 हैं  ?

 बट्रोलियभ  शीर  रसायन,  पोलना,
 सबा  समाज  कल्याण  मंब्रालय  में  र७८-मंत्री

 (भी  ह्षु  रमें) :  (H)95INT  953
 के  दोरान  ६7  करारों  में  सरकार  ने  प्राइवेट
 44  कम्पनियों  को  श्राश्वासन  दिया  था  कि

 रन  रहे  शोधक  बारखानों  का  25  वर्षों  तक

 उाष्टीयकरण  नही  हीगा  t

 (a)  भारत  भ॑  गोवक  कारबानों  को

 स्थापना  के  लिए  तेल  कम्प्निपों  ने  यह  भी  एक
 आश्वासन  मांगा  ५।  धौर  इसे  जन  हिल  में

 मान  लिया  गया  1

 (ग)  करार  ही  प्रतनिया  संवद  लाइ-
 बरो  में  उपलब्ध  है

 Hindustan  Insecticides  Ltd.

 ‘1822.  Shri  A.  K.  Gopaian:
 Shri  Viewanaths  Menon:
 Shrimati  Susecla  Gopaian,
 Shri  K.  M.  Abraham:
 Shri  P,  P,  Esthesc:

 Will  the  Minister  of  Petroleam  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  thet  the
 Hindustan  Insecticides  Ltd,  renewed
 the  contract  with  DCM  in  early  2898
 for  the  supply  of  raw  materials  and
 services  required  for  the  existing
 capacity  at  Delhi  after  their  expansion
 proposals  had  been  approved  by  Gov-
 ernment;

 the  new
 |
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 (c)  whether  it  is  also  a  fact  that  the
 Hindustan  Insecticides  Ltd.,  has  not
 made  any  arrangement  with  any  other
 party  till  date  for  the  supply  of  raw
 materials  that  would  be  required  for
 the  additional  production  of  DDT;  and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes,

 (b)  The  renewal  is  in  two  parts,  one
 for  five  years  for  the  supply  of  alco-
 hol  from  the  DCM  Distillery  at  Dau-
 rala  and  the  other  for  0  years’  for
 oleum,  chlorine,  steam  and  water  from
 DCM  Chemical  Works  at  Delhi.  The
 first  contract  provides  also  for  the
 supply  of  alcohol  that  would  be  requi-
 red  for  the  additional  production  of
 DDT  after  expansion.  As  regards
 steam  and  water,  Hindustan  Insecti-
 cides  Ltd.  are  examining  the  question
 of  providing  their  own  facilities;
 until  such  time  as  these  are  put  up,
 the  contract  requires  that  DCM
 will  supply  in  the  quantities
 mutually  agreed  upon,  As_  regards
 oleum  and  chlorine,  Hindustan  Insec-
 ticides  Ltd.  may,  under  the  contract,
 intimate  to  DCM  their  estimated  re-
 quirements  from  time  to  time,  with,
 in  the  case  of  chlorine,  a  notice  of  at-
 least  six  months.  Hindustan  Insec-
 ticides  Ltd.  are,  however,  free  to  con-
 tract  for  the  supply  of  these  raw
 materials  from  ather  sources.

 (०)  Yes.

 (d)  The  DDT  expansion  scheme  is
 schedule  to  go  into  production  at  the
 end  of  968  and  action  has  already
 been  initiated  to  make  firm  arrange-
 ments  for  the  supply  of  raw  ‘mate-
 rials.

 DDT  Factory,  Delhi

 1823.  Shri  A.  K.  Gopalan:
 Shri  VisWanatha  Menon:
 Shri  K.  M.  Abraham:
 Shri  P.  P.  Esthose:
 Shrimati  Suseela  Gopalan:
 Shri  Umanath:
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 Shri  K.  Anirudhan:
 Shri  P.  Gopalan:

 Will  the  Minister  of  Petroleum  and
 Chemicals  ibe  pleased  to  state:

 (a)  whether  it  is  a  fact  that  civil
 works  for  the  extension  of  DDT  fac-
 tory  at  Delhi  have  been  started;

 (b)  whether  it  is  also  a  fact  that
 purchase  orders  have  been  issued  by
 the  Hindustan  Insecticides  Ltd.  for  the
 procurement  of  plant  and  machinery
 required  for  the  additional  production
 of  1,400  tonnes  per  year  of  DDT  2t
 Delhi;

 (c)  whether  Government  have  ixe-
 ceived  any  application  from  the  DCM
 Delhi  for  the  expansion  of  their  caus-
 tic  soda  factory  at  Delhi;  and

 (d)  if  so,  the  steps  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes.

 (0)  Yes.  In  some  of  the  cases,
 purchase  orders  have  been  issued
 and  in  others,  they  are  being  finalised.

 (c)  Yes.

 (d)  A  letter  of  intent  for  establish-
 ing  additional  capacity  to  the  extent
 of  4950  tonnes  per  annum  85  been
 issued  to  the  firm.

 Supply  of  Raw  Material  to  D.D.T.
 Factory,  Delhi

 1824.  Shri  A.  K.  Gopalan:
 Shri  Viswanatha  Menon:
 Shri  K,  M.  Abraham:
 Shri  P.  P.  Esthose:
 Shrimati  Suseela  Gopatan:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  when
 the  five  year  contract  with  D.C.M.,
 Delhi  for  the  supply  of  chlorine,
 oleum,  alcohol,  water  and  steam  to
 the  D.D.T.  factory  at  Delhi  expired  in
 April,  1966,  the  Hindustan  Insecticides
 Ltd.,  has  entered  into  a  new  contract
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 with  them  for  the  supply  of  above
 items  for  40  years;

 )  whether  it  is  also  a  fact  that
 Managing  Director  of  the  Hindustan
 Insecticides  Ltd.  who  negotiated  the
 terms  of  the  new  contract,  proposed
 to  D.C.M.  a  tenure  of  0  years  for  the
 new  agreement  and  advised  the  Board
 of  Directors  of  the  Hindustan  Insecti-
 cides  Ltd.  to  agree  to  his  proposai,

 (९)  whether  it  is  also  a  fact  that
 Delhi  factory  of  the  Hindustan  Insec-
 ticides  is  now  paying  about  Rs.  500
 per  tonne  of  chlorine  purchased  trum
 D.C.M.  under  the  new  agreement  as
 against  a  price  of  Rs.  390  per  tonne
 paid  to  D.C.M.  till  30th  April,  966
 under  the  agreement;  and

 high
 (d)  if  so,  the  reasons  for  paying  the

 er  price?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroieum  and  Chemicais  and  of
 Planning  and  Social  Welfare  (Shri
 Raghu  Ramsiab):  (a)  As  supply  of
 materials  and  utilities  is  made  by  two
 different  units,  two  contracts  have
 been  entered  into  with  M/s,  DCM.

 One  contract  deals  with  the  supPly  ०
 chlorine,  oleum,  water  and  steam  from
 the  DCM  Chemical  Works  at  Del
 for  a  period  of  t0  years  effective  from
 lst  May  1966,  The  other  contract  is
 for  the  supply  of  alcoho!  from  the
 DCM  Distillary  at  Daurala  effective
 for  a  period  of  5  years  from  Ist  May
 3968,

 (b)  Yes.  The  M.D's  proposal  to
 DCM  was  as  stated  in  the  question
 but  the  ultimate  recommendation  for
 the  Board  was  in  line  with  the  dura-
 Aon  mentioned  in  part  (a)  above,

 (e)  The  current  rate  of  the  supply
 of  chiorine  is  Rs,  476.37  per  tonne
 delivered  at  site  as  against  Rs.  307.02
 effective  till  30th  April,  1968,

 a)  The  higher  price  ssttled  reflects
 the  tncreesed  costs  of  salt,  coal  and ‘te

 .  processing  charges.

 JUNE  8,  3967  Written  Anevers  डाना

 M/s,  Engineers  Indig,  Lid.
 1885.  Shri  Mimateiugka:  Wii  the

 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  any  company  under
 the  name  of  M/s.  Engineers  India
 Ltd.,  has  been  formed  in  collaboration

 bebo
 any  foreign  company  or  corpora-

 (b)  if  so,  the  terms  thereof;  and

 (c)  the  amount,  if  any,  which  has
 beer.  paid  to  the  foreign  company?

 The  Minister  of  State  in  the  Min-
 istry  of  Petreleam  and  Chemicals  and
 of  Planning  and  Sectal  Welfare  (Shri
 Reghu  Ramajab):  (a)  Yes,  Sir,
 Engineers  India  Ltd.  was  formed  in
 partnership  with  Bechtel  International
 Corpn.  of  USA  on  the  15th,  March
 1965.

 (०)  The  Government  of  India  hold  ~

 5l  p.c.  and  Bechtel  49  p.c.  shsres
 in  the  company.  Under  the  Agree-
 ment,  Bechtel  Corporation  was  to

 provide  technical  and  engineering
 assistance  to  Engineers  India  Ltd.  in

 the  execution  of  jobs  undertaken  by
 the  company.

 (c)  A  sum  of  Rs.  9,898  has  been
 paid  to  Bechtel  International  Corpr.
 as  their  fees  in  connection  with  tech-
 nical  services  provided  by  them  to  the

 Engineers  India  Ltd.  for  the  period
 i$th  March,  965  to  date.

 Grants-in-Aid  to  Bharat  sevak  Samaj

 1926.  Shri  Gadilingana  Gowd:  Wil!
 the  Minister  of  Pianning  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  granta-
 in-aid  meant  for  Bharst  Sewak  Sema)
 are  being  channelled  through  his
 Ministry;

 (०  the  total  smounts  of  grants  and

 =
 given  to  the  Samaj  during  ‘1908.
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 (d)  whether  luampsum  amounts  are
 given  or  grants  are  given  for  each
 project;  and

 (e)  the  total  amount  of  grants  and
 loans  given  to  Andhra  State  Bharat
 Sewak  Samaj  during  1968-66  and  for
 what  purposes?

 The  Minister  of  Planning,  Petroleum
 ang  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  No.  Except
 for  grants  in  respect  of  Public  Co-
 operation  schemes  which  are  given  by
 the  Planning  Commission,  grants  to
 the  Bharat  Sewak  Samaj  are  paid
 directly  to  the  Samaj  by  the  resp-:c-
 tive  Ministry/Department.  The  Plan-
 ning  Commission  has,  however,  con-
 stituted  a  Sub-Commitee  of  the  Co-
 ordination  Committee  of  Public  Co-
 operation  which  reviews  and  coordi-
 nates  the  grants  given  by  the  different
 agencies  of  the  Government  of  India
 to  the  Samaj.

 (b)  and  (c).  Astatement  (Statement
 No.  qQ)  is  laid  on  the  Table  of  the
 House  showing  the  amounts  of  grants
 given  to  the  Samaj  during  1965-66  by
 the  various  agencies  of  the  Govern-
 ment  of  India  ‘and  the  purposes  for
 which  they  were  given.  [Placed  in
 Library.  See  No.  ULT-565/67).  No
 loans  were  given  during  the  year.

 (d)  Grants  are
 scheme  sepsrately.

 given  for  each

 (e)  No  grants  have  been  given  to
 the  Bharat  Sevak  Samaj,  Andhra  Pra-
 desh,  direct.  The  Centra]  Socia)  Wel-
 tare  Board  has,  however,  paid  some
 grants  to  the  Bharat  Sevak  Semaj
 Andhra  Pradesh.  A  statement  (State-
 ment  No.  2)  is  laid  on  the  Table  of
 the  House  showing  grants-in-aid  given
 by  the  Central  Social  Welfare  Board
 direct  to  Bharat  Sevak  Samaj,  Andhra
 Pradesh,  and  the  amounts  transferred
 to  it  by  the  Central  Bharat  Sevak
 Samaj  out  of  the  grants-in-aid  paid
 to  It  by  the  Government  of  India  and
 the  Central  Socla!  Welfare  Board
 during  ‘1968-48,  [Placed  in  Library.
 See  No,  LT-508/6T}.  No  loans  are
 ranted  direct  to  State  Units  of  the
 Bharat  Gewnk  Samaj.

 Agricultural  Credit

 1837,  Shri  Madha  Limaye:
 Shri  S.  M.  Joshi:
 थ... ह  Manibhai  J.  Patel:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 amend  the  State  Bank  of  India  Act
 with  a  view  to  facilitate  credit  for
 agriculture;

 (b)  whether  Government  propose
 to  give  directions  to  the  State  Bank
 in  order  to  widen  the  basis  of  agricul-
 tural  credit;  and

 (c)  the  steps  taken  to  do  away  with
 the  role  of  the  money-lenders  without
 in  any  way  impairing  the  credit  faci-
 lities  for  agriculture?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarfi
 Demal);  (a)  and  (b).  No  such  pro-
 posal  is  under  the  consideration  of
 Government  at  present.

 (cy  Legisiation  for  the  contro)  of
 money-lenders  has  been  inforce  in
 various  parts  of  the  country,  but  to
 reduce  the  dependence  of  agnricul-
 turists  on  money-lenders,  it  has  een
 the  consistent  policy  to  strengthen  pro-
 gressively  the  institutional  agencies
 for  credit,  primarily  the  cooperative
 credit  structure,  to  enable  them  to
 provide  increasing  proportion  of  agr!-
 cultural  credit.  In  certain  States,
 where  the  cooperative  organization
 is  compartively  weak,  it  is  proposed  to
 set  up  agricultural  credit  corporations
 as  an  interim  measure.

 Peace  Corps  Voluntetr  Programme

 १828,  Shri  ह  ह  Esthose:
 Shri  Viswanatha  Menon:
 Shri  K.  M.  Abraham:
 Shri  Umanath:
 1! . ह  है ह  Gopalan:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 ‘  (a)  whether  the  Peace  Corps  Volun-
 teer  Programme  is  a  part  of  the  US.
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 Economic  and  Technical  Aid  Program
 me;  and

 (b)  whether  the  agreement  signed
 with  the  U.S.  Government  permits
 Government  to  contro]  the  Peace
 Corps  activities  in  India?

 The  Deputy  Prime  Minister  anu
 Minister  of  Finance  (Shri  Morarj:
 Desi):  (a)  The  U.S,  Peace  Corps
 Volunteer  Programme  is  not  a  part  of
 the  U.S.  Economic  and  Technical  Aid
 Programme.

 {b)  According  to  the  Indo-American
 Peace  Corps  Agreement,  Peace  Corps
 Volunteers  come  to  India  to  work  in
 such  techmecal  projects  and  =  pru-
 as  may  be  mutually  agreed  upon  be-
 grammes  and  for  such  periods  of  time
 as  may  be  mutually  agreed  upon  be
 tween  the  two  Governments.  They
 work  in  projects  and  programmes
 under  the  direct  supervision  and
 guidance  of  Indian  Officials  who  also
 send  periodical  reports  on  the  work
 of  individual  Volunteers.  They  come
 to  India  against  visas  issued  of  Gov-
 ernment  of  India  und  are  also  required
 to  register  themselves  under  the
 Forcigners  Registration.  Act.  The
 activities  of  the  Peace  Corps  Volun-
 teers  in  India  are  thus  subject  to  the
 control  of  the  Government  of  India
 und  the  concerned  State  Governments.

 wee रौ  कर्मलारियों  को  कॉम  फिरादा  भत्ता

 i829.  भी  राम  हु  झाप बाल :
 शनी  yee  अन्य  कपूबाय :.
 थो  चशबन्त  त्तिह  कुशब  हु:

 क्या  चिस  मंत्री  यह  बताने  की  कृपा  करेंगे

 fe  :

 (क)  क्या  यह  सच  है  कि  नवीय  तथा

 बलब  श्रेणी  के  कमंचरारियों  को  अजाटर  देने  के

 बाद  सरकार  उतको  मकान  किराया-मत्ता

 देगा  बन्द  कर  केती  है  पौर  मकान  किराये  के  O°"

 wy  में  उनके  न  चेतन  से  सपना  i0  से

 बिफर  5  प्रतिकत  सक  शशि  काट  लेती  है;
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 (७)  कपा  ह  भो  सच  है  कि  उसे
 कर्नचारियों  को,  जिन्हें  क्यार्टर  नहीं  मिले  हैं;
 उतनी  राशि  नहीं  दी  जाती  जितनी  क्यारटर
 मिलने  पर  उनके  वेतन  से  काट  ली  जाती  है;

 (ग)  यदि  हां,  तो  इसके  क्या  कारण

 हैं;  प्रौर

 (का)  हस  सम्बन्ध  में  सरकार  ने  क्‍या

 कार्यवाही  की  है  ?

 उप-अबान  मंत्री  हवा  जिस  मंत्री  (जी
 ओरारजों  बेलाई) :  (क)  जिन  सरकारी

 कर्मचारियों  को  सरकारी  प्रवास  दिया  जाता

 है  उनसे  मूल  नियम  ase  के  उपबन्धों  के

 अधीन  किराया  वसूल  किया  जाता  है  तथा

 यह  किराथा  सरकारी  कर्मचारियों  को  उप-

 लब्चियों  के  .0  प्रतिशत  (150  रुपये

 माखिक  के  कम  वेलल  पाने  बाले  सरकारी

 कर्मचास्यों  के मामले  में  7}  vos  प्रध्कि

 नहीं  होता  7  जिस  सरकारी  कर्मचारी  की

 सरकारी  झावास  दिया  जाता  है,  उसे  मकात

 किराया  भला  पाने  का  हक  नहीं  होता  ।

 ि)  तथा  (ग).  कंटौतिया  कर्म-

 आारियों  को  दिये  गये  सरकारों  आवास  के

 कराये  के  रूप  में  को  जाती  हैं  ।  इसलिए

 जिन  कर्मचारियों  को  सरकारी  झावास  प्रदान

 नहीं  किया  जाता,  उसको  बराबर  रकम  की
 अदायगी  करने  का  सवाल  बदा  नहीं  होता  !

 किन्तु  वर्गीकृत  नगर  में  कर्मचाए्यों  को

 मकान  किराया  भत्ता  देकर  उन  स्थानों  पर

 व्यक्त  ऊंचे  किशायों  की  प्रतिपृति  की  जाती

 है  t

 (a)  प्र/न  हीं  नहीं  उदता  ।

 Bhartiya  Adimjati  हबाब  Sangh

 ve
 a

 Ba
 ००

 "het  B  74  she
 Will  the  Minister,  of  Geolal  #aiiate

 be  pleased  to  state:

 (a)  the  functions  of  the  ‘Bharkivs
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 Adimjati  Sevak  Sangh  and  where  they
 are  functioning;

 (b)  who  are  their  office  bearers;
 and

 (c)  whether  any  Government  assis-
 tance  is  given  to  them?

 The  Minister  of  State  in  the  Deparr-
 ment  of  Social  Welfare  (Shrimati
 Phulrene  Guba):  (a)  As  per  Memo
 randum  of  Association  of  the  Bhartiya
 Adimjati  Sevak  Sangh,  its  function  75
 to  work  for  the  social.  economic  and
 educational  advancement  of  the  tribal
 communities  in  India  with  a  view  jo
 enable  them  to  take  their  legitimate
 p'ace  in  the  national  life  of  the  coun-
 try  as  equa)  citizens,  The  institutions
 directly  managed  by  the  Sangh  are
 functioning  at  Imphal,  Chuchuyimlan«
 (Nagaland),  Rupa  (NEFA),  Ranchi,
 Chhindwara  (Madhya  Pradesh)  and
 New  Delhi.  Besides,  a  large  numer
 of  voluntary  organisations  in  the
 States  are  affiliated  to  the  Bharatty2
 Adimjati  Sevak  Sangh.

 (b)  The  fo'lowing  persons  are  the
 affice  bearers  of  the  sangh:
 President

 Shri  Morar}ji  मे,  Desai.

 Vice  Presidents.
 १.  Shri  U.  N.  Dhebar.
 2  Shri  T.  Sanganna.
 3.  Dr.  H.  N.  Kunzru.

 Honorary  Secretaries.
 i.  Shri  L.  M.  Shrikant.
 2.  Shri  N.  M.  Wadiwa.
 %  Shri  J.  H.  Chinchalkar,

 Treasurer.

 Shri  D,  J.  Naik.

 (c)  Yea.

 ‘etl,  Gari
 (0. प

 तरब:
 Shri  Wir  Shastri:

 Will  the  Minister  of  Werks,  Housing
 and  Sapgty: be  pleased  to  state:

 (a)  wheather  a  meeting  of  the  Board

 Constitute  to  aeek  collaboration  of

 U.P.  and  Haryana  Governments  8०
 implement  the  Delhi  Master  Plan  was
 held  in  Delhi  in  April,  1967;

 (b)  if  so,  the  subjects  discussed
 thereat;

 (c)  whether  the  question  of  colonies
 on  Mathura  Road  and  development
 of  Suraj  Kund  was  also  discussed;  and

 (d)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Mins-
 try  of  Works,  Housing  znd  Suppty
 (Shri  Iqtal  Singh):  (a)  A  mecting
 of  the  Board  was  held  on  the  2nd
 May.  1967,

 (७)  The
 discussed  :—

 following  subjects  were

 (1)  Augmentation  of  Wster
 Supply  in  Delhi.

 (ii)  Okhla  Water  Works.
 Giii)  Food  control,  drainage  and

 water  logging  in  the  Natio-
 ;  nal  Capital  Region.

 (iv)  Development  of  National  Purk
 in  Suraj  Kund  and:  Badkhal
 Lake  Area.

 (vy)  Sale  of  land  by  private  colo-
 nisers.

 (vi)  Revolving  Fund  for  acquisi-
 tion  and  development  of  lad.

 (c)  Yes.

 (ad)  It  was  decided  that  the  Gov-
 ernment  of  Haryana  would  deal  with
 the  Unauthorised  Colonies  appropsi-
 ately  keeping  in  view  the  Provisions
 of  the  Master  Pian  of  the  Faridabad
 and  Ballabhgarh  area.

 Hostels  for  Scheduled  Caste  Girls  in
 Delhi

 ‘1asz.  Shri  R.  5.  Vidyarthi:  Wi'l  the
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  the  amount  spent  during  the
 last  5  years  for  the  construction  of
 hostels  for  girls  belonging  to  the
 Scheduled  Castes  in  Delhi;  and

 (b)  the  amount  likely  to  he  spent
 during  the  current  year?
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 The  Minister  of  State  in  the  Depart-  New  Medical  Colleges  during  प थ
 Plan ment  of  Social  Welfare

 Phulrena  Geha):  (a)  Nil.

 (b)  Nil.

 feet  में  अभिकों  के  लिये  कवोटर

 1833.  ची  कंवर  लाल  गृष्ण  :  क्या
 निर्माण,  श्रायास  तथा  संभरण  मंत्री  यह  बताने
 को  कुपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  पता  है  कि
 दिल्‍ली  में  श्रमिकों  के  लिये  क्मार्टरों  की  कमी
 है;

 (ख)  यदि  हां,  तो  झागामी  तीन  वर्षो
 भें  श्रमिकों  के लिए  कितने  क्वार्टर  बनाए  जायेंगे  ;

 (ग)  क्या  शभिकों  के  लिए  क्यार्टरों
 के  निर्माण  के  हेतु  दिल्ली  प्रशासन  द्वारा  मंजर
 किये  गये  प्रनुदानों  का  पूर्णत:  उपयोग  किया
 गया  है;  भौर

 (तर)  क्या  सरकार  का  बिचार  कोई
 विधि  बनाने  का  है  जिसके  झन्तगेत  मिल
 मालिकों  को  अपने  लाभों  का  बू-छ  बंग  श्रमिकों
 क्वार्टर  बनाने  में  खर्च  करना  पड़े  ?

 निर्माण,  crave  तथा  पृति  मंत्रालय  में
 उपनंत्री  (श्री  इकबाल  सिह):  (क)  जी
 हां,  दिल्‍ली  में  प्रौद्योगिक  कममंचारियों  के
 लिए  मकानों  की  कमी  है

 (खा)  चनुर्थ  पंचवर्षीय  योजना  के  दौरान
 सहायता  प्राप्त  ग्ौद्योगिक  धवाम  योजना  के
 झंतर्गत  लगभग  2000  मकान  बनाये  जाने
 का  प्रस्ताव  है  t

 (ग)  उपयुक्त  योजना  के  अंतर्गत
 966°67  सके  178.19  लाख  रुपये

 की  व्यवस्था  में  से  :53°22  लाख  दपये
 की  राशि  का  उपयोग  किया  गया  था  |

 (घ)  जी  नहीं  ।

 (Shrimati

 Singh;
 Shri  Bharat  Singh  Chauhan:
 Shri  Hekam  Ohand  Koctrwai:

 Shri  Yagannath  Rap  Josh!:
 Shri  8.  M.  Banerjee:
 Shri  Madhu  Limaye:

 Sbri  gradhakar  Supakar:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  the  number  of  new  Medical
 Colleges  proposed  to  be  opened  in  the
 country  during  the  Fourth  Five  Year
 Plan  period,  State-wise;  and

 (b)  the  nature  of  financial  assistance
 Proposed  to  be  given  to  the  States
 for  this  purpose?

 The  Minlater  of  Health  and  Family
 Planning  (Dr.  Chandrasekhar):
 (a)  The  Fourth  Five  Year  Pian  envi-
 Sages  the  opening  of  twentyfive  new
 medical  col'eges.  The  State-wise  al-
 location  has  hot  yet  been  decide@  up-
 on,

 (b)  Pending  finalisation  of  the  pat-
 tern  of  Central  assistance  to  State
 Governments  during  the  Fourth  Plan,
 the  following  pattern  of  assistance
 adopted  during  the  Third  Plan,  Is  be-
 ing  continued:

 Non-Recurring:
 (i)  Building:  15%  subject  to  a

 ceiling  of  Rs.  37,500).  per  ad-
 misslon  for  the  new  medical
 colleges.

 (ii)  Equipment;  75%  subject  to
 a  celling  of  Rs.  22,500).  per
 admiagion.

 Recurring:

 50%  subject  to  a  oeiting  of
 Rs.  4,800}-  per  admission.
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 wafer  जावतकों  को  न  जानने  ले  ‘CRIGT

 क्या  जिस  पंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  सरकार  को  पता  है  कि  कई
 झायकर  प्रधिकारी  भ्रपने  सण्डल'  की  भाषा
 में  लिखे  गये  हिसाज  किताबों  की  उचितरूप
 से  जांच  पड़ताल  नहीं  कर  सकते  क्‍योंकि  वें
 उस  ae  की  भाषा  से  भच्छी  तरह  परिचित

 नहीं  होते  शौर  ह 1:  कारण  उन्हें  इत  बारे
 में  अ्रनुमान  लगाने  के  लिये  बाध्य  होना  पड़ता
 हे;

 (ख)  क्‍या  यह  सच  है  कि  प्रादेशिक
 माषाभों  में  हिसाब  किताब  रखने  वाले  अ्यक्ततिपों
 से  भी  झाय  कर  का  व्योरा  भ्रंग्रेजी  में  पेश
 करने  के  लिये  कहा  जाता  है  ौर  ये  भ्धिकारी
 इन  व्यौरों  का  मूल  लेखाशों  क ेसाथ  मिलान

 नहीं  कर  सकते;  झौर

 है  (ग)  इस  स्थिति  में  सुधार  करने  के
 लिये  सरकार  ने  झब  तक  कया  कार्यवाही
 की  है?

 उप  च्यान  संत्री  तथा  वित्त  जंत्री  फष्दी
 मोरारणी  देसाई :  (क)  श्रेणी य  के  सभी  झायकर
 भ्रधिकारियों  को  निम्नलिखित  भाषा  परीक्षाएं
 पास  करनी  होती  हैं।  (जिनके  भरतर्गंत  लेखा-
 परीक्षा  चीथा  जाती  है:--

 (i)  हिन्दी  और  सारबाड़ी

 सा

 (it)  for  स्थान  में  उसकी  सच-
 6I8(Ai)  LED—4.

 प्रथम  नियुक्ति  होती  है  वहां  की
 स्थानीय  भाषा  (मातुभाषा  को
 छोड़  कर)  ।

 इस  प्रकार  श्रेणी  y  के  आयकर  अधिकारी
 कम  से  कम  तीन  भाषाझ्रों  से  परिचित
 रहते  हैं।  श्रेणी  जाके  झायकर  भ्रधिकारियों
 को  झायुक्त  के  का्यलेत्र  की,  जिसमें  वे
 तैनात  होते  हैं;  स्थानीय  भाषाप्रों  में  से  एक
 भाषा  में  परीक्षा  पास  करनी  होती  है।
 इस  प्रकार  श्रेणी  yr  के  आयकर  भ्रधिकारी
 भपनी  मातृभाषा  तथा  एक  अन्य  प्रादेशिक
 भाषा  से  परिचित  रहते  हैं।  उन्हें  तीन  साल
 के  झन्दर  मारवाड़ी  का  इम्तिहान  भी  पास
 करना  होता  है।  श्रेणी  [त  के  झायकर  भधि-
 कारियों  की  सर्वेश्रथम  नियुक्ति  जिस  आयुक्त
 के  कार्यक्षेत्र  में  होती  है,  उसमें  से  उसका  आभ-
 तौर  पर  स्थानानतरण  महीं  किया  जाता  है।
 स्थानीय  भाषा  से  परिचय  नहीं  होने  क ेकारण
 श्रायकर  प्रधिकारी  अनुमान  से  कर  निर्धारण
 नहीं  करते  हैं।

 (@)  जी,  नहीं  7  झायकर  विवरणी
 कार्म:  झंप्रेजी  के  झलावा  कई  प्रादेशिक  माषानों
 में  भी  उपलब्ध  हैं।

 (य)  सवाल  ही  नहीं  उठता।

 Supply  of  Natural  Gas  to  Bareda

 1888.  Shri  Virendrakumar  Shah:
 Wil  the  Minister  of  Petroleum  and
 Chemicalg  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Oil  and
 Natural  Gas  Commission  have  decided
 to  supply  natural  gas  to  Baroda  city
 for  domestic  consumption;

 (b)  if  go,  the  progress  made  in  the
 matter;  and

 (c)  whether  it  is  also  a  fact  that
 the  Gujarat  Government  have  asked
 Ol  and  Natura]  Ges  Commission  to
 supply  natural  gas  first  to  industries
 and  then  to  the  domestic  consumera?
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 The  Minister  ef  State  in  the  Min-
 istry  of  Petroleum  and  Chemicals  aaa
 ef  Planning  and  Social  Welfare  (Shri
 Raghu  Ramainh):  (a)  Yes,  Sir.

 (b)  The  Commission  ig  ready  to
 supply  gas  at  short  notice.

 (e)  In  consultation  with  the  Gujarat
 Government,  separate  quotas  have
 been  vxed  for—

 di)  The  Electricity  Board;
 (ii)  The  Fertiliser  industry;
 (ili)  Baroda  Industries;
 (iv)  The  Baroda  Municipal  Corpo-

 ration.

 कामपुर  के  एक  उश्ोगपति  के  चिर्ढ  TTT
 की  बक्ताया  राहि  के  बारे  में  मुकदमा

 1837.0 थी  हुकत  रू  कछुवाय:
 शौ  जगज्नाव  राज  जोशी:
 थ्  Ko  tite  we:
 ह , |  बाद  cre  चटेल :

 क्या  जिस  मंत्री  6  अप्रैल,  1967  के
 झतारांकित  प्रश्न  सल्या  651  के  उसर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  आयकर  की  बकाया  राशि
 के  बारे  में  कानपुर  के  एक  उद्योगपति  के
 विरद्ध  दायर  किये  गये  मुकदमे  में  न्यायालय
 से  इस  बीच  फैसला  दे  दिया  है;

 (ल)  यदि  हां,  तो  उसका  व्योरा  क्‍या

 t;  जौर

 (7)  यदि  नहीं,  तो  इस  मुकदमे  में
 फैसला  कब  तक  किये  जाने  की  सम्भावना

 है?

 उप-अधान  ंत्री  तथा  चिल  मंत्री  ी
 मोशर  जी  देशाई)  :  (क)  डी,  नहीं।

 (ख)  सवाल  ही  गहीं  उठता।

 (3)  aq  कहता  सम्भव  नहीं  है  कि
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 मुकदमे  का  फैसला  करने  में  न्यायालय  को
 कितना  समय  लगेगा।

 डाक  हारा  सोने  का  तस्कर  श्यापार

 18338.  भी  gow  अन्य  कलुवाय :
 थ्वी  जगन्माय  राज  जोशी:

 क्या  चिस  मंत्री  6  अप्रैल,  i967  के
 झतारांकित  प्रश्न  सख्या  652  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  हृपा  करेंगे  कि  :

 (क)  क्‍या  उन  अ्यक्तियों  के  विरुद्ध  जो
 डाक  द्वारा  सोने  को  छह  भेजा  करते  थे,  की
 जा  रहीं  जांच  हस  बीच  पूरी  हो  गई  है;

 (ख)  यदि  हां,  तो  उस  का  ब्यौरा
 क्या  है;  झौर

 (ग)  यदि  नहीं,  तो  दस  में  कितना
 समय  शौर  लगेगा र

 उपन-ग्रवाम  संत्री  सथा  जिस  संत्रो  यी
 सोरारणी  देसाई):  (क)  जी,  भभी  नही।

 (@)  रायाल  ही  नहीं  उठता।

 (ग)  कुछ  पार्टियों  ने  रूबरू  सुनवाई
 की  मांग  की  हैँ  शभ्रौर  बिभागीय  न्याय-निर्णय
 सम्बन्धी  कार्यवाही  मे  उन्हें  रूबरू  सुनवाई
 की  प्रनुमति  दी  जा  रही  है  |  यद्यपि  झन्गिम
 निर्णय  पर  शीघ्र  ही  पहुंचने  के  लिए  पूरी
 कोशिश  की  जाएगी,  तथापि  पहले  से  ही  यह
 निश्चितरूप  से  नहीं  कहा  जा  सकता  कि  इसमें
 कितना  समय  लगेगा.  |

 1839,  Dr.  Ranen  Sen:
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 Shri  Tridt)  Kumar  Chaudhari:
 Ghrt  Yeshpal  Singh:

 Will  the  Minister  of  irrigation  and
 PoWer  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  there
 is,  of  late,  frequent  failure  of  power
 supply  in  different  parts  of  Delhi;

 (b)  if  so,  the  reasons  therefor;  and

 {c)  the  steps  taken  to  remedy  it?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  There
 have  been  a  few  interruptions  in  the
 supply  of  power.  However,  as  com-
 pared  to  previous  years,  the  position
 nag  shown  some  improvement.

 (b)  and  (e).  The  interruptions
 were  due  to  faults  in  an  overhead
 systems  like  breaking  of  conductors,
 short  circuit,  failure  of  cable  joint
 boxes  etc.  Failure  of  power  from
 the  Punjab  system  also  caused  a  few
 interruptions.  A  220  kV  ring  has
 been  planned  to  be  laid  around  Delhi
 with  step-down  sub-stations.  Addi-
 tional  33  kV  and  I3  kV  sub-stations
 are  being  installed  in  order  to

 improve  the  distribution  system.
 The  overhead  system  is  gradually
 being  converted  into  underground
 depending  on  availability  of  funds.
 With  the  commissioning  og  the  first
 62.5  MW  generating  Unit  at  Indra-
 prastha  Power  Station  Extension  im
 the  near  future,  followed  by  two
 other  units  of  similar  capscity,  ana
 the  steps  referred  to  above,  such
 interruptions  will  be  minimised.

 Interest  Charged  on  Loans  to  Public
 Undertakings

 1840.  Shri  8.  R.  Damani:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  different
 rate  of  interest  is  charged  on  loans
 granted  to  the  various  pubiic  sector
 institutions;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Moerarji
 Desai):  (a)  the  following  rates  of
 interest  are  currently  applicable  to
 loans  granted  by  the  Government  to
 the  public  sector  institutions:—

 Category  of  borrower  Period  of  loen  Interest
 rate

 (T)  Industrial  and  Commercial  Between  2  and  4  ycars.  6%
 enterprises.

 Exceeding  4*years,  but  not  exceeding  9  years.  %
 Exceeding  9  years,  but  not  exceeding  75  years.  1%

 IT)  Financial  Instirurions.  Upto  £  year.  4%
 Exceeding  3  year,  but  not  exceeding  4  years.  4%
 Exceeding 4  years,  but  not  exceeding  9  years.  5%
 Exceeding  9  years,  but  not  exceeding  Is  years.  58%
 Exceeding  ts  years,  but  not  exceeding  30  years.  52%

 (9)  The  difference  in  the  rates  of
 interest  charged  on  loans  granted  to
 these  two  categories  of  borrowers  is

 due  to  the  fact  that  the  financial  insti-
 tution  have  to  undertake  relending
 operations.
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 Leas  of  Foreign  Exchange  on  Exports
 ‘sal,  Shri  V.  Eriahnameorthi:  Will

 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  there  has  been  enormous  loss  of
 foreign  exchange  on  exports  shipped
 on  consignment  basis  due  to  the  res-
 trictions  imposed  by  the  Reserve
 Bank  of  India  on  the  repatriation  of
 exchange  earnings  within  six  months;
 and

 (9)  if  so,  whether  Government  pro-

 eer
 to  extend  the  period  of  repatria-

 on’

 Desal):  (a)  While  foreign  exchange
 earnings  have  to  be  normally  repat-
 riated  within  six  months,  Reserve
 Bank  of  India  allows  extensions  of
 time  on  reasonable  grounds.  Gov-
 ernment  do  not  agree  that  the
 requirement  to  repatriate  export
 proceeds  within  the  specified  time
 lemit  has  resulted  in  loss  of  foreign
 exchange.

 (b)  No,  Sir.

 गई  दिल्‍ली  में  चाजस्यपुरी  में  ‘sure  को  gree
 बताना

 1842.  थनी  हरदयाल  देशभूज:  क्‍या
 ener  परियार  नियोजन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  चाणक्यपुरी
 में  पार्क  को  सुन्दर  बनाने  को  व्यवस्था  करने
 का  नई  दिल्‍ली  नयरपासिका  का  प्रस्ताव

 हैं;  जौर

 ु)  ह. 2  पर  कितनी  राशि  खर्च  होने
 की  सम्भावना  है?

 weg  तब)  परियार  नियोजन  भंगी

 (डा०  trate  quae)  :  (क)  जी  हां!

 Tew  a
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 (w)  इस  कार  पर  22,50  जाल
 श्पये  की  लागत  का  अनसान  किमा  गया  है।

 Financial  Institationes

 3643,  Shri  &  B.  Damani:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  guarantee  provided  by  the
 Central  Government  to  various
 financial  institutions  against  the
 advances  made  to  specified  concerns;
 and

 (b)  the  terms  of  guarantees  so
 given?

 The  Deputy  Frime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Detail):  (a)  and  (b).  Information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Publication  of  Instructions  meant  for
 Income-Tax  Officials

 i844.  Shri  8.  BR.  Damani:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  publish  Departmental  instructions
 issued  to  the  Income-tax  Officials  with
 a  view  to  enlighten  public  and  keep
 the  assessees  informeg  of  the  approach
 of  Department  to  the  various  issues
 involved;  and

 (b)  if  so,  when?

 The  Deputy  Prime  Minister  238
 Minister  of  Finance  (Shri  Morar}ji
 Desal):  (a)  and  (b).  There  is  no
 Proposa}  to  publish  Departmental
 instructions  given  to  Income-tax
 Officers  which  are  of  a  confidential
 nature.  Circulars  meent  for  the
 public  are  published  in  the  Direct
 Taxes  Bulletin.  This  is  a  priced
 Publication  and  ls  avaliable  to  mem-
 bers  of  public.  The  bulletin  contains
 amendments  made  to  the  IT,  Rules,
 Statutory  Orders  and  Notifications
 issued  from  time  to  time,  and  the
 circulars  issued  by  the  Central  Board
 of  Direct  Taxes  which  ere  meent  for
 public  use.
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 Gold  recevered  from  Passengers  at

 “$065.  Shri  Sharda  Nand:
 Shri  J.  B  Singh:
 Shri  Bharat  Singh  Chauhan:
 Shri  Ranjit  Singh:

 Will  the  Minister  of  Fimance  be
 pleased  to  etate:

 (a)  whether  it  is  a  fact  that  500
 tolas  of  gold  was  recovered  from
 two  passengers  at  the  Palam  Airport
 on  the  l0th  April,  1967;

 (०)  if  so,  the  action  taken  against
 the  persons  concerned;  and

 (९)  the  steps  taken  or  proposed  to
 be  taken  to  stop  such  smuggling  in
 future?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  On  l0th  April,  3967,  500
 tolas  of  gold  bearing  foreign  mark-
 ings  was  seized  from  a  passenger  at
 the  Palam  airport  when  he  arrived
 from  Bombay.

 (b)  Besides  the  passenger  con-
 cerned,  two  other  persons  have  been
 arrested.  Investigations  are  in  prog-
 ress.  The  three  persons  arrested
 have  since  been  released  on  bail.

 (c)  The  Customs  officers  are  al-
 ready  alert.  Besides  maintaining
 strict  vigilance  at  all  vulnerable
 places  of  smuggling  from  abroad,
 intelligence  is  gathered  from  various
 sources  about  the  activities  and
 movements  of  persons  suspected  to
 be  engaged  in  smuggling  gold.

 Blue  Prints  of  Farrakka  Barrage
 Project

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  number  of  blue  prints  of
 the  Farekke  Barrage  Project  which

 Were  taken  out;

 (b)  to  whom  they  were  distributed;
 (c)  whether  any  blue  print  is  mis-

 sing;
 (a)  whether  a  copy  has  found  its

 way  to  Pakistan;
 (e)  if  so,  whether  Government  have

 examined  /inquired  into  the  security
 aspect  of  this;  and

 (fy  the  remults  of  this  examination/
 inquiry?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 It  is  not  clear  which  particular  plans
 or  blue  prints,  the  hon.  Member  is
 refering  to.  Plans  and  blue  prints
 are  supplied  to  all  those  concerned
 with  the  planning,  design  and  execu-
 tion  of  the  Project.

 (९)  to  (f).  These  relate  to  a  matter,
 which  is  under  adjudication  in  a
 court  of  law  at  Calcutta,

 Will  the  Minister  of  Health  end
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  girls/
 women  in  States  other  than  Kerala
 2876  not  coming  forward  to  take  nurs-
 ing  career;  and

 (७)  the  steps  the  Central  and  State
 Governments  have  taken  to  offer
 inducementg  sucn  as  stipends/hostels/
 living  quarters  to  attract  girls  in
 larger  numbers?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8,  Chandrasekhar):  (3)
 No.

 (b)  Trainees,  undergoing  training
 for  Diploma  in  Nursing,  whether  in
 Central  Government  or  State  Govern-
 ment  institutions  are  paid  stipends
 and  provided  with  hostel  accommoda-
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 tion.  These  facilities  are  made  avail-
 able  to  them  even  in  the  private
 training  institutions  which  get  Central
 assistance  for  their  training  prog-

 १६  १५१)
 Some  States  also  extend  such  faci-

 lities  to  the  trainees  for  degree  courses
 in  Nursing.

 Trombay  Fertiliser  Factory
 ‘1848,  Shri  Madhu  Limaye:

 Dr,  Ram  Manohar  Lobia:
 Shri  S.  M.  Banerjee:
 Shri  George  Fernandes:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 production  programme  of  the  Fertili-
 ser  Factory  at  Trombay  (Bombay)  is
 lagging  behind;

 (b)  whether  there  was  some  defect
 in  the  foundation  work;

 (c)  whether  there  was  some  defect/
 delay  in  erecting  the  machinery;

 (a)  whether  the  machinery  is
 defective/not  upto  specification;  and

 (e)  the  steps  taken  to  increase  pro-
 duction,  efficiency  ang  reduce  costs?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 ef  Planning  and  Socia]  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes.

 (b)  Yes,  it  was  rectified.

 (ce)  Yes.

 (a)  Except  the  nltrophosphate
 plant,  carbon  dioxide  compressor  and
 some  air  liquefaction  equipment  and
 nitric  acid  absorbers,  there  was  no
 major  defect.

 (e)  Systematic  study  of  the  defect
 and  deficiencies  has  been  completed.
 Replacements  have  been  ordered.
 Modifications  are  under  progress.
 Efficiency  very  much  depends  upon
 continuous  operation  near  full  load
 condition  and  all  necessary  steps  to
 achieve  this  are  being  taken.

 It  hag  been  accepted  by  the  sup-
 pliers  of  plants  that  the  nitrophos-
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 phate  plant  does  net  have  the  rated
 capacity.  Negotiations  are  in  prog-
 ress  with  them  to  arrive  at  a  settle-
 ment.  Plans  have  been  formulated
 to  upgrade  the  product  and  increase
 the  production  capacity,

 Demané  for  Fertilisers  during  Fourth
 Plan

 M9,  Shri  S.  M.  Joshi;
 Shri  Madhu  Limaye:
 Shri  D.  N.  Patodia:
 Shri  C.  C.  Desai:
 Shri  R.  Barua:

 Will  the  Minister  of  Petroleum  anf
 Chemicals  be  pleased  to  state:

 (a)  the  new  revived  estimated
 demand  for  fertilisers  during  the
 Fourth  Five  Year  Plan  period;

 (b)  whether  the  figures  relating  to
 indigenous  production  and  imports  are
 likely  to  be  revised  in  view  of  the
 poor  performance  of  the  fertilizer
 units  (both  public  and  private);  and

 (c)  if  so,  the  result  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and  of
 Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  The  estimated
 demand  during  the  remaining  years  of
 the  Fourth  Plan  is  given  below:

 (Minion  tonnes)

 Nitro-  Phos-  Potassic
 nous  phatic  fertili-

 Year  fae  fertili-  ser.

 eee Bi
 Ta  In  la

 terms  terms  terms
 ofN.  of POs  of  K20

 1967-68  १९३5  0-$00.  00°  300

 1968-69  170  9:6§0  0°4950

 1969-70  2°00  0-800  =)  $50

 1970-71  2°40  ४०००  0°700

 (b)  and  (c).  The  estimates  of  indige-
 nous  production  during  the  balance  of
 the  Fourth  Pian  pericd  are  being
 reviewed  in  the  light  of  the  Jetest-
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 position  of  the  completion  and  start  up
 of  preject  under  execution  and  those
 proved.  Imports  will  be  needed  to

 the  extent  the  indigenous  supply  is  not
 able  to  meet  the  demand

 Contracts  given  by  LO.C.  to  M/s.  R,  B.
 Bhola  Nath  &  Sons

 1880  Shri  Umanath:
 Shri  Satya  Narayan  Singh:
 Shrimati  Suseela  Gopalan,
 Shri  EK,  Nayanar

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  the  total  number  gnd  value  of
 contracts  given  to  M/s.  R.  B,  Bhola
 Nath  and  Sons  during  1964,  965  and
 966  by  Bombay,  Delhi,  Calcutta  and
 Madras  Branches  of  the  Indian  O0
 Corporation;

 (bo)  whether  the  firm  was  blacklist-
 ed  during  2983  for  over-payment  and
 other  charges;  and

 (०)  if  so,  the  reasons  for  giving
 contracts  to  this  firm?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  The  total  number
 and  value  of  contracts  placed  with
 Messrs.  R.  8.  Bhola  Nath  and  Sons
 during  1964,  965  and  966  by  the
 Indian  Oil  Corporation  Limited  are  as
 under:-—

 Year  No.  of  Value  of
 contrects  contracts.

 964  2g  Rs.  £t-28  lakhs.

 796६  as  Rs.  AD6r  lakhs.

 3966  77.  Rs.  १8 26  Iakhs,
 Tora,  67  Rs.  43-09  Jakhs.

 (b)  No,  Sir.

 हि...  Department”  to  study  Health
 and  Family  Planning  Problems

 85i.  Shrimati  Suseela  Gopaian:
 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  his  Ministry  has  opened
 an  “Ideas  Department”  to  study  new
 points  of  view  for  solving  the  coun-
 try’s  health  and  family  planning  pro-
 dlems;

 (b)  the  response  received  so  far  to
 this  scheme;

 (c)  the  steps  taken  by  Government
 on  the  suggestions  thus  received;  and

 (8)  the  number  of  people  working
 in  this  Department?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  §.  Chandrasekhar):
 (a)  Yes,  a  “Thought  Bank”  ‘hag  been
 opened  in  the  Department  of  Family
 Planning  for  receiving  suggestion
 regarding  family  planning  prog-
 ramme.

 (b)  and  (e),  The  response  has  been
 encouraging  and  @  number  of  sug-
 gestions  have  been  received  so  far.
 Most  of  the  suggestions  made  relate
 to  matters  which  are  already  under
 consideration  of  the  Small  Family
 Incentives  Committee  or  are  being
 separately  considered  by  the  Govern-
 ment  of  India.  New  suggestions  are
 given  due  consideration.

 (d)  The  item  of  work  is  being
 looked  after  by  one  of  the  existing
 sections  in  the  Department  of  Family
 Planning.

 Indian  08  Corporation
 1852.  Shri  x  N.  Pandey:

 Shri  N.  ह  Yadab:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  plessed  to  state:

 (a)  whether  it  i#  a  fact  that  the
 Indian  Oi]  Corporation  is  devoting
 greater  attention  to  matters  like
 intenxified  cost  comrol,  internal  audit,
 consumer  outstandings,  efficiency
 research,  control  over  agency  orgaeni-
 eation;  and
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 (०)  ४  so,  the  progress  made  so  far
 in  that  direction?

 The  Minister  of  State  in  the  Minis-
 try  ef  Petroleum  and  Chemicals  anf
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes,  Sir.

 (b)  Cost  accounting  has  recently
 been  intorduced  in  the  Indian  00
 Corporation  Limited  and  its  scope  is
 being  gradually  extended,  The  prog-
 ramme  approved  for  1067-68  includes
 a  study  of  operation  expenses  of
 Depots/Installations,  Offices,  product-
 wise  costing  for  major  products,  tank
 truck  operation  cost,  LPG  profitabi-
 lity,  car  pool  operation  and  _  retail
 outlets;  profitability.  An  _  internal
 audit  set  up  has  been  in  operation
 an  the  Marketing  Division  for  some
 time.  Its  scope  has  since  been  ex-
 tended  to  the  Branches  and  Heaa
 Office,  to  departments  other  than
 Accounts  such  as  Sales,  Engineering,
 Personnel,  Public  Relations  ete.

 Vigorous  steps  have  been  taken  to
 clear  customer  outstandings  and  the
 position  has  improved  considerably
 in  recent  months.  On  efficiency
 research,  IOC  has  recently  appointed
 an  expert  to  undertake  a  study  of
 methods,  manpower  etc,  with  the
 object  of  reducing  cost  and  improv-
 ing  efficiency.  Control  on  product
 quality  and  market  selling  price  is
 maintained  by  Sales  Officers  and
 District  Managers  who  have  been
 instructed  to  constantly  tour  the
 markets.

 Targets  ef  Froduction  in  Public
 Undertakings

 1953.  Shri  K.  N.  Pandey:
 Shri  N.  2,  Yadab:

 Will  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  whether  there  is  any  centralised
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 Desal):  (a)  The  Bureau  of  Public
 Enterprises  keeps  under  constant
 review  the  production  programmes
 and  performance  of  the  various
 public  enterprises.

 (b)  and  (ce).  The  cases  in  which
 action  is  considered  necessary  to
 Overcome  the  operational  difficulties
 are  taken  up  with  the  Ministries/
 Enterprises  concerned.  The  Annual
 Report  on  the  Working  of  Industrial
 and  Commercial  Undertakings  is
 presented  each  year  to  Parliament.
 The  Annual  Report  for  1968-66  will
 be  presented  shortly.

 Telephone  Expenses  of  L.0.C.
 ‘1855.  Shri  हा,  P.  Chatterjee:

 Shri  8.  C.  Samanta:
 Shri  Dattatraya  Kunte:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Petroleuns  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 expenditure  on  telephones  in  the
 Iadian  Oil  Corporation  Head  and
 Branch  Offices  ran  sufficiently  high
 against  the  Budget  Estimates  during
 ‘1965-66;

 (b)  if  so,  by  how  much  and  reasons
 therefor;

 (c)  the  steps  taken  to  curtail  the
 expenditure  on  telephones  doth  ordi-
 nary  and  trunk  calls;  and

 (ay  whether  any  enquiry  was  made
 to  find  out  justifications  for  the  excess
 expenditure?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleam  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  and  (b).  The
 expenditure  on  telephones  in  the
 Indian  Ol)  Corporation  is  not  provid-
 ed  for  separately  and  is  included
 under  the  common  head  ‘Postege,
 telephones  and
 actual  expenditure  under  this  head
 increased  0  8  0  क
 cent  over  the  estimate  on  account  of



 a  है$  per  cent  increase  in  the  sales
 volume  over  the  estimates,

 (e)  Telephone  connections  in  the
 Indian  Oi]  Corporation  are  being
 provided  after  strict  scrutiny  by  the
 management.  Trunk  calls  to  places
 which  are  connected  by  a  teleprinter
 facility  are  normally  not  booked  un-
 less  the  teleprinter  service  is  out  of
 order.  Trunk  call  bills  are
 thoroughly  checked  by  the  controll-
 ing  officers  to  ensure  that  excessive
 calls  are  not  made  by  any  particuiar
 unit.

 (d).  Does  not  arise.

 Will  the  Minister  of  Irrigation  sad
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  work
 in  Pozhashi  Project  in  Kerala  is
 suspended  at  present;

 (b)  if  80,  the  reasons  therefor;
 (c)  if  not,  whether  the  work  is  pro-

 gressing  according  to  the  schedule;
 (a)  the  total  amount  requireg  for

 the  completion  of  the  Project,  and

 (e)  the  amount  set  apert  for  the
 current  year  for  this  Project?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Rae):  (a)  No.

 Ch)  Does  not  arise

 (९)  ‘Yes,

 (dy  Re.  421.00  lakhs.
 (९)  Ra,  36.22  lakhs.

 Deeriuukkam  Project
 ‘i057,  Shri  है  Ramamaurti:

 Shri  P.  Goepaian:
 Shr  A.  K,  Gepalan:

 Will  the  Minister  of  irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  नज  ै अ  भर  ह... अ  that  work

 ““gig3  Written  Anewera  JYAIQTHA  880  (SAKA)  Written  Answers  3754

 on  the  Daorimukkam  Project  in
 Kerala  has  been  closed  down;

 (b)  if  ao,  the  reasons  therefor;  and

 (c)  when  the  project  is  likely  to  be
 completed?

 The  Minister  of  Irrigation  ang  Power
 (Dr.  K.  L.  Rao):  (a)  to  (c).  There  is
 no  project  in  Kerala  by  the  name  of
 Daorimukkam  Project,  There  ig  how-
 ever,  8  project  by  the  name  of  Than-
 nirmukkom  Project.  The  latest  posi-
 tion  about  this  project  is  being  ascer-
 taineq  from  the  Kerala  Government.

 Death  Rate  and  Birth  Rate  in  Indis

 ‘1858,  Dr,  Karni  Singh:
 Dr.  Mahadeva  Prasad:
 Shrimati  Nirlep  Kaur:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  the  daily  birth  rate  and  daily
 death  rate  of  children  in  the  country
 census-wise  since  89]  up-to-date;  and

 (b)  how  the  expectancy  of  life  rose
 during  the  above  period  census-wise?

 The  Minister  of  Healt,  and  Family
 Planning  (Dr.  8,  Chandrasekhar):  (a)
 The  daily  birth  rate  and  death  rate  of
 children  in  the  country  since  389  up-
 to-date  are  not  available.  However,
 the  annual  birth  and  death  rates
 per  thousand  of  population  for  each
 decenaium  for  the  population  as  a
 whole  are  given  below:—

 Census  Year  Birth  rate  Death  rate

 X90I-T0  49°2  4a6

 1911-20  ris  47°23
 I92I-30  40  4  36-3

 Ag31-40  बडे  gta

 ‘1941-50,  39°9  a7°4

 19$1-60  बाप  23  8
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 Conn  Year
 Expectation  of  life

 Males  Females

 1881-2890  24°59  25°54
 1891-1900  23°63  23-96
 I9O0I-IQIO  22'  59  23°3f
 I9I-%920  19°42  20°  97
 1921-1930  26°  97  26-56
 २9३१०३94०  ३2-09  3:°37
 I942-I950  32°45  31-66,
 I9$%-3960  40°9  40°6
 1961-1965  ह क  47-4

 Income-Tax  of  Firm  written  off

 1859.  डिपिली  Kanwar  Lal  Gupta:
 Shri  R.  8.  Vidyarthi:
 Shri  Hukam  Chand  Kachwai:
 Shri  Jagannath  Rao  Joshi:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  32  on  the  23rd
 March,  2967  regarding  Income-tax  of
 persons,  firms,  Hindu  undivided
 families  amd  companies  and  state:

 (a)  whether  the  requisite  informa-
 tion  has  since  been  collected;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  (a)  The  infomation  so  far
 collected  is  not  yet  complete.  Exfforts
 are  being  made  to  obtain  the  requisite
 information  soon.

 (b)  Does  not  arise.

 Upgrading  of  Amritsar
 38¢9.  Shri  Balraj  Madhok:

 Shri  A.  B.  Vajpayee:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  popu-
 lation  of  Amritsar  has  crosseg  half  a
 million  mark;

 (8)  whether  the  Central  Govern-
 ment  Employees  living  in  Amritsar
 have  represented  to  deciare  Amritsar
 as  गछ  ciess  city;  and
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 (e)  if  so,  the  action  Government
 have  taken  or  contemplate  to  take  in
 this  regard?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  population  of  cities  is
 determined  by  the  decennial  census.
 The  population  of  Amritsar  including
 Chherata  and  Amritsar  Cantonment  is
 3,98,047  as  per  96]  census.

 (b)  Yes.  Sir,  Representations  have
 been  received  for  upgrading  the  city
 of  Amritsar  to  ‘B-2’  clase  for  purposes
 of  city  compensatory  and  house  rent
 allowances,

 (९)  Amritsar  does  not  qualify  for
 upgradation  according  to  the  existing
 criterion.

 तीसरी  पंजबर्दोम  पोजना  की  उपलब्।धियों
 का  मूल्यांकन

 i864.  ओऔी  लिडेक्वर  प्रसाद:
 थ्दी  मथ  लिसये:
 ण्यी  ना  फरमेंडीज :
 गमी  fo  sito  बनर्जी  :
 डा०  रास  भनोहर  लोहिया  :
 भी  एस०  एस०  गोशी :

 क्या  योजना  मंत्री  यह  बताने  की  कपा
 करेंगे  कि

 (क)  क्या  तीसरी  पंचवर्षीय  योजना
 की  उपलब्धियों  का  मुल्यांकन  किया  गया  है
 नथा  उन्हें  प्रकाशित  किया  गया  है  ;

 (खि)  प्रत्येक  क्षेत्र  में  फ्यक  पथक
 कितने  प्रतिशत  लद्य  पूरे  हुए  तथा  भ्नमानित
 व्यय  की  तुलता  में  कितना  प्रतिशत  व्यय
 किया  गया  ;  सरीर

 (ग)  पुराने  अनुभव  को  ध्यान  में  रखते

 हुए  चोथी  प  जकर्वीय  योजना  को  रूपरेखा
 तैयार  करने  तथा  उसे  क्रियान्वित  करने  के

 लिए  कया  पूर्वोपाय  किये  गये  हैं  ?
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 ओजना,  पंद्रोलियम  शौर  रसायन  तथा
 समाल  कल्याण  मंत्री  (जी  भ्रशोक  मेहता  )  :

 (क)  जो,  हां  ।  तीसरी  पंचवर्षीय  योजना  की
 उपलब्धियों  का  मूल्यांकन  चोथी  पंचवर्षीय
 योजना  को  प्रारम्भिक  रूपरेखा  में  दिया  गया  है  q

 (@)  एक  विवरण  सभा  पटल  पर  रख
 दिया  गया  है  [पुस्तकालय  में  रखा  गया
 देखिए  संरूया  एल  A—s66/67  1  ]

 (ग)  इस  विषय  का  विवेचन  अध्याय  |
 बोयी  पंचवर्षीय  वोजना  का  मार्ग  निर्धारिण”
 भ्रध्याय  2  “झात्म  निर्भरता  भ्रौर  विकास  के
 लिए  व्यापक  दृष्टि”  श्रौर  अध्याय  0  “चौथी
 योजना  का  कार्यान्वयन”  में  किया  गया  है  |
 इसका  भ्रघिक  स्पष्ट  विवेचन  विशिष्ट  लीतियों
 तथा  कार्यक्रमों  से  सम्बन्धित  (झभ्याय  5  से

 25)  में  दिया  गया  है  ।

 Per  Capita  fa

 1862.  Shri  Sidheshwar  Prasad;  Will
 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  the  State-wise  per  capita  income
 in  1950-51  and  1965-66  respectively,
 and

 (b)  the  steps  taken  to  remove  the
 imbalance  and  disparity?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  ang  Sociay  Welfare
 (Shry  Asoka  Mehta):  (a)  As  the  State
 Statistica}  Bureaus  began  to  compile
 the  estimates  of  State  income  at  diffe-
 rent  points  of  time,  and  in  view  of
 the  subsequent  reorganisation  of  State
 boundaries  the  information  for  1960-
 St  for  all  the  States  js  not  available.
 A  statement  giving  the  State-wise
 estimates  of  per  capita  income  for
 1950-51,  or  the  nearest  subsequent
 Year  and  for  the  latest  year  for  which
 they  are  available,  is  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 ary,  See  No.  LT-567/67).  Owing  to
 differences  in  concepts,  methdology
 8nd  source  material  used  88  also  the
 Varying  base  years  for  the  constant
 Price  series,  the  estimates  for  different
 States  are  not  comparable.

 (b)  This  has  been  attempted,  in  the
 main,  through  larger  Plan  allocations
 and  Central  assistance  to  relatively
 backward  States  and  orientation  of
 State  Plans  towards  greater  production
 and  increased  employment  opportuni-
 ties  in  these  States.  Besides,  the  loca-
 tion  of  few  Centra!  public  sector  pro-
 jects  in  the  backward  States,  there  was
 a  policy  of  dispersing  of  industres
 specially  of  the  consumer  goods  and
 processng  industries.  Greater  atten-
 tton  was  also  paid  to  the  accelerated
 development  of  the  under-developed
 areas  in  the  relatively  backward
 States.

 Supply  of  Electricity  to  Birlas  in
 Rajasthan

 1863.  Sbri  8.  M.  Banerjee,
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  any  further  investiga-
 tions  have  been  made  regarding  the
 supply  of  electricity  at  cheap  rates  to
 Birlas  in  Rajasthan;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Irrigation  and  Power

 (Dr.  K.  L.  Rao):  (a)  and  (b).  The
 circumstances  under  which  electricity
 generated  by  the  gas  turbine  at  Kota
 became  cheaper,  were  explained  in
 detai}  in  the  Lok  Sabha  on  7-4-67  in
 response  to  a  Calling  Attention
 Notice  by  Shri  Chintamani  Panigraht.
 it  was  also  indicated  that  the  electt!-
 city  produced  by  the  gas-turbine  at
 Kota  can  be  had  by  anyone  who  was
 prepared  to  pay  35  paise  per  unit.
 There  is,  therefore,  no  question  Of
 making  further  investigations  in  the
 matter.

 Automation  in  L.LC.

 1064.  ह... ह  8.  M.  Banerjee:
 Shri  Madhn  Limaye:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 of  the  State  Governments  have  oppos-
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 ed  introduction  of  automation  in  the
 Life  Insurance  Corporation;

 (b)  if  so,  the  number  and  names  of
 those  States;  and

 (c)  the  steps  taken  by  Government
 in  this  regard?

 The  Deputy  Prime  Minister  anda
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  The  Life  Insu-
 rance  Corporation  of  India  has  deci-
 ded  to  introduce  Electronic  Computers
 in  its  Bombay  &  Calcutta  Divisiona!
 Offices.  The  Government  of  West
 Bengal  is,  however,  opposed  to  the
 introduction  of  a  computer  in  Cal-
 cutta,

 (ec)  It  is  for  the  L.I.C.  to  deal  with
 the  matter.

 दिल्‍ली  के  सरकारी  प्स्पतालों  में  कम्पाउस्डर
 झौर  स्टोरकीपर

 i865.  की  राम  सिह  भ्रयरथाल:
 श्री  gee  we  कलावाय  :
 शी  यझबग्स  सिह  कशवाह  :

 ब्या  स्थास्थ्य  शथा  परिवार  लियोजम  मंत्री

 पह  बसाने  की  कृपा  करेंगे  कि  :

 (क)  ब्या  यह  सच  है  कि  दिल्‍ली  के
 केन्द्रीय  सरकार  के  भ्र  पतालों  में  काम  करने
 बाले  कम्पाउण्डरों  जोर  स्टोरकीपरों  को

 छ्ड्टी  बाले  दिन  एमरजेंसी  ड्यूटी  पर  प्राना
 पड़ता  है  जिस  के  एवज  में  न  तो  उन्हें  कार्योपरि

 जसा  दिया  जाता  है  भौर  न  ही  कोई  छटटी ;

 (@)  यदि  हां,  तो  उसके  क्या  गारण  है  ;
 झोर

 (ग)  सरकार  का  इस  बार  में  क्‍या

 कार्यवाही  करने  का  विचार  है  ?

 स्वास्थ्य  तथा  परियार  निमोजन  मंत्री

 (डा०  औषत्ति  अन्ल्ेजर):  (क)  दिल्‍ली
 में  दो  केक्रीय  सरकारी  झस्पतालों  की  स्थिति
 इस  प्रकार  है  ie
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 चिलिनडन  qrewrrer  :  इस  प्रस्पताल  के
 कम्पाउण्डर  तथा  स्टोर  कोपर  समिर्भारित

 समय  में  ही  काम  करते  हैं  ।  फिर भी  यदि  उनमें
 से  कोई  झ्तिरिक्त  समय  काम  करता  है  तो
 उसे  इसके  लिये  दाति-प्रक  प्रवकाश  दिया
 जाता  है  ।

 सफवरणंग  हस्पताल  :  इस  अस्पताल  के
 कम्पाउ०डर  सभा  स्टोर-कीपर  छुट्टी  वाले
 दिन  एमरजेंसी  इपूटी  पर  नही  रहते  ।

 (व)  झोर  (ग).  ये  प्रश्न  नहीं  उट  ते  ।

 Centrally  financed  Irrigation  Projects
 in  Kerala

 1866.  Shri  P.  Viswambharan:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  the  number  of  irrigation  pro-
 jects  totally  financed  by  the  Central
 Government  and  the  location  of  each
 one  of  these  projects;  and

 (b)  whether  Government  have  any
 proposal  to  execute  any  major  frriga-
 tion  project  in  Kerala  under  the
 Central  Sector?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Nine
 major  irrigation  and  multipurpose
 Projects  are  being  given  cent  per  cent
 earmarked  loan  assistance  by  the
 Government  of  India.  Their  names
 ang  location  are  given  below:—

 mn  Bhak  am  in-  Himachal  Pradesh,
 cluding  on  Punjab,  Haryanaand
 Canals.  Rajasthan.

 2.  Bess  Himachal  Pradesh.
 3.  Chambal  Madhya  Pradesh  and

 Rajasthan,
 4.  Rajasthan  Canal  Punjab  and  Rajasthan,
 s.  Hirakud  Oriass.
 6.  Kosi  Nepal  and  Bihar.
 7.  Gandak  Nepsl,  Bihar  and  U.P.
 8.  D.V.C.  West  Bengal  and  Biher
 9  Nagarjunesagar  Andhra  Pradesh.

 (b)  No.
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 crave  में  पकड़े  पये  विदेशों  बेकों  के  अंक
 शौर  ढ्राफ्ड

 1867.  थी  ह... ।। द  राव  ओोशी:
 शबी  हुकम  वम्द  कछवाय  :
 श्री  राम  त्लिह  अयरजाल  :

 क्या  जिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राजकोट  में

 ्यूंगी  अधिकारियों  ने  प्रप्रैल,  i967  के  प्रथम
 सप्ताह  में  एक  रेलवे  यात्री  के  पास  से  विदेशों
 मेंकों  के  5४5  वौंढ  के  मल्य  के  चेक  भोर  ड्राफ्ट
 पकड़े  थे  ;

 (स्व)  यदि  हाँ,  तो  ये  बांड  भादि  किन
 सबों  से  खरीदे  गये  थे;  श्योर

 (ग)  सरकार  ने  इस  मामले  में  क्‍या
 कार्यवाही  की  है  ?

 उप-प्रयान  मंदी  तवा  विश  संत्री  (श्री
 मोशरजी  देसाई)  :  (क)  मोमाशुल्क  भ्धि-
 कार्यों  से  अप्रैल,  ise;  को  राजकोट
 रेल  स्टेशन  पर  एक  यात्री  को  पकड़न  और
 उसके  पास  से  पोस्टल  झाडर,  शक  ड्राफट
 तया  यात्री-चैंक  के  रूप  में  कल  5६5  पाउड

 म्त्य  को  विदेशी  मुद्रा  बरॉमद  की  ।

 (ख)  सम्बद्ध  ब्यवित  के  बक्‍्तब्य  के

 अनुसार,  पोर्टल  झाईर  और  बैंक  डाफूट
 दक्षिग  अफ्रीका  से  उसकी  बहिन  ने  उसके
 लिए  भेजे  थे  झोर  यात्री  चेक  उसने  एक  दुसरे
 व्यक्ति  से  लिये  थे  जी।  किसी  अफ्रॉंकी  देश  से
 दाया  था  t

 (ग)  मामले  की  जांच  की  जा  रही  है  t

 Family  Planning  Orientation  Train-
 ing  Camps  in  Andhra  Fradesh

 ‘1868,  Shri  Gadilingana  Gowd:  Will
 the  Minister  of  Health  and  Family
 Phinning  be  pieased  to  state:

 {a)  whether  Family  Planning  Orien-
 lation  Training  Camps  were  sonduct-
 ed  in  Andhra  Pradesh  during  1065-66

 0)  ह अ  so,  how  many  camps  were
 conducted  and  how  many  persons
 Were  trained  and  the  cost  incurred  on
 tach  camp;  and

 (ce)  whether  these  camps  were  con-
 ucteg  direct  by  Government  or

 through  the  Bharat  Sevak  Samaj  of
 Andhra  State?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S.  Chandtasekhar
 (a)  to  (c).  Information  is  being  col-
 lected  and  will  be  laid  on  the  Tabie
 of  the  Sabha  as  soon  as  available.

 Manibhadra  Dam  Project  in  Orima
 1869.  Shri  Chintamani  Panigrahi:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  proposed  Mani-
 bhadra  Dam  project  in  Orissa  has
 been  completely  shelved;  and

 (b)  if  not,  the  present  position  of
 the  project?

 The  Minister  of  Irrigation  and
 Power  (Dr.  KM.  L.  Rao):  (a)  No.

 (b)  The  project  is  under  investiga-
 tion  at  present.

 Housing  Boards  in  States

 ‘1878,  Shri  Sradhakay  Supakar:  Will
 the  Minister  of  Works,  Housing  anf
 Supply  be  pleased  to  state:

 (a)  the  States  in  which  Housing
 Boards  have  been  constituted;

 (b)  the  works  undertaken  by  such
 Boards;  and

 (c)  the  loans  and  grants.  if  any,
 given  by  Government  to  such  Boards?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbai  Singh):  (a)  Andhra  Pra-
 desh,  Gujarat,  Madhya  Pradesh,
 Madras,  Maharashtra,  Mysore  and
 Uttar  Pradesh  have  constituted
 Housing  Boards  in  their  State:

 (७)  These  Boards  have  undertaken
 all  works  connected  with  the  construc-
 tion  ang  allotment  of  houses  under
 the  varioug  social  housing  Scheme.

 (cy)  The  Centra]  Government  give
 loans  and  grants  to  the  State  Govern-
 ments  who  distribute  the  same  to  the
 Housing  Boards,  Local  Bodies  etc.  The
 statistics  of  assistance  given  by  the
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 State  Governments  to  their  Housing
 Boards  are  not  maintained  in  this
 Ministry.

 Leprosy  in  Asansol  (West  Bengal)

 ‘1a71,  Shri  C.  K.  Bhattacharya:  Wi!!
 the  Minister  of  Health  and  Family
 Planning  bc  pleased  to  state:

 (a)  whether  it  is  a  fact  that  therc
 has  been  a  significant  rise  of  leprosy
 in  the  sub-division  of  Asansol,  Burd-
 wan  during  the  last  five  years;

 tb)  the  cattses  of  such  increase,
 and

 fe)  the  steps  iaken  to  check  this?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S,  Chandrasekhar):  (a)
 There  are  no  Statistical  data  to  show
 that  there  ix  an  jncreasc  in  the  inci-
 dence  of  leprosy  in  Asanso!  sub-divi-
 sion.

 (0)  Does  not  arise.

 (c)  The  State  Government  §  con-
 template  to  cover  the  whole  of  the
 Asanso]  sub-division  by  the  Leprosy
 Control  Programme  in  collaboration
 with  the  Mine,  Board  of  Health
 during  the  Fourth  Five  Year  Plan.
 They  have  established  a  Primary  Lep-
 rosy  Control  Unit  having  2  Supervi-
 sory  and  45  Subsidiary  Units,  in
 addition  to  75  clinics,  2  Homes  and
 8  Segregaton  Camps  run  by  the  Mines
 Board  of  Health.

 Measles  an@  Chicken-Pox  Vaccines

 Shri  Ram  Kishan  Gapta:  Wil!
 the  Minister  of  Health  and  Family
 Planning  be  plecaed  to  state:

 (a)  whether  any  proposal  to  manu-
 facture  vaccine  for  measles  and
 chicken-pox  in  India  is  under  con-
 sideration:  and

 (b)  if  so,  the  details  thereof?

 ‘The  Misister  of  Health  and  Family
 Planeing  (Dr.  8.  Chandrasekhar):  (a)
 No.

 ae  ६७)  Boeg  not  arise.

 JUNE  8,  भा

 Leang  to  Financia]  Institutions

 ‘1978.  Shri  8.  RB.  Damani:  Will  the
 Minister  of  Finance  be  plesead  to
 state:

 (a)  whether  it  is  a  fact  that  during
 fhe  current  year  the  provision  for
 loans  to  the  financial  institutions  hes
 been  reduced  as  compared  to  the  last
 year;  and

 (h)  if  so,  the  reasons  therefor?
 The  Deputy  Prime  Minister  and

 Ministery  of  Finance  (Shri  Morarji
 wesal):  (a)  and  (b).  Yes,  Sir.  in

 view  of  the  difficult  resources  position,
 a  Provision  of  Rs.  30  crores  has  been
 made  in  the  current  years’s  budget  for
 Government  loans  to  Financia]  Institu-
 tions  ag  against  a  sum  of  rupees  sixty-
 five  crores  given  to  them  during  the
 last  financial  year.  It  is,  however,
 proposed  to  allocate  an  additional
 Rs.  0  crores  as  Government  loans  to
 the  Financial  Institutions  over  and
 above  Rs.  20  crores  provided  in  the
 Budget.

 Gold  from  Kolar  Gold-fields

 ‘1874.  Shri  0.  है. लि  Patodia:
 Shri  0.  C.  Desai:
 Shri  R.  Barua:

 Will  the  Minister
 pleased  to  state:

 of  Finance  oe

 (a)  whether  it  is  a  fact  that  there
 is  a  decreasing  outflow  of  gold  from
 the  Kolar  Gold-fields;

 (b)  whether  any  =  investigations
 have  been  made  by  Government  as  to
 why  the  production  of  gold  has
 falien  and  what  effect  it  ha®  produced
 on  the  revenues:  and

 (c)  whether  there  {is  any  proposal
 under  consideration  of  Government  to
 rive  the  Kolar  Gold-fields  \o  some  pri-.
 vate  entrepreneur?

 The  Depaty  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 ‘spesal):  (a)  Production  of  gold  at  the
 Kolar  Gold  Fields  during  the  last  two
 years  ha,  shown  a  decline,
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 @)  Production  has  been  adversely
 affected  during  these  years  mainly  by
 natural  causes  like  rockbursts  and  fire.
 There  was  &  major  fire  in  the  Northern
 Folds  of  the  Champion  Reef  Mine
 July,  1968.  There  were  short  fires  in
 i966-67  also.  In  December,  1966  due  to
 ground  movement  the  sub-auxiltary
 shaft  and  associated  levels  were
 damaged  by  a  series  of  rockbursts.
 Accident  to  an  auxiliary  shaft  in
 the  Nundyroog  Mine  also  affect-
 ed  production.  The  Mysore  Mines
 are  getting  depleted  and  pro-
 duction  therefrom  has  been  affect-
 ed.  Besides,  unprecedented  rain  in
 3966  flooded  the  mines  resulting  in  loss
 of  output.  The  grade  of  ore  in  the
 mines  has  alSo  been  lower  in  the  last
 two  years  than  in  the  previous  year.
 During  these  two  years  the  gross
 receipts  (there  is  no  question  of  reve-
 NVE  Oy,  such,  as  the  gold  js  held  in
 Government  Stock)  were  about  18%
 lesa  than  acticipated.

 (९)  No  Sir.

 Major  Hydre-Ejectric  Project

 1833.  Shri  Deven  Sen:  Will  the
 Minister  of  Irrigation  and  PoWer  be
 pleased  to  state:

 fa)  the  names  of  the  Major  Hydro-
 electric  Power  Projects  which  are
 under  construction  in  the  country  at
 present.

 (b)  the  time  when  they  will  be  cotm-
 pleted:

 (९)  their  present  output;  and
 «dy  the  targeted  output  on  comple-

 tion  thereof?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  A  statement
 Kiving  the  required  information  is
 laid  on  the  Table  of  the  House.

 aes
 in  Library.  See  No.  LT-568/

 ),

 Shri  Meetha  Lal:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  K.  Pradhani:
 Shri  Heerji  Bhai:
 Shri  Eswara  Reddy:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  anti-black  money
 drive  was  suspendedislackened  during
 the  period  from  January,  1966  to  l2th
 March,  1967;

 (b)  whether  the  drive  has
 been  resumed  with  vigour;

 {c)  the  results  produced  «fter  the
 1271  March,  1967;  and

 (d)  if  the  reply  to  part  (a)  adove
 be  in  the  negative,  the  comparative
 figures  of  the  raids/fines  and  penal-
 ties'prosecution  and  convictions  in
 connection  with  the  unaccounted
 money  during  ‘1964,  965  and  ‘19667

 The  Deputy  Prime  Minister  and
 Minister  ef  Finance  (Shri  Morarji
 Desai):  (a)  No.  Sir.

 (७)  Does  not  arise.

 (c)  Between  I2th  March.  967  and
 up  to  30th  March,  967,  9  searches  were
 made  by  the  Income-cax  Department
 during  the  course  of  which,  besides
 books  of  accounts  and  documents,
 tash  of  Rs.  24.18,100  and  other  assets
 worth  Rs  8,000  were  seized.

 since

 (d)  The  information  ts  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 राजस्थान  भें  जरा  मंकट

 1877.  वही  ao  चित  बारूपाल :  कया
 स्वास्थ्य...  शबा  बरिबार  =  नियोजन

 मल्दी  यह  बनाने  को  ड्रपा  करेंगे  नि  :

 (॥)  जया  राजस्थान  राज्य  के  ग्राम

 क्षेत्रों  मे  आज  संदद  को  दर  करने  के  लिये

 केन्द्रीय  सरकार  ह।रा  राजस्थान  सरकोर  को

 ह. %  झचया  प्रनुदाम  के  रूप  में  काई  वितीय
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 सहायता  दी  गई  है  झजयां  देने  का  किचार  है  ;
 और

 (ल)  यदि  हां,  तो  कितनी?

 स्थास्ण्य  तथा  परियार  लियोजन  मंत्रों
 (शाब  यति जख शेखर) जख  शेखर)  :  (क)  झोर  (लत).

 राष्ट्रीय  जल  पूर्ति  एवं  सफाई  कार्यक्षप  के
 झन्तर्भत  राज्य  सरकारों  को  ग्राम  जल  पूर्ति
 योजनाझों  पर  हुए  बाय  का  :0  प्रतिशत  तक

 झनुदान  दिये  जाते  है  a

 L9GGG72  में  राजस्थान  सरकार  को
 ग्राम  जल  पूर्ति  योजनाओं  के  लिए  45  लाख
 श्ग्ये  भसिरिकत  दिये  गये  ।  उनसे  से  ८5  लाख
 रुपये  उस  -राज्य  के  अभावधस्सत  क्षेत्रों  में
 शोजनायं  चलाने  के  लिए  ये,  निर्धारित  किये
 गये  थे  उस  उपुक्‍्त  व्यवस्था  के  अतिरिक्त
 965-b6  छोर  r906-67  में  बिन  पंत्रा-

 लग  ने  राजस्थान  सरकार  को  सहायता  कार्पो
 के  लिए  5  करोड़  झयये  का  ऋण  झौर  एक  कराह
 श्पये  का  धनुदान  भो  दिया।  यह  रकम  इन
 क्षेत्रो  में  पानी  की  व्यवस्था  कर्नेपर  भी  ब्य्यं

 हो  सकती  थी  1

 छामृतूचित  जातियों  तथा  पह्रनसचित  प्रादिम
 जातियों  के  छात्रों  के  लिए  छात्रवियां

 1878  थी  Yo  ला०  बास्पाल :
 गया  समाल  कल्याण  मंदी  यह  बताने  को
 कूपा  करेंगे  कि

 (क)  क्या  हिन्दुधों  के  प्रतिरिकत  मुसल-
 मानो  तथा  ईमा इयों  के  कुछ  वर्गो  के  लोग  प्रनु-
 सूचित  जातियों  तथा  अनुसूचित  आदिम
 जातियों  के  विद्यार्थियों  में  शामिल  है,  जिन्हें
 केन्द्रीय  सरकार  ता  राज्य  सरबारें

 छाब्बूतियां  देवों  है  ;  शौर

 (ल)  बदिहां,तो  उनके  नाम  क्या  है  ?

 न  -वा  विभाग  में  राज्य-मंत्री

 (जोगती  फूलरेगु  बुहु)  :  (क)  शर  (७).

 झनुभशुचित  जातियों  को  उल्लिखित  करने  वाले
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 झादेशों  के  तात्पंव्यों  &  मिलित  ऐसे  किसी  ची
 व्यक्ति,  जो  हिन्दू  सा सिख  धर्म  के  श्रतिरिक्त
 किसी  न्य  धर्म  का  अतुयावी  हो,  को  ध्बु-
 सूचित  जाति  का  सदस्य  नहीं  समशा  जायेगा  ।

 प्रनूसूचित  श्रादिम  जातियों  के  बिवय  में  कुछ
 ऐसी  रुकावट  नहीं  है।  किसी  ad  की  कोई
 जाति,  जिसे  प्रनुसूचित  भादिम  जाति  उल्लि-
 खित  किया  गया  हो,  उन  सुविधाओ्ों,  जो  प्नृ-
 सूजित  झादिम  जातियों  को  मिसती  हैं,  के  लिए
 मांग  कर  सकती  हैं।  इन  (सुविधाशों)  में

 छात्रबृत्तियां  भी  शामिल  हैं  t

 झवृसुचित  जातिमों  तथा  प्रभसचित  झाबिग
 जातियों  के  जिद्याथियों  को  छात्र  बत्तियां

 1879  @  प०  Blo  वारूबाल:
 क्या  समाज  कल्याण  मंत्री  यह  बताने  की
 कृपा  रेंगे  1: उ  देश  की  बिभिरन  संस्थाभों  में

 अ्रलुसू चित  जातियों...  तथा
 आदिम  जातियों  के  उस  विद्यात्रियों
 की  छात्रवृत्ति  की  रकम  न  बढ़ाये  जाने  ने:  क्या
 कारण  है  जिन्हें  952  से  600  रुपये  बाविंय

 छात्रवृति  मिलती  है  जबकि  मूख्य  बहुत
 झधिक  बढ़ने  की  प्रवृत्ति  क ेकारण  बेतन  क्रम
 ग्रादि  लगातार  बढ़ाये  गये  हैं  ?

 समाज  कल्याण  जिन्ना!  में  राज्य-मंत्री

 (श्रीमती  हूलरेण  गृह)  :  छात्रवृत्तियों  दें:  दर
 324  रुपये  बाबिगा  से  9७००  रुपये  बा  विक  तक

 हैं।  दर  इस  बात  पर  निर्भर  करता  है  कि  छात्र

 वहीं  निवास  करता  है  या  दिवस-बिश्ञार्थी  हूँ
 झोर  या  इस  बात  पर  भी  कि  किस  प्रकार  का
 अध्ययन  करना  है।  इस  प्रकार  की  छावजत्तियां
 पाने  के  हकदार  विद्यार्थियों  की  सस्य  तेंजी  से
 बढ़  रही  है  ;  इसलिये  प्राप्स  सिथतन  को
 देखते  हुए  छावबत्तियों  के  दर  अभी  नहीं
 बढ़ाये  जा  सकते  ।



 ne  onwere  —_

 3769  Written  Answers  JYAISTHA  18,  1889  (SAKA)  Written  Answers  3770
 Shei  Rabi  Ray:
 Shri  Madhu  Limaye:
 Shri  George  Fernandes:
 Shri  J.  H.  Patel:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  a  cate  in  which  a  5  years  old  boy
 was  enticed  to  undergo  an  operation
 for  vasectomy  in  Madras  by  an  agent
 to  earn  Rs.  30  as  commission;

 (b)  the  action  which  Government
 have  taken  against  the  agent  who
 brought  the  boy  and  the  surgeon  who
 performed  the  operation;

 (c)  the  number  of  such  cases
 brought  to  the  notice  of  Government,
 and

 (d)  the  steps  which  Government
 propose  to  take  to  prevent  such  cases
 in  future?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8,  Chandrasekhar):  (a)
 and  (b).  The  case  is  under  Police  in-
 vestigation.

 (c)  Four  such  cases  have  been
 brought  to  the  notice  of  the  Govern-
 ment,

 (a)  The  relevant  provisions  of
 LP.C./Cr.P.C.  provide  adequate  re~
 medies  for  such  cases.

 Foreign  Exchange  ailetied  for
 development  of  Agticulture

 1882,  Shri  M.S.  Marti:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  emount  of  foreign  exchange
 allotted  for  the  development  of  agri-
 culture  by  way  of  fertilisers  and  ह
 cultural  implements  during  the  year
 1967-48;  and

 Finance  Moerar}i
 Deeal):  (a)  Re  208  Bena  foreim

 exchange  was  allotted  in  1966-87  for
 import  of  fertilisers  for  use  in  1967-68,
 Allotment  in  1966-67  for  agricultural
 implementa  amounted  to  Rs.  i0
 erores.  The  allocations  to  be  made
 in  1987-88  has  not  yet  been  decided.

 (b)  Yes,  Sir.  For  instance,  funds
 out  of  non-project  credits  have  been
 available  from  a  number  of  friendly
 foreign  countries  (e.g.  USA,  Japan,
 France,  Germany,  Italy,  U.K.,  Canada,
 Austria  and  Holland)  for  import  of
 fertilisers,  pesticides,  agricultural
 implements  etc.

 खोदी  होटल,  गई  दिल्‍ली

 i883.  क्री  हरदसासल  बेवगुण  :
 क्या  निर्माण,  कावास  तथा  सब्भरण
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  लोदी
 होटल  को  प्रतिबर्ष  लगभग  2  लाख  रुपये  का
 घाटा  हो  रहा  है  ;

 (@)  क्‍या  यह  भी  सच  है  कि  एक  गैर-
 सरकारी  “फर्म  अथवा  ब्यक्ति  50  हजार
 हफये  मासिक  पर  इस  होटल  का  ठेका  लेने  के
 लिये  तैयार  था  ;  भोर

 (ग)  यदि  हां,  तो  ठेका  स्वीकार  न
 किये  जाने  के  क्या  कारण  हैं  ?

 निर्माण,  झ्रायास  तथा  पूति  मंत्रालय  में
 उपमंत्री  (ओ  इकबाल  सिह):
 (क)  लोदी  होटल  ने  प्रपने  कार्य-कल

 का  पहला  वित्तीय वर्ष  3i  मार,  3967  को

 पूरा  किया  है  I  इस  झवधि  का  आण्कि  लेखा
 तैयार  किया  जा  रहा  है  तथा  उपभुक्‍त  भ्रवधि
 के  कम्पती  के  कार्य  के  वित्तयी  परिणाम  लेखों
 तैयार  हो  जाने  के  बाद  ही  मालूम  पड़ेंगे

 (a)  जीहां।

 (ग)  अस्ताव  कम  पाया  गया  रुषा  गैर-

 सरकारी  पारियों  को  ब्बंध  सौंपने  का  विचार

 छोड़  दिया  गया  |
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 t984  a  हरबयाल  बेवगुग  :
 क्या  निर्याण,  झागाल  कबा  सम्भरण
 मंयी  यहू  बताने  की  कृपा  करेंगे  :

 (क)  कया  यह  सर  है  कि  नई  दिल्लो  में
 दो  भंजिले  तथा  तीन-मंजिले  टाश्प  दो  शोर
 टाइप  सोन  के  सरकारों  क्वाटरों  में  एक-एक
 पंखा  घोर  लगाने  की  मंजूरी  दो  गई  है;  भोर
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 (ख)  यदि  हां,  तो  इस  मंजूरी  को
 कार्यान्वित  करने  में  सरकार  की  शोर  से  डरी
 पों  को  गईं  है  ?

 खिम/न,  सायास  तबा  पृति  मंत्रालय  में
 डपजंत्री  (भी  इकबाल  सिह):  (क)  जौन

 (ख).  यश्षपि  टाईप  Wn  तथा  टाईप  बहा के
 क्याटरों  में  एक  भौर  छत  का  पंखा  लगाने
 का  निर्णय  किया  जा  चुका  है  किश्त  धनाभाव
 के  कारण  जियान्बित  नहीं  किया  जा  सका  ।

 ag  कार्य  जो  कि  फेजों  में  किया  जा  रहा  है,
 इसका  पहला  फेज  चालू  वित्तीय  वर्ष  में  (रू
 किये  जाने  की  सम्भावना  हूँ  ।

 Board  of  Directers  of  Public
 Enterptises

 ‘1885.  Shri  Umanath:
 Shri  Satya  Narayan  Singh:
 Shri  gr  K.  Nayanar:
 Shri  C.  K.  Chakrapani:

 Will  the  Minister  of  Finance  be
 Pleawed  to  state:

 (ay)  the  requirements  laid  down,  if
 any,  for  the  selection  of  non-officia)
 Directors  to  the  Board  of  Directors  of
 Public  Enterprises;  and

 (b)  if  no  specific  requirements  arc
 laig  down,  what  is  the  general  criteria
 ह... ह  in  such  selections?

 Minister  and
 wikater

 a
 Paces  (Shei  Morarii

 ‘Penal):  (a)  and  (b)  It  is  the  Gov-
 emnment’s  policy  to  select  non-offl

 a  gdal  Directors  on  the  Boards  of  Pub-
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 lic  Enterprises  from  amongst  suitable
 persons  in  public  life  having  regard
 to  all  relevant  factors.

 Composition  of  Planning  Commission
 1886.  Shri  Sidheshwar  Prasad:  Will

 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  the  changes  made  in  the  com.
 position  of  the  Planning  Commission
 from  time  to  time;  and

 (b)  the  names  of  the  Members  of
 the  Commission  from  time  to  time?

 The  Minister  of  Pianning,  Petro-
 leam  and  Chemicals  and  Soeial  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  and
 (bd,  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-569/67].

 Flood  Contra]  Schemes  in  Orissa

 1887,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerjl  Bhal:
 Shyj  K.  Pradhanl:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  nature  and  extent  of  assis-
 tance  given  to  the  Orissa  Govern-
 ment  for  the  flood  contro!  schemes
 during  ‘1966-67  so  far;  and

 (b)  the  names  of  schemes  for  which
 assistance  was  granted?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  The  tots!
 amount  of  Ioan  sanctioned  to  the
 Government  of  Orissa  in  1966-67  for
 approved  flood  control  schemes  was
 Rs.  80  lakhs.

 (b)  The  loan  was  not  related  to  any
 individual  scheme  but-was  meant  for
 financing  approved  ftaod  control
 schemes  undertaken  during  the  year
 as  a  whole
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 Anti-Sea  Erosion  measures  in  Orissa

 1888.  Shri  Ramachandra  Ulaka:
 Shrj  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  any  anti-seg  erosion
 measures  have  been  taken  near  sea
 coast  towns  of  Orissa  during  1966-67;
 and

 (b)  if  so,  the  details  thereof?

 The  Minister  ef  [Jrrigation
 Power  (Dr.  K,  L.  Rao):  (a)  No.

 and

 (b)  Does  not  arise.

 Purchases  made  by  Suppiy  Depart-
 ment  from  Abroad

 1889.  Shri  Ramachinira  Ulaka:
 Shrj  Pyhuleshwar  Myena:
 Shri  K.  Pradhani:
 Shrj  Heerjj  Bhai:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  the  names  of  countries  from
 which  purchases  were  made  by  the
 Department  of  Supply  during  1966-67;
 and

 (b)  the  items  purchased  and  the
 value  thereof?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  Jaganath  Rao):  (a)
 A  statement  showing  the  names  of
 the  countries  from  which  purchases
 were  made  by  the  Department  of
 Supply  during  1966-67  (upto
 February,  967)  is  placed  on  _  ithe
 Table  of  the  Lok  Sabha.  [Placed  in
 Library.  See  No.  LT-570/67].

 ‘(b)  Preparation  of  an  item-wise
 list  would  involve  lot  of  time  and
 labour  which  would  not  be  commen-
 surate  with  the  result  to  be  achiev-
 ed.  However,  the  total  value  of  the
 purchases  made  during  1966-67  from
 the  various  countries  ‘has  been  indi-
 cated  in  the  statement  being  placed
 in  reply  to  part  (a)  of  the  Question.
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 The  figures  of  the  value  of  the  pur-
 chases  of  D.G.S.  &  D.  is  upto  Febru-
 ary,  1967,  but  that  of  the  Missions
 abroad  is  upto  March,  1967.

 M/s.  Engineers  India,  Ltd.

 i890.  Shrimati  Sharda  Mukerjee:
 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  igs  a  fact  that  the
 firm,  M/s,  Engineers  India,  Ltd.,  js  to
 be  dissolved;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Paghu  Ramaiah):  (a)  No.

 (0)  Does  not  arise.

 Pong  Dam  Oustees

 89l.  Shrj  Hem  Raj:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  whether  the  question  of  the
 Pong  Dam  Oustees  was  discussed  in
 the  recent  conference  of  the  Irriga-
 tion  and  Power  Ministers;

 (b)  whether  it  is  a  fact  that  for  their
 rehabilitation,  each  oustea  was  to  be
 given  fifteen  acres  of  land;

 (c)  whether  any  change  has  been
 made  in  it  and  if  so,  what  is  it;  and

 (d)  the  other  changes  made  in  terms
 and  programmes  for  their  rehabili-
 tation?

 e
 The  Minister  of  Irrigation

 Power  (Dr.  K.  L.  Rao):  (a)  No.

 (b)  to  (d).  The  Committee  37
 Direction  for  the  Rajasthan  Canal
 Project  in  its  meeting  held  on  the  4th
 November,  965  decided  that  the
 Government  of  Rajasthan  would  set
 apart  a  total  area  of  3.25  lakh  acres
 of  land  for  allotment  to  the  custees
 from  Punjab  and  Himachal  Pradesh.
 The  Government  of  Punjab:  would
 apportion  it  to  the  oustees,  taking
 into  consideration  the  merits  of  each
 case,  subject  to  the  ceiling  of  5.625

 and
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 acres,  This  ceiling  was  on  the  basis
 of  78%  intensity  of  irrigation,  which
 has  since  been  agreed  to  be  raised
 to  110%.  Asa  result  of  this,  the
 ceiling  of  8.625  acres  may  undergo  a
 change.  ‘The  various  issues  relating
 to  the  oustees  are  proposed  to  be
 placea  before  the  ad  hoc  Committee
 of  Direction  at  its  next  meeting  for
 decision.

 Assessment  of  Income-tax

 Shri  N.  K.  P.  Salve:  Will  the
 Minister  of  Finance  be  pleased  to  state
 the  number  of  assessments  made  under
 the  Income-Tax  Act,  922  or  the
 Income-Tax  Act,  1961  in  the  financial
 years  1960-61,  1962-63  and  1963-64
 were  the  total  income  determined  by
 the  Income  Tax  Department  exceeded
 Rs.  30,000-00?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarjl
 Desai):

 No.  of  assessments
 made  where  the

 Financial  Year  total  income  deter-
 mined  by  the  Income-
 tax  deparrment  ex-
 ceeded  Rs.  30,000/-

 1960-65.  540443
 3962-63  72,295
 1963-64  69,726

 Assessmen,g  of  Income-Tax

 1898.  Shri  N.  हू,  P.  Salve:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  assessees  whose
 assessments  were  made  under  the
 Income-tax  Act,  4822  or  the  Income-
 Tax  Act,  1961  in  the  financial  yoars
 980-8i,  96i-62,  1962-63  and  ‘1963-64,
 where  the  total  income  determined  by
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 by  how  many  ह...) है  were  decid-
 ed  by  the  Appellate  Aasistent  Com-
 missioner  of  Income-Tax,  out  of  the
 above  appeals:  and

 (c)  in  the  apperls  decided  by  the
 Appellate  Assistant  Commissioners  of
 Income  Tax,  in  cases  of  how  many
 assessees  (viz.,  the  total  number  of
 assessees  for  the  four  years  in  each
 slab  of  percentage)  the  tax  quantum
 disputed  in  appeal  woulda  be  reduced
 directly  or  indirectly,  if  effect  was  to
 be  given  to  the  decisions  of  the  Ap-
 pellate  Assistant  Commissioners  of
 Income-Tax  by  १00  per  cent  or—

 by  80  per  cent  and  above  but  less
 than  00  per  cent,

 by  60  per  cent  and  above  but  less
 than  80  per  cent,
 by  40  per  cent  and  above  but  less
 than  60  per  cent,
 by  20  per  cent  and  above  but  less
 than  40  per  cent,  and
 5  per  cent  and  above  but  less  than
 20  per  cent  and  below?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarii
 Desai):  (a)  to  (c).  The  information  is
 being  collected  and  will  be  laid  on  the
 table  of  the  House  as  soon  as  the  same
 is  received.

 Post-Matric  Scholarships  to  Scheduled
 Castes  and  Scheduled  Tribes  Students

 in  Rajasthan
 ‘1894.  Shri  Ramachandra  Ulaka;:

 Shrj  Dhuleshwar  Meena:
 Shri  K,  Pradhan!:
 Shri  Heerjj  Bhat:

 Will  the  Minister  of  Social  Weltare
 be  pleased  to  state:

 (a)  the  total  number  of  scholarships
 awarded  to  the  students  belonging  to
 the  Scheduled  Castes  and  Scheduled
 िइल्ड  for  Post-matric  Studies  in
 Rajasthan  during  1966-67;

 (b)  the  total  number  of  students
 who  applied  for  these.  scholarships

 Hod,  bt
 eng  the  sbave  झन

 riod;  an
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 (¢)  when  these  scholarshipg  were
 paid  to  these  students?

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):

 (a)  Scheduled  Castes  30
 Scheduled  Tribes  638

 Tota,  848

 (b)  Scheduled  Castes  334
 Scheduled  Tribes  65l

 TOTAL  885

 (c)  The  scholarships  were  paid  to
 these  students  from  October,  1966.

 Assessment  of  Income  Tax
 1895,  Shri  N.  K.  P.  Salve:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  appeals  decided
 by  the  Appellate  Assistant  Commis-
 Sioner  of  Income-Tax  in  respect  of
 assessments  made  under  the  Income-
 Tax  Act,  922  or  the  Income-Tax  Act,
 96]  in  the  financial  years  1980-61,
 96l-62,  ‘1962-63  and  ‘1963-64,  where
 the  total  income  determined  by  the
 Income-tax  Officer  exceeded
 Rs.  30,000.00,  prefixed  appeals  to  the
 Income  Tax  Appellate  Tribunal
 against  the  order  of  the  Appeliate  As-
 sistant  Commissioner  of  Income  Tux;

 (b)  how  many  appeals  were  decided
 by  the  Income-Tax  Appellate  Tribunal
 out  of  the  appeals  referred  to  above;
 and

 (०)  im  the  appeals  decided  by  the
 Income-Tax  Appellate  Tribunal,  in
 cases  of  how  many  assessees  (viz,  total
 humber  of  aseesseeg  for  the  four  years in  each  slab  of  percentage)  the  tax
 quantum  disputed  in  appeal  would  be
 reduced  directly  or  indirectly  if  effect
 Was  to  be  given  to  the  decision  of
 Income-Tax  Appellate  Tribunal  by

 by  40  per  cent  and  above  but  less
 than  60  per  cent,  or

 by  20  per  cent  and  above  but  less
 than  40  per  cent,  or

 by  5  per  cent  and  above  but  les
 than  20  per  cent  and  below
 5  per  cent?

 The  Deputy  Prim,  Minister  and
 Minister  of  Finance  (Shri  Morarii
 Desai):  (a)  to  (c).  The  information  is
 being  collected  and  will  be  laid  on  the
 table  of  the  House  ag  soon  as  the  same
 is  received.

 Annual  Plan  of  Rajasthan  for  1967-68

 1996.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  K.  Pradhani;
 Shri  Heer}  Bhai;
 Shri  BR,  K.  Biria:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  the  Planning  Com-
 mission  have  suggesteg  a  cut  in  the
 annual  plan  of  Rajasthan  State  during
 the  current  year;

 (b)  if  so,  the  amount  of  cut;
 (c)  the  main  items  to  which  the

 cut  has  been  applied;  and

 (d)  the  reaction  of  the  Rajasthan
 Government  thereto?

 The  Minister  of  Pianning,  Petro-
 leum  and  Chemicals  and  Social  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  to  (d).
 A  final  view  about  current  year’s
 Annual  Pian  of  Rajasthan  is  yet  to
 be  taken.  Tentatively  the  outlay  has
 been  fixed  at  Ro.  48  crores.

 कतरवा,  Production  {n  Fourth  Five
 Year  Plan

 1997,  Shri  Dhuleshwar  Moens:
 Shri  Ramachandra  Ulska:
 Shri  Heerji  Bhai:
 Shri  K.  Prodhani:

 Will  the  Minister  of  Errigation  and
 Power  be  pleased  to  refer  to  the  reply
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 given  to  Starred  Question  No.  48  on
 the  28rd  March,  7967  and  state:

 (a)  whether  the  Outlines  of  power
 production  for  the  Fourth  Five  Year
 Plan  have  since  been  finalised;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Irrigation  and
 Power  (Dr.  हू.  L.  Rao):  (a)  No.

 (४७)  Does  not  arise.

 Violation  of  Gold  Control  Rules

 1898.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Viaka:
 Sari  हु,  Predhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  the  total  number  of  cases  of
 Gola  Control  Rules  violations  detected
 upto  the  end  of  May,  967  Since  the
 30th  March,  ‘1987;

 (b)  the  nature  of  violations;  and

 (९)  the  action
 offenders?

 taken  against  the

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Degai):  (a)  to  (c).  The  information
 is  being  collected  and  wil!  be  laid  «n
 the  Table  of  the  House.

 Talcher  Thermal  Power  Station

 3889,  Shry  Chintamani  FPanigrahi:
 Shri  Sradhakar  Sapakar:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  Ta'cher  Thermul
 Power  Station  has  started  production
 as  scheduled;

 (by  if  not,  the  reasons  for  the  delay;

 .(e)  the  financial  assistance  that  the
 Central  Government  have  given  for
 _thig  scheme  so  far  and  the  total  cost
 involved;

 (ad)  ‘whether  any  member  of  the
 Planaing  Commission  visited  this  pro-
 ject  recently;
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 (e)  if  so,  what  is  his  report;  and
 (f)  the  manner  in  which  the  power

 generated  from  this  project  has  been
 planned  to  be  utilised?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  No.

 (by  The  cammissioning  of  the
 Talcher  Thermal  Project  has  been
 delayed  duc  to  certain  equipment
 being  impounded  in  Pakistan  during
 the  last  conflict.  This  equipment  was
 not  releascd  by  Pakistan  and  had  to
 he  ordered  again  from  abroad
 According  to  present  indication,  the
 first  two  gencrating  units  of  62.5  MW
 cach  are  expected  to  be  commission-
 ed  in  the  later  part  of  1987-68  and  the
 remaining  two  units  in  1968-69.

 ie)  No  earmarked  assistance  is
 heing  given  to  the  Talcher  Therma!
 Project.  However,  this  project  is
 included  in  the  list  of  power  projects
 proposed  by  the  State  Government
 for  misceifaneous  loan  assistance.

 (७)  Yes.

 (९)  No  formal  report  of  his  visit
 hus  been  submitted.

 (f)  The  Talcher  Thermal  Project
 will  feed  entire  power  generated  into
 the  existing  grid  net-work  for  sup-
 ply  to  industrial,  agricultural  and
 domestic  requirements  in  the  State.

 Cooperative  House-bullding  Secieties
 Federation

 1900.  Shrimati  Sharda  Mukerjee:
 Will  the  Minister  of  Works,  Housing
 an@  Supply  be  pleased  to  state:

 fa)  whether  it  is  a  fect  that  land
 will  be  made  available  by  Govern-
 ment  to  the  Delhi  Cooperative  House-
 building  Societies  Federation  for  con-
 struction  of  flats  to  be  given  on  a  hire-
 purchase  basis:  and

 (b)  tf  so,  the  details.  thereof?

 The  Deputy  Minister  in  the  Minis
 try  of  द...

 द्  einer
 onl  =  depsly

 (Shri  Ighal  Singh):  a  and  (be  A
 proposal  has  been  recefye@  in  this
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 connection  from  the  ‘federation  but
 no  decision  has  yet  been  taken  on  it.

 गोरबपुर  उबरक  कारखाना

 l90i.  डा०  महादेव  प्रताव :  कया
 पेट्रोलियम  झोर  रसायन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  गोरखपुर  उ रक  कारखाने  की
 स्थापना  से  कितने  लोग  उजड़  गये  हैं;

 (@)  'उजहें  हुए  लोगों  में  से  कितने
 लोगों  को  रोजगार  दिया  गया  ई  ;  और

 (ग)  झन्य  लोगों  को  रोजगार  देने  के
 लिये  क्‍या  कार्यवाही  की  गईहु  ?

 पेट्रोलियम  तथ।  रसायन  शोर  धोजना  तथा
 समागम  कल्याण  मंजालय  में  राज्य  मंगी

 (  भर  र्घुरमंधा  ):  (क)  273

 (@)  360  (i42  नियमित  झाधार
 पर  झौर  निर्माण  प्रभारित  प्राककलन  पर
 दैनिक  बेतन  पर  के  रूप  में  218)

 (ग)  न्यनतम  योग्यता  तथा  उपयोगिता
 को  ध्यान  में  रखते  हुए  उजई  हुए  लोगों  को
 अ्रधिकतम  प्र।यमिकता  श्रेणी-3  तथा  4  के
 पदों  पर  दी  जाती  है  जिसमें  दैनिक  वेतन-दर
 के  पद  भी  शामिल  हैं

 Licence  fer  Nylon  Products  Factory
 at  Poona

 i902.  Shri  Yajnik:  Wili  the  Minister
 of  Petroleum  and  Chemicals  be
 pleased  to  state:

 (a)  whether  a  licence  has  been
 granted  to  a  Birla  Company  for  setting
 up  a  factory  at  Poona  for  the  produc-
 tion  of  nylon  products  with  foreign
 collaboration;

 (b)  the  ammount  of  foreign  exchange
 this  comping  will  receive  as  loan  or
 equity  capital  for  securing  foreign
 machinery!  and

 (०)  w
 {

 have  con
 sidered  the  deelrabiiity.  of  2 sanctioning

 such  a  foreign  joan  with  the  usual
 Guarantees  for  the  production  of  a
 commodity  which  is  not  essential  for
 national  development  in  these  days  of
 acute  financial  crisis?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  ang  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes.

 (b)  The  party  has  been  permitted
 to  issue  shares  to  the  foreign  coille-
 borators  for  Rs.  2°50  lakhs,  Of  this
 Rs.  65°25  lakhg  will  be  for  the  supply
 of  machinery  by  the  collaborators
 and  the  balance  as  free  shares  in  lieu
 of  supply  of  know-how.  For  engi-
 neering  services  and  for  the  balance
 required  for  import  of  plant  &  machi-
 ney,  the  party  has  been  permitted  to
 avail  of  Dutch  International  (Export)
 credit.  The  total  utilization  of  that
 credit  for  these  purposes  is  expected
 to  be  about  Rs,  1843  lakhs.  The
 party  has  also  been  permitted  to  take
 loan  fram  their  collaborators  to  the
 extent  of  Rs,  47°68  lakhs  from  which
 they  will  arrange  for  down-payment
 under  Dutch  credit  ang  also  cover
 the  gap  in  the  foreign  exchange
 required  for  machinery  imports.

 te)  Government  have  considered  all
 the  aspects  like  the  priority  attaching
 to  the  industry  in  the  over-all
 National  development  and  the  guaran-
 tees  needed  from  the  party  before
 sanctioning  foreign  exchange  in  shape
 of  credit  and  approving  the  invest-
 ment  by  and  loan  from  the  collabore-
 tars.  The  criticism  against  Non-cel-
 lulosic  synthetic  fibre  industry  that
 it  is  not  essential  for  the  country’s
 cconomy  is  not  justified,  if  one  takes
 into  account  its  substitution  value
 whereby  consumption  of  cotton  tex-
 tiles  can  be  reduced.  In  this  manner,
 we  can  save  foreign  exchange  now
 being  spent  for  import  of  cotton  since
 raw  materials  required  for  synthetic
 fibre  industry  wil]  be  indigenously
 available  from  petro-chemical  units.
 There  is  also  the  indirect  benefit  of
 releasing  landa  under  cotton  for  the
 more  urgent  need  of  cultivation  of
 food  crops.



 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  the  loss  incurred  by  the  Ferti-
 lisers
 Limited  during  the  years  ‘1964-65,
 1988-66  and  1966-67;

 ६9)  the  reasons  therefor;  and

 (e)  the  amounts  spent  by  the  FACT
 during  the  above  period  towards  pub-
 Hcity  and  propaganda?

 are  given

 1964-65  Net  loss  Rs,  48,83,000|-
 1065-66  Net  loss  Rs.  69,88,773/-

 1966-67  Accounts  not  yet  finalised.

 Cb)  1964-65

 (i)  Shortage  of  power  supply.

 (ii)  Unforseen  explosion  in  am-
 monia  plant.

 1965-66

 ९18  Shortage  of  power  supply.

 (ii)  Voltage  drops  and  power
 failures;  and

 (iii)  Labour  unrest  from  (2-5-1968.
 leading  to  a  total  strike  from
 38-8-1965  to  6-9-1965.

 (०)  “1966-65  :  Re,  eT  lakhs
 ‘1908-66  :  Be  G3  है... ह

 1966-87  :  Re.  6°00  lakhs  approx.

 "(Accounts  wader  eomnpila-
 ‘tion).

 and  Chemicals  ‘Travancore
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 ted  wi,  श्ण्द  करनी

 i904.  भी  राम  सिह  we: :
 wt  ger  awe  qa:

 wat  वित्त  मंत्री  6  अप्रैल,  1967  के
 तारांकित  प्रश्न  संद्या  306  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगें  ह  :

 (क)  क्‍या  मैसस  बड़े  एण्ड  कम्पनी,
 कलकत्ता  से  बरामद  हुए  कागज़ात  के  आधा र
 पर  पग्नतर्गस्त  तीन  एजेंसियों  के  बारे  में  की
 जा  रही  जांच  पूरी  हो  चुकी  है;

 (@)  यदि  हां,  तो  जांच  का  कया  परिषाम
 निकला  है;  और

 (ग)  यदि  नहीं,  तो  इसमें  शौर  कितना
 समय  लगने  की  सम्भावना  है  ?

 उपनाबान  मंत्र:  सथा  जिस  मंत्र:  (भी
 मोरारजी  देर४)  :  (क)  प्रवर्तन  निदेशालय,
 ध्रायक र  भ्रध्िका  रियों  तथा  कम्पनी-कार्य  विभाग
 इन  तीन  विभागों  हारा  मैसर्स  बर्ड  एण्ड  कम्पनी
 से  पकड़े  गये  कागज़ों  की  छानबीन  झभी  तक
 पूरी  नहीं  हो  पाई  है  ।

 (ख)  यह  प्रश्न  ही  नहों  उठता  ।

 (सम)  जिन  कायजों  की  छानबीन  की
 जानी  है  उनकी  संख्या  बहुत  ज्यादा  है  तथा
 उनमें  तथ्य  के  कई  मामले  ग्रस्त  हैं  भ्ौर,  इसके
 अलावा,  ये  कागज  सम्बन्धित  तीनों  विभागों
 को  छानबीत  के  लिये  एक-साथ  उपलब्ध  नहीं
 किये  जा  सकते,  इसलिए  जांच-पढ़ताल  में
 अभी  झौर  समय  लगने  की  संभावना  है

 Aid  from  U.S.A.

 1905,  Shri  D.  N.  Patoaia:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  amount  of  aid  received  from
 U.S.A,  annually  from  968  onwards  in
 various  forms  including  untied  loans
 ander  PL  480  ate.:

 (b)  how  much  amount  thas  ‘bees  :
 कलाएं,  ह... 4  ।  U.S.  Governmena  |  i’:



 beget

 India  out  of  the  total  amount  of  aid
 end  for  how  much  the  U.S,  Govern-
 ment  have  made  a  gift  to  india  from
 time  to  time;  and

 (ec)  how  the  performance  of  the
 U.S.  Government  in  respect  of  the
 above  compares  with  other  friendly
 countries?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Demi):  (a)  Statements  showing  the
 emounts  for  which  agreements  have
 been  signed  with  the  U.S.  Government
 upto  31-3-1967  in  respect  of  (i)  dollar
 loans,  (ii)  dollar  grants,  (iii)  PL  480
 Commodity  Assistance  and  (iv)  Rupee
 loans  and  grants  from  PL  480  rupee
 accruals  are  given  in  Annexures  I
 to  IV  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-57i/
 67).

 (७)  From  the  rupee  accrualg  against
 PL  480  commodity  imports,  the  U.
 Government  upto  3lst  March  967:—

 (i)  disbursed  Rs.  87885  crores
 from  loan  agreements  §  and
 Rs.  321-63,  crores  from  grants
 to  Government  of  India,

 (ii)  spent  Rs.  12211  crores  for
 their  own  uses  in  India,  and

 (iii)  disbursed  Rs.  56°69  crores  as
 loans  (Cooley  loans)  to  Indo-
 US  joint  ventures.

 (c)  A  comparison  of  the  aid  receiv-
 ed  from  different  countries  is  not  pos-
 Sible  ag  the  terms,  conditions  and  the
 Purposes  of  the  ai@  and  the  economic
 Capacity  of  the  lending  countries
 differ,  It  may  however  be  stated
 that  the  total  assistance  from  the
 U.S.A.  to  India  is  larger  than  from
 any  other  country.

 Planned  ang  Non-Flanned
 Expenditere
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 to  the  expenditure  in  the  budget  esti-
 mates  for  1967-68;

 (b)  the  check  exercised  over  the
 ratio  of  non-plan  expenditure/Plan
 expenditure  and  whether  the  P.an-
 ning  Commission  have  fixed  some
 guide-lines  for  this;

 (c)  whether  Government  are  aware
 that  the  rate  of  rise  of  non-plan  ex-
 Pendi:ure  is  48  per  cent  more  than
 that  of  revised  estimate  of  1966-67  and
 the  rate  of  rise  of  plan  expenditure
 has  been  18  per  cent  more  than  that
 of  revised  estimate  of  ‘1966-87;  and

 (d)  the  steps  Government  propose
 to  take  to  check  further  decline  in
 this  proportion  of  non-plan  and  pian
 expenditure?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (d).  It  isthe  endea-
 vour  of  the  Government  to  keep  non-
 plan  expenditure  in  check  so  that  it
 becomes  possible  to  increase  progres-
 sively  the  tempo  of  plan  expenditure.
 However,  in  the  current  year,  in  view
 of  the  difficult  budgetary  and  price
 situation,  it  has  been  necessary  to
 exercise  the  utmost  restraint  on  both
 plan  and  non-plan  expenditure.  It  is
 true  that  plan  expenditure  for  1967-68
 is  of  the  same  order  as  that  for  1966-
 67  revised,  It  is  not  true,  however,
 that  non-plan  expenditure  shows  a
 high  rate  of  increase,  In  fact,  the
 Centre’s  non-plan  expenditure  in  the
 Budget  Estimates  for  1967-68  is  0.5
 per  cent  smaller  as  compared  to  the
 preceding  year’s  leavel.  Even  if
 allowance  is  made  for  special  factors,
 non-plan  expenditure  of  the  Centre  in
 1967-68  does  not  show  any  significant
 increase  over  the  preceding  year’s
 level.  Ag  economic  conditions  im-
 prove,  it  will  possible  to  step  up  deve-
 jopmental  outlays  without  pressure  on
 the  price  level  and  this  will  raise  the
 proportion  of  plan  expenditure  in  r@
 lation  ¢o  चण्यनछोडच,  expenditure.
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 Teaching  Staff  of  Delhi  Administration
 and  C.H.8,  Schemes

 1,  80874  Atam  Das:  Will  the  Minis-
 ter  of  Health  and  Family  Planning  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 teaching  staff  of  the  Delhi  Adminis-
 tration  are  not  governed  by  the
 Contributory  Health  Service  Scheme;

 (b)  if  sa,  the  reasons  therefor;  and

 (c)  whether  there  is  any  proposai
 under  consideration  to  bring  ‘the
 teaching  staff  of  Delhi  Administration
 under  the  C.H.S.  Scheme?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S.  Chandrasekhar):  (a)
 Yes.

 (b)  and  (c).  The  employees  of  the
 Delhi  Administration,  including  the
 teaching  staff,  are  at  present  govered
 hry  the  Centra}  Services  (Medical
 Attendance)  Rules.  Extension  of  the
 Centra}  Government  Health  Scheme  to
 these  employees  was  not  considered
 feasible  by  the  Delhi  Administration.
 The  matter  ig  likely  to  be  considered
 again  by  the  Delhi  Administration.

 Namrup  Fertiliser  Project
 Shrimati  Jyotena  Chanda:  Will

 the  Minister  ot  Petroleum  and  Chemi-
 oals  be  pleased  to  state:

 (a)  whether  the  Namrup  Fertilizer:
 Project  has  been  commissioned;

 (b)  if  not,  the  reasons  for  the  delay:
 and

 (c)  if  the  reply  to  part  (a)  above  be
 in  the  affirmative,  the  quantity  of
 fertilisers  belng  produced  yearly?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroieem  and  Chemicals  and
 Platining  and  Social  Welfare  (Shri
 Raghe  Bamatish):  (a)  No

 (a)  Chinese  aggression  in  962  and
 thange  in  site  of  the  factory  in  ‘1908.
 ance  then  there  has  been.  no  delay
 sevording  to  the  revised:  sehedule.

 (९)  Does  not  arise.
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 Central  Housing  Board
 1,  Shri  A.  B.  Vajpayee:

 Shri  Kanwar  Lal  Gupta:
 Will  the  Minister  of  Works,  Hous-

 ing  and  Supply  be  pleased  to  state:
 (a)  whether  Government  have  de-

 cided  to  set  up  an  autonomous  Board
 to  deal  effectively  with  housing  short-
 age  in  Delhi;

 (b)  if  so,  the  powers  and  the  sphere
 of  the  Board;

 (ey  whether  L..C,  has  also  been
 ipproached  for  loans  for  the  proposed
 Board;  and

 (a)  the  details  of  the  proposal?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works.  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  No.

 (b)  to  (d).  Do  not  arise.

 Smuggling  of  Goods  to  East  Pokisisa
 9i0.  Shri  Hem  Barua:

 Shri  Surendranath  Dwivedy:
 Shri  Nath  Pai:

 Will  the  Minister  of  Finance  be
 pieased  to  state:

 (a)  whether  Government  are  uware
 that  a  truck  with  a  truck-load  of
 smuggled  goods  from  India  passed  in-
 to  East  Pakistan  through  the  Goalpara
 Pakistan  border  on  the  llth  April,
 1967;

 (b)  if  so,  the  details  thereof;
 (ey  whether  it  is  a  fact  that  a  simi-

 tar  incident  has  occurred  recently  sub.
 sequent  to  the  former;

 (d)  if  so,  the  details  thereof;  and

 (e)  the  steps  Government  propose
 to  take  in  view  of  these  incidents  to
 stop  repetition  of  such  incidents  on
 the  border?

 Desai):  (a)  and  (b).  On  lith  April,
 4967  0  truck  belonging  to  a  resident  of
 Gauhat!  was  taken  away  by  its  eriver
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 Pakistan  through  the  Gosipara-Pakis-
 tan  border,  The  driver  appears  to
 have  crossed  over  to  Pakistan  along
 with  his  family.  There  is  no  informa-
 tron  whether  the  truck  carried  any
 goods  at  the  time  of  its  crossing  over
 to  Pakistan.

 क्  and  (d).  On  Sth  May,  i967  a
 pickup  van  of  the  Dhubri  Agricultural
 office  was  taken  away  by  its  driver  to
 Pakistan  through  another  point  on  the
 same  border.

 (e)  Customs  Officers  as  well  us
 Police  and  Security  forces  on  the
 border  have  been  alerted.

 Popalation  Control
 9I.  Shri  Hem  Barta:

 Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Health  and

 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  proposed  a  series  of
 measures  with  a  view  to  controlling
 the  phenomenal  growth  in  the  coun-
 try’s  population;  and

 tb)  if  so,  the  broad  outline  of  the
 measures  proposed  and  if  there  has
 heen  any  protest  against  the  measures
 proposed?

 The  Minister  of  Health  and  Family
 Pianning  (Dr.  §S.  Chandrasekhar):
 (a)  Yea.

 (b)  In  addition  to  the  Intensive
 Family  Planning  Programme  already
 launched  which  inter  alia,  includes
 providing  extensive  Motivation,  Edu-
 cation  and  Publicity  for  creating
 awareness  about  this  problem  and  an
 urge  in  favour  of  a  small  family  norm
 and  making  available  services  for  3.U.
 C.D.  insertions  sterilization  and  sup-
 Ply  of  conventional  contraceptives,  the
 following  additional]  measures  are
 under  consideration:-

 (i)  Liberalisation  of  abortion  law.

 Gil)  Raising  of  minimum  age  at
 marriage.

 (i)  Inteeduction  of  pills-as  an
 experimental  meesure  end  in

 a  limited  manner,  after  due
 consultations  with  the  Indian
 council  of  Medical  Research
 and  Technical  Committee  of
 this  Ministry.

 tiv)  Incentive  for  Smail  Family—
 A  Committee  to  examine  the
 question  of  giving  incentives
 for  smali  families  has  been
 formed.  This  Committee  has
 been  asked  to  submit  its  re-
 port  by  the  end  of  September,
 ‘1967.

 Opinions  have  been  expressed  for
 und  against  the  measures  mentioned
 ut  (i).  cil)  ond  (iii)  above.

 eizure  of  Nylon  Yarn  in  Bombay

 1912.  Shry  5.  M.  Joshi:  Wil  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  it  ig  8  fact  that  the
 Customs  authorities  seized  nylon  yarn
 worth  crores  of  rupees  in  Bombay  re-
 cently;

 (b)  whether  it  is  a  fact  that  some  of
 3४  was  not  claimed  by  any  person  to
 give  an  impression  to  the  public  that
 the  racket  is  smuggling  racket;

 (c)  whether  it  is  a  fact  that  a  good
 part  of  it  was  legally  imported  gnd  is
 traceable  to  the  licencees  who  were
 entitled  to  import  the  game  under  the
 Import  licence;  and

 (d)  how  many  persons  were  arrest-
 ed  ang  what  are  their  names?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  A  quantity  of  46,370  kg.
 of  nylon  yarn  valued  Rs.  52.74  lakhs
 approximately  was  seized  by  the  Cus-
 toms  authorities  in  Bombay  recently.
 A  further  quantity  of  4,75,709  kg.  of
 nylon  yarn  vaiued  Rs.  537  lakhs
 appoximately  was  detained  for  further
 investigation.

 (b)  In  some  cases  the  summons
 issued  by  the  Customs  authorities
 have  been  received  back  undelivered.
 Further  enquiries  ag  to  whether  the

 थ
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 names  and  addresses  previously
 gathered  by  the  Customs  Officers  are
 correct,  ere  in  prograss,  Therefore,  it
 cannot  de  stated  at  this  stage  that
 there  are  no  claimants  at  all  for  some
 consignments.

 (c)  A  quantity  of  2,87,734  kfi.  of
 nylon  yarn  was  found  on  verification
 to  have  been  legally  jmported  and  has
 since  been  released.  Vertification  in
 respect  of  153,008  kg.  of  nylon  yarn  is
 in  progress.

 (a)  2]  persons  have  been  arrested.
 Their  names  are:-—

 Sarvashri  Yusuf  A,  Patel,
 Abdul  Sattar  Abubaker,
 Rewaohand  Manglani,
 Tolaram  R.  Bhamwani,
 Khimji  Topandas,
 Purushottam

 Naidu,
 Ramchandra  Yadao,
 Mohindrasing  Tejasingh,
 Sardalli  Mashukali,
 Amiruddin  Shamsuddin,
 Prakashchand  Shaligram  Ohri
 Poonambhai  Tandel,
 Kanjibhai  Lala,
 Babukhan  Amirkhan,
 Krishan  Hira  Alias  Madan

 Kapoor,
 Pratap  Venkoji  Tinder,
 Badshah  Mohmed  Sayed,
 Ashraf  Shakoor  Kachi,
 Ahmed  Hasam  Ahmedali

 Kachi,
 Ali  Mohmedg  Abubakar  Alana,
 and  Mohan  All  Mohmed.

 Eevential  Raw  Materials  for  Chemical
 Fertiliser  Industries

 is,  Dr.  Ramen  Sen:  Will  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 Hanumant
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 (b)  if  8,  whether  any  licenos  has
 been  issued  for  the  same?  ~

 The  Minister  of  State  in  the  Ministry
 of  Petroleum  and  Cemicals  and  of
 Planning  and  Social  Welfare  (Shri
 Raghn  Ramaish):  (a)  No.  Government
 have  no  proposal  under  consideration
 to  allow  private  capital  in  the  explora-
 tion  and  working  of  essential  raw-
 materiats  like  pyrites  and  dock  phos-
 phate  for  chemical  and  fertilizer  in-
 dustries.

 (b)  Does  not  arise.

 Nationalization  of  foreign  Petroleum
 Companies

 ‘1914,  Shri  K.  P.  Singh  Deo:
 hri  ह  K.  Deo:

 Shri  P.  Parthasarthy:

 का  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Petroleum  Workers  Union  has  repre-
 sented  to  Government  to  nationalise
 all  the  foreign  petroleum:  companies  in
 India;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Pianning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes.

 (b)  Government  does  not  consider
 that  such  a  step  is  necessary,

 Electricity  in  Andhara  Pradesh

 ‘1915,  Shri  ह  Parthasarathy:  Wil
 the  Minister  of  Irrigation  ang  Power
 be  pleased  to  state:

 (a)  whether  the  Government  of
 Andhra  Pradesh  have  approached  the
 Central  Government  for  the  grant  of
 special  funds  fér  completion  of  many
 incomplete  electricity  extension  works
 in  Andhra  Pradesh;  end

 (७)  ४१  ७0,  है...  amount  granted  so  ger?
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 The  Miniter  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  No.

 b)  Doeg  not  arise.

 Allotment  of  Land  to  Political  Parties

 ‘1916.  Shri  Prem  Chand  Verma:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  how  many  social,  educational
 and  political  organisations  have  been
 allotted  land  in  Delhi;

 (b)  wheher  the  land  thus  allotted
 has  been  given  at  Government  rates,
 subsidised  rates  or  at  market  rates;

 (6)  the  names  of  organisations  which
 have  been  allotted  Jand  alongwith  the
 area  of  land  allotted  and  the  price  per
 square  yard  charged  from  each  of
 them;  and

 (d)  the  number  of  applications
 pending  from  such  organisations  for
 allotment  of  land?

 The  Deputy  Minister  in  the  Minis~
 try  of  Works,  Hi  and  फाड
 (Shri  Iqbal  Singh):  (a)  tea  (d).  Requi-
 site  information  is  being  collected  and
 wil]  be  laid  on  the  Table  of  the  House
 shortly.

 Public  Sector  Undertakings
 ‘917,  Shri  Prem  Chang  Verma:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  people  employed
 in  the  Public  Sector  Undertakings;  and

 (b)  the  total  amount  paid  to  them
 as  wages,  salaries  etc.  annually?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desaj):  (a)  At  the  eng  of  1965-66,  the
 total  number  of  employees  in  the
 industria]  and  commercial  undertak-
 ings  of  Centra]  Government  was

 hoe  fzeiuding
 those  employed  by

 €  contractors  mostly  on  constructi
 i  =e  शक

 (b)  Dartng  1008-48,  the  totel  bill  on
 account  of  saleriss  and  wages,  other

 benefits,  etc,  amounted  to  Rs.  43.25
 crores.  The  information  in  respect  of
 1966-67  will  be  available  after  the
 closing  of  Annual  Accounts,  for  which
 the  Companies  Act  allows  a  period  of
 six  months  after  the  end  of  the
 accounting  year.

 हनता इन शद,  Project
 39i9.  Shri  D.  C,  Sharma:

 Shri  Achal  Singh:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:

 (a)  whether  his  attention  hag  been
 drawn  to  the  labour  unrest  at  the
 Ramganga  Project,  Kalagarh  ang  the
 strike  by  the  labourers  resulting  into
 delays  in  the  execution  of  the  project;

 (b)  if  so,  the  steps  taken  or  proposed
 to  be  taken  to  solve  the  problem;  and

 te)  the  steps  taken  to  see  that  the
 project  does  not  lag  behind  the  sche-
 dule?

 The  Minister  of  Irrigation  ana  Power
 (Dr.  K.  L.  Rao):  (a)  Yes,

 (b)  The  Government  of  U.  ए,  who
 are  administratively  concerned  and  are
 excuting  the  Project  have  agreed  to
 the  grant  of  an  ad  hoc  increase  of  180%
 in  the  wages  of  workcharged  emplo-
 yes  subject  to  a  minimum  of  Rs.  10/-
 ani  Maximum  ०  Rs.  25 .-  pending  the
 recommendations  of  the  permanent
 conciliation  Board  to  whom  the  matter
 ha;  already  been  referred.

 (c)  The  U.P.  Government  is  taking
 nevegsary  action  in  the  matter.  Work
 on  the  Saddle  Dam  has  been  restarted.

 Scheduled  Castes

 i920.  Shri  G,  Y.  Krishnan:  Will  the
 Minister  of  Social  Welfare  be  pleased
 to  state:

 (a)  whether  the  term  ‘Scheduled
 Castes’  has  been  defineg  anywhere;

 (b)  if  so,  what  is  that  and  what  is
 the  basis  on  which  it  has  been  deter-
 mined;
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 (c)  whether  the  purpose  for  which
 the  Scheduled  Castes  were  created  has
 been  successful;  and

 (d)  if  90,  to  what  extent?

 The  Minister  of  State  in  the  Depart-
 ment  of  Seciaj  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  and  (b).  ‘Sche-
 dauled  Castes’  has  been  defined  under
 article  366  (24)  of  the  Constitution.
 The  criterion  followed  in  specifying
 a  caste  as  a  Scheduled  Caste  has  been
 whether  the  caste  suffers  from  tangi-
 ble  social  disabilities  arisiny:  out  of  the
 fractice  of  untouchability,

 (०)  and  (da).  The  working  of  the
 constitutional  safeguards  provided  fur
 them  and  the  progress  made  by  them
 are  investigateg  by  the  Commissioncr
 fu-  Scheduled  Castes  and  Scheduled
 Tribes,  whose  annua)  reports  havc
 been  placed  before  Parliameni.

 Scheduled  Castes  in  Mysore  State

 1921.  Shri  6.  Y.  Krisbnan:  Will  the
 Minister  of  Social  Welfare  be  pleased
 ta  gtate:

 (a)  the  extent  to  which  Scheduled
 Caste  in  Mysore  State  have  benefited
 Caste-wise;

 (by  whether  Government  are  aware
 that  the  concessions  and  facilities  pro-
 vided  to  ali  the  Scheduled  Castes  have
 been  monopolised  by  the  only  caste
 ‘Harijans’  in  Mysore  State  to  the  dis-
 advantage  of  the  other  castes;

 (९)  whether  the  Mysore  Government
 have  submitted  any  proposal  for  the
 inclusion  or  exclusion  of  any  caste

 from  the’Scheduled  Caste;  list;  and

 (d)  if  80,  the  reasons  given  by  them
 for  such  inclusion  or  exclusjon?

 The  Minister  of  State  in  the  Depart-
 meat  of  Socia})  Welfare  (Shrimati
 Phaireen  Guha):  (a)  Concessions  and
 facilities  are  afforded  to  Scheduled
 Castes  ag  2  whole  ang  no  caste-wise
 distinction  is  made  except  in  the  case
 of  Sweepers.

 ‘
 (b)  The  reference  to  ‘caste  ‘Hari-

 :fane’"  js  not  clear.

 JUNE  8,  1967
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 possible  that  SOme  relatively  advanced
 communities  among  the  Scheduled
 Castes  are  getting  more  benefits  than
 others.

 (c)  and  (d).  The  whole  question  of
 revision  of  lists  of  Scheduled  Castes
 and  Scheduled  Tribes  is  under  consi-
 deration  and  it  will  not  be  in  the
 public  interest  to  disclose,  at  this
 stage,  the  details  about  the  recommen-
 dations.

 Development  of  Eastern  Districts  of
 UP.

 1922.  Shri  Chandrika  Prasad;  Will
 the  Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  some  additional  districts
 like  Ballia  and  Basti  in  Uttar  Pradesh
 have  been  recently  taken  up’for  deve-
 lopment  like  four  other  districts  of
 Eastern,  U.  P.  in  terms  of  Pate]  Com-
 mission's  recommendations;  and

 tb)  if  So,  the  progress  made  up-to-
 date  for  their  development?

 The  Minister  of  Planning  Petroleum
 and  Chemicals  ang  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  and  (b).  The
 State  Government  has  been  requested
 to  supply  the  necessary  information
 ang  the  seme  wil]  be  placed  on  the
 Table  of  the  House  as  s00n  as  receiv-
 ed.

 Frequent  stoppage  of  water  supply  in
 New  Delhi

 ‘1923.  Shri  Ishaq  Sambhali:  Will  the
 Minister  of  Health  and  Family  Pian-
 ning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 supply  of  drinking  water  in  New  Delhi
 urea  js  frequently  stopped  due  to  poor
 maintenance  and  repalr  conditiong  of
 the  Water  Works  and  the  pipe  lines;
 and

 (७)  if  80,  the  steps  taken  to  improve
 the  situation?

 The  Minister  of  Health  gpd  Family
 Pianning  (Dr.  5.  Chandrasekar):  (a)
 and  (b).  Water  Suppty  in  moat  parts
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 of  New  Delhi  is  on  an  intermittent
 basis.  It  remains  closed  during  .00
 AM.  to  4  P.M.  and  40  P.M.  to  4.00
 A.M.  Ordinarily,  there  is  no  stoppage
 of  drinking  water  except  during  the
 non-supply  hours  mentioned  above.  On
 the  few  occasions,  which  are  rare.
 when  there  is  a  leakage  or  burst  in  a
 pipeline  or  an  inter-connection  is  to  be
 made  with  the  new  pipes  laid  in  the
 locality,  water  supply  has  to  be  stop-
 ped  but  this  is  invariably  done  after
 due  notice  is  given  in  the  Press.
 Attempts  are  ulso  made  to  carry  out
 the  repair  work  during  non-supply

 hours.  The  N.  D.  M.C.  have  also
 stated  that  in  case  of  service  break-
 down  which  requires  closure  of  supply
 in  the  affected  areas  for  necessary
 repairs,  the  mobjle  water  tankers  are
 sent  for  immediate  relief  to  the  public.

 सौमल  में  बार्फस  का  कारल,ना

 1924.  श्री  सरझू पाषडें  :
 का  इस्हाक  सास्भली  :

 बया जिस मंत्री खिल  मंत्री  25  सितस्वर,  i965  के
 ग्रतारांकित  प्रश्न  संख्या  2735  के  उत्तर  के
 मम्बन्ध  में  यह  बताने  को  कृपा  करेंगे  कि
 नीमच  में  भ्रफीम  के  कारखाने  के  निर्माण  में
 इस  बीच  क्या  प्रगति  हुई  है  ?

 उप-म्रयान  मंत्र:  तथा  विश  कातर  (1६ (इ
 मोर।रर्ज;  देसाई)  :  कारखाने  तथा  उमके
 उपकपणों  की  योजना  तथा  उनके  नकते  तैयार
 करने  का  काम  चल  रहा  हैं  ।

 हापर  हौर  गंगा  लदियों  को  मिलाने  के  लिए
 नौराध्य  नहर

 1925.  री  सरजू  पाण्डेय:
 ह त  इस्हाक  सारभलो  :

 क्या  सिल.ई  झौर  बिद्यत  मंत्री  2  सितम्बर,
 i965  के  तारकित  प्रश्न  सन्या  379  के
 उस  के  संबंध  नें  यह  जलाने  की  कृपा  करेंगे
 कि  :

 (क)  बंगा  और  ब्रह्मपुत्र  सदियों  को
 मिलाने  के  लिये  थो  धौनम्स  नहर  बनाई  जाने

 वाली  थी,  उसके  बारे  में  झब  तक  क्या  प्रगति
 हुई  हैँ;  श्रौर

 (3)  उपरोक्त  परस्योज्ता  कब  तक
 काय न्वित  हो  जायेगी  सथा  इस  पर  कितना
 व्यय  होगा  ?

 सिचाई  तथा  विद्युत  मंत्र:  (डा०  Yo  ao
 शराब)  :  (क)  ौर  (हक)  "श्तिमों  बंगाल
 में  गजलदोबा  के  निकट  नीसता  नदी  के  पर
 कि  बराज  बनाने  दी  स्क्रीम  बयार  की  गई  है
 जिसमे  बरात  के  अ्रवि  रिक्रः  ढाये  किनारे  पर
 एक  नहर  का  निर्माण  होगा  जो  प.रवका  पर
 गंगा  नदी  से  मिलेगी,  और  बांये  किनारे  पर
 वी  नहर  का  निर्माण  होगा  जो  कि  श्रसम  में

 घडी  पर  ब्रह पूछ  नदी  में  मिलेगी  7  परियोजना
 की  लागत  अधि  होने  के  कर्रण  कार्य  को
 कई  चरणों  में  करने  का  विनार  है।  प्रनतंधान
 मस्बन्ती  द 3:  कौर  काम  परण्चिती  चंगान
 रकार  ध.  नौप  दिया  गया  है  v

 ay  उपयबत  पनुन बान  कार्य  एरा  हो
 जाये गो,  नागन  परीरू  कार्यानि  बलि  के  प्रत  पर
 थिचार  फिया  जायेगा ।

 परिवार  नियोरून  पर  लूर्व

 926  .अ#ं;  सरम्‌  वाग्डय :
 ची  दस्ह्क  सम्मत  :

 कपा  रथस्थ्य  तथा  परिवार  नियोजन
 मंत्रो  यह  ताने  को  कृपा  करंगे  कि.

 पक)  या  इस  बात  का  पता  लगाने  के  लिये

 कोर्ट  झतृमाल  लगाया  गया  है  कि  सस्तति

 निभ्रह  की  दो  अगानियों  मे ंस--तर्थातल  खूप
 स्गाना  तथा  झोपरेशन--कौन  सी  प्रणाली

 अनता  में  अधिक  लोकप्रिय  है:  भौर

 पुख)  बदि  हा,  तो  उसका  क्या  परिणाम

 निकला  है  ?
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 स्थास्थ्य  तथा  परियार  वियोजन  जंभी
 (डाज  शीचति  रोलर)  :  (क)  जी  हां!

 (ख)  रिपोर्ट  पर  झाधारित  समवर्ती
 मूल्यांकन  से  पता  चलता  है  कि  प्रत्येक  तरीके
 की  लोकप्रियता  एक  राज्य  में  दूसरे  राज्य  से
 भिन्न  हूं  ।  सम्पूर्ण  देश  के  झांकड़ों  में  L956
 से  झब  तक  किये  गये  नसबन्दी  आपरेशनों  की
 संख्या  लगभग  23  लाख  है  जब  कि  लूप
 पहनाने  की  संख्या  जुलाई,  .965  से  जब  यह
 कार्यक्रम  शुरू  किया  गया,  .7  लाख  है  t

 Second  Refinery  in  Assam

 1927,  Shri  Dhireswar  Kallita:
 Shri  R.  Barua:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  the  number  of  newly  dug  oil
 wells  in  Sibsagar  District,  Assam
 State;

 (b)  the  approximate  oj]  deposit  in
 these  wells;

 (c)  the  programme  to  pump  out
 crude  oil  from  Lakua,  Rudrasagar  and
 other  oi]  wells;

 (ad)  whether  Government  are  aware
 that  there  is  a  strong  demand  for  a
 Second  Refinery  in  Assam;  and

 (e)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Ministry
 of  Petroleum  and  Chemicals  and  of
 Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  to  (c).  This
 information  cannot  be  disclosed  as  per
 Defence  of  India  Rules.

 (6)  Yes,  Sir.  Certain  representa-
 thong  have  been  received.

 (९)  As  the  present  refining  capacity
 in  Assam  is  in  excess  of  the  demand
 now  and  for  some  time  to  come  and
 because  the  estebdlishment  of  further
 cupacity  in  this  situation  will  agste-
 gate  the  heavy  losses  being  incurred  in

 marketing  the  of]  products  outside

 JUNE  8,  967  3806

 Assam,  Government  is  of  the  opinion
 that  the  question  of  increasing  the
 refinery  capacity  should  be  consider
 ed  when  there  is  an  adequate  growth
 in  the  local  demand.

 Written  Anewere

 Medical  and  Para-Medical  काहला,

 1928.  Shrimati  Sushila  Rohatgi:  Will
 the  Minister  of  Health  ang  Family
 Planning  be  pleased  to  state:

 (a)  the  basis  on  which  the  require-
 ments  for  the  training  of  different
 categorics  of  medical  and  pare-
 medical  personnel  have  been  assessed;

 (b)  whether  any  norms  have  been
 set  up  for  each  category;  and

 (c)  the  final  target  of  training  of
 different  categories?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Ss.  Chandrasekhar):  (a)
 The  requirements  for  the  training  of
 different  categories  of  medical  and
 para-medical  personnel  have  been
 assessed  mainly:  on  the  reconmenda-
 tions  of  the  Health  Survey  and  शिक्षा-
 ning  Committee.

 (b)  The  morms  for  assessing  the
 requirements  of  the  more  important
 categories  of  medical  and  para-medical
 personnel  are  as  follows:—

 One  doctor fora  popu-
 lation  of  3,500.

 Auxiliary ]  One
 er  usitiary

 a)  Auxiliary  Nuree-
 popaleon

 of  $,000
 midwives.

 (t)  Doctors  :

 (2)  Nurees  ;

 One  for  a  populstion Pharmacists,  Ls- @  ९  of  70,000. cohni-
 cians  Basic  Health
 Workers  Sanitary
 Inspectors.

 Dental
 weal  Eiysienicte

 pienists 3)
 and  Dental  Me-
 chanics.  ond

 each  for  2७८४  Pri-
 mary  Districtischoat!
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 ६०)  ‘The  targets  for  the  training  of wmedical  कवल  para-medical  personnel

 duting  the  fourth  plén  period  are  as

 Doctors  :  4$:000
 ह... ह  :  वि  42,000  to  45,000

 ata  60,000
 Pharmacists:  +  21,000
 Laboratory  Technici-

 ans.  9:§00
 Basic  Health  Workers:  40,000
 Sanitary  Inspectrs:  £63,000

 He
 Aion
 Workers.  600

 Uurse  Dais/Dais.  3,50,000
 Radio-graphers.  6,000

 —  _Thers-  १70०  annually.
 Physiotherapisis:  TOO  annually.
 Prosthetic  and  Ortho-

 Ptic  Technicians.  too  annually.
 Health  Visitors  :  2,000

 Chitrakoot  Hydel  Project,  (Madhya
 Pradesh)

 ‘ise.  Shri  Nathu  Ram  Ahirwar;
 Shri  J.  Sedar  Lal:
 Shri  Nitiraj  Singh  Chaudhari:

 Will  the  Minister  of  Irrignifon  and
 PoWer  be  pleased  to  state:

 (a)  whether  any  proposal  was  sent
 by  the  Government  of  Madhya  ह
 desh  for  the  development  of  Chitra-
 koot  Hydel  Project  for  rehabilitation
 of  new  migrants  from  Bast  Pakistan;

 (c)  if  wo,  the  action  taken  in  the
 ‘matter?

 ‘The  Minkster  of
 ‘Dr.  KE  %  Res):  (०)  ह.

 _छाफ्छ्0- sal  was  considered  by  an  Expert  Team
 and  it  was  decided  that  detailed  inves~
 tigations  should  be  carried  out  before
 the  scheme  ig  sanctioned  imple- mentation.  It  ig  expected
 detailed  investigations  would  be  com-

 3

 Bleted  by  the  end  of  1967,

 (b)  and  (c).  The  Government  of
 Madhya  Pradesh  had  also  submitted
 Proposals  for  establishing  certain
 industrial  units  in  the  Dandakarenya
 area.  While  eight  small  scale  indus-
 tries  have  been  set  up  in  the  area,
 Proposals  for  the  establishment  of
 industries  such  as  paper,  pulp,  news-
 Print,  plywood  etc.  are  in  various
 stages  of  consideration  by  the  Govern-
 ment  of  India.

 लिभापुर  के  विकास  को  लिये  सहायता
 AY

 i9%0.  of  wawer  बीरप्शा:  क्या
 विस  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  कया  सरकार  ने  सिंगापुर  के  विकास  के
 सिये  इस  बच  कोई  वित्तीय  सहायता  देने  का

 निर्णय  किया  है  ;

 (=)  यदि  हां,  तो  इसका  क्‍या  कारर  है;
 भौर

 (ग)  इसकी  शर्त  क्या  है?

 डप-प्रणान  त्री  तथा  जिस  मंत्री  10 इ
 जोरारजी  देसाई)  :  (क)  जो,  नहीं।

 (ल)  सोर  (ग).  ये  सवाल  चैदा  ही  नहीं

 होते
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 Need  मैं  tetertee

 193}.  ली  रा  बौरप्दा :  क्या
 स्थवास्थण  सथां  बरियार  पिलते  मंत्री  पफ्ह
 बंसामे  की  क्षे  करेंगे  किः

 (क)  इसे  सैमेथ  दिल्ली  में  केन्द्रीय  सरकार
 स्वा  दिल्‍ली  प्रशासन  हारा  चलाये  जाने
 बलि  अस्पतालों  की  संख्या  कितनी  है;

 (ल)  इस  समय  इत  अस्पतालों  में  काम  करने
 वाली  नर्खों  तया  डाक्टरों  की  संख्या  कितनी

 है,  भौर

 (ग)  चौथी  पंचवर्षीय  योजमा  की  अवधि
 में  इन  भ्रस्पतालों  में  डॉक्टरों  शर  नर्सों  की
 संख्या  में  कितनी  वृद्धि  करने  का  विचार

 है?

 स्वास्थ्य  तथा  परियार॑  नियोखन  शंत्री

 (डा०  बोषति  चनादोअर)  :  (क)  सफदर-

 जंग  आर  विलिंगडन  ये  दो  अस्पताल

 प्रत्यक्ष  रूप  से  केन्द्रीय  सरकार  द्वारा

 छलाये  जनि  है  और  छः  झर्पताल  दिलल्‍ल
 दिल्ली  7  शासन  हारा  |

 (ख)  इस  समय  इन  भ्रस्पतानों  में  ७00
 लेडी  डाक्टर  भौर  1354  नें  काम  कर  रही
 हैं

 (ग)  यदिधन  उपलब्ध  हुमा  को  353
 डाक्टर  और  270  नर्मों  को  बोर  नियक्त
 करने  का  विचार  है  ।

 नाक  की  राधि  का  विदेज्ञों  में  मेज!  खागा

 1932  ह /|  कामेन्‍्थर  सिह:
 थी  नरन:
 ली  मिहाल  सिंह:
 थी  शिवपुअन  ered. :
 wt  fac  wo  fag:

 wet  क्त  मंत्री  यह  बताने के  कृपा  करेंगे
 कि  छोटे  तथा  बड़े  पैमाने  के  उद्योगों

 के  सम्बन्ध  में  विदेशी  विशेषज्ञों.  तथा
 निर्माताओं के  लॉच  वि  थपे  विनिभ  सहयोग
 करारों के  प्रत्तर्भत  वर्ष  .966-67 में  तथा  चालू
 बर्ष  में  मई,  .967  तक  कितना  प्रतिशत  सोभ

 तथा  कुल  कितनी राशि  विदेशों  को  भेजी  गई!

 उप-अरधान  मंत्री  तथा  जित्त  भी  (थी
 ओरारजी  देसाई)  :  सहयोग  करारों  के  झभ्तभेत

 हुए  साभों  के  बारे  भे  सूचना  उपलब्ध  तहीं
 है  क्यों  कि  लाभों  के  ब्रॉकड़े  एक-एक  करार  के
 सम्बन्ध  में  झलग  अलग  नहीं  रखे  जाते  |
 'रिजर्य  बैंक  के  पास  लाभांशों,  स्धिकार-
 शुल्कों  (रायल्टीज) ,  तकनीकी  जानकारी  को
 फीस  भर  तकतीशनों  को  फीस  के  रुप  में  भेजी
 गयी  रकमों  के  समेकित  झांकड़े  होते  है।  केवल
 सितम्बर  966  तक  की  सूचना  उपलब्ध  है  i}
 झन्ेल  966  से  सितम्बर  i966  तक  की
 अवधि  में  जी  गयी  रकमों  का  ब्यौरा  इस
 प्रकार  है  if

 (करोड़  ष्फ्यो  में  )
 Lh  लाभांश  4a

 2.  अधिकार-शुल्क  23

 3.  तकनोकी  जानकारी  कीफीस  4°6

 ro  तकनीशनों की  फीस  76

 Pension  /Grateity  Casts

 Shri  x  Pradhani:
 Shri  Ramachandra  Ulaka:
 Shri  Dhaleshwar  Meena;
 shri  Hirji  Bhai:

 Will  the  Minister  of  finance  be
 pleased  to  state:

 (a)  the  number  of  pehsion  cases
 which  were  foy  final  sanction
 of  Pension/Gratuity  as  on  the  seth
 April,  ‘1967;  and

 (b)  the  approximate  period  for
 .

 which  these  cases  were  pending?

 Demi):  (a)  eid  ).  The  niaretion
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 fe  being  collected  and  will  be  Jaid  on
 the  Table  of  the  House  as  goon  88
 available.

 Graduates  and  Post-Graduates  in
 Pharmacy

 1934.  Shrimati  Sushila  Rohatgi:  Will
 the  Minister  of  Health  amd  Family
 Planning  be  pleased  to  state:

 (a)  whether  any  assessment  for  the
 requirement  of  Graduates  and  Post-
 Graduates  jin  Pharmacy  has  been  made
 by  Government  and  if  so,  the  details
 thereof;

 (b)  whether  the  scheme  for  training
 for  these  categories  has  been  included
 in  the  Fourth  Five  Year  Plan  on  the
 basia  of  the  acsessment;

 (c)  whether  Government  have  any
 scheme  for  increasing  the  training
 facilities  in  view  of  the  prevailing
 shortage  and  if  so,  the  details  there-
 of;  and

 (d)  the  present  training  capacity
 and  the  outturn  of  pharmacy  Gradua-
 tes  ang  post-Graduates  in  the  country?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8.  Chandrasekhar):  (a)
 The  additional  over-al)  requirement  of
 graduate  pharmacists  during  the
 Fourth  Plan  period  has  been  estimated
 at  4400  per  annum.  I¢  has  not  been
 Possible  tO  m&@ke  an  accurate  assess-
 ment  of  the  reuirement  of  Post-
 @taduate  pharmacists  sincc  informa-
 tion  in  respect  of  various  specialised
 fields  has  not  become  completely
 available.

 (b)  and  (९)  Provision  has  been
 made  for  training  the  required  number
 of  graduates  in  Pharmacy  during  the
 Fourth  Plan.  It  is  proposed  to  create
 700  seats  for  the  degree  course  im
 Pharmacy.  during  the  Fourth  Plan
 keeping  a  margin  for  wastage,

 a
 There  are  2  institutions  ह...

 fing
 the  Geyree  course  and  39  pro-

 pane
 the  post-Gredunte  course  in

 acy.

 The  total  admission  capacity  of  the
 5  under  -graduate  institutions  is  49
 as  mentioned  in  Annexure  placed  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-572/67].  The
 average  annus]  outturn  of  trainess
 from  these  institutions  is  also  indicated
 on  the  basis  of  available  information
 given  in  the  Annexure  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 mary.  See  No,  LT-572/67}.

 Centra)  Institutes  of  Pharmacy
 1935,  Shrimati  Sushila  Rebatgi:  Will

 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  for
 the  establishment  of  the  Central
 Institute  of  Pharmacy;

 (b)  if  30,  the  progress  made  in
 regard  thereto;

 (c)  whether  there  is  a  shortage  of
 different  categories  of  pharmacists  and
 need  for  promoting  production  ana
 res@afch  in  the  field  of  drugs  in  India;
 and

 (dy  if  so.  the  steps  taken  by  Govern-
 ment  to  meet  this  shortage?

 The  Minister  of  Health  ang  Family
 Planning  (Dr.  Chandrasekhar):  (a)
 and  (b).  The  Scheme  for  the  establish-
 ment  of  a  Central  Institute  of  Phar-
 macy  has  not  been  implemented  on
 atcount  of  the  existing  financial
 stringency.  Ags  an  interim  measure,
 however,  courses  in  Drug  Assay
 (trail)  have  already  peen  started  in
 the  All  India  Institute  of  Medical
 Sciences,  New  Dethi.

 (९)  The  over-alj  shortage  of  gradu-
 ate  pharmacists  during  the  Fourth
 Plan  has  deen  estimated  at  400  per
 annum.  But  the  Drug  Industry  is
 generally  not  experiencing  shortage
 of  trained  personnel.  The  States  In
 which  the  pharmaceutica]  industry  is
 mainly  concentrated  have  an  adequate
 number  of  institutions  for  the  train-
 ing  of  pharmacists  at  various  levels.
 A  few  pharmaceutical  units  located
 in  other  States,  however,  expetience
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 some  difficulty  in  getting  trained  per-
 sonnel.

 Faicilitie,  for  production  and
 research  in  the  field  of  drugs  have
 been  developed  considerably  in  public
 sector  undertakings.  Some  firms  in
 the  private  sector  also  have  introduced
 facilities  for  research.

 (ay  It  is  proposeg  to  create  an
 additional  capacity  of  700  admissions
 Per  annum  to  the  degree  cOurse  in
 Pharmacy  during  the  Fourth  Plan
 period.  For  this  purpose,  Central
 assistance  is  made  available  to  State
 Governments  and  Universities  for
 starting  diploma  and  degree  courses.
 In  order  to  meet  the  requirements  of
 the  drug  industry,  manufacturing
 agencies  have  also  been  asked  by  Gov-
 ernment  to  provide  facilities  for  im-

 a
 training  to  trained  pharma-

 cists,

 Contra:  on  Sale  Aad  Purchase  of  Gold
 ‘1986,  Shri  Atam  Das:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:
 (a)  whether  there  is  any  proposal

 under  consideration  of  Government  for
 controlling  the  sale  and  purchase  of

 ‘(b)  if  so,  the  details  thereof;  and
 fe)  whether  Government  have  for-

 mulated  any  proposal  to  provide  alter-
 mative  employment  to  goldsmiths  who
 S®e  likely  to  be  affected  as  a  result
 thereor?

 (Shri  Morarfi
 Desai):  (a)  and  (b).  No,  Sir.  No  fresh
 proposal  ig  under  consideration,

 The  Gold  Control  Rules  envisage
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 in  the  form  of  Standard  Gold  Bars  as
 prescribed.  These  features  have  the
 effect  of  indirectly  controlling  the  sale
 and  purchase  of  gold.  In  view  of  the
 ban  on  private  possession  of  primay
 gold,  imposed  upder  the  Defence  of
 India  (Fourth  Amendment)  Rules,
 1966,  necessary  provision  has  been
 made  in  the  Rules  for  the  disposal  of
 legally  held  primary  gold  during  the
 interim  period  before  the  ban  becomes
 absolute  from  3ist  August,  1967,

 (c)  The  procedure  prescribed  for
 disposal  of  the  legally  held  primary
 gold  will  not  adversely  affect  the  busl-
 nesg  of  goldsmiths,  However,  in  963
 certain  schemes  were  formulated  to
 rehabilitate  the  goldsmiths  affected
 by  Gold  Control.  These  include
 financial  and  other  assistance  to  gold-
 smiths  who  elected  to  change  their
 occupation.  Technical  training  and
 educational  facilities  are  also  given.
 These  assistance  schemes  are  being
 continued.

 योजनाझों  के  'किवान्बिति  में  जनता  का

 सहयोग

 1937.  भी  %०  मभि०  सथकर  :  क्या  थोअना
 मंत्री  यह  बताते  की  कृपा  करेगे  कि  :

 (क)  क्या  सरकतर  ने  योजनाभ्ों  की
 क्रियान्विति  में  शाम  पंचायत,  खण्ड  तथा  जिला
 स्तर  पर  लोगों  का  सक्रिय  सहयोग  और  समन
 प्राप्त  करने  के  लिये  कोई  कदम  उठाये  हैं  ;

 (=)  यदि  हां,  तो  उनका  आ्योरा  क्‍या  है;
 झौर

 (+)  यदि  नहीं  तो  योजनाथों  की
 क्रियान्विति  में  जनता  का  सहयोग  प्राप्त  करने
 में  सरकार  की  उदासीनता  के  क्‍या  करण  हैं  ?

 बोमना,  रेट्रोलियम  हया  carey  wt
 ware  कल्याण  जंभी  फी  रोष  मेहता)  :

 (क)  जी  हां,  सभी  स्तरों  पर  ।

 पुख)  जन  सहयोग  सम्बन्यी  राष्ट्रीय
 सलाहकार  समिति  जिसमें  कई  ह  स्वेज्छिफ
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 संगठनों  के  प्रतिनिधि  शामिल  हूँ  न ेजन  सहयोग
 %  राष्ट्रीय  बार्मक्तम शुरू शुरू  किये  हैँ  ।  समिति

 जिकास  कार्यक्रमों  में  जनता  का  भागीदारी  की

 समस्याझों  पर  विचार  करने  के  लिए  वाद-

 विवाद  के  स्थान  के  रूप  में  भी  कार्य  करती  है।
 जो  मुरब्य  योजनाएं  हाथ  में  ली  गई  हैं  वे  हैं  i:

 q)  लोक  बायें  क्षेत्र  (शहरी  तथा  प्राम्य)

 (2)  योजना  में  रुचि  पेदा  करने  के  लिए  विश्व-

 विद्यालयों  नझौर  कालेजों  में  योजनाथोष्ठियां  d

 (3)  जन  सहयोग  में  प्रनुसंघात  तथा  मार्गदर्शी
 परियोजनाओं  का  गठन  d

 t+)  राष्ट्रीय  उपभधकता  सेवा;  झोर

 (5)  शेक्षाणिक  कार्य  ।

 (ग)  प्रश्न  नहीं  उड़ता  !

 परिवार  नियोजन

 1938.  श्री  Go  fro  सशुकर  :  भेधा
 स्वास्थ्य  त्या  परेबार  नियोजन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सर्भपात  के  जारे  में  कोई

 कानून  बनाने  से  पहले  इस  बारे  में  अपकित
 सामाजिक,  शारीरिक,  मसनोवैक्ञानिक  तेथा

 नैतिक  पहनुभों  पर  विशेषज्ञों  की  राय  मांगी

 गई  है.  और

 (ख)  यदि  हां,तो  उसका  ब्यौरा  क्या  है  ?

 स्वास्थ्य  तबा  परियार  नियोजन  मंत्री

 (डा०  अंपति  अनाशेअर  :  (क)  झौर  (ख).
 गर्भपात  के  कानून  को  उदार  बनाने  का  प्रश्न

 महा  राष्ट्र  के  जन-स्वाबध्य,  विधि  एवं  न्‍्याय-
 पालिका  के  भूतपूर्व  मंद्री  श्री  शातिलाल  शाह
 की  भ्रध्यक्षता  में  स्थापित  एक  समिति  को  भेजा
 गया  था|  इस  समिति  ने  टबिभिन्न  ग्यक्तितयों
 को  एक  अश्नावसी  भेजी  थी,  जिन में  ओर  चोगों
 के  झलाबा,  जिकिखा,  सामाजिक  कानूनी,
 राजनैतिक  तथा  नैतिक  कोेत्र  के  विशेशश  भी

 शामिल  हैं।  इन  सभी  विशेषशों  द्वारा  प्रकट
 की  गई  रायों  पर  उचित  विचार  करने  के  बाद,
 इस  समिति  ने  झपती  रिपोर्ट  प्रस्तुत  कर  दौ,
 जिसे  जल्दी  ही  सभा-यटल  पर  रखे  दिया
 जायेगा  ।  इस  समिति  की  सिफारिश  पहले  ही
 सभानपटन  पर  रखी  जा  च्यी  हैं  ।

 भाताटीला  बांध  से  बिजली

 1939.  ह ल  नाथूराम  शअ्रहिरवार  :
 क्या  सिद्याई  ौर  विशुत  मंत्री  यह  बताने  की

 कपा  करेंगें  कि  :

 (क)  क्या  मध्य  प्रदेश  को  माताटिला
 परियोजता  से  बिजली  देने  के  प्रश्न  पर सरकार
 ने  उत्तर  प्रदेश  सरकार  के  साथ  विचार-विमर्श
 किया  हैं;  और

 (ख)  यदि  हां,  तो  कब.झौर  उसके  क्या
 परिणाम  निकले  हैं  ?

 सिचाई  शोर  बिशुत  मंत्री  (डा०  Fo  Ro

 ae)  :  (क)  और  (ख).  माताटिला
 परियोजना  से  मध्य  प्रदेश  को  बिजली  सप्लाई
 करने  के  विषय  पर  केन्द्रीय  सरकार  ने  उत्तर
 प्रदेश  सरकार  से  हाल  हो  में  कोई  बात  वीत
 नहों  की  है  ।

 दोनों  राज्य  मरकारों  के  बोच  हुए  समझीते
 के  प्रनूमार  माताटिला  से  मध्य  प्रदेश  को
 आपम  में  तय  किये  गये  मूल्य  पर  लगभग
 2.  5  मेगावाट  बिजली  दो  जायेगी  ।  इसमें  से

 उत्तर  प्रदेश 11  अप्रैल,  r965  से  लगभग

 एक  मेगावाट  बिजली  मध्य  प्रदेश  को  झांसी  से
 दे  रहा  है।  मध्य  प्रदेश  ने  इच्छा  प्रकट  की  है  कि

 उन्हें  माताटिला  की  बिजली  चार  स्थानों
 अर्थात  माताठिला,  झांसी,  भौरानीपुर  प्रोर
 बांदा  से  दी  जाये  ।  माताटिला  के  प्रतिरिक्त
 किसी  न्य  स्थान  से  बिजलो  देने  के  प्रस्ताव  से
 बिजली  के  पारेषण  पर  अतिरिक्त  व्यय  होने
 का  प्रश्न  उठ  खड़ा  हुआ  है  जिसे  पर  इस  समय
 दोनों  राज्य  बिजली  बोर्डों  के  बीच,  बातबीत

 ही  रही  है  ।
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 Representation  by  Gujerat  Re-roiling
 Mills  Association

 38948,  Shri  C.  C.  Desai:
 Shri  RB.  K,  Amin:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  there  was  any  repre-
 senation  made  by  the  Gujarat  rerol-
 ling  Mills  Association  on  the  8th
 November,  1966  to  the  Chairman,
 Central  Board  of  Excise  and  Customs,
 New  Delhi  in  respect  of  excise  duty
 on  flats  above  5  mm  to  70  mm  in
 thickness  and  over  10  mm  in  thick-
 ness;  and

 (b)  if  so,  how  Government  propose
 to  redress  the  grievances  of  the  manu-
 factures  of  rerolling  mills  in  Gujarat
 in  regard  to  higher  excise  duty  on
 them  while  a  lower  duty  is  imposed
 on  the  same  type  of  flats  from  lorge
 concerns?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  (a)  Yes.  Sir.

 (bd)  The  Government  have  examin-
 ed  the  matter  and  orders  are  likely
 to  issue  shortly.

 छात्रों  4  विकित्सा  श॒त्क

 3941.  4;  अगनाव  ह ६). ६  जोश:  :

 ऋ!  परशाबन्त  सिंह  कुंशवाह:

 क्या  ह. ध... अ  शप  बरियार  नियोअन

 जंती  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  राजधानों  में

 सुकूलों  तथा  कानजो  के  प्रधिकारियों  ह्वारा
 अभी  विद्यायियों  स  चिकित्सा  गुस्  लिया

 जाता  है;

 ख)  ह 16  यह  भो  मच  है  कि  इन  छात्रों

 के  नाता-पिता  झयवा  प्रभिभावकों  के,  जो
 सरकारों  नौकरी  में  हैं,  माकिक  बनने  से  भा
 चिकित्सा  शूकक  की  राशि  कॉट  थी  जांतो  हैं

 a  और  इस  प्रवार  उन्हें  दोहरा  शुकक  देना

 बढ़ता  है;
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 (ग)  यदि  हां,  तो  बिकिश्सा  शूल्क  की
 इस  दोहरी  वसूली  को  बन्द  करते  के  लिये
 सरकार  ने  नया  कार्यवाही  की  हैं;  और

 (थे)  ऐसे  कितने  काव  हैं  जिनके  आाता-
 पिता  भ्रषवा  सभिभावक  सरकारी  नौकरो  में  हैं
 श्र  जिन्हें  चि!कित्सा-शल्क  देना  पहता  है  ?

 स्शस्णय  तवा  परिवार  नियोभन  मंत्रों
 (डा०  भंभति  अन्द्रशवबर )  :  (क)  प्रोर  (ख).
 केन्द्रीय  स्वास्थ्य  योजना  के  श्नुसार  नई  दिल्प्री
 में  रहने  वाले  प्रत्यक  सरकारी  कर्मचारी  को
 इस  याजना  में  सम्मिलित  होना  बौर  लिक्षा  रित
 ग्रशदान  देना  पड़ता  है  ।  इससे  सरकारी
 कने  वा  रियों  तथा  उसके  पर  रवारो  को  चिकित्सा
 एवं  उपचार  की  सूविधायें  मिल  जातो  है
 जडां  तक  सक ले  सथा  कालेज  के  फ्रावों  से  लिये
 जा  रहें  शुल्कों  का  प्रश्न  है  इस  बा”  मे  यू  टया
 एकत्र  को  जा  रहो  है  1:16 4  यथा  समय  से  मा-पट  पे
 पर  रख  दो  जायेगो।

 (गे)  यह  सूचना  उपलब्ध  नहों  है  शौर
 यथा  समय  सभा  पटल  पर  रख  दी  जायेगी  T

 लेख  तथा  ब्राइटिक  गस  भ्रापोग  का
 ae  पद

 1952.  थी;  जुन  लिह  भद.रियां:
 कं  एम०  एम  क... (ह

 कया  बेड़ो निचन  ह 1] अ  रसायन  मतों  यह
 बताने  को  कृपा  करेंगे  कि:

 (क)  श्री  केशव  देव  मालबोय  के  रिटायर
 हने  के  बाद  कितने  व्यक्तियों  ने  किततोी  कितनी
 अत्रधि  तक  तेल  तथा  प्राकृतिक  गैर  भ्रायोग  के
 झध्यक्ष  के  पद  पर  काम  किया,

 खि)  क्या  श्री  मालबोव  के  'रिदायर
 होने  के  बाद  इस  पद  पर  केवल  सिविल  सचिस
 के  प्धिकारियों  को  नियक्ति  करने  को  प्र्बा
 का  पालन  किया  | ह  रहा  है;  धीर

 (म)  afeatat  इस  भायोग  के  धभ्पक्षों
 को  बार-बार  बबलने  के  क्या  कारण  हैं  t



 हल  Written  Answers  JYAISTHA  36,  889  (SAKA)
 Written

 Answers  38i4

 वैड्रोल्यिम  तथा  'रसखाथण  झौर  योजनर  शोर  सवाज  कल्पाणथ  मंजालय  में  राज्य  मंतर
 ी  श्थुरागंया)  :  (क)

 माम  कार्यकाल

 (t)  श्री  एस०  एस०  खेरा

 (2)  शी  पो०  आर०  नायक

 (3)  शो  ए०  जमान

 (4)  श्री  एलन०  Ro  जानसन

 26-6-1963  से  2i-42-963  तक
 (22-12-1963  से  3i-3-965  तक
 I-4-965  से  6-5-1966  सके
 7-§-966  से

 (@)  श्री  मालवोय  के  त्याग  पत्र  के
 पश्चात  इस  पद  पर  सिविल  सर्विस  के  अ्रधि-
 कारियों  को  नियुक्ति  को  गई  हैं  ।

 (ग)  श्रो  खरा  और  श्री  जमान  के
 त्यागपत्त  देना  तथा  श्रो  नायक  के  नंबादले  के
 कारण  |

 Ayurvedic  Dispensary,  Kidwal  Nagar
 New  Delhi

 t  _  Shri  Ram  Gopal  Shalwale:
 Will  the  Minister  of  Health  and  Fami-
 ly  Plansimg  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Ayurvedic  Dispensary,  Kidwai  Nagar,
 New  Delhi  is  being  run  by  an  allo-
 pathic  doctor  instead  of  an  Ayurvedic
 Vad,

 (9)  whether  it  is  also  a  fact  that
 the  prescriptions  are  Deing  written  in
 English  instead  of  Hind;

 (c)  if  so,  the  reasons  therefor;  and

 (d)  the  uction  prcposed  to  be  taken
 in  the  metter?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Chandrasekbar):
 \23  No.

 (७)  40  (७).  One  of  the  two  Vaidyas
 working  at  the  dispensary  had  besn
 writing  prescriptions  in  English.  He
 has  also  started  qriting  prescriptions in  HindL

 Training  ef  Specialised  Economic
 Cadres

 1944,  Shri  Kameshwar  Singh:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Fimamee  be
 pleased  to  state:

 ta)  whether  it  is  a  fact  that  Gov-
 ernment  have  formulated  a  scheme
 for  training  specialised  economic
 cadres  of  carrying  out  Government's
 decisions  in  regard  to  banking,  in-
 surance  and  the  efficient  operation  of
 the  public  sector;  and

 (b)  if  80,  the  brosd  details  thereof?

 Desal):  (a)  No,  Str.

 (b)  Does  not  arise.

 Beneficiaries  in  Central  Goverament
 Health  Scheme

 1966.  Shri  Ram  Charan:  Will  the
 Minister  of  Health  and  Family  Pian-
 hing  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 beneficiaries  of  the  Central  Govern-
 ment  Health  Scheme  are  being  pro-
 vided  with  separate  beds  in  separate
 wards  when  admitted  for  hospitalisa-
 tion  in  the  Government-run  haspitals;

 (b)  if  nct.  the  reasons  therefor;  and

 (6)  the  difficulties  in  setting  apart
 fifty  per  cent  of  peds  for  the  above
 beneficiaries  wm  about  al}  the  wards  in
 various  Government  hospitals  i:
 Dethi?
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 Piansing  फलकवाकलवॉडिद,  1,093,840  ब्यये  कौ  राशि  बिजनी  के

 (a)  No.
 oo  8  ayy

 उपकरणों  पर  ह, द  की  गयी  है  ।

 (b)  and  (c).  There  is  a  great  shor-
 tage  of  beds  in  the  hospitals  and  if  लोचर  डियं अन  क्लकों  को  बयार
 fifty  per  cent  of

 the  avaliable  beds  are set  apart  for  the  C.G.HS.  ben  l948.  sh  चदायम्त  सिंह  कुशवाह :. there  would  be  ter  pressure  7  मंत्री pes  the  reranining  beds  and  ge  mem-  क्‍या  निर्माण,  आवास  ह | (६  सम्भरण  मंत्री  यह
 bers  of  the  public  would  be  put  to  बताने  की  कृपा  करेंगे  कि  :
 great  inconvenience.  This  would  also

 Bite
 against  an  optimum  utilisation

 (  =)  विभिन्न  मंत्रालयों  में  काम  करने
 बाले  लोझर  डिबोडन  बलकों,  झपर  डिबीजत

 मंत्रियों  के  लिये  बगले  क्लकों  तथा  चौथी  श्रेणी  के  कर्म  जारियों  को
 राजधानी  में  रिहायशी  कयार  =  देने  के  लिये

 1947.  ह  हुरबयात्व  देशगल  :  क्या  सरकार  ने क्या  ब्रयन्ध्  किये  हैं;
 जिर्माण,  wert  तथा  सब्जरण  मंत्री

 यह
 बताने  की  कृपा  करेंगे  कि  :  (छल)  इन  श्रेणियों  के  कितने  कितने

 (क)  झाम  चुनावों  के  बाद  कितने
 कर्म जा  रियों  को  ह... द  तक  क्वार्टर  दिये  जा

 मंत्रियों,  राज्य  मंत्रियों  सथा  उपमंत्ियों  ने.
 कह  हैं  भौर

 बंगले  बदले  हैं  तथा  कितने  मं  कियों  को  नये  बंगले  (ग))  कितने  कर्मबारियों  को  प्रब  तक
 श्रशाट  किये  गये  हैं।  भर  क्वार्टर  नहीं  दिये  गये  हैं  ?

 (शा)  मंखियों  द्वारा  उपरोक्त  बंगलों  में
 ब्रगेश  किये  जाते  से  पहले  उनमें  सजावट,  निर्माण  ,  झावास  तथा  पृतति  मंत्रालस  में

 कर्वीचर,  मरम्मत,  नवीकरण  तथा  प्रन्य  अपत्र
 स

 इकबाल  सह)  :
 (*  )  सामान्य

 उपकरणों  को  व्यवस्था  पर  कितना  भतिरिक्त.  रन  में  रिहायशी  बास  का  झावंटन  कतिपय

 ्य्व  किया  गया  ?  बेतन  श्रेणियों  के  भ्राधार  पर  किया  जाता  है,
 पदनाम  भजवा  जिस  वर्ग  की  सेवा  का  कर्म  भारी

 निर्माण,  आवास  तयबा  शर्ति  संजतदक  भें...  हैं  उस  आधार  पर  नहीं  किया  जाता  t  किसी

 खनभंत्री  (ली  इस्थाल  सिह)  :  (क)  जिन  विशेष  टाईप  के  लिये
 कम  बारी

 को  पा%्ता

 अंबियों,  राज्य  मंत्रियों  तथा  उपसंत्ियों  ने झपने...  कमेंजारी  के  हारा  ली  गयो  परिलब्धियों  तथा

 अगले  बदले  हैं  उनकी  संखया  5  है  तथा  जिन्हें.  जैसे  कि  जावंटन  नियमावलो  के  अन्तरगत  दिया

 नये  बंगले  झ्ाबंटित  किये  गये  हैं  उनकी  संकया  गया  है,  उसकी  झतम्निमता  की  तारोख  के  ध्रतुसार
 20  है  निर्धारित  की  जाती  है।  झपर  डिवोड न  क्लर्क,

 लोझर  डिबीज़न  बल  तथा  चतुर्थ  श्रेणी  के
 ५  (ल)  इन  बंगनों  में  सजावट,  फर्नीचर,  कर्मयारी  निम्नांकित  विभिम्त  बेंतन  श्रेणियों  में

 मरम्मत,  नवोीकरण  झादि  पर  निर्धारित  किया.  प्राते  हैं,  तथा  उनके  सामने  लिखे  गये  थास  के
 जया  झघुनातन  खर्चा  1,00,994  रुपये  है  ।  ये  झधिकारी  हैं  i

 करमेंचारी  की  श्रेणी  बेतनमालत  टाईप  जिसके  निवास  स्थान  के  वर्गीकरण
 कि  वे  अधि-  के  लिये  बेतन  श्रेणी

 कारी  हैं

 लोचर  डिवीडनम  कलक  otio-i80  रुपये  ii  110-249  इषके--नों
 ne  wat  डिशीजन  क्लर्क  30-28 0  रुपये.  ३  तथा  iii  250.309  रपये
 न््तु्  श्रेणी  10 रुपये  से  कम  i  do  रुपये  में wel
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 सरकार  निधियों  की  उपलब्धता  के  are  te
 पर  निम्न  आय  वर्ग  के  श्रपने  कर्म  वारियों  को

 वास  देने  का  भरसक  प्रयत्न  कर  रही  है  ।

 तीसरी  योजना  की  अवधि  तथा  966—-67  के

 दौरान  दिल्ली  में  कुल  98  00  क्वार्टर  तैयार

 हुए  थे  तथा  इनमें  से  7636  यूनिट  टाईप

 i.  ii,  तथा  iy  मेंथे:  टाईप  i  तथा  ij
 के  75i2  alert  का  निर्माण  भी  चल

 रहा  है  y

 (ख)  प्रौर  (a).  दिललो  की  स्थिति

 निम्नांकित  है  i=

 टाईप  मांग  वासदिया  प्रतीक्षा

 गया  सूची  पर

 पं  2495i  3095  i8  56

 ii  42746  13681  29095

 iil  ॥  3322  4244  9678

 U.S,  Rupee  Holdings  in  India

 1949,  Shri- A.  Sreedharan:
 Shri  P.  VisaWambharan:
 Shri  Mangalathunadom:
 Shri  Kameshwar  Singh;
 Shri  P.  N,  Solanki:
 Shri  D.  C.  Sharma:
 Shri  Yashpal  Singh:
 Shri  R.  Barua:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  entered  into  an  agree-
 ment  with  the  U.S.  Government  with
 regard  to  the  U.S.  rupee  holdings  in
 India;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  A  statement  of  the  loan
 and  grant  agreements  so  far  signed
 with  the  Government  of  the  United
 States  out  of  their  rupee  holdings  in
 India  is  given  in  Annexure  I  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-573]67].
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC

 IMPORTANCE

 REPORTED  REFUSAL  OF  CENTRAL  Gov--
 ERNMENT  TO  MAKE  AVAILABLE  TO:
 OrissA  GOVERNMENT  CBI  REPORT  ON
 Suri  B.  PatNaIk

 ai  सधु  लिमये  (मर)  अध्यक्ष

 महोदय,  मैं  अविलम्बनीय  लोक  महत्व  करे

 निम्नलिखित  विषय  को  और  गह-कार्य  मंत्री

 का  ध्यान  दिलाता  हूं  और  प्राथता  करता

 हूं  कि  वह  इस  बारे  में  एक  वक्ता  PH

 “कुछ  उपन्नमों,  जिन  में  उड़ीसा  के  भतपूर्व
 मुख्य  मंत्रो,  श्री  बी?  पदनायक,  तियन्द्रक

 हितार्थी  हैं,  के  लेत  देन  के  बारे  में  केन्द्रोय  जांच

 ब्यूरो  (सो०  द्ीण  आई०)  की  रिपोर्ट  उड़ीसा
 राज्य  सरकार  को  देने  से  केन्द्रोय  सरकार  के

 इन्कार  का  समाचार  nil

 The  Minister  of  Home  Affairs  (Shri>
 Y.  B.  Chavan):  Sir,  in  a  letter  aa-
 dressed  to  me,  the  Chief  Minister  of
 Orissa  had  said  that  the  State  Gov-
 ernment  had  decided  to  appoint  a
 Commission  of  Enquiry  under  Sec-
 tion  3(l)  of  the  Commissions  of
 Enquiry  Act  952  to  inquire  into  the
 charges  of  corruption  and  improprie-
 ties  committed  in  different  spheres  of
 administration  by  the  ex-Ministers  of
 Orissa  and  that  it  would  be  helpful
 if  copies  of  the  report  of  the  C.B.I.
 and  the  Cabinet  Sub-Committee  are’
 made  available  to  the  State  Govern-
 ment  for  their  reference,

 In  my  reply  dated  l0th  May,  1967,
 I  said  that  the  C.B.I.  did  not  make  a
 regular  inquiry  into  the  allegations:
 and  did  not  examine  any  witnesses.
 They  were  entrusted  with  a  limited
 task  of  collecting  the  relevant  facts
 from  the  records  of  the  Orissa  Gov-
 ernment  and  submitted  a  report  on.
 the  basis  of  those  facts.  The  C.B.I.
 report  was  intended  only  for  the  con-
 sideration  of  the  Cabinet  Committee,
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 and  the  Prime  Minister.  The  docu-
 ments  prepared  for  the  Cabinet  or

 -any  of  its  Committees  are  always
 treated  as  secret.

 Shri  Ranga  (Srikakulam):  It  was
 placed  on  the  Table  of  the  House.

 Mr.  Speaker:  Let  him  finish.

 Shri  Surendranath  Dwivedy
 (Kendrapara):  This  information  !
 can  give:  I  have  published  that  as  a
 ‘booklet.

 Mr,  Speaker:  Let  him  finish  read-
 ing.  I  will  give  them  an  opportunity.

 Seme  hon.  Members  rose—

 ‘Mr,  Speaker:  No,  please;  please  sit
 ‘down.  Let  the  hon.  Minister  finish
 his  answer.  The.  I  shall  certainly  a!-

 tow  them  to  put  their  questions.  [n
 the  middie  they  should  not  raise  these
 questions.  (interruption).  Hon.  Mem-

 ‘bers  may  take  note  of  the  points
 aaised  by  the  hon.  Minister  and  then
 .ask  questions.

 ४०  शाम  मनहर  सोहिया  (कनोज)  :

 'यह  बड़ी)  इरेंगूलर  एन्क्वायरी  है  ।

 Mr.  Speaker:  He  can  say  it  is  irre-
 ‘gular  and  ail  that,  later  I  have  no
 objection.  He  can  put  his  questions
 later.  Let  him  finish.

 को  अत्दुल  गुनी  दार  (गढड़गांव):
 मिनिस्टर  साहब  बतायें  कि  यह  रिपॉट  गुप्त
 कीस  हूं  ।

 अल  JS  dlor:  575]
 nes  yp,  2  S  py  Grale

 ls  an
 Shri  ¥.  B.  Chavan:  The  Orissa

 ‘Chief  Minister  was  also  informed
 that  these  documents  were  not  sup-
 plied  to  his  predecessor  in  office  (Shri
 Sadasiba  Tripathy)  who  had  also  ask-
 ed  for  them.

 कफी,  Noth  Fai  (Rajpur):  Sir,  on  a
 point  of  order.  The  bon.  Minister  has
 just  now  stated  that  these  documents
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 are  secret  documents,  and  therefore,
 they  cannot  be  made  available  to
 another  State  Government.  This  may
 give  the  impression  that  the  hon.
 Minister  is  interested  in  shielding
 their  own  people;  it  was  their  own
 people.  Quite  apart  from  that,  it  is  a
 serious  issue,  and  I  want  to  ask  this
 question.  You,  Mr.  Speaker,  perhaps
 will  recall  as  an  hon.  Member  of  this
 House  that  the  document  in  question
 was  laid  on  the  Table  of  the  House.
 (Interruption).  Now,  so  far  as  the  sa-
 nctity  of  a  document  is  concerned,  the
 fact  that  it  was  laig  by  the  hang  of
 the  hon.  Minister  does  not  make  it
 more  valuable  than  the  document  pla-
 ced  on  the  Table  by  an  hon.  Member
 of  this  House.  The  document  laid  on
 the  Table  has  the  same  sanctity,  whe-
 ther  it  is  placed  by  Kamath  or  by  che
 Minister's  predecessor.  The  document
 in  question  is  not  a  secret  document.

 It  is  part  of  the  record  of  the  House.
 Mr.  Chavan  cannot  take  shelter  by
 saying  that  it  is  a  Cabinet  document.

 Shri  Ranga:  The  point  made  by
 Shri  Nath  Pai  has  great  relevance  to
 the  rule  we  have  to  play  here  and  I
 support  that.  We  requested  the  Gov-
 ernment  to  publish  that  document,
 but  Government  refused  to  accede  to
 our  request.  ‘When  that  documen:

 was  placed  on  the  Table  of  the  House.
 objection  could  have  been  raised  by
 any  member  saying  that  that  docu-
 ment  ought  not  to  be  placed  on  the
 Table  of  the  House.  Then  it  would
 hav.  teen  open  to  the  Chair  not  to
 allow  it  to  be  placed  on  the  Table.
 But  when  it  was  allowed  to  be  placed
 on  the  Table  5६  the  House,  it  would
 not  be  right  and  proper  for  the  Gov-
 ernment  to  plead  ignorance  of  its
 existence.  It  is  not  proper  for  the
 Government  not  to  take  cognizance
 of  the  document  placed  on  the  Table
 of  the  House  @nd  to  refuse  to  aupply
 it  to  two  successive  Chief  Ministers
 of  Orissa.  (interruptions).

 Me.  Speaker:  When  points  of  order
 are  raised,  naturally  the  minister
 should  not  reply.  The  Speaker  hes
 to  reply.  I  thought  y  could  ask  Mr.
 Limaye  to  put  his  question.  But  aow
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 points  of  order  are  raised.  After  they
 are  exhausted,  I  wll  come  to  ques-  /
 tions.

 hri  Chintamani  Panigrahi:  rose—
 Mr.  Speaker:  Yes,  Mr.  Patnaik.

 An  hen.  Member:  He  is  not  Patnaik;
 he  is  Panigrahi.

 Mr.  Speaker:  JI  am  sorry;  it  is  my
 mistake.  Mr.  Panigrahi.

 Shri  Chintamani  Panigrahi  (Bhubda-
 neswar):  On  a  point  of  order,  Sir.

 Shri  ए,  K.  Deo  (Kalahandi):  I
 object  to  his  taking  part  in  this.  He
 nas  personai  interest  in  it.  When  he
 left  the  Communist  Party  and  joined
 the  Congress  Party  (Interruptions).
 He  was  on  the  pay  roll  of  Biju
 Patnaik.  He  was  the  representative
 vf  the  Kalinga  papers.  (Interrup-
 tions),

 Shri  P.  Venkatasubbaiah  (Nandyal):
 He  has  made  wild  allegations  against
 the  hon.  Member.  ft  is  breach  of
 privilege,

 Mr.  Speaker:  J  have  called  Mr.
 Punigrahi.  He  is  an  hon.  Member
 of  the  House  us  much  as  anybody
 vise.  You  cannot  restrain  him.  You
 cun  go  to  a  court  and  seek  a  remedy.
 I  cannot  stop  him.

 Shri  Chintamani  Panigrahi:  I  have
 heard  the  high-priest  of  Indian  reac-
 tiun  of  the  Swatantra  Party  on  that
 side.  He  said  that  J]  left  the  com-
 munist  party  and  joined  the  Congress
 Party,  I  am  proud  of  it.  (Interrup-
 tions),

 Mr.  Speaker,  Hix  point  of  order  is
 is  relevant  as  anybody  e'se's.

 *  Some  allegation  has  been  made
 ‘tuinst  him  and  he  should  at  least  be
 «llowed  to  defend  himself.

 भो भय  लिखये  :  लेकित  जो  EM  -वह
 कर  स्ट्रे  है,  उस  में  ब्वबस्था  का  प्रश्न  कया  है  ।
 “2  नो  अपनो  जाबनी  या  झात्म-चअटित्र  स
 मदन  के  सामने  रक्ष  रहे  हैं  ।
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 थी  मू  Wo  wt  (कारगज)  :  प्रध्यक
 महोदय,  उधर  के  माननोय  सदस्यों  को  इधर
 की  बात  भी  सुननी  चाहिए  ।  उन  की  परेशानों
 क्यों  हू।  रही  है,  उन  में  खुनने  की  मी  लाकंत
 नहीं  है  1

 Shri  Chintamani  Panigrahi:  As  the
 Home  Minister  said,  no  discrimina-
 tion  has  been  made  so  far  as  the
 supply  of  this  report  to  the  State  Gov-
 ernment  is  concerned.

 Mr.  Speuker:  The
 answer  it.

 Shri  Chintamani  Panigrahi:  When
 the  Congress  Chief  Minister  was  there,
 he  also  wanted  a  copy  of  that  report
 but  it  wag  not  supplied.  (Interrup-
 tions).  If  there  are  any  charges,  we
 demand,  now  that  they  are  in  the
 Government,  they  have  access  to  a‘l
 the  files,  let  them  file  a  suit  in  a  court
 of  law  and  if  those  charges  are  proved
 let  them  punish  Shri  Patnaik.  Let
 them  not  make  political  capita!  like
 this  (Interruptions).

 minister  will

 Mr.  Speaker:  Order,  order.  ॥  would
 request  everybody  to  sit  down  now.

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  Sir.  I  want  your  ruling  on
 this  point  of  order.  whether  an  hon.
 Member  who  has  been  allowed  by  you
 to  speak  should  be  prevented  from
 speaking  by  other  hon.  Members.

 Mr.  Speaker:  That  is  what  I  have
 been  saying.  May  I  now  request  Shri
 Madhu  Limaye  to  put  his  question.

 Shri  Ranga:  Sir,  a  relevant  point..

 Mr.  Speaker:
 spoken  once.

 Shri  Ranga:  Sir,  J  rose  in  support
 of  the  point  of  order  because  it  is  a
 very  relevant  point:  whether  you  sus-
 tain  jt  or  not  is  another  matter.  He
 has  raised  a  very  good.  relevant
 point.

 You  have  already

 Mr.  Speaker:  |  agree  it  is  a  relevant
 point,  but  not  a  point  of  order.

 sesame  Mh
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 Shri  Ranga:  That  is  why  I  took  the
 trouble  to  rise  in  my  seat  and  take
 your  time  and  also  the  time  of  the
 House  in  order  to  support  it.  I  also
 gave  you  the  reasons.  If  you  do
 not  think  it  possib'e  now  to
 consider  all  the  points  that
 were  mentioned  by  both  of  us  in  re-
 gard  to  that  document  which  was
 placed  on  the  Table,  whether  it  should
 be  taken  notice  of  by  the  Govern-
 ment,  whether  it  should  be  taken
 cognizance  of  by  the  Government,  and
 thereafter  deal  with  it  and  with  the
 State  Government  also  on  that  basis,
 that  it  is  already  there  in  public
 possession,  that  is  a  point  that  has  got
 to  be  considered  by  you  carefully
 Qnterruption).  Sir,  you  are  getting
 impatient  and  you  do  not  allow  me  to
 complete.  What  I  am  saying  is,  if  you
 are  not  prepared  to  consider  it  now,
 take  time  by  all  means.  But  it  is  a
 very  relevant  point.  You  may  sus-
 tain  it,  you  may  not  sustain  but  do  not
 Gismiss  it  as  if  it  is  of  no  account.

 Geme  hon.  Members  rose—  °

 Shri  Abdul  Ghani  Dar:  Sir,  I  rise
 to  a  point  of  order.

 Mr,  Speaker:  Order,  order.  When
 I  am  on  my  legs  everyone  else  should
 sit  down.  When  leaders  of  groups  get
 up,  I  ca!l  them  and  give  them  a
 chance.  But  if  the  same  leader  gets
 up  once,  twice  and  even  three  times
 it  will  be  difficult  for  me  to  call  him
 every  time.  I  have  no  objection,  but
 there  are  other  leaders  also  who  want
 to  speak.  ह... अ  instance,  Dr.  Lohia.
 Shri  Hiren  Mukerjee,  Shri  Abdul
 Ghani  Dar  and  others  a'so  want  to

 I  would  like  to  hear  them
 also.  Shri  Nath  Pai  has  already  made
 a  point  Whether  it  is  a  point  of
 order,  or  not,  it  is  a  very  pertinent

 I  would  like  to  say  that  it

 |
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 all  right  and  the  Minister
 reply  to  that  point.  I  did
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 of  order  (Interruption).
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 ‘Minister.  Shri  Kamath  placed  a  docu-
 ment  on  the  Table  in  those  days.  Alt
 of  us  know  %  is  public  property.
 Therefore,  the  Minister  will  have  to
 answer  that  point  and  he  will  answer
 tt.  I  have  no  objection  to  that.  I
 have  already  said  that  it  is  a  relevant.
 point,

 Now,  let  us  proceed.  I  will  cal!  hon.
 Members  one  by  one.  I  will  allow
 hon.  Members  on  these  benches  also.
 Cet  them  also  have  their  say.  After
 all  they  are  also  hon.  Members  of  this
 House.  Let  us  hear  Shri  Abdul  Ghani
 Dar  first.

 भी  झत्युल  मनी  दाए  :  मिस्टर  स्पीकर,
 मर,  मैं  जनाब  का  रूललिंग  इस  बात  पर  चाहता
 हूं  कि  मिस्टर  चअहवाण  ने  यह  फरमाया  कि

 He  wr  ने  अपने  केबिनेट  को  सेटिसफेक्शन
 के  लिये  डाक्यमेंट्स  कट,  किए,  उन  पर
 विचार  किया,  वह  गप्स  हैं  |  मैं  यह  जानना

 चाहता  हूं  कि  कोई  मिनिःटर  क्‍या  इस  हाउस
 को  उस  एन्क्वायरी  से  जो  उन्होंने  किया  छामाण
 रख  सकता  है  या  अन्धेर  में  रख  मकता  है
 जब  कि  बह  करप्शन  के  बारे  में  हो  झौर
 एक  स्टेट  सरकार  जब  सेट्रंल  सरकार  ने  कोई
 ऐक्शन  नहीं  लिया,  म्यूर  झाफ  पायर  पर
 या  उस  करशन  की  जो  स्पोर्ट  उन्हें  सिली,
 उस  पर  बह  सरकार  ऐक्शन  लेना  चाहती  है
 सो  क्या  हिन्द  सरकार  का  कोई  मिनिग्टर
 इस  बाल  वा  अधिकारी  है  कि  बहू  यह  कह
 कर  के  कि  गत  है  एक  करन  पर
 किसी  तरह  से  परदा  डाल  सकता  है  झौर
 शाप  इस  की  इजाजत  दे  सकते  हैं  कि  वह
 टाउस  को  जो  कि  उन्होंने  एन्क्यायरी  की  उस
 से  खामोश  रखे  भौर  बह  हाउस  के  सामते  न
 झाय  कि  गया  किया  था  बीज  पटमायक  झौर
 बोगिन  मिला  ने  ?

 Pome  Aone  opt]
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 डा०  राम  मगमोहर  लोहिया:  आप
 संविधान  की  'धाराझों  को  देखिए  ।  सब
 से  पहले  ता  i6c-T  ।  66-R  में  प्रध्यक्ष

 महोदय, लिखा  हुआ  है  कि  जो  कुछ  शज्य

 सरकार करती  है  वह  गवनर  के  माम  मे
 जितना  भी  कार्पकारी  काम  राज्य  सरकार
 का  होता  है  बह  राज्यपाल  के  लाम  में  होता
 है  पह  घारा  बाद  रखें  ाप 1  फिर  उस  के

 बाद  घारा  55  देखें  -  घारा  55  में  राज्य-

 पाल  की  नियुक्ति  कौन  करता  है  ?  राज्यपाल
 की  नियुक्ति  राष्ट्रपति  करते  है  ।  तो  राज्य
 सरकार  के  सभी  कार्यकारी  कामों  को  राज्य-
 पाल  के  साम  से  किया  जाता है  जिस  को  नियण्ति
 राष्ट्रपति  करते  हैं.  ।  we  wy  राज्य  सरकार
 ने  24  मार्च  में  कार्यकारी  काश  किया  कि

 A

 उन्होंने  एक  दस्तावेज  मांगा  या  दो  दस्तावेज
 भांगे।  एक  दत्तानंज जो  राज्य  सरकार  मांगती
 है  यानी  गर्बनर  मांगता  है  यानी  राष्ट्रपति
 मांगता  है.  उस  का  मतलब  होता
 है  ॥  श्री  चव्हाण  ने  राष्ट्रपति
 का  झवमान  किया  है,  राज्यपाल  का
 अ्रवमान  किया  है  और  सारे  संविधान  को
 शागमों  को  खत्म  किया  है  ।  वह  ह  अत  |
 ाड़  नहीं  ले  सकते  कि  वह  कंबिनेट  सजब-कमेटी
 को  जो  ग्प्ट  थी  जो  बहुत  बदिया  तरह  से
 श्री  नाथ  44  मामला  उठाया,  मान  लीजिए
 चोडी  देर  के  लिए  कि  कैबिनेट  को  उप  -समिलि
 की  पट  किसा  तरह  में.  ई.  नहीं  मानता,
 लेकिन  किसी  तरह  से  प्त  मान  भी  जो  जाय
 तो  ६.36  पर  दो  बातों  को  चर्चा  है।  एक  तो
 कैजिनेट  उप-समिति  को  पग्प्ट  की  चर्जा  है
 झोर  दूसरे  मेडल  ब्यूरो  झाफ  इन्तेस्ट्रीगेशन
 की  चर्चा  है  1:  तो  लंदन  ब्यरों  अाफ  ह्वेस्टी-
 केशन  यह  तो  एक  सर  करी  महकमा  है,  जांच

 करता  Fl  उस की  रपट  कन्नो  किसी  तरह
 े  भो  कंबिनेट  का  दस्तावेड  नहीं  कहा
 जा  सकता  अझौर  जो  आदमी  उसे  कैबिनेट  का

 दस्तावेज  कहता  है.  (व्यक्षयात)  अभी

 नहीं,  1: 1  ता  कई  घाराएं  हैं  संविधान  को  t
 उस  आदमी के  बारे  में  कहना  चाहता  ड्  बह
 आदमी  है  या  कया  हूँ  यह  मेरी  समझ  में

 नहीं  झाता  जो  केन्द्रीय  ब्यूरो  दाफ  इन्वेस्टी-
 गेंशन  के  मामले  में  णी  बात  कहता  है
 इसलिए  यह  राष्ट्रपति  या  अंवभान  होने  के
 साथ  साथ  धौर  केन्द्रोय  ब्यूरो  भ्राफ  इनवेस्ट पेशन
 का  दस्तावेज  बिलकुल  एक  पैर-कंबिनंट  का
 दस्तावेज  हीते  हुए  मैं  आप  का  ध्यान
 जरा  खोचूंगा  256  धारा  को  तरफ  t
 256  धारा  में  लिखा  हुभा है  राज्य  सरकारों

 को  कानून के  अनुसार  बलाने  के  लिए  केन्द्रीय
 सरकार  को  अधिकार  होगा कि  बेह  वक्‍त  बक्त
 पर  उन  को  हिदायतें  दे  सके  जिस  से  कि  राज्य
 सरकार  कायदें,  कानून  शीर  नियम  के  हिसाब
 से  चले  शौर  इस  के  साथ  साथ  287(1)
 आरा  भें  झगर  कहीं  राज्य  स्ब,  कायरें
 डाखतो  है,  तो  फिर  केन्द्र  सरकार  को  हक
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 है  कि  बह  इन  रुकावटों को  दूर  करे  ब  झाप
 अच्छी  तरह  से  जानते  हैं,  भम्यक्ष  महोदय,
 क्योंकि  श्राप  को  दोनों  सरकारों  का  प्रनभव
 है  कि  ये  सारे  रिश्ते  एक  तरफा  नहीं  हमा  करते,
 दुतरफा  हुआ  करते  हैं  ।  जब  तक  ये  रिश्ते

 दुतरफा  चलते  है,  तब  तक  कायदे  और  कानून
 से  राज्य  चलते  हैं,  लेकिन  जब  रिश्ते  एकतरफ।

 हो  जाया  करते  हैं  तो  फिर  वहा  कायदे  भोर

 कानून  खम  हो  जाया  करते  |  ब  पह  नहीं
 हो  सकत  कि  ह. ..21 ६ ह  साहब  अपनी  तरफ
 से  संविधान  प्रो”  दस्तूर  के  इस  कानन  का
 शकतरफ़ा  चलाते  रहें  ार  उड़ीसा  या  किसी
 आर  राज्य  सरकार  को  हिदायतें  भेंजते  रहें,
 जब  कि  ये  खुद  राजा  नडीं  है  कि  मरकारो

 महकमों  के  दस्तावेज  जा  कि  उनकी  सरकार
 से  सम्बन्ध  रखते  है  उन  को  दिये  जाय  a  इप
 से  विश्वाभ  टूट  जायशा  झौ!  जहा  विश्वास

 ढा,  धारा  250  ध  घाव  BAG  (९)  ूटी |
 इसलिये  गद्भपति  के  भ्रममात  3.  साथ  साथ,

 थो गृह पंबा  ज  महाराज  व  बने  में  केन्द्र
 झर  राज्यों  केबच  में  :विः्याम  का  सथ्वन्ध
 बना  वाला  है  t
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 Shri  H.  N.  Mukerjee  (Calcutta
 North  East):  Sir,  you  will  forgive
 me  because  like  some  of  us  I  am
 developing  a  growing  allergy  ‘o  30
 much  that  goes  on  in  this  House,  but
 I  think  this  is  an  occasion  when  you
 should  intervene  before  further  infor-
 mation  is  elicited  in  regard  to  this
 matter.  I  say  this  because  a  repcrt
 of  the  CBI  vouched  for  by  an  hon.
 Member  of  this  House  was,  under  the
 rules  of  this  House  and  after  a  con-
 siderable  procedural  tussle,  permit-
 ted  by  the  former  Speaker  to  be
 placed  on  the  Table  of  the  House.
 As  soon  as  that  was  done,  that  docu-
 ment,  I  take  it,  became  public  pro-
 gerty  and  whatever  followed  after-
 wards  in  Yegard  to  investigation  of
 the  matter  pertaining  to  that  docu-
 ment  placed  on  the  Table  of  the
 Bouse  is  surely  public  property;
 it  should  be  public  property.  '  What
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 has  happened  in  this  case  as  far  as  we
 have  been  able  to  gather  so  far  is
 that  the  Government  in  its  wisdom
 chooses  to  keep  away  from  the  Orissa
 Government  even  the  copy  of  the CBI  investigation  report.  ‘That  inves-
 tigation  report  was  vouched  for  by  a
 hon.  Member  of  this  House,  the
 veracity  of  which  was  not  contested
 by  the  Government  of  the  day.  Now
 the  Government  Is:  trying  to  hide  it
 and  put  it  in  some  kind  of  a  cup-
 board.  What  kind  of  skeletons  are
 there,  I  do  not  know.  But,  as  you
 always  say  when  a  point  of  order  is
 raised  that  you  will  give  the  answer,
 Shri  Ranga  and  J  have  been  trying
 only  ४०  insist  that  you  be  pleased  to
 give  an  answer  because  procedurally
 it  is  an  important  matter  of  basic  prin-
 ciple.  Since  this  document  had  been
 placed  on  the  Table  of  the  House,
 vouched  for  by  a  Member  of  this
 House  and  uncontested  in  so  far  as
 its  veracity  is  concerned  by  the  Gov-
 ernment  of  the  day,  we  surely  have
 a  right  to  claim  here  that  the  docu-
 ment  should  have  been  made  availa-
 ble  to  the  Orissa  Government  and  if
 the  Government  has  proceeded  on  this
 wrong  ‘pattern  then  something  has

 to  be  done  at  the  present  stage  and
 before  any  further  information  can

 be  elicited.

 aft  wee  ferret  area}  (बलराम
 पुर)  :  प्रध्यक्ष  महोदय,  इस  सदन  के  सामने
 दो  सवाल  हैं  |  क्या  सरकार  को  भ्रधिकार  है
 कि  वह  सदन  को  उड़ीसा  के  गुछ  राजनीतिक
 नेताझों  के  सम्बन्ध  में सी०  Ato  आाई०  ने
 जो  जांच  की  है,  उस  आंच  की  रिपोर्ट  से  प्रदगत
 न  करे  ?  दूसरा  प्रण्न  यह  है  कि  क्‍या  केन्द्रीय
 सरकार  को  यह  भ्रधिकार  है  कि  उस  रिपोर्ट
 को  उड़ीसा  सरकार  को  देने  से  इन्कार  कर
 2?

 अध्यक्ष  महोदय,  भी  गृह  संत्री

 महोदय  ने  कहां  कि  वह  रिपोर्ट  गुप्त  है  ।  मैं
 आप  से  कहना  चाहुंगा  कि  यह  कहला  प्रापको
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 eon  t  कि  क्या  उस  रिपोर्ट  का  प्रकाशित

 होना  सार्वजलिक  हित  में  है  का  नहीं  है।
 थ्या  मंत्री  महोदय  किसी  भी  जानकारी  को

 स  सदन  से  छिपा  सकते  हैं,  यह  कह  कर  कि

 बह  जानकारी  गुप्त  है  |  भ्रंगर  वह  जानकारी
 देना  सावेजनिक  हित  में  गे  हो,  तभी  उस
 जानकारी  को  देने  से  इन्कार  किया  जा  सकता

 है  t  लेकिन  मंत्री  महोदय  ने  यह  दावा  नहीं
 किया  है  कि  यदि  उस  रिपोर्ट  को  बता  दिया
 गया  तो  देश  की  सुरक्षा  खतरे  में  पड़  जयोगी
 या  देश  के  शत्रुझनों  को  कोई  जानकारी  मिल
 जायेगी  या.  सार्वजनिक  हित  की  हाति
 होगी  i  परिस्थिति  बिल्कुल  उल्टी  है,  सावं-
 जनिक  हित  का  तकाज़ा  यह  है  कि  सी०
 मी०  भ्राई०  फी  रिपोर्ट  सदन  की  सेज  पर  रखी
 जाय

 इस  से  भी  इन्कार  नहीं  किया  जा  सकता
 कि  वह  रिपोर्ट  सदन  की  सेज़  पर  रखी  गई
 थी  और  यदि  वह  रिपोर्ट  सदन  की  मेज  पर
 रखी  गई  थी  तो  फिर  मंत्री  महोदय  का  यह
 दावा  गलत  है  कि  वह  रिपांर्ट  गुप्त  है।  वह  तभी
 तक  गुप्त  थी  जब  तक  कि  वह  मेज  पर  रखो

 नहीं  गई  थी,  मेज  पर  रखे  जाने  के  बाद  तो

 यह  गुप्त  नहीं  है  ।

 मैं  मह  भी  कहना  चाहूंगा  कि  श्रगर
 उड़ीसा  की  सरकार

 Shri  Hem  Barua  (Mangaldai):  On
 a  point  of  order,  Sir;  it  is  on  your
 comment.

 An  hon.  Member:
 order,  Sir.

 Mr.  Speaker:  The  only  point  it
 whether  it  is  a  secret  document  or
 the  one  placed  by  the  hon.  Member,
 in  those  days  when  some  of  you  were
 not  in  this  House,  was  a  valid  docu-
 ment  or  not  and  whether  the  Minister
 Can  place  another  document  now.
 That  ia  the  boint  now.

 जी  चले  जिहारो  चाजवेवी  :  प्रध्यस
 महोदण,  इस  के  केन  घोर  राज्यों  के  सम्यना

 On  a  point  of
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 का  भी  प्रश्न  जुड़ा  हुआ  है  सवाल  यह  है  कि
 क्या  सरकार  किसी  राज्य  सरकार  को  केन्द्रीय
 सरकार  के  निर्देश  में  चलने  वाले  संगठन  की
 रिपोर्ट  देने  स ेइन्कार  कर  सकती  है?  क्या  इस
 का  नतीजा  यह  नहीं  होगा  कि  राज्य  सरकारें
 इस  तरह  के  मामलों  में  प्रपनी  रिपोर्ट  केन्द्र
 को  देने  से  इन्कार  कर  देंगी  ?  क्‍या  भैह  मंत्री
 भहोदय  यह  श्रच्छी  पद्धति  बना  रहे  हैं  ?  क्या
 इस  मे  केन्द्र  झौर  राज्यों  के  सम्बन्ध  मजबूत
 होंगे  ?

 Mr.  Speaker:
 Dwivedy.

 Shri  Surendranath

 Shri  Snrendranath  Dwivedy:  Sir,.
 the  House  is  being  confused  by  the
 reply  given  by  the  Home  Minister.
 The  simple  issue  which  you  have  to:
 decide  is  whether  he  can  take  shelter
 under  the  provision  that  it  is  a  secret
 document.

 Now,  there  are  two  documents
 involved  in  this  affair.  One  is  the:
 report  of  the  Cabinet  Sub-Commitiee
 and  a  summary  of  the  C.B.I.  Report
 which  was  placed  on  the  Table  of
 the  House  by  my  colleague  Shri  Hart
 Vishnu  Kamath,  The  Orissa  Govern-
 ment  has  not  asked  for  that  Report.
 That  has  already  been  published  in
 Oriya  and  about  35000  copies  have:
 been  soid.

 Mr.  Speaker:
 they  were  sold.

 Shri  Surendranath  Dwivedy:  The
 other  document  is  the  fuller  report  of
 the  C.B.I.  The  Orissa  Government  has
 asked  for  that  fuller  report  of  the
 C.B.l.  which  was  submitted  to  the
 Government  by  Mr.  Kohli,  Director
 of  the  Central  Bureau  of  mvestiga-
 tion.  On  the  basis  of  that  Report.  the
 Cabinet  Sub-Committee  came  to  some
 conclusions.  In  order  to  enable  the
 Cabinet  Sub-Committee  to  come  to
 some  conclusions,  a  summary  of  that.
 fuller  report  was  placed  before  the
 Cabinet  Sub-Committee.  What  Mr.
 Kamath  placed  on  the  Table  of  the
 House  is  the  Report  of  the  Cabinet
 Sub-Committee  and  the  Summary  of

 Even  at  bus  stands
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 {Shri  Surendranath  Dwivedy]
 the  C.BI.  Report.  The  Orissa  Gov-

 -etnment  has  not  asked  for  that  Report.

 The  Orissa  Government  has  asked
 for  a  Report  which  I  placed  on  the
 Table  of  the  House,  that  is,  the  fuller
 report  of  the  C.B,I.  which  was  sub-
 mitted  to  the  Government  of  India
 by  Mr.  Kohli,  Director  of  the
 Central  Bureau  of  Investigation.
 That  Report  contains  the  inquiries
 that  they  made,  Whether  they  got
 any  evidence  from  any  witness  or
 not,  that  is  beside  the  matter.  They
 submitteg  the  Report  to  the  Govern-
 ment  of  India.  Now,  in  order  to
 facilitate  the  inquiry  which  the
 ‘Orissa  Government  propose  to  set  ap,
 they  want  a  copy  of  that  fuller  78०
 port.  That  is  no  longer  secret.  I
 had  already  certified  that  what  is  con-
 tained  in  the  Report  which  I  placed

 ‘on  the  Table  of  the  House  is  a  true
 copy  of  the  Report  submitted  to  the
 Government,  I  have  already  got  it
 published  and  it  is  pricea  at  Rs.  2;
 it  is  called  Orissa  Affair  and  the
 ध  8.  I.  Report.  It  is  already  in
 circulation  in  the  market.  Therefore,
 “he  cannot  take  shelter  under  the  pro-
 vision  that  it  is  a  secret  document,

 Government  wants  a  copy  of  that
 Report.  If  they  refuse,  what  would
 happen  is  this.  They  will  be  en-
 titled  not  to  send  2809  report  on  the

 ‘law  and  order  situation  to  this  Gov-
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 fg  8  seeret  document  and,  therefore,
 it  cannot  be  sent.

 aft  भु  लिसये  :  मैं  प्रश्न  नहीं  पूछ  रहा
 हैं  में  व्यवस्था  के  ऊपर  बोस  रहा  हूं।  caer

 भहोदय,  मैं  श्री  सुरेल्दनाथ  हिबेदी  का  झाभारी

 हूँ  क्योकि  यहा  पर  एक  बात  को  न्होंने  भण्छी

 तरह  स्पष्ट  किया  ।  इस  वक्‍त  जो  बहस  चल

 रही  है  वह  काबोना  की  उपसमिति  के  लिए
 जो  सी०  बी०  प्राई०  की  रपट  का  सारांश
 बनाया  गया  था,  मुख्तसरे  में  बनाया  गया  था.
 उस  की  चर्जा  नहीं  है।  चब्हाण  साहुब  का  we
 कहना  है  :

 “The  documents  prepared  for
 the  Cabinet  or  any  of  its  commit-
 tees  are  always  treated  as  secret.”

 पहले  यह  बात  स्पष्ट  होनी  चाहिए  कि

 सी०्बी०भाई०  को  जो  पूरी  रपट  है,  सारांश  नहीं
 जो  कि  उपसमिति  के  लिए  बनाया  गया  था
 क्या  ag  काबीना  के  सिए  था  और  क्या  वह

 गुप्त  था  ?  उस  के  सम्बन्ध  में  वह  कागजात

 मांग  लेने  चाहिए  फैसला  करने  के  लिए  ।

 एक  एक  बात  को  मैं  रखना  चाहता  हूं  ।  इन
 का  me  दावा  है  कि  सी०बो०भाई०  की  रपट

 कामीना  के  लिए  या  उस  की  उपसभिति  के

 लिए  बोधों"  इसलिए  वह  गुप्त  है।  उन  के  इस

 कथन  का  मैं  खंडन  करना  चाहता  हूँ  जैसा

 कि  श्री  सुरेन्द्रनाथ  दिवेदी  ने  कहा  उसका

 सारांश  काबीना  के  लिए  बताया  गया  था

 लेकिन  जो  मूल  रपट  है  बह  काबीना  के  लिए

 नहीं  है  इसलिए  गुप्त  रहने  का  कोई  सवाल

 नहीं  है  ।

 प्रष्यक्ष  महोदय,  मैं  झाप  का  ध्यान  ब

 इस  सदन  की  जो  नियमावली  है  उस  की  आरा

 369  की  शोर  दिलाता  चाहता  हूं  :

 “A  paper  or  document  te  be  inid
 on  the  Table  shall  be  duly
 authenticated  by  the  masber
 presenting  it.”
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 में  ह! ल  जिस  दस्तावेंड  का  उल्लेख  कर

 रहा हूं कामथ  साहब  ते  रखी  थी  बह  नहीं,
 नहीं  लुरेना  जी  ने  जो  पूरी  रिपोर्ट  ह... /६  थी,
 se  का  मैं  उल्नेंख  कर  रहा  हूं  :

 “(2)  All  papers  and  documents
 laid  on  the  Table  shall  be  consi-
 dered  public.”

 यह  सार्वेजनिक  है,  यह  हमारे  नियमों
 %  लिखा  डभरा  है  तो  ब  चव्हाण  माहब  कौन
 से  तीसमा  रखां  यह  कहने  वाले  हैं  कि  यह
 म्ग्प्त  है?  क्या  वह  इस  सदन  की  प्रक्रिया
 ले लो  ऊंदे  उठते  हैं  ?  कया  वह  इस  नियभा-
 गली  के  सामने  नहीं  झुकेगे  ;  जो  दस्तावेज
 अध्यक्ष  की  सम्मक्ति  स ेनियम  369  के  मात

 हत  टेंबुल  पर  रक्खा  गया  है  उस  को  गुप्त
 कहना  इस  सदन  को  शौर  इस  कुर्सी  का  अ्रप-
 गान  है  ।

 Mir,  Speaker:
 point.

 He  has  made  this

 थ्ती  बु  लिसये  :  यह  दूसरों  बात  है  |
 डाक्टर  माहव  ने  संविधान  की  दूसरी  बड़ी  बात

 कही  थी!  में  तो  छोटी  लेकिन  बहाव  की  कुछ
 बातें  ले  रहा  हूं  t  व्यवस्था  के  प्रश्न  के  लिए
 यह  जरूरी  हैं  ।  जो  उन्होंने  कहो  थी  वह
 संविधान  की  बही  बात  है  उस  पर  भी  मैं  प्रा
 रहा  हूं  ।  उस  पर  अपने  नुक्ते  रख  रहा  हू  ।
 बाकी  मैं  बिल्कुल  व्यवस्था  के  प्रश्न  पर  बोल
 रहा  हूं  t

 अध्यक्ष  महोदय,  मेरा  यह  कहना  है
 कि  अविधान को  धाराशों  का  उन्हींने  उल्लेख
 किया  a  wat  यह  कहना  चाहता  हूं  कि  केन्द्रीय
 सरकार  का  यह  जो  कानून  है  उस  का  नाम
 “दी  कमिक्षन  शौफ़  इनक्यायरी  बट  952
 है”।  उस  का  भी  अपमान  झौर  उल्लंबन
 चन्दाण  साहब  कर  रहे  हैं  Gc  राज्य  सरकार
 की  कार्यदाही  में  बह  बाछ्ाउत्पन्न  कर  रहे
 हैं।  ाप  जरा  उसे  मेंगवा  लीजिये  तो  भच्छा
 होगा  वरना  मुझे  शय  पढ़ना  पढ़ेगा  ।
 Mie  sen
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 Mr.  Speaker:  Please  read  only  the
 relevant  sentence.

 tt  भु  लिमये  :  मैं  उतना  ही  पढ़ंगा
 जितना  जरूर  होगा।  उस  का  प्रनुल्छेद  है
 3(ए०)  —

 ‘The  appropriate  Government
 may,  if  it  is  of  opinion  that  it  is
 necessary  to  do  so,  and  shall,  if  a
 resolution  in  this  behalf  is  passed
 by  the  House  of  the  People,  or,
 as  the  Case  may  be,  the  Legisla-
 tive  Assembly  of  the  State,  by
 notification  in  the  Official  Gazette,
 appoint  a  commission  of  inquiry
 for  the  purpose  of  making  an
 inquiry  into  any  definite  matter
 of  public  importance  and  perfor-
 ming  such  functions  and  within
 such  time  as  may  be  specified  in
 the  notifications,  and  the  Commis-
 sion  so  appointed  shali  make  tha
 the  inquiry  and  perform  the  func-
 tions  accordingly.”.

 श्रागे  यह  कहा  जाता  है

 “Provided  that  where  any  such
 commission  has  been  appointed
 to  inquire  into  any  matter—

 (a)  by  the  Central  Govern-
 ment,  no  State  Government

 shall,  except  with  the  approval
 of  the  Central  Government,
 appoint  another  commission  to
 inquire  into  the  same  matter  or
 so  long  as  the  commission  ap-
 pointed  by  the  Central  Govern-
 ment  is  funciioning.

 केन्द्रीय  सरकार  का  कोई  बमिशत  नहीं
 है  ।  हम  लोगों  की  मांग  थी  ।  इस  को  उन्होंने
 ठुकराया  |  ब  मैं  रंगा  साहब  की  सरकार
 के  बारे  में  एक  तारोफ़  का  शब्द  यह  कहता

 चाहता  हूं  कि  यह  शायद  गैर-कांग्रेसी  सरकारों
 भें  पहलो  धौर  झकेली  प्रान्तीय  सरकार  है  जिस
 ने  हिम्मत  दिखलाई  है  कि  जिन  मंतियों  के

 कारनामे  सारे  देश  में  बदनाम  हो  जुके  थे

 उन  को  निष्पक्ष  जांच  करने  की  इस  हिम्मत
 के  लिए  मैं  उस  सरकार  को  तारीफ  करता
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 हैं  -  असस  में  यह  सभो  राज्यों  में  होना  चाहिए  t
 we  जिस  राज्य  सरकार  ने  ऐसी  हिम्मत
 दिखलाई  है  उस  की  तारोफ़  तो  करनी

 शाहिए  ।

 Mr.  Speaker:  A  point  of  order
 should  not  be  a  speech  like  this.

 थी  चु  लिमएे  :  में  व्यवस्था  पर  हो
 बोल  रहा  हूं  |  भ्रव  बो०  में  श्राश्ये  :

 “(b)  by  a  State  Government,
 the  Central  Government  shall  not
 appoint  another  commission  to
 inquire  into  the  same  matter  for

 so  long  as  the  commission  appoint-
 ed  by  the  State  Government  is
 functioning.".

 झब  केन्द्र  का  नहीं  हुँ  तो  भ्रब  राज्य  पर
 जाते  हैं  ।  झगर  राज्य  सरकार  करेगी  तो
 केन्द्र  नहीं  करेगा  ौर  झगर  केन्द्र  करेगा  ता
 राज्य  सरकार  नहीं  करेगी  td  wa  केन्द्र  नहीं
 कर  रहा  है  राज्य  कर  रहा  है।  विधान  मभा
 में  दत  बारे  में  अंतम  फंपल,  करने  =  सिए
 जानकारी  की  आवश्यकता  है।  इन  लोगों  के
 पास  रपट  है  यह  देना  नहीं  चाहते  है  1  क्या

 का  रण  है?  तोन  इस  के  कारण  हो  सकते  हैं
 एक  तो  इस  को  यह  इउजत  का  सवाल  बनाना

 चाहते  हैं  क्योंकि  एक  विरोधी  दल  के  सदस्य
 ने  रस्खा  इसलिए  इज्जत  का  सवाल  चव्हाण
 साहब  इसे  बनाता  चाहते  हैं  t  zat  जज  यह
 हो  सकती  है  कि  यह  मंतियों  के  खिलाफ
 झारोप  हैं।  उत  सब  की  जांच  हो  यह  बान
 पसन्द  नहीं  करते

 Suri  K.  Narayana  Rao  (Bobbili):
 The  hon.  Member  is  not  raising  any
 point  of  order  but  is  only  making  a
 speech.

 सिलसिला  वह  ह्म  देश  में  चलते  नहीं  देता

 ब्य्ह्ने  हैं  इतलिए  उसके  ऊरर  कुठाराबात
 कर  रहे  हैं  7  तीसरी  बात  में  बड़ो  गम्भीरता
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 के  साथ  कह  रहा  हूं  ।  मुशे  ऐसा  सगता  है  कि

 भूतपूई  गृह  मंत्री  श्रौर  उन  का  मंत्रालय  थौर

 भूतपूर्व  संरक्षण  मंत्री  भ्रौर  उस  का  मंज्ञालक
 जोकि  इस  क्त  1s  मंत्री  हैं  उस  का  बीणू
 पटनायक  के  साथ  लगाव  या  दोस्ती  थी  Faas
 लिए  मैं  कड़े  शब्द  का  इस्तेमाल  नहीं  करना

 चाहता  ।  उन्होंने  रेगूलर  का  इस्तेमाल
 किया  है  इस  लिये  इनकी  दोस्ती  को  भी  मैं
 प्रतिवर्भित  शौर  इरेंगुलर  कहना  चाहता
 हूं  ।  यह  क्‍या  लगाव  है  क्‍या  दोस्ती  है  इस  के
 बारे  में  इस  सदन  की  जो  कमेटी  है  भ्रर  जिनमे
 राज्य  सभा  के  मेम्यर्स  भी  शामिल  हैं,
 उस  सं  धदीय  कमेटी  पबलिक  एकाउंट्स  कमेटी
 की  रिपोर्ट  में  में  केवल  मैं  दो  जुमसे  पढ़ने
 वाल!  हूं  7  उस  के  बिना  उस  का  सला  नहीं
 होगा  (ध्यचयान  )

 Shri  K.  Narayana  Rao:  The  hem.
 Member  is  not  raising  any  point  of
 order  but  is  only  making  a  :  eth

 भी  मधु  लिभवें:  भाप  सुनिये।  Aw

 महोदय,  यह  बहुत  गम्भीर  मामला  है  +  यह
 संसद  की  सर्मिति  है।  मैं  कोई  एक  मामूली
 दस्तावेज  से  उदाहरण  नहीं  दे  रहा  हूं  ॥
 यह  बालिग  एऐपरवेज  को  बढ़ाते  के  बारे  में

 हैं,  जिसका  कि  विरोध  शुरू  में  संरक्षण  सजी
 ने  किया  झौर  मंग्रालय  मे  किया  था  |  उस  के
 बारे  में  उन्होंने  लिखा  है  :

 “The  thinking  in  the  Ministry  of
 Defence  apparently  underwent  a
 radical  change  subsequently  fcr
 reasons  not  easy  to  understand.

 हमारी  सं  4दीय  कमेटी  बहुत  ही  मीठे  शब्दों  में
 झ्रोर  नरमी  के  सथ  बातें  करती  है.

 Mr,  Speaker:  How  is  it  relevant:
 to  the  point  that  we  are  discussing
 now  whether  a  document  should  be
 supplied  or  not:  The  hon.  Meumber
 is  going  far  away  from  it;  be  is  goleg
 wide  of  the  mark.  He  is  referring  थक
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 various  other  things.  {  could  ynder-
 stand  what  Shri  Surendranath
 Dwivedy  had  said.  But  the  hon.
 Member  is  going  to  other  points.

 sh  शल  हिम :  उसो  से  सम्बन्धत  है
 उस  को  क्यों  छिपा  रहे  हैं  ?  मैं  ब  एक  ही
 वाक्य  में  खत्म  किये  देता  है  1  उन्होंने  ठेका
 चालू  किया  |

 The  Cummittee  further  note
 with  surprise  that  a  further  con-
 tract  was  further  concluded  for
 three  years  without  calling  for
 fresh  tenders.

 Mr.  Speaker:  This  is  not  relevant
 here.  Shri  Gopalan.

 श्री  मधु  लिमये  अाण्चय  हो  रहा  है
 हम  कमेटी  को  |:  सुरञज्ञा  नगा  गह-मंत्रालयों
 से  कलिंगा  एग्ररवेज  का  ठेका  बिसा  टेंडर
 मांगें  हए  तोन  साल  के  लिये  क्यों  बढ़ाया  t
 यह  सारा  काम  बोज  पटनायक  को  बचाने
 के  लिये  हो  रहा  है.  यह  दस्लावे  ज  गप्त  नहीं  है  ।
 यह  साथ  जनिक  है  और  उड़ोखा  सरकार  को
 सहायता  करने  के  लिये  इस  को  दिया  जाना
 चाहिये  1

 Shri  P.  K.  Deo:  I  would  like  to
 say  something  which  is  very  rele-
 vant

 Mr.  Speaker:  No.

 Shri  A.  है,  Gopalan  (Kasergod):  I
 have  no  point  of  order.  But  7  only wish  to  make  a  humble  submission
 and  would  request  you  to  give  a
 ruling  on  two  points.

 A  member  of  this  House  placed  the
 document  on  the  Table.  When  he
 Placed  it,  he  authenticated  the  cor-
 Fectness  of  the  document.  After  that, the  member  has  also  just  now  said that  he  has  published  the  document. After  these  two  things,  does  the  docu-
 ment  remain  a  secret  document?  If
 he  document  is  already  published,  if ls  available  for  Rs.  2  in  the  market,
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 in  the  commonsense  view,  in  the  view
 of  ordinary  people,  can  it  be  treated
 as  a  secret  document?  Even  if  in  the
 eyes  of  Government  it  becomes  a
 secret  document,  a  document  which
 is  already  published,  what  are  you
 going  to  do  with  the  document  which
 is  already  published?

 Shri  ह  हू,  Deo:  I  would  make  a
 submission  which  is  very  relevant.

 Mr.  Speaker:  May  I  request  him
 to  sit  down?

 Shri  Tulshidas  Jadhav  (Baramati):
 I  want  to  say  a  few  words.

 Mr.  Speaker:  May  I  request  all  of
 you  to  sit  down?

 Shri  P.  हूं,  Deo:  This  is  a  very  reie-
 vant  point.  I  would  quote  from  the
 ruling  of....

 Mr.  Speaker:  I  appeal  to  the  hon
 Member  not  to  insist  on  his  speaking
 and  my  resuming  my  chair.  He  has
 got  the  same  copy.

 Shri  ह  K.  Deo:  What  I  want  to  say
 is  quite  different.  Will  you  kindly
 hear  me?

 Mr.  Speaker:  Will  he  resume  his
 seat?  .a@  a

 Shri  ह्  K.  Deo:  You  cannot  tei:
 me  like  this.  i  would  like  to  help
 you.....,

 Mr.  Speaker:  If  he  wants  to  help
 me,  this  is  not  the  way  to  do  it.

 Shri  P.  K.  Deo:  |  should  be  given
 a  chance.  Unless  J]  am  heard,  how
 can  I  help  you?

 Mr.  Speaker:  He  insists  on  his
 speaking  when  |  am  on  my  legs.  Is
 this  the  way  to  help?  Certainly  not.

 Shri  ह  K.  Deo:  Before  you  give
 your  ruling,  I  would  like  to  read  to
 you  what  Sardar  Hukam  Singh
 said...

 Mr.  Speaker:  Dues  he  think  that  I
 am  going  to  give  a  ruling  on  all
 these  complicated  matters  just  off-
 hand  right  now?  I  would  take  time
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 [Mr,  Speaker]
 to  do  so.  If  the  hon.  Member  wants
 to  help  me,  I  would  like  to  avail  of
 his  help  also.  I  would  like  to  under-
 stand  from  the  hon.  Minister  and  the
 hon.  Law  Minister  before  I  take  a
 decision.  I  am  not  going  to  give  an
 off-hand  ruling  here  and  how.

 Shri  P.  K.  Deo:
 minute.

 I  want  only  one

 e
 Mr.  Speaker:  Not  now.  I  am  asking

 the  leaders  of  Parties  to  help  me.

 Shri  P.  K.  Deo:  You  allowed  two
 PSP  Members  to  speak.

 Many  of  them  have
 been  getting  up.  I  have  not  allowed
 them  (Interruptions).  Why  does  he
 insist  on  speaking  when  I  am  on  my
 jegs?

 Mr.  Speaker:

 Shri  P.  K,  Deo:  I  have  something
 new  to  say  (Interruptions).

 Mr.  Speaker:  In  this  way,  we  can-
 not  proceed.  I  would  appeal  to  ail
 sides  not  to  proceed  in  this  manner.

 Shri  P.  K.  Deo:  I  assure  you  that
 there  will  be  no  repetition  of  what
 ethers  have  said  (Interruptions).

 Some  hon.  Members:  We  do  not
 want  to  hear  him  (Interruptions).

 Shri  P.  K.  Deo:  I  would  draw  your
 attention  to  the  ruling......

 Some  hon.  Members:  No,  no.  (In-
 terruptions)

 What  is  all  this?  Can
 we  not  be  heard?  You  can  send  us
 all  out,  but  you  cannot  shout  us
 down  like  this.  Is  this  the  way  they
 are  going  to  carry  on?  You  should
 control  them.  I  am  here  to  protest
 against  this  kind  of  thing  (Interrup-
 tions).

 Shri  Ranga:

 Mr.  Speaker:  May  I  request  all  of
 you  to  sit  down,  including  Mr,  Deo.
 You  have  created  this.  (Interrup-
 tions)
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 Shri  Morarji  Desai:  I  would  like
 to  say  something.  (Interruptions).

 Mr.  Speaker:  Let  us  also  hear  him.

 श्री  अटल  बिहारी  वाजपेथ्ी  :  अध्यक्ष

 महोदय,  अगर  यह  लोग  इस  तरह  से  बोलेंगे

 तो  इस  सभा  का  काम  नहीं  चल  सकता  ।

 (व्यवधान)  और  आप  किसी  को  अनुमति
 नहीं  देंगे  तो  वह  नहीं  बोलेगा,  और  अगर

 श्राप  के  श्रनुमति  न  देने  के  बाद  भी  बोलेगा  तो

 ग्राप  उस  को  लिखवायेंगे  नहीं,  आप  उस  को

 सजा  देंगे  लेकिन  अगर  कांग्रेस  के  मेम्बर  इस

 तरह  से  चिल्लायेंगे  (व्यवध'न)  तो  यह

 नहीं  चलेगा  |

 Mr.  Speaker:  Let  us  maintain
 some  order  now.  Let  us  hear  what
 the  Deputy  Prime  Minister  has  to  say.

 Shri  Kanwar  Lal  Gupta  (Delhi
 Sadar):  We  will  not  allow  the
 Deputy  Prime  Minister  to  speak  if
 those  benches  do  not  allow  us_  to
 speak.

 Mr.  Speaker:  This  is  most  unfair.
 I  called  Mr.  Vajpayee  and  Mr.  Lohia.
 Your  spokesmen  have  said  what  ali
 they  wanted  to  say.

 Shri  Morarji  Desai:  May  I  say  that
 when  my  hon.  friend  Prof.  Ranga
 appealed  to  me  to  talk  to  the  mem-
 bers  on  this  side  that  they  should  not
 create  this  kind  of  thing,  I  would
 have  been  very  happy  if  he  had
 asked  his  members  not  to  stand  up
 when  the  hon.  Speaker  was  on  his
 legs.  This  is  not  the  way  to  deal
 with  this.  I  am_  very  sorry  that
 members  on  this  side  should  shout  or
 do  anything,  but  who  is  provoking
 it?  This  ought  to  be  understood.  If
 all  my  hon.  friends  want  that  the
 House  should  work  in  peace,  should
 not  all  of  us  work  together  for  it,  and
 if  the  hon.  Speaker  tells  the
 hon.  Member  to  sit  down  he  does  not
 sit  down,  then  when’  the  Speaker
 helplessly  sits  down  because  he  is
 not  able  to  carry  out..,,

 |
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 Shri  A.  B.  Vajpayee:
 started  shouting.

 Shri  Morarji  Desai:  If  you  are
 going  to  shout  now  also,  what  am  I
 to  do?  If  you  do  not  want  to  allow
 me  to  speak,  and  if  this  is  the
 way  things  should  go  on....

 Shri  A.  है,  Vajpayee:  They  should
 have  allowed  the  Speaker  to  control
 the  House,  they  should  not  have
 shouted.

 Shri  Morarji  Desai:  If  I  am  not
 heard,  then  I  am  afraid  I  wilt  not
 be  able  to  say  anything,  I  do  not
 want  to  say  anything,  but  I  would
 appeal  to  the  hon.  Member  to  look
 at  it  not  in  a  partisan  way,  but  to
 look  at  the  rights  of  the  whole  House.
 If  in  this  way  we  do  not  obey  the
 Chair,  anybody  from  that  side  or
 this  side,  all  of  us  should  combine  in
 putting  down  that  member,  and  I  will
 be  the  first  person  to  do  it  if  my
 hon.  friends  cooperate  in  this.

 Then  they

 Mr,  Speaker:  I  appeal  to  alt  svec-
 tions  of  the  House.  It  is  not  as
 though  I  have  not  given  a  chance.  I
 have  asked  Prof.  Ranga  to  speak
 (Interruptions)  Rangaji  should  not  go
 on  interrupting.  (Interruptions).
 Allow  me  also  two  minutes.  After
 all,  I  have  allowed  every  one  of  you
 ten  minutes.  It  is  not  as  though
 the  opposition  is  not  allowed  ६०
 Speak.  I  alloweq  Mr.  Gopalan_  to
 speak.  It  is  not  as  if  I  just  want
 to  give  a  decision  offhand.  (Interrup-
 tions).  You  are  beginning  again.
 The  paper  which  my  hon.  friend  is
 holding  in  his  hand  to  read  out  35
 just  the  paper  on  my  hands  also.  If
 he  wants  really  to  help  me  should
 he  not  do  it  later  on?  After  all,  if
 they  want  to  shout,  what  can  I  do?
 He  says  two  people  from  PSP  spoke.
 The  leader  did  not  want  to  speak,
 but  Mr.  Nath  Pai  rose  on  a_  point.
 Later  on  he  wanted  to  speak.  Should
 I  prevent  the  leader  from  speaking
 because  Mr.  Nath  Pai  had  spoken?
 Can  I  prevent  Mr.  Madhu  Limaye
 from  speaking  because  Dr.  Lohia  has
 spoken,

 has  BR a  २
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 What  I  say  is  that  I  am  not  giving
 any  decision  now  on  the  point  which
 Prog.  Ranga  and  all  the  leaders
 of  the  opposition  have  made.
 It  is  one  side  of  the  argument.  I
 would  like,  bare  I  give  a  ruling,  to
 hear  the  other  side  also;  the  other
 side  must  have  its  say.  We  should
 allow  that.  What  is  the  use  of  ten
 people  getting  up  and  everybody  else
 wanting  to  do  the  same  thing?  I
 would  like  to  be  fair  t  the  Home
 Minister  and  the  Law  Minister  and
 would  like  to  hear  them.  There-
 fore  I  would  postpone  this.
 43  hrs,

 Bro  रास  मनोहर  लोहिया  :  यह  ाप
 बयों  कर  रहें  हैँ  |

 Mr,  Speaker:  Therefore,  may  I
 suggest  that  this  stand  postponed?  I
 will  take  it  up  later  on.

 डा०  राम  मनोहर  सखोहिया  :  इन  लड़कों
 को  पढ़  कर  आना  हूं  क्‍या  ?

 Mr.  Speaker:  Not  today;  I  will
 fix  up  some  other  day.  I  would
 like  to  lake  my  own  time  because  I
 am  not  a  legal  expert  or  a  constitu-
 tional  expert.  Therefore,  I  would
 fix  up  some  other  time.  The  House
 how  stands  adjourned  for  lunch,
 3.62  hrs.

 The  Lok  Sabha  then  adjourned
 for  Lunch  till  Fourteen  of  the  Clock.

 The  Lok  Sabha  then  _  re-gssembled
 after  Lunch  at  Fourteen  of  the  Clock.

 {Mr.  Deruty-Speeaxer  in  the  Cheir}
 Shri  ह  K.  Deo:  Sir,  before  you

 take  up  the  next  item,  I  would  like
 to  point  out  that  the  Calling  Atten-
 tion  matter  is  not  closed.

 Mr,  Deputy-Speaker:  It  has
 postponed.

 Shri  ह  K.  Deo:  To  which  date?

 Mr.  Depaty-Speaker:  The  ruling  on
 the  point  of  order  is  given  by  the

 been

 Speaker.  Then  it  will  be  taken  up
 because  it  involves  fundamental
 points,

 ite  oF
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 ह... उ  Shri  B.  Patnaik

 Shri  P  K.  Des:  Those  who  have  7६७५  hrs.
 tabled  the  Calling  Attention  notice
 should  not  be  denied  the  opportuntty  PAPERS  LAID  ON  THE  TABLE
 of  putting  questions.  Nortrscation  unpeR  ‘CunrnaL  Excrex

 Ruiza Mr.  Deputy-Speaker:  In  the  nor-
 mal  course  you  will  get  the  oppor-
 tunity.

 Shri  Srinibag  Misra  (Cuttack):
 When  one  matter  was  decided,  there
 was  another  point  of  order  on  that
 Calling  Attention  matter.

 Mr  Deputy-Speaker:  The  whole
 question  has  been  postponed.

 Shri  Srinibas  Misra:  But  the  point
 that  I  am  going  to  raise  will  not  be
 decided  by  the  Speaker;  the  other
 point  of  order  would  be  decided.
 That  is  my  point.

 Mr,  Deputy-Speaker:  The  Calling
 Attention  is  not  before  the  House  for
 discussion  now.  So,  you  will  be  rais-
 ing  a  poing  of  order  in  a  vacuum.
 ‘You  can  take  it  up  when  the  matter
 ig  brought  before  the  House,

 Shri  Srinibas  Misra:  The  iunch  in-
 terval  came  to  the  rescue.

 Mr,  Deputy-Speaker:  You  see  the
 question  before  us  is  not  the  Calling
 Attention  Notice.  So,  whatever  point
 of  order  pertains  to  the  Calling
 Attention  Notice  was  raised  or  is
 likely  to  be  raised  could  be  taken
 when  the  matter  comes  before  the
 House.

 Shri  Syintbas  Misra:  ]  want  to  know
 whether  the  Catling  Attention  has
 been  postponeg  or  the  ruling  only  has
 been  postponed.

 Mr.  Deputy-Speaker:  Wniess  the
 given,  that  question  cannot

 The  Deputy  Priine  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  I  beg  to  lay  on  the  Table  a
 copy  of  Notification,  dated  the  &th
 June,  1987,  issued  under  rule  addy  of
 the  Central  Excise  Rules,  1944,  [Plac-
 ed  in  Library,  see  No,  LT-574/67.}

 Report  oy  ComMussionwgn  FOR
 Scueputep  CAsTes  AND  SCHEDULED

 Tres
 The  Minister  of  State  in  the  Minls-

 try  of  Petroleam  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghw  Ramsish):  On  behalf  of
 Shrimati  Phulrenu  Guha,  I  beg  to
 lay  on  the  Table  a  copy  of  the  Report
 of  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  for  the
 year  1965-66,  under  article  338(2)  of
 the  Constitution,  [Placed  in  Library,.
 see  No,  LT-675/87.]

 Nomprcation  unprr  Customs  Act  anp
 Centray  Excisr  ann  Sart  Act

 Shri  Morarji  Desai:  I  beg  to  lay  on
 the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  under  section
 I59  of  the  Customs  Act,
 ‘1962;

 (i)  The  Crew  Baggage  Rules,
 ‘1967,  published  in  Notifica-
 tio  No.  GSR.  758  in
 Gazette  of  India,  dated  the
 27th  May,  1967.

 di)  The  Passengers  (Non-
 Tourist)  Baggage  (Amend-
 ment)  Rules,  ‘1987  publish-
 ed  in  Notification  No.  G.S.R.
 750  in  Gazette  of  Indie,
 dateg  the  27th  May,

 [Placed  in  Library,  see  No.  LT-
 ‘SGN.

 (2)  ह  ह... अ  each  of  the  following
 Notifiestions  under  section



 Pepers  Laid

 389  of  the  Customs  Act,  962
 and  section  38  of  the  Central
 Excise  and  Salt  Act,  944:—

 G)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Thirty-first
 Amendment  Rules,  1967,

 JYAISTHA  I6,  869  (SAKA)

 (2)

 Elections  to  3846
 Committees

 General  thereon,  under  sub-
 section  aM  of  section  6I9A
 of  the  Companies  Act,  1956.

 Review  by  the  Government
 on  the  working  of  the  above
 Company.

 published  in  Notification  No,  [Placed  in  Library,  see  No.  LT-
 GS.R.  760  in  Gazette  of  ‘576/67.  |
 India,  dated  the  27th  May,
 1967.  Rerorr  or  Ferraizen  Corporation  or

 INDIA  AND  GOVERNMENT  REVIEW
 Gi)  G.S.R.  76l  published  =  in  THEREON

 Gazette  of  India  dated  the
 27th  May,  1967,  containing
 corrigendum  to  G.S.R.  446
 dated  the  Ist  April,  1967.

 Shri  Raghu  Ramaish:
 On  the  Table—

 l  beg  to  lay

 qd)  A  copy  of  the  Annual  Report
 of  the  Fertiliser  Corporation
 of  India  Limited,  New  Delhi,
 for  the  year  1965-66  along
 with  the  Axdited  Accounts

 §Placed  in  Library,  see  No,  LT-
 577/67.)

 बज)  A  copy  each  of  the  following
 Notifications  under  Section  38  and  the  comments  of  the
 of  the  Central  Excises  and  Comptroilier  and  Auditor
 Salt  Act.  944:—  Genera]  thereon,  under  sub~

 ि  The  Central  Excise  (Ninth  section  (J)  of  section  698  of
 Amendment)  Rules  ‘1967,  the  Companies  Act,  1956.
 published  jn  Notification  No,
 GSR.  779  in  Gazette  af
 India  dated  the  25th  May,
 ‘1987.

 The  Central  Excise  (Tenth

 Review  by  the  Government
 on  the  working  of  the  above
 Company.

 Gi)  {Placed  in  Library,  see  No,  LT-~
 Amendment)  Rules,  1967,  o7e7e7,)
 published  in  Notification  No,
 G.S.R.  780  in  Gazette  of  endl

 bg
 dated  the  250  May,  4.05  hrs.

 {Placed  in  Library,  see  No.  LT-  ELECTIONS  TO  COMMITTEES

 877/87.)  (३६  Centra,  COMMITTEES  oF  THE  Tunsa-
 CULOSIs  ASSOCIATION  07  INDIA

 Revoey  07  Nariona  Burioincs  Cons-  The  Minister  of  Health  (Dr.  5S, TRUCTION  ‘CORPORATION  Chandrasekhar):  {  beg  to  move:
 Sari  Raghu  Ramaiah:  On  dehalf  of

 ‘That  in  pursuance  of  clause Shri  Jagannath  Rao,  ft  beg  to  lay  on
 he  Table-—

 w  A  copy  of  the  Annual  Report
 of  the  National  Buildings  Cor-
 poration  Limited,  New  Delhi,
 for  the  year  1965-68  along
 with  the  Audited  Accounts
 ang  the  comments  of  the
 Comprar  ह... क  Auditor

 3(vii)  of  the  Rules  and  Regula-
 tions  of  the  Tuberculosis  Associa-
 tion  of  India,  the  members  of
 Lok  Sabha  do  proceed  to  elect,  in
 guch  manner  a,  the  Speaker  may
 direct.  two  members  from  among
 themselves  to  serve  as  members
 of  the  Centra!  Committee  of  the
 Tuberculosig  Association  of  India.”

 erie.  ie  MMS  ae
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 Mr.  Deputy-Speaker:  The  question

 ‘That  in  pursuance  of  clause
 3(vii)  of  the  Rules  and  Regula-
 tions  of  the  Tuberculosis  Aseddla-
 tion  of  India,  the  members  of
 Lak  Sabha  do  proceed  to  elect,  in
 such  manner  a,  the  Speaker  may
 direct,  two  members  from  among
 themselves  to  serve  ag  members
 of  the  Central  Committee  of  the
 Tuberculosis  Association  of  India.”

 The  motion  was  adopted.
 (ii)  Councm.  or  Menrea,  Researcr

 Dr,  S.  Chandrasekhar:
 move:

 I  beg  to

 “That  in  pursuance  of  items
 (xiii)  ang  (xiv)  of  rule  20  of  the
 Rules  and  Regulations  of  the
 Indian  Council  of  Medical  Re-
 search,  the  members  of  Lok  Sabha
 do  proceed  to  elect,  in  such  man-
 ner  as  the  Speaker  may  direct,
 two  members  from  among  them-
 selves  to  serve  as  members  of  the
 Governing  Body  of  the  Indian
 Council  of  Medical  Research.”

 an
 Depaty-Speaker:  The  question

 ‘That  in  pursuance  of  items
 (xiii)  and  (xiv)  of  rule  20  of  the
 Rules  and  Regulations  of  the
 Indian  Council]  of  Medicaj  Re-
 search,  the  members  of  Lok  Sabha
 do  proceed  to  elect,  in  such  man-~
 ner  as  the  Speaker  may  direct,
 two  members  from  among  them.
 selves  to  serve  as  members  of  the
 Governing  Body  of  the  Indian
 Council  of  Medical  Research.”

 The  motion  was  adopted.

 34.97  ह , श
 GENERAL  BUDGET—GENERAL

 DISCUSSION—Conted.
 Mir,  Deputy-Gpeeker:  The  House

 will  now  resume  the  general  discus-

 JUNE  8,  ‘1967  General  Dis,  3figS:

 sion  on  the  general  budget.
 ite Randhir  Singh  may  continue

 speech.

 a  रणधीर  सिह  (रोहतक )  :  मोहतरिण
 डियुटी  स्पीकर  साहब,  कस  भापने  निहायल
 मेहरबानी  करके  मुझे  किसान  की  बात  कहने
 को  इजाजत  दी  ।  आज  मैं  श्राप  के  सामके
 जवान  की  बात  कहना  चाहता  हूं  ।

 हिन्दुस्तात  एक  जिस्म  है,  किसान  उसका
 दायां  हाथ  है।  और  जयान  उसका  बांगो
 हाथ  हैं।  जनाने  की  बात,  फोज  की  बात
 जौर  देश  के  डिफेंस  की  बात  मैं  इसलिए.
 कहता  हूं,  क्योंकि  इस  बजट  में  डिफेंस  में
 छः  करोड़  रुपये  की  कटौती  की  गई  Be
 मैं  निहायत  अदब  के  साथ  भद  करना:

 जाहता  हूं  कि  मैं  इस  कटौती  से  इत्ति-
 फ़ाक  नही  करता  र  जाहत।  हूं  कि  डिफेंस
 के  लिए  शौर  खासी  बड़ी  रकम  मल मुसे  की
 जानो  बाहिए  थी  ।

 शाप  जानते  है  कि  कार्त  मावस  ने,
 जो  कि  एक  बहुत  बड़े  फ़िलास१  हुए  हैं,
 'उमन्नीसवी  सदी  में  हिन्दुस्तान  के  बारे  के
 कई  झाटिकत्ज  लिखे  1  उन्होंने  तनजिया:

 कहा  कि  हिन्दुसस्‍्तात  को  तारीख  भी  कया  है---
 यह  तो  हमसावरों  की  तारीख  है  या  गूलानी
 की  तारीख  है।  मैं  समझता  हूं  कि  हमें  इस  दे
 सबक  लेना  चाहिए,  उससे  ब्रा  नहीं  मानना

 चाहिए  ।  चूंकि  हमारा  डिफेंस  कमओर  का,
 इसलि?  कासिस  शौर  सिकादर  ने  हमारे
 देश  के  काफी  बढ़े  हिस्से  को  रौंद  डाला,  महमुद
 ग़ड़नबी  ने  हमको  सतह  बार  शिकृस्त-फाश
 दी,  हमें  हती  के  मुकाबले  में  दो  बार  शौर
 पानीपत  के  मैदान  में  सीन  मर  मुंह  की  बानी,
 पढ़ी  |  अंप्रेंस  के  मुकाबसे  में  भी  हमने  1, अ
 के  डिफ्रेंस  के  मामले  में  लाप  रवाही  की,  जिसकी

 यजह ते  दो  MTC TT र  बौर  प्लाली  F-—
 हमें  देश  का  अपमान  बर्दाश्त  करना  पड़ा  ॥
 werd के  बाद  भी  जब  चीन  से  हमार!  मुका--
 बसा  हुआ,  तो  हथारी  कोई  इज्जत  नहीं  | । ह
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 में  यह  बात  इसलिए  कहना  चाहता  हूं
 कि  कभी  हमारा  दिभात  बगड़  न  जाये  कि

 हमारे  पास  बहुत  ताकत  है,  हम  बहे  मजबूत
 हैं।  झाज  के  जमाने  में  एक  छोटा  सा  देश  भी
 बषनी  फ़ौजों'  ताकत  के  बल  पर अंपने  से  बड़ें
 बड़ें  मुल्कों  को  हरा  देता  है  ।  झाप  दूर  क्‍यों
 जाते हैं ?  आप  झाज  अखबारों  में  पढ़ें
 कि  मुट्ठी  भर  झाबादी  के  देश,  हसरायल,  ने
 सारे  झरब  देशों  को  छठी  का  दूध  याद  दिला
 दिया  है  1  जापान  एक  मामूलो  सा  देश  था,
 खेकित  झकेसे  जापान  से  रूस  और  चीन  को
 भी  शिकस्त  दी,  जो  कभी  फ़तेह  नहीं  हुए
 थे

 मैं  ग्रापको,  इस  देश  को,  श्रपने  नेतापों
 को  शौर  गयवनेमेंट  को  खास  तौर  पर  इस  बारे
 में  थोड़ा  झंझोहना  चाहता  हूं  कि  जहां  तक
 देश  के  डिफेंस  का  ताल्लुक  है,  हमें  रुवाबे-
 सफ़लत  में  नहीं  रहना  चाहिए,  हमे  डिफंस
 के  मामखें  में  किसो  भी  हालत  में  भ्रदम-

 तबज्जही  या  लाप  रवाही  नहीं  ब  रतनी  चाहिए  ।
 श्राज  दुनिया  की  चार  पांच  ताकतों,  रूस,
 झनरीका,  लोन  वर  रह,  के  पास  एटम  बम

 हैं  शीर  वें  उसको  इस्तेमाल  करने  का  डर
 दिखाती  हैं,  लेकिन  थे  हमें  यह  नसोहत  क  रतो
 हैं  कि  हम  ऐंटम  बम  न  बनायें  मैं  उन  धार्दासयों
 में  से  हुं,  जो  शिहत  से  यह  महसूस  करने  हैं
 कि  हिन्दस्तान  जेसे  बड़े  देश  के  पास,  जो  एटमी
 'रिसच  से  इतना  भाग  बढ़  गया  है,  ण्द्म  बस
 होना  चाहिए  झौर  मैं  निहायत  जोर  के  साथ

 यह  बात  कहना  चाहता  हूं  कि  ग्रगर  हमारे  पास

 एटस  बस  होता  तो  हिम्मत  नहीं  होती  चीन
 को  कि  हमारी  सरफ  ढी  आांख  से  देखता  t
 अगर  हमारे  पास  एबम  असम  होता  तो  हिम्मत
 नहीं  होती!  पाकिस्तान  की  कि  ब्या

 पिही  का  शोरबा,  हमारी  तरफ  देख  एक
 पाकिस्तान  जमा  छोटा  देश  ।  हमारे  जितने
 गादमी  इस  देश  में  हैं  इन  प्रादमियों  की  हिम्मत
 का  तो  कोई  सवाल  ही  नहीं,  इसनी  हिम्मत
 का  सिपाही  हमारा  है--चार  फिरंगी  नौ
 गोरे  उन  को  मारे  तीन  जाट  के  छोरे ।
 स्पीकर  साहब,  हिम्मत  कौ  कमी  नहीं
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 It  is  not  the  gun  that  matters,  it  is  the
 man  behind  the  gun  that  matters..
 ta  बिहाइंड  दि  गन  तो  बड़ा  मजबत  है  हमारे
 पास  लेकित  श्रगर  गन  भो  हो  जाय
 हमारे  पास  सो  फिर  क्‍या  मजायका  है  ?
 मैं  यह  कहना  चाहता  है  कि  छवी  हालत  में
 हमें  डिफ्रेंप  के  साथ  खेलना  नहीं  है  ।  हमे
 अपने  देश  की  ताकत  को  ब काना  है  -  पिछली
 बार  एक  साल  पहले  हमने  पाकिस्तान  को
 हरा  दिया  शौर  हमारे  मिजाज  बिगड  जायें,
 हम  समझें  कि  हमारे  सें  ताकतवर  कोई  नहीं,
 यह  उचित  नहीं  होगा  -  पाकिस्तान  ने
 अपनी  बहरी  शौर  बर्री  फोज  को  दुगुना  कर
 लिया  हूँ  और  हवाई  फोज  को  तिगना  कर
 लिया  हैं।  यह  ठीक  हूँ  कि  पैटन  टैंक  का  इसाज
 हमने  विजयन्ता  टेक  क्  लिया  हैँ  शरीर  उनके”
 मेबर  जेट  जहाज  के  म॒काब्ले  में  नेट  फैक्ट्री
 हमने  लगा  लो  है  और  यह  भी  ठीक हे  कि  85
 परनेट  झार्मामेंट्स  ग्रपने  हम  खुद  पैदा  कर
 है  है ंलेकिन  फिर  भो  हमें  यह  नहीं  भूलना
 हुँ  कि  भ्रमरीका  पाकिस्तान की  पीठ  पर  है  ।
 अंग्रेज  पाकिस्तान  के  साथ  सांठ  गांठ  किये
 हुए  हैं  ।  जितना  इस्लामी  ब्लाक  है  सारा
 का  सारा  पाकिस्तान  से  मिला  हुभा  है  |
 हमारी  सरहदों  पर  हमेशा  तनातनी  रहती  है  ।
 इसलिए  हमें  अपनी  फोज  को  मजबूत  रखना
 है,  अपनी  फौज  का  मौरेल'  बड़ा  संजबत
 रखना  है  ।  देश  को  सजबत  रखना  है
 मैं  श्रपने  नेता  मोहतरिम  नायब  बजीरे  झाजम
 में  कहना  चाहता  हें  कि  अगर  एटम  बस  के
 मामले  पर  स्पेशल  टैक्स  लगा  दें  सारे  देश  पर
 शौर  सारे  देश  को  छोड़ें,  किसानों  पर  जिनकी
 नरफ  सें  मैं  गुस्ताखी  करता  हूं  यहां  कहने  को
 तो  एडम  बस  बनाने  के  लिए  हम  वह  टैक्स
 देने  के  लिए  तैयार  हैं  1  देश  को  जिन्दगी  का
 जहां  सवाल  है,  देश  की  इज्जत  का  जहां  सवाल
 है,  हम  नहीं  चाहते  है  कि  तबारोीख  को  फिर

 दोहरायें  ।  तवारीख  बार  बार  हमारे
 खिलाफ  गया  हूं  अब  हम  नही  चाहते  कि
 उसको  फिर  दोहराने  का  मौका  दें  ny  बड़ो

 में  हमें  झाजादी  मिली  है  7  उस
 झाजादी  को  हम  खोना  नहीं  चाहते  हैं  ।*
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 हमारी  मैत  पावर  दुनिया  में  दूसरे  तम्बर  पर

 है,  50  करोड़  इस्तान  हैं।  हमारे  रिसोसंज

 बहुत  'जबदेस्त  हैं  ।  जहां  इतनी  मेन  पावर  हो
 आर  इतने  रिसोर्सेज  हों  यहां  घबड़ाने  की
 जहूरत  नहीं हैँ

 eee  wa  दो  चार  बातें  मैं  जवानों

 के  लिए  कहना  चाहता  हूं  (व्यबजान)
 Lene  स्पीकर  साहब,  दो  मिनट  के  बजाय

 शार  मिनट  दे  दीजिए  ।  मैं  जल्‍दी  खत्म  कर

 देता  हूं  ।  मैं  सिर्फ  प्याइंटस  ही  पढ़े  देता  हूं  t

 &  जवानों  के  लिए  इस  वास्ते  कहना  चाहता  हूं
 कि  हमारे  फोजियों  की  रुछ  तकलीफें  हैं  t

 पहली  बाव  उनकी  तनख्वाह  की  तकलीफ  है।

 वह  यह  कहते  हैं  कि  जो  चयरासी को  तनख्वाह
 मिलती  है  गवर्मभेंट  झाफ  इंडिया  में  फोर्थ

 क्लास  एम्प्लायी  को  उससे  कम  उनको

 तनक्वाह  मिलती  है  1  60-85  रुपये  में  उतका

 शुजआरा  चलता  नहीं  शौर  डी०  To  उसको

 मिलता  नहीं  ।  तो  उनकी  तनख्याह  बढ़ाने  पर

 गौर  किया  जाय  t  दूसरी  बात  यह  यह  चाहते

 हैं  कि जो  अफसर  बनते  हैं  वह  सीधे  टाई  वाले

 हैट  वाले  पैंट  कोट  बाले  भर्ती  हो  जाते  हैं  ।

 लेकिन  कुर्बानी  वह  करते  हैं,  मोर्चे  पर  भपनी

 जिनकी  वह  देते  हैं,  बैटन  टैंक  के  नीचे  बह
 जाकर  घुसते  हैं  ।  तो  उसको  प्रोमोशन  दिया

 जाय  t  कोई  चेष्  की  ज्यादा  जरूरत  या

 अंग्रेजी  की  जरूरत  फौज  में  नहीं  होती  |  तो

 जहां  तक  प्रोमोशन  का  सवाल  है  उनकी  इस

 बाठ  पर  ध्याम  विया  जाय  सेलेक्शन  बोर्ड  की

 बाबत  |  इसी  तरह  से  दूसरी  बात  जो  उन्होंने

 कही  है  यह  थोड़ी  सी  उतको  धर  की  तकलीफ

 होती है।  जो  सिपाही  हजारों
 मील  दूर  मोर्चे

 प्र  बैठे पते  है ंउनके  चर  पर  उनके  बर
 वालों

 को  शहारा  देने  बाला  कोई  नहीं  है।  तो  मैं

 कि  हुकूमत  उनके  बच्यों  की  तालोम

 का,  उनके  चर  बालों  की  देशभाल  का

 झौर  जहां  तक  सिटिनेशन  में  बढ  फंसते  हैं

 था  जब  बहू  स्टायर  हो  जते  हैं  तो  उनकी

 . न्लरक्  खास  तौर  से  कान  दिया  याय  |
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 दूसरी  बात  मैं  तेशमलाइजेशन  के  बारे
 में  कहना  चाहता  भा।  कहा  जाता  है  कि  पैसे
 कहां  से  लायें  ?  तो  कांग्रेस  बकफिंग  कमेटी  का
 जो  फैसला  है  उसको  इम्प्लीमेंट  किया  जाय  i
 जहां  इृम्प्लीमेंट  करेंगे  उस  फैसले  को  तो  अरबों
 रुपया  हम  बचा  पायेंगे  ।

 तीसरी  बात  मैं  टीचर्स  के  मृताल्लिक
 कहना  चाहता  हूं  7  जो  कोठारी  कमीशन  की
 रिपोर्ट  है  उसको  हम्प्लीमेंट  किया  जाय  ताकि
 ज्यादा  से  ज्यादा  यह  तबका  जो  सिपाहियों
 की  तरफ  से  देश  का  निहायत  तामीरी  तबका

 है  उसका  भला  हो  सके  7  इसके  साथ  साथ
 मैं  प्रापका  शुक्रगुआर  हूं  कि  झापने  सुझे  सौका
 दिया  ।  उसके  लिए  मैं  फिर  से  श्रापका

 शुक्रिया  दा  करता  हूं  1

 Shri  Charanjit  Raj  (Dausa):  Mr.
 Deputy-Speaker,  Sir,  it  is  @  matter  ०६
 commonsense  that  the  economic  pro-
 sperity  of  any  country  can  be  bro-
 ught  about  by  the  maximum  utilisa-
 tion  of  resources  of  that  country.
 In  the  process,  the  human  factor  is
 very  important.  It  is  the  man  who
 makes  use  of  these  resources  to  the
 maximum  extent  by  his  knowledge,
 hard  work  and  sincerity  of  purpose;
 but  for  this  he  needs  incentive.  Even
 Shri  Morarji  Desai  did  not  wish  to
 join  the  cabinet  until  he  was  offered
 the  incentive  of  Deputy  Prime  Minis-
 tership.  A  day  before  yesterday  even
 Shri  Dange  accepted  the  principle
 of  incentives  Sir,  slogans,  preaching
 and  ‘ectures  can  never  be  a  substitute
 for  incentives.

 The  budget  ig  not  merely  a  state-
 ment  of  income  and  expenditure.  It
 signifies  much  more.  The  budget
 starts  a  chain  reaction  in  the  eto-
 nomy  and  it  can  either  promote  eco
 nomic  growth  or  retard  it.  I  am  going
 to  comment  on  the  budget  from  this
 engle.  But,  before  J  do  that,  1  would
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 mainly  to  increase  the  National
 Income,  to  raise  the  Standard  of
 Living  of  the  people;  to  increase
 Production  both  agricultural  and  in-
 dustrial;  and  lastly,  to  provide  employ-
 roent  opportunities.  To  achieve  these
 objectives  the  outlay  on  the  Plans,
 leaving  aside  the  investment  in  the
 private  sector,  was  about  Rs,  18,000
 crores,  of  which  leaving  other  things
 Rs.  4,200  crores  were  by  additional
 taxation,  Rs.  2,500  crores  from  foreign
 aid,  and  Rs,  3,700  crores  by  deficit
 financing.  The  hardships  causeg  to
 the  people  by  high  taxation  and  defi-
 cit  financing  would  not  have  matter-
 ed  very  much  if  the  objectives  had
 been  achieved.  But  these  matter  be-
 cause  this  did  not  happen.  What  has
 actually  happened  ?

 In  the  case  of  national  income,  the
 increase  was  3.9  per  cent  per  annum
 against  a  target  of  over  5  per  cent
 per  annum.

 Regarding  the  standard  of  living  of
 he  people,  the  per  capita  income  on

 she  average  increased  by  about  3  per
 sent  per  annum,  whereas  the  consu-
 mer  price  index  went  up  on  the
 werage  by  about  6.6  per  cent.  It  is
 very  clear,  therefore,  that  the  stan-
 tard  of  living  of  the  people  instead
 of  going  up  has  gone  down.

 Regarding  production,  food  produc-
 tion  particularly,  the  résults  were
 disappointing.  Against  a  target  of  101
 million  tonnes  at  the  end  of  the  Third
 Plan,  the  average  production,  with
 fluctuations,  reached  about  74  million
 tonnes.  Self-sufficiency  in  food  is  the
 long-standing  promise  of  this  Govern-
 ment  to  the  people,  but  it  is  as  dis-
 tant  today  as  it  was  5  years  ago.

 Regarding  industrial  production,  it
 is  the  same  story.  In  very  many
 taseg  the  production  has  fallen  short
 of  the  target,

 As  for  employment,  I  am  sorry  to
 say  that  the  number  of  unemployed
 men  today  is  far  higher  than  expected
 in  the  Plans.  Actually,  the  number
 of  the  unemployed  has  been  incress-
 ing  progressively,  with  every  Pian.

 TS eet 4
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 Now,  the  question  arises  why  it  is
 so  much  m  was  spent?  Why  has
 it  happend  like  that?  Among  other
 reasons  I  will  mention  only  three.
 The  first  is  the  undue  importance
 given  to  the  public  sector.  This  defies
 reason  when  it  was  proved  beyond
 doubt  that  most  of  the  public  sector
 undertakings  were  badly  managed
 and,  therefore,  gave  very  small  re-
 turns  on  the  capital,  as  compared  with
 the  private  sector.

 Secondly  crippling  taxation  inflict-
 ed  to  meet  the  demands  of  the  Con-
 gress  Government's  policies.  Very
 large  sums  were  pumped  into  either
 non-yielding  projects  or  low-yielding
 projects,  with  the  result  that  less
 money  was  left  with  the  people  and
 the  private  sector.  The  tesult  was
 that  the  production  effort  of  the  pri-
 vate  sector  was  hindered.

 Thirdty,  the  Government  '  placed
 impediments  in  the  path  of  the  econo-
 mic  progress  of  the  country  by  checks
 and  controls,  and  particularly  the
 Industria!  Licensing  Policy.  By  this
 policy,  they  created  a  very  large
 installed  capacity  without  caring  to
 find  out  whether  the  country  could
 feed  this  installed  capacity  by  raw
 materials,  either  local  or  imported.  It
 does  not  speak  very  well!  of  a  govern-
 ment  which  spends  huge  amount  of
 money  for  importing  machinery,  both
 for  the  public  and  private  sectors
 when  those  machines  cannot  be  used
 to  the  optimum  extent,  just  because
 raw  material  is  mot  there.

 Sir.  I  have  given  you  the  aims,  the
 failure  and  the  reasons.  Now  the
 question  arises  whether  the  Govern-
 ment  has  learnt  any  lesson?  The
 answer  is  “No”.  !  said  originally  that
 I  would  like  to  comment  on  the
 Budget  from  one  angle;  to  see  whe-
 ther  it  promotes  economic  growth?
 Frankly,  I  see  nothing  in  the  Budget
 which  does  this.  Economic  growth
 can  take  place  and  prices  can  be
 brought  down  only  by  higher  produc-
 tion,  both  in  industry  and  agriculture.
 About  agriculture.  we  are  told,  the
 reason  is  “drought”.  Surely,  the  plan-
 ners  and  the  Government  know  that

 vida,  TRY
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 Indian  agriculture  has  been  depen-
 dent  upon  rainfall  for  thousands  and
 thousands  of  years.  It  is  not  a  new
 phenomenon.  What  has  the  Govern-
 ment  done  for  the  last  twenty  years
 to  see  that,  if  in  one  year  there  is
 shortage  of  rain,  the  production  does
 nat  go  down  to  the  level  where  peo-
 ple  starve?  I  admit  that  they  have
 started  very  large  irrigation  projects
 either  in  this  part  of  the  country  or
 in  that  part  of  the  country.  They
 should  have  started  minor  and  medium
 irrigation  projects  throughout  India,
 80  that  a  farmer,  no  matter  from
 which  part  of  the  country  he  comes,
 gets  water  to  cultivate  his  land.  To
 take  shelter  under  “drought”  is  just  to
 cover  their  own  mistakes.  I  may
 point  out  that  we  have  imported  food-
 grains  even  when  we  had  a_  8०00
 year.  The  difference  only  is  that  we
 have  imported  less  when  rainfall  was
 good  and  we  have  imported  more
 when  rainfall  was  less.  I  am  glad  to
 see  that  the  Government  is  giving  top
 priority  to  agriculture.  At  least  in
 35  years,  they  have  learnt  one  lesson.

 Coming  to  the  industrial  sector,  T
 see  that  very  small,  minor,  reliefs
 have  been  given  which  will  not  have
 much  effect  on  growth.  The  same  is
 the  case  with  the  capital  market.  What
 ‘was  required  to  be  done  was  that
 there  should  have  been  reduction  in
 taxation  on  the  corporate  sector,  divi-
 dend  tax  should  have  been  abolished
 rebate  should  have  been  given  for
 ploughed  back  capital  and  profits  sur
 tax  should  have  been  abolished,  This
 would  have  brought  in  more  invest-
 ment  in  the  Industry  and  with  the
 ploughed-back  capital.  the  industrial
 growth  would  have  been  sizeable.
 They  could  have  gone  for  expansion
 and  that  would  have  enabied  them  to
 give  a  reasonable  return  to  the  in-
 vestor.  Today,  the  investor  is  not

 &  reasonable  return  with  the
 result  that  he  is  investing  in  unpro-
 ductive  spheres  like  land,  houses  and
 gold.

 The  Finance  Minister  had  a  very
 ह... उ  opportunity  to  boost  our  econo-
 my,  by  making  en  overall  reduction

 JUNE  cy  १967  General  Dis.  3836

 in  taxation,  so  that  on  the  corporate
 sector  it  could  not  be  more  than  50
 per  cent;  and  on  individuals  66  per
 cent.  He  might  say,  “I  will  lose
 money.  Where  will  ६  get  revenue
 from?”.  The  countries  like  Japan,
 Germany  and  America  have  proved
 that  if  you  judiciously  lower  the  taxa-
 tion,  the  overall  recovery  is  more.
 Some  people  might  say  that  it  wou'd
 not  work  in  India.  I  do  not  agree
 with  that.  Surely,  if  we  want  to
 achieve  anything  we  cannot  be  cau-
 tious  to  the  extent  of  being  timid,  as
 our  Finance  Minister  has  been.  I
 would  like  to  suggest  that  this  ex-
 periment  should  be  given  a  trail,  for
 at  least  one  year,  and  even  if  it  does
 not  succeed,  the  heavens  are  not  go-
 ing  to  fall.

 The  Finance  Minister  was  very  nice
 ty  say  that  he  would  check  prices.
 He  must  be  a  magician  to  do  that.
 The  prices  can  only  come  down  when
 there  is  higher  production.  There  is
 nothing  in  the  Budget  which  p-omotes
 production.  On  the  contrary,  by  the
 measures  adopted  by  him,  the  com-
 mon  man  will  have  to  pay  more  for
 coffee,  tea.  sho:s  and  cigarettes;  he
 has  to  pay  higher  postal  and  telegraph
 charges;  he  has  to  pay  more  for  rail
 journey  and  lastly,  the  freight  which
 has  been  increased  would  raise  the
 cost  of  industrial  products  as  well  as
 agricultural  products,  excepting  food.
 I  am  afraid  we  are  gving  to  see  not
 what  the  Finance  Minister  sees,  but
 we  will  sec  a  price  rise  all  round  be-
 cause  when  prices  rise  on  one  side.
 it  has  an  overall  effect  on  the  general
 price  ‘evel.  Then  there  will  be  the
 same  vicious  circle  of  high  prices.
 high  wages,  high  cost  of  production.

 Our  Finance  Minister  has  giver
 some  concessions  for  manganese  ore
 and  jute  in  order  to  promote  export.
 Excise  duty  on  tea  and  coffee  has
 also  been  proposed  for  the  same  pur-
 pose.  I  admit  that  there  will  be  some
 effect  on  the  export  of  jute  and  man-
 ganese  ore,  but  if  you  really  want  to
 go  fast  enough  to  achieve  our  tar-
 get  of  exports,  what  needs  to  be  done
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 is  to  give  incentives  for  all  those  pro-
 ducts  which  have  an  international
 market.

 Our  Finance  Minister  has  been  very
 shrewd.  He  hag  not  given  any  figure
 of  cut  in  the  expenditure  of  Govern-
 ment;  he  has  tried  to  satisfy  us  by
 saying....

 An  hon.  Member:  That  is  the
 secret  preserve  of  the  Finance  Minis-
 ter.  a

 Shri  Charanjit  Rai:  ...by  saying,
 “yes;  we  are  going  to  cut”  and  he
 says  that  he  is  going  to  start  it  with
 hig  own  Department.  I  would  remind
 the  Finance  Minister  that  he  sent  a
 note  to  the  Congress  Working  Com-
 mittee  where  he  has  suggested  a  cut

 .of  40  per  cent  in  government  expendi-
 ture.  He  has  suggested  this  to  the
 Congress  Working  Committee,  but  he
 has  not  taken  any  action  in  the  Bud-
 get.

 We  have  no  quarrel  with  the
 Finance  Minister  when  he  says  that
 we  should  build  confidence  in  the
 minds  of  investors,  both  in  India  and
 abroad.  But  this  needs  taking  con-
 srete  steps  and  I  can  suggest  a  few:
 reduction  of  taxation  on  corporate
 sector  as  well  as  on  _  indivi-
 duals;  no  nationalisation  for  the
 sake  =  of  nationalisation  because
 this  sends  the  fear  into  the  mind  of
 :nvestors  both  in  India  and  abroad;
 thirdly,  reductfon  of  stress  on  the
 public  sector;  the  pzivate  sector  should
 १७  handed  over  to  those  projects  where
 they  are  likely  to  produce  better  re-
 ~ults;  and  lastly,  I  would  like  the
 Sinance  Minister  to  put  into  effect
 what  he  has  recommended  to  the
 Congress  Working  Committee  and  that
 ak,  a  Cut  of  20  per  cent  in  govern-
 ment  expenditure.  Once  this  is  done.
 १९  has  no  need  to  propose  new  taxes,
 en  the  contrary,  he  can  give  relief.

 Sir,  I  have  done,  but  before  I  sit
 own,  I  want  to  tell  the  Treasury
 Benches  that  they  should  take  lessins
 from  the  past.  The  masses  of

 me n- are  seething  with  discontent.
 terruptions)

 An  hon,  Member:  Laissez  faire.
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 Shri  Charanjit  Rai:
 of  economy.

 I  was  talking

 The  dragon  of  mounting  prices
 stares  us  in  the  face  all  the  time.  Mr.
 Morarji  Desai  says  that  he  would  like
 to  rehabilitate  confidence,  but  he  has
 not  taken  any  steps  for  it.  J]  am
 afraid,  our  Finance  Minister  looks  at
 the  problem,  the  economic  problem,
 like  so  many  Congress-men,  through
 the  glasses  of  politics.  As  long  as
 this  goes  on  he  wili  never  be  able
 to  increase  production;  he  will  never
 be  able  to  produce  enough  food,  in-
 dustcial  wr  consumer  goods  ang  the
 economy;  will  just  go  down.

 थमो  eto  ate  तिवारं  (गोपालगंज)  :
 उपाध्यक्ष  महोदय,  गस  तीन  दिन  से  बजट
 पर  बहस  चल  रही  है  t  प्राय:  सभी  विरोधी
 दल  के  नेताओं  ले  अपनी  पनी  बाते  सदन  के
 सामने  रखीं  ।  इन  विरोधी  दल  के  नेताझ्रों  में
 मैंने  श्री  राममृति  का  नाम  बहुत  सूना  था
 लेकिन  उनकी  स्पीच  को  सुनने  के  बाद  मालूस
 हुमा  कि  स्टीरोटाइप  जो  गवर्नमेंट'  की  क्रिटि-
 मिज्म  होती  है  उसके  अलावा  उसमें  श्रौर  कुछ
 नहीं  था  ।  श्री  डांगे  ने  जो  म्पीस  दी  उसका
 श्री  हनुमन्तैया  ने  अच्छा  जवाब  दिया  ।  श्री

 सुरेन्द्रनाथ  द्विवेदी  ने  जो  स्पीच  दी  उस  तरह
 से  तो  हम  लोग  क्‍झतक्सर  अपनी  पार्टी  मीटिग्स
 में  और  कांग्रेस  वकिंग  कमेटो  की  मीटिग्स  में
 बोला  करते  हैं  ।  श्री  द्विवेदी  को  मैं  सलाह

 दगा  कि  नाहक  एक  ग्रलग  उन्होंने  यह
 पी०  एस०  पो०  पार्टी  बना  रखो  है  कांग्रेस  में
 जले  भाते  तो  कुछ  अच्छा  होता  (व्यवधान )

 Shri  S.  K.  Tapuriah  (Pali):  Why
 should  he  encourage  crossing  overt?

 I  cannot  understand  it....

 ai  gto  ato  तिबारो  :  लोहिया  साहब
 मे  जो  बातें  कही  उनका  जवाब  तो  उनको
 श्रीमती  तारकेश्वरी  सिन्हा  ने  दे  दिया  |

 लेकिन  एक  बात  जो  उन्होंने  कही  बह  समझ
 में  नहीं  भाई  7  वह  बराबर  पोलिटिकल
 मोरेल्टी  पर  हम  लोगों  को  उपदेश  देते  हैं
 लेकिन  फिर  भी  मे  प्रावाहन  करते  हैं  कि  कांग्रेस
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 वाले  ध्पना  दल  छोड़  कर  उर  उनके  दल  में
 शामिल  हो  जायें  ताकि  वह  वर्तमान  केन्द्रीय
 सरकार  को  झपदस्य  फरके  विरोधी  दलों  की
 सरकार  बना  लें  t  मैं  उतसे  जानना  चहुंगा
 कि  क्‍या  यही  पोलिटिकल  मोरेल्टो  है  कि  हम
 यहां  बागें  किस  पार्टी  क ेटिकट  पर  जैसे  कांग्रेस
 पार्टी  के  टिकट  पर  हम  महां  चुन  कर  आयें
 और  यहां  उनके  गुट  में  जाकर  अपने  दल  को
 Mares...

 Skri  A.  Sreedharan  (Badagara):  He
 need  not  teach  morality  to  us.

 Shri  V.  Krishnamoorthi
 dalore):

 (Cud-
 That  js  Haryana  morality.

 Shri  Randhir  Singh:  aCe  is  some-
 thing  very  solid  that  he  has  said.

 Mate  mio  fear:  आप  सुन
 लोजिये,  आप  घबड़ाते  यों  हैं  ?  झापने
 अपनी  बात  कह  ले  झन  मेरी  भो  तो  बाल
 सुन  लोजिये  1  यह  याद  रखिये  कि  बंगाल  से
 लेकर  हरिय/जा  तक  जितनो  भी  सरकारें
 बनी  हैं  वह  कांग्रेपवेनों  की  मदद  से  हो  बनो

 (व्यजधाम  )

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  I  would  request  Members  to
 listen  as  patiently  to  the  hon.  Mem-
 ber  as  I  am  doing.

 शक  हा०  नर  तिथब.रो  :  मैं  किसी  को
 गाली  नहीं  दे  रहा  हूं  (व्यवपत्स  )

 Mr.  Deputy-Speaker:  May  |  request
 Shri  S.  M.  Joshi,  a  senior  politician,
 that  he  should  exercise  restraint  on
 others?

 Shri  8.  M.  Joshi  (Poona):  He  says
 that  people  should  walk  over  to  the
 other  side:  and  at  the  same  time  he
 is  preaching  morality.

 श्यो  ।-  wre  तिवारी:  [  am  coming  to
 that.  Let  him  not  be  impatient

 JUNE  8,  967  General  Dis.  386०

 उपाध्यक्ष  महोदय,  मैं  कह  रहा  था  बंगाल  से
 लेकर  हरियाणा  तक  देख  लीजिये  1  जो  भी
 बहां  पर  नौन  कांग्रेस  सरकारे  बनी  हैं  वह
 कांग्रेस  जनों  को  मदद  से  ही  बली  हैं  1  दुर्भाग्य
 से  इस  देश  में  मीरजाफरों  भौर  जयचन्दों
 की  कभी  कमी  नहीं  रही  है  शौर  7  प्राज  ही
 कमी  है  1  ऐसे  गद्दारों  ने  तो  देश  तक  को  बेचा  v
 इसे  तरह  यदि  कुछ  लोगों  ने  स्वार्थथश  हमारे
 दल  को  छोड़  दिया,  दल  के  साथ  चात  किया  तो
 वह  कोई  बड़े  भ्राश्चर्य  को  बा.  नहीं  है  ।  शाप
 देखेंगे  कि  बिहार  में  जिन  लोगों  से  नोन-कांग्रेस
 गवर्नमेंट  बनाई  है  जब  लक  टिकटों  का  बंटवारा
 नहीं  हुआ  था  तक  तक  वही  लोग  आकर  हमारे
 बाई  कमांड  की  खुशामद  करते  थे  और  कहते
 थे  कि  भ्रमुक  अमुक  को  टिकट  दे  दो  ।  टिकट
 जब  उनको  झर  उनके  समर्थकों  को  नहीं  मिले
 तो  वह  पग्रसन्तुप्ट  होकर  दूसरे  दलों  में  कल
 गये  ।  हरियाणा  में  क्‍या  हुआ  ?  मिनिस्टरी
 में  कुछ  लोग  नहीं  रखे  गये  तो  वें  विरोधी
 दलों  में  निल  गये  ह 0६  उनकी  तारोफ  की
 जा  रहो  है  ।  इसका  मतलज  तो  यह  हुभा  कि
 जब  ठक  हम  कांग्रेसमेन  है  तब  तक  हेम  बुरे  हैं
 लेकिन  जब  हम  विरोधी  दलों  में  चले  जायेंगे
 तो  हम  भच्छे  हो  जाने  हैं  ।  यह  उनका
 तक  है

 An  hon.  Member:  Give  tickets  to
 honest  people.

 का  gto  To  तसिवारो  :  उपाध्यकत
 महोदय  में  कह  रहा  था  कि  इस  तरह  को
 मारैल्टी  देश  में  न  फंचाया  जाय  कि  किसी
 टिकट  पर  लोग  द्ायें  और  यहां  शोर  दल
 में  जाकर  शामिल  हो  जांय  rt

 wa  रही  बात  स्वतंत्र  पार्टी  की  !
 मसानो  साहब  ने  पब्लिक  सैक्टर  का  बहुत
 विरोध  किया  ।  उन्होंने  कहां  कि  पब्लिक
 सेक्टर  को  प्लानिंग  खराब  है  ।  पब्लिक
 संक्टर  इंडर  ट्रीज  खराब  है  ।  उन्हें  नहीं  करना

 चाहिए  i

 हम  सोग  तो  मसानी  जो  की  फिलांसफी  को

 पहले  से  ऊागते  हैं।  वह  कभी  भी  प्लैनिंग
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 नहीं  भाहते  हैं।  वह  पब्लिक  सैबटर  की  चोजों
 को  पसम्द  नहीं  करते  हैं।  इस  सिये  उनका
 सुझाव  है  कि  बोकारों  को  बन्द  कर
 दो  ।  पहले  भी  उन्होंने  कहा  था  कि  लोहे  का

 का  रक्षाना  लगाने  को  जरुरत  नहीं  है,  अमरीका
 शौर  इंग्लैंड  से  स्पोर्ट  किया  करो,  फर्टिजाइ-
 जर  कारखाना  बताने  की  जरूरत  नहीं  हैं,
 बाहर  से  मंगा  क्रिया  करो।  यह  उसकी  किला-
 सफी  है  ।  इसी  से  विरोधी  दल  में  '्री  उन  के
 विरोधी  लोग  हैं  उन  की  फिलासफों  को
 गव्नेमेंट  बंजर  करने  नहीं  जा  रही  है।
 इस  तरह  का  क्रिटिसिज्म  कोई  क्रिटिसिज्म
 नहीं  हैं।  जो  हमारा  कर्तव्य  है  उप्त  से  हम  कहा
 अलग  हो  रहे  हैं,  या  अपने  इलेक्शन  मैनिफेस्टो
 के  बिष्द्ध  जा  रहे  हैं  ,  झगर  इस  को  वह  क्रिटि-
 साइब  करें  तो  ठीक  रहे  |  श्राप  के  सिद्धन्त
 को  हम  लोग  झपने  सिद्धान्तों  के  भागे
 नहीं  मानते  लेकिन  हम  अपने  सिद्धाल्तों
 के  अनुसार  दागे  बढ़  रहे  हैं,  एलेक्शन  मेनि-
 फंम्टों  क ेभनसार  चल  रहे  हैं,  इसमें  क्‍यों  शिका-
 यत  होनो  चाहिये  ?

 पब्लिक  मैबटर  को  बहुत  शिकायन
 की  गई  है  झोर  प्राइवेट  सेक्टर  को  तारिफ
 गईं  है  |  श्राप  देखेंगे  कि  जिलनो  टेक्स्टाइल
 मिलें  है  बढ़  प्राइवेट  सेक्टर  में  है।  आझाज
 उन  की  क्या  दशा  ही  हो  है  उनका  सनेज-
 मेंट  केसा  है  "  पड़  भो  शाप  देखेंगे  कि  इस
 देश  में  न ैशनलाइजेशन  के  पहले  जब  वाययान
 चलते  थे  उस  में  गवनेंमेंट  को  सब्पिड़ो  दनो
 पहली  थो  ।  प्राइवेट  सेक्टर  के  लोग  उस  को
 मेनेज  नहीं  कर  सकते  थे  लेकिन  झाज
 ग्यर  इंडिया  झौर  ago  Qo  सी०  दोनों  ही

 ह  ने  कुछ  नफ़े  में  चल  रहे  हैं।  ौर  यह  कहा
 जायें  कि  पब्लिक  सेक्टर  नेसेसरीली  खराब
 होता  है  भौर  प्राइवेट  सेब्टर  नेसेसरीलो
 भ्रच्छा  होता  है,  तो  यह  में  नहीं  मान  सकता  |
 पब्लिक  सेक्टर  में  भा  कुछ  दोष  हैं,  यह  मैं  मानता
 हैं  ।लेकिस  दोष  कहां  हैं  ?  झगर  झाप
 अपने  दिल्ल  को  टटोंलें तो  उस  में  भी  दोष  निकलेगा
 पब्लिक  सेकटर  में  कुछ  दोष  हैं  लेकिन  इस  के
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 प्राइवेट  सेकटर  झच्छा  हो  जाता  है,  यह  में
 मानने  के  लिये  तयार  नहीं  हूं  ।  क्या  पब्लिक
 सेक्टर  बाले  इनकम  टेक्स  की  चोरी  करते  हैं?
 पब्लिक  सेक्टर  वाले  अकाउंट्स  को  मेनिपुलेट
 नहीं  करते  ।  लेकिन  प्राइवेट  सेबटर  वाले  तो
 सब  ्छ  करते  हैं  ।

 एक  चोज  से  पब्लिक  सेक्टर  के  बारे
 में  कहना  चाहता  हुं  ।  भ्रधिकतर  वही  इंडस्ट्रीज
 पब्लिक  सेक्टर  में  ली  गई  है  जित  को  प्रशइबेट
 सेक्टर  वाले  नहीं  लगा  सकते  ।  जेसे  हेवी  इंजी-
 निश्नरिंग  कारपोरेशन  हटिया  है,  उस  को
 प्राइवेट  सेक्टर  वाले  नहीं  कर  पाये  इसी  तग्ह
 से  एच०एमब्टी ०  को  घ्राइवेट  सेक्टर  वाले  नहीं
 कर  पाये,  घौर  गबनमेंट  को  बरबस  देश  हित
 के  लिये  झागे  झ्राना  पड़ा  झाज  जो  भी  मुनाफे
 की  चोजें  नहीं  हैं  उन्हे  पब्लिक  सेक्टर  में  लेना
 पड़ेगा  और  देश  के  फायदे  के  लिये  उन  को
 अलाना  पड़ेगा  |

 मब  में  कुछ  ऐसी  बातों  की  ठरफ  जाता  हूं
 जो  झसली  बजट  से  सम्बन्ध  रखती  हैं।  जो
 पोलिटिकल  त्रोजें  है  या  मारल  चोज  हैं  उन
 का  42  जवाब  दिया  |  बजट  में  कुछ  टैक्सेशन
 प्रपोजल्स  ऐसे  हैं  जो ंमिडल  क्लास  पीपल  को

 बहुत  ज्यादा  हिट  करते  हैं  ।  में  मानता  हूं  कि
 अर्थ  की  क्‍ग्रावण्यकता  है,  और  हमें  टैक्स  लगाना
 पड़ेगा  |  लिकिन  यह  देखना  चाहिये  कि  कौन  ,
 से  टैक्स  के  लगाने  सें  ऐसे  तबके  के  लोगों  पर  बोझ

 पड़ता  है  जो  भार  आज  प्रधिक  वहन  नहीं  कर
 सकता  है  ।  हमे  चाहिये  कि  जो  लोग  झबिक
 भार  वहन  नहीं  कर  सकते  उन  पर  टैक्‍स  न
 लगाया  जाये  और  जो  अधिक  भार  वहन  कर
 aad  है  उन  पर  लगाया  जाये  ।

 जूते  पर  डक्स  लगाया  गया  है  |  एक
 प्रमीर  धादमी  दस  जोड़े  ने  रख  सकता  Ft
 अगर  उस  पर  टेबस  लगया  जायेगा  तो  वहू  ७

 जोड़ें  रख  लेगा,  लेकिन  मगर  एक  गरीब  झादमी
 तो  एक  हो  जोड़ा  रखता  है  भौर  छः  महीने  में
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 बह  टूट  जाता  है  1  इस  तरह  डे  एक  साल  में

 उस  को  4  या  5₹०  झषिक  देने  पड़ेंगे  ।  में  इस
 की  तरफ  फाइनेन्स  मिनिस्टर  का  ध्यान
 झाकबित  t  करना  चाहता  हूं  कि  वरीबों  पर
 अधिक  बोझ  न  डाला  जाये  |  इस  का  प्मीरों
 पर  बोझ  अधिक  हो  नहीं  सकता  वह  दस  जोड़े
 के  बजाय  पांच  या  सात  जोड़े  रख  लेंगे,  दो-जार
 जोड़े कम  कर  देंगे  i  उन्हें यह  टेक्स  ऐफ़ेक्ट
 नहीं  करेगा  |  उन  का  खर्जा बही  रहेगा जो
 पहले  था,  लेकिन  गरोब  का  खच  बढ़  जायेगा  a

 बेंसे  ही  भ्रल्यूभिनियम  है  ।  अआाज  कल
 स्टनलेस  स्टील  या  दूसरी  किस्म  के  बर्तन  बहुत
 अधिक  दाम  में  मिलत  है  इस  लिए  गरोब  श्ौर
 मध्यम  वर्ग  के  लोग  भ्ल्यूमिनियम  के  बर्तन
 खरोदते  हैं  ।  जो  धनी  हैं,  झपर  मिडल  क्लास
 के  लोग  है  वे  स्टेनलेस  स्टील  के  बरतन  खरीदते
 है  t  उन  पर  टेक्स  नहीं  बढ़ाया  गया  है  ।  लेकिन
 प्रल्यमिनियम  पर  बढाया  गया  इस  लिये
 मिडल  क्लास  बहुत  हिट  हा  है  1
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 जहां  तक  काफी  श्रौर  टी  का  सवाल  है,
 हमारे  साथी  भूमे  माफ  करेंगे,  यह  चीजें  ऐसी
 नहीं  हैं,  जिन  को  न  पीने  से  लोग  मर  जाये  +

 att  aa  लिसये  (मंगेर):  कई  ऐसी  चोजे
 शौर  हैं,  जिन  के  न  खाने  पोने[  से  लोग  मर
 नहीं  जाओगे  t

 को  हा०  नाग  तिवारी  :  अप  हमारे  यहां
 देहातों  में  जाइये  तो  भ्राप  को  शायद  ही  कोई
 आादमों  चाय  या  काफी  पीता  हुआ  दिखलाई
 पड़ेगा  |

 ह उ  मथ  लिसये  : बाप  के  राज्य  में  दूध
 बहा  मिलता  है  1

 ह 1 ज  gre  are  तिबरो  :  हमारे  विस  मंत्री
 प्रोहिबिशन  के  बे  चारी  हामी  हैं,  लेकिन

 उन्होंने  फारेन  लिकर  पर  टेक्स  नहीं  लगाया  |

 यह  बात  मेरी  समझ  में  नहीं  भाई  ।
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 एक  'गानसीय  सदस्य  :  लगा  हुभा  है  |

 1!  Ero  ato  लिबारो:  इस  में  बढ़ोतरी
 नहीं  हुद्दी  ।  प्रोहिस्शिन शन  के  लिये  जरूरी  था  कि
 फारेन  लिकर  को  बन्द  कर  दिया  जाता,  या
 इतना  टेश्स  लगाया  जाता  कि  झगर  लोग  पीना
 ही  चाहूँ  तो  उन  को  झ्रभिक  पैसा  देना  पड़े  ।

 ष्बी  ब्रकाधाथ र शार र  शारजो  (हापुड़)  :  इस  का
 प्रोपेगन्डा  ही  नहीं  होना  चाहिये  1  इस  का  एड-
 बर्टाइजमेंट  बन्द  कर  दिया  जाय  |

 शबी  wre  लाक  तिबःरो,:  जी  हां,  बंद  कर
 दिया  जाये  तो  धर्छा  है  ।

 मैं  थोड़े  से  शब्दों  में  वित्त  मंत्री  का  ध्यान
 द्रमरी  झोर  भी  ले  जाना  चाहता  हूं  1  हिन्दुस्तान
 के  मनुष्य  समाज  में  फारवर्ड  लोग  हैं.  बैनयर्ड
 लोग  हैं  जन्म  से  ही  ।  उन  बैकवर्ड  लोगों  की
 उन्नति  के  लिये,  चिप्रेस्ड  बलासेज  सप्रेस्ड
 क्लासेज  के  उन्नति  के  लिये  बजट  में  स्पेशल
 प्राविजन  हम  करते  हैं  जिस  से  उन  की  तरक्की
 हो  सके  क्योकि  वे  समाज  के  पिछड़े  हुए  अंग

 है  1  बड़ी  अच्छी  बात  है  ।  लेकिन  इसी  तरीके
 से  कुछ  एरियाज  ऐसी  हैं  जो  कि  बहुत  ही
 ज्यादा  बिछड़ी  हुईं  हैं  शौर  दूसरी  एरियाज
 का  मुकाबला  नह  कर  सकतो  हैं  -  उन  के  सिये
 बजट  में  कोर्ट  समावेश  नहीं  है  |  उन  के  लिये
 कोई  भी  स्पेशल  अरेंजमंट  नहीं  है,  यह  देख

 कर  मुझे  ग्राश्चये हुआ  ।  हर  प्रान्त में  हो  या  न
 हो,  लेकिन  मुख्यतः  चार  प्रान्तों  में,  मैं  जानता

 हैं,  बड़े  पिछड़े  हुए  भंग  हैं,  जिनकी  पर  कैपिटा

 भ्रामदनी  मुश्किल  से  90  था  950  है  :  जब

 आल  इंडिया  ऐवरेज  50  है  भौर  किसी  किसी
 राज्य में  450  या  इस  से  भी  प्रधिक है,  पर  एसे
 कितने  ही  जिले  हैं,  ऐसे  स्थान  हैं  जिस  की  पर
 कंपिटा  आमदनी  go  झौर  95२0  पर  इयर

 है  n  यह  एक  झाशजर्य  ही  है  कि  बह  लोग  फ््से
 अपना  जीवन  बसर  करते  होंगे, कैसे  उन  की
 गुजर  चसती  होगी  1  उन  के  लिये  क्या  किया
 जाये  शायद  वित्त  मंत्री  के  ध्यान  में  ात

 नही  पाई  |  जय  में  ने  बॉकड़े  देखे  तो  मैं  ने  पाया
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 कि  हिन्दुस्तान  में  तीन  या  चार  जिले  ऐसे  E—
 दरभंगा,  सारन,  देवरिया  प्रादि-जिनकी
 झामदनी  96  to  प्रति  वर्ष  से  भी  कम  है  जब
 कि  बिहार  की  सालाना  भामदसी  220  Fo
 &  -  लेकिन  साउय  चिह्र  में  चूंकि  पटना  है,
 जमशेदपुर  है,  रांजी  है,  इस  लिये  वहां  को
 इनकम  बहुत  अधिक  बढ़  जाती  है  t  लेकिन
 जो  पिछड़े  हुए  इलाके  हैं,  उन  के  लिये  क्‍या
 स्पेशल  स्टेप  लिये  गये  |  कैसे  वहां  के  लोगों  को
 मदद  को  जाये  जिस  से  कि  वह  ाल  इंडिया
 ऐवरेज  मंत्रा  सकें,  इस  ओर  ध्यान  नहीं  दिया
 गया  है।  मान  लीजिये  एक  शरीर  है  ।  उस
 शरीर  का  कोई  अंग  यदि  कमजोर  रहेगा  तो
 शरीर  मजबत  नहीं  हो  सकेगा  क्रिसी  भी  अंग
 का  बारोर  में  कमजोर  रहना  देश  के  लिये
 'घातक  होता  है  ऑर  यह  देश  की  उन्नति  में  भी
 बाधक  होगा  ।

 मैं  कहना  चाहसा  हूं  कि  एक  स्पेशल
 कमिशन  मकर्रर  विधा  ०  ये  जो  कि  उन  स्थानों
 पर  जाये  जहां  पर  के  पर  कैपिटा  इनकम  50
 मुत  से  कम  2  t  प्रौट  यह  इत#म  स्टेंट  के  स्तर
 पर  ने  ली  ये  बल्कि  जिला  स्तर  पर  ली  जाये।
 जिजा  स्वर  पर  ले  कर  शाप  जांच  कराइये
 जहां  पर  भो  आतदतों  50%e  से  कम  है  वहां
 कमीशन  जा  कर  ऊाच  करें  वहा  थे!  लोगों  का
 उत्थान  बौर?  हो  सकता  है  1  उस  की  रिपोर्ट
 के  आरा  जाने  के  वाद  गवगणिट  को  सलाह  करनी
 पहगों  कि  वहाँ  का  उन्नति  &  लिये  क्‍या  किया
 जाये  1

 मैं  बतलाऊ  द्वि  नार्थ  बिहार  में  2  करोड़
 श्रध्िक  प्राबादा  प्रर्थात्‌  देश  की  पश्रातादी

 यी  चौबिसवां  भाग  नार्थ  बिहार  में  रहता  है।
 बहा  को  दशा  बड़ी  दमनोय  हैं|  यहां  पर  ते
 काई  फक्ट्री  है  न  कोई  कारखाना  है  ।  सिर्फ
 पूरानो  दो  चार  शुगर  मिलें  है  a  वहां  की  जमीन
 उबगं  है,  लेकिन  प्रेशर  भ्ाफ  पापुलेशन  बहुत
 प्रधिक  है  ।  यहां  पर  ऐब्रिकल्चर  पर  निभर
 कसते  वाले  लोग  करोब  84  परसेन्ट  हैं  जब  कि
 पान  इंडिया  शेबरेज  70  परसेन्ट  का  है
 वेट!  यर  जमीम  के  ऊपर  प्रेशर  झाफ  पापुलेशन

 (Ai)  LSD—8.
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 ब्ह्त  झधिक  है  श्रौर  सिंचाई  का  कोई  इंतजाम
 नहीं  है  t  हम  नहीं  चाहते  कि  श्राप  हम  को  खाद
 दें,  यह  उवंरक  दूसरी  जगह  ले  जायें,  लेकिन  पानी
 दे  दें  तो  हम  वहां  पर  सेल्फ  सफिशिएंन्ट  हो
 जाएंगे  ny

 sn
 थी  हकम  चम्द  कछबाय  (उज्जैन):

 कांग्रेस  सरकार  पानी  नहीं  दे  सकती  है  |

 श्री  Oo  म०  तिवारी  :  कड़ी  कहीं  पकी
 भी  गवर्नमेंट्स  हैं  -  हम  देख  लगे  वे  क्या  करती
 हैं।

 एक  भाननोप  सदस्य:  चुन्नत  भर  तो
 होगा  q

 हरी  हकम  जल्द  कछवाय  :  इवने  के  लिए
 वह  काफी  है  t

 चची  mo  तिवारी:  में  अनुरोध
 करूंगा  कि  एक  कमिशन  जरूर  श्राप  एप्वाइंट
 करें  शोर  पिछड़े  इलाकों  की  कार  जांच  करवा
 लें  और  वहां  कैसे यर  क्या  कुछ  या  जा  सकता

 हैं,  इसको  श्राप  देख  नें  t

 एक  द्रौर  बाल  मैं  कहना  चाहता  हूं  ।

 राममत्ति  जी  ने  और  इडांगे  जी  ने  कहा  है  कि
 बंगिंग  बाउल  ले  कर  क्‍यों  जाते  हैं!  भीख  मांगने
 अनाज  की  ?  मैं  कहना  चाहता  हूं  कि  ैड्रल
 गवर्ममेंट  को  भीख  मांगने  का  चा  नहीं  है  t
 उसको  जोक  नहीं  हैं  कि  हाथ  प्रसार  नर  जाएं
 ौर  कहे  कि  हमें  सत्र  दो  t  लेकिन  स्टेट

 गवर्नमेंटप  से  उस  पर  प्रेशर  पड़ना  है  t  स्टेट

 गवर्नेमेंटथ  कह़ी  हैँ  ि  हमें  इसना  अनाज
 चाहिये,  हमारी  चापूलेशन  भ्खो  मर  रही  है  ।
 सब  जगह  से  प्रेशर  आता  हैँ  ।  सब  सेंटर  को
 बाध्य  हो  कर  और  कुछ  अपनी  प्रतिष्ठा  के
 खिलाफ  भी  जाना  पड़ता  हूँ  दूसरों  के  यहां
 चम  मांगने  के लिए  ।  अगर  हर  स्टेट  गवनमेट

 अपनी  जरूरत  का  अन्न  आप  उपजः  ले  तो  फिर

 लैंट्रन  गबर्नमेंट  को  मांगने  की  जरूरत  नहीं

 चढ़ेगी 1  यह  क्रिटिसिज्म  कि  सदल  गवर्नमेंट
 अमरीका  भोर  रूस  भ्रादि  के  पास  च््स  की
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 भीज  मांगने  क्यों  जाती  है,  सिसप्लेस्ट  है  ।
 श्ंकि  प्रेशर  बड़वा  है  इस  बस्ते  उसको  प्रश्न  के
 लिए  दूसरे  देशों  के  पास  जाना  पड़ता  है  ।  भ्रश्ी
 उस  दिन  गोपालन  साहक  ने  कहा  कि  केरल  को
 चायल  नहीं  दोगे  तो  हम  यहां  घेरा  डालेंगे  d
 जब  चेराय  ही  झाप  डालेंगे  शौर  गवर्मभेंट  को
 चलने  नहीं  देगे  शौर  साथ  ही  यह  भी  कहेंगे  कि
 बाहर  झन  क ेके लिए  न  जादो,  किसी  के  यहां  जा
 कर  भीख  मत  मांगों,  तो  ये  दोनों  बातें  कैसे
 साथ  साथ  चल  सकती  हैं।  मैं  चाहता  हूं  कि इस
 पर  झ्राप  जरा  गम्भीरता  से  जिचार  करें  1

 एक  जोर  बात  मं  कहना  चाहता  ट् ।
 यह  बात  एक  भ्नपापलर  बात  जरूर  है  -  पर
 जरूरी  है  |  मुझे  याद  हैँ  कि  1953  भें  हर  स्टेट
 गवर्नेमेंट  की  जो  मांग  थी  प्रन्न  को  कह  बहुत  ही
 इनफ्लेटिड  मांगें  थ।  7  उस  समय  सं।०  डी०
 देशमुख  साहब  यहां  फाइनेंस  मिनिस्टर  थे  |
 तब  उन्होंने  फूड  सबभिड़ी  हटा  दिया  ।  जब
 सबसिडी  हट  गई  तब  सब  जगह  से  अ्रश्न  की  मांग
 कम  हो  गई  i  भ्राज  हालत  यह  है  कि  माकिट  रेट
 में  धौर  सबसिशाइज्ड  रेट  में  बढ़ा  प्रन्तर  है  i
 इसलिए  झाधे  स  भ्रधिक  सबसिदाइज  झन
 ढब  माकिट  में  बिकता  है  |  इसको  ने  स्टेट
 गव्मैंट्स  रोक  पा  रही  हे  अर  सैट्रल  गकर्तमैंट
 रोक  पा  रही  है  शोर  रोक  भी  शायद  नही
 सकती  हैं  |  जहां  कहीं  श्राप  फेंपर  प्राइस  शास
 में  जायें,  ग्रापको  यह  शिकायत  सुनने  रो
 मिलेगी  यह  अनाज  ब्लैक  मार्किट  में  जा  रहा
 हैं  a  मैं  कहूँगा  कि  इसको  रोकने  के  लिए  ाप
 यह  मूल्यों  में  ो  डिसरपैरिटी  है  इसको  द्र
 करें,  शीर  फूड  पर  से  शवसिडी  हटा  दें  a  स्टेट
 सवर्नेमेंट्स  को  पैसा  देना  हो  तो  दूसरी  तरह  से
 झाप  हें  ब  से  भी  झधिक  पैसा  भाष  दें,  मुम
 कोई  एतराज  गहीं  है  |  लेकिन  इस  तरह  से
 मारेत्टी  खराब  करना  ठीक  नहीं  है  ।  झनाज
 है  भाव  में,  शोपन  माकिट  रेट  में  शोर  सब-
 सिशइन्ट  रेट  में  इतना  ज्यादा  झग्तर  पा
 शाप  सोमों  को  घेरणा  होती  है  कि  वे  ब्लंकमाकिट
 करें  झौर  चीजों  को  काले  बावार  में  देंगे  ।

 रा

 re  EE

 General  Dis.  386

 ta  तरफ  भी  बित  मंत्री  महँदेय  का  ध्यान
 जाना  चाहिये  a

 Shri  Mamoharan  (Madras  North):
 Mr.  Deputy  Speaker,  at  the  outset  I
 call  the  budget  presented  before  this.
 country  by  our  Deputy  Prime  Minister
 as  anti-people.  Therefore,  1  call  it
 anti-national  and  J]  have  no  reserva-
 tion  in  calling  the  euthor  of  the
 budget  as  anti-social.  The  budget  that
 he  has  presented  before  us  reflects.
 the  economic  malady  of  this  country,
 and  equally  it  reflects  the  obstinacy
 and  the  obduracy  on  the  part  of  the
 Deputy  Prime  Minister  of  this  country.

 The  Economic  Survey  of  1966-87
 reveals  something  which  is  alarming.
 है  have  gone  through  the  pub'‘ication,
 the  Economic  Survey  of  1966-67,  which
 presents  a  black  and  bleak  picture  of
 this  country,  et  me  quote:

 “Production  actually  declined
 In  many  industries  based  on  agri-
 cultural,  raw  materials  and  the
 growth  rate  of  industrial  output
 was  rather  low.”

 At  another  page,  it  says:
 “The  balance  of  payment  came

 under  severe  pressure  because  of
 lower  exports  of  agriculture-based
 Products  on  larger  payments  from
 export  earnings  on  account  of
 food  and  fertiliser  imports  and
 Gebt  servicing.”
 Yet  at  another  page,  it  is  sald:

 “Apart  from  domestic  supply
 shortages  the  setback  in  the  ex-
 Dort  sector  reflects  the  adverse  im-
 pact  of  temporary  trade  distuban-
 ces  following  the  devaluation  of
 the  rupee  as  well  as  depressed  de-
 mand  conditions  in  some  foreign
 markets.”

 At  another  page,  it  says:
 “Indian  exports  to  the  UX.  fell

 by  about  20  per  cent  during  the
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 latter  half  of  966  compared  to
 the  corresponding  period  of  the

 ally,  the  Economic  Survey  also
 says:

 “There  was  marked  fail  5
 Indie’s  share  of  total  U.S.  im-
 ports.

 Export  shipments  to  eastern
 European  countries  including
 USSR  also  showed  a  sizeable  dec-
 line  to  a  larger  extent.  Thig  dec-
 line  in  exports  to  the  Rupee  Trade
 Area  resulted  from  dislocation  in
 the  immediate  post-devaluation
 period.”

 Therefore,  the  economic  survey  of
 the  Government  of  India  very  clearly
 refiects  the  country’s  present  economic
 malady  and  our  Finance  Minister
 wanted  to  rectify  the  mistakes  Com-
 mitted.  This  budact,  I  have  already
 said,  is  anti-people,  because  certain
 commodi‘ies  which  have  been  taxed
 very  many  times  are  being  placed
 under  the  axe  of  taxation  again  by
 the  Finance  Minister.  The  common
 man  in  the  street  whose  daily  neces-
 sities  of  life  are  coffee,  tea,  tobacco.
 is  made  to  suffer,  since  all  these  com-
 modities  are  again  taxed  by  our
 Finance  Minister  without  any  sense  of
 compunction.  Our  Finance  Minister,
 while  he  claims  through  taxation  on
 tobacco  Rs.  28°80  annually,  has
 sounded  something  like  a  hermit  or  a
 Daniel  coming  for  judgment.  I  quote
 that  passage  which  is  very  interesting
 as  well  as  idotic.  He  says:

 "TJ  rea'iae  that  the  incerase  pro-
 posed  is  high  but  hon.  Members
 and  other  can  at  least  escape  its
 incidence  by  reducing  equsumption
 and  thus  perheps  prolong  life  in
 the  bargain.”

 It  sounds  like  the  Sermon  on  the
 Mount.  But  the  Finance  Minister
 thereby  claims  two  considerations.
 One,  by  curtailing  consumption,  the
 health  of  the  spoon  ‘epuld  be  im-
 Proved;  this  is  one  aspect  of  the  issue.
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 Equa'ty,  he  is  saying  thereby  ‘I  can
 get  Rs.  (28°50  crores  as  proceeds.”  I
 ask  the  Minister,  please  help
 me  by  explaining.  If  the  unfortunate
 people  of  this  country  completely  be-
 lieve  in  a  sense  of  bona  fides  and  stop
 smoking  completely,  once  for  all,  how
 can  he  get  Rs.  28°50  crores?

 Shrimati  Lakshmikanthumma  (Kha-
 mmam):  He  does  not  ming  it.

 Shri  Manoharan:  Let  him  say.  I
 know  there  are  so  many  agents  for
 him.  But  in  case  he  believes  that  in
 spite  of  his  heavy  taxation,—

 Shri  Morarji  Desai:  Why  ask  an
 ‘idiotie  person  for  an  explanation?

 Shri  Manobaran:  Do  not  get  upset
 yourself.  I  simply  reflect  the  feelings.
 Please  consider  that  in  the  proper
 light.  If  he  honestly  believes  that  in
 spite  of  this  heavy  taxation  the  people
 of  this  country  will  never  cange  the
 smoking  ‘habft,  another  consideration
 comes.  The  first  consideration  is  based
 on  genuine  misunderstanding  and  the
 second  consideration  is  nothing  but
 hypocrisy,  Therefore,  I  request  the
 Finance  Minister  to  reconsider  certald
 taxes  which  have  already  taxed  the
 people  of  this  country  and  broken
 their  back.  For  example,  coffee  and
 tea.  Probab’y  the  Finance  Minister
 may  not  sip  tea  or  coffee.  I  am  sure
 two  commodities  will  never  be  taxed
 in  this  country—one  5  goat's  milk
 and  another  is  dry  fruits.

 Bt  brs.

 Shri  Morarfi  Desai:
 goat’s  milk.

 Ghri  Manoharan:  This  Ss  what  I  am
 told  by  somebody.

 I  do  not  take

 Shri  Morarji  Desai:  Your  informa-
 tion  is  all  wrong.

 Shri  Manohgran:  Yea  area  Gandhian
 and  you  might  have  followed  the
 Gandhian  tine:  These  two  commodi-
 ties  may  escape  the  axe  of  the  Fin-
 anct  Minister.  Al!  the  rest—alum-
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 nium,  tobacoo,  coffee,  tea  and  every-
 thing  has  come  under  the  axe  of  the
 Finance  Minister.  I  hope  he  will  re-
 consider  this  with  a  view  to  help  the
 People  of  this  country.

 I  want  to  draw  his  attention  to  the
 country’s  present  position.  The
 people  are  suffering  under  the  grind-
 ing  taxation  and  mounting  foreign
 loas.  The  purchasing  power  of  the
 Peopie  is  steadily  going  low.  The
 Indian  rupee  has  gone  down  in  its
 value  and  in  the  international  world.
 the  Indian  rupee  is  a  sick  person.  I
 can  cal!  it  a  pageboy  attending  co
 the  Dollar  Goddess.  The  Government
 of  India  not  only  devalued  the  rupee
 fn  its  va'ue,  but  recently  they  have
 devalued  the  size  of  the  Indian  cur-
 rency  also.  Throughout,  frustration
 prevails.  Throughout  people  to  have
 lost  their  confidence  in  the  Govern-
 ment.  Everywhere,  crisis  after  crisis
 fs  developing—cotton  crisis,  sugar
 crisis  and  so  on.  I  think  our  Finance
 Minister's  attention  might  have  been
 drawn  to  the  scarcity  of  sugar  which
 we,  Members  of  Parliament,  suffered
 of  the  last  720  days  in  the  Central
 Ha’l.  Instead  of  sugar.  we  were  given
 some  solution,  but  it  is  not  a  proper
 solution  for  the  economic  malady  of
 this  country.

 Regarding  the  food  situation,  we
 Finance  Minister  himself  knows  that.
 due  to  no  fault  of  theirs  the  people  of
 Kerala,  Bihar  ang  other  States  are
 terribly  punished.  [£  I  am  permitted
 to  say  so,  the  incompetent  deeds  and
 misdeeds  of  the  Govenment  of  India
 have  landed  this  country  in  this  pass.

 The  population  problem  is  simply
 alarming.  Recently  I  read  a  news
 item  that  two  babies  are  born  in
 India  every  3  seconds.  In  Bihar,  a
 baby  is  born  every  4  seconds.  Mr.
 D.  K.  Tyagi,  Assistant  Commissioner
 of  Family  Planning  in  the  Central
 Government  told  the  family  p!anning
 workers  very  recently  that  India  with
 on'y  2९4  per  cent  of  the  world’s  land
 area,  hes  34  per  cent  of  the  world's
 population.  We  hav:  got  our  Central
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 Minister  for  Family  Planning.  07.
 Chandrasekar  is  a  very  efficient  man,
 trying  with  his  loops  and  all  that,  but
 in  spite  of  that,  the  population  pro-
 biem  ts  becoming  tense  and  present-
 ing  a  terrific  picture.  If  that  popula-
 tion  growth  is  not  checked,  how  the
 economy  of  the  country  can  be  im-
 Proved,  only  the  Finance  Minister  can
 gay.

 Another  point,  I  think  it  is  my  duty
 to  draw  the  attention  of  the  Finance
 Minister,  is  that  today,  for  the  first
 iime,  the  nation  is  having  a  new  ex-
 perience  of  exploring  federal  diver-
 sity.  The  Centre-State  re‘ation  has
 already  become  a  subject  matter  tor
 political  discussion,  The  clean  po’iti-
 cal  lead  given  by  the  great  people  of
 this  country  during  the  last  general
 elections  must  be  an  eye-opener  to  the
 Rip  Van  Wink!es  in  Delhi.  The  prac-
 tice  now  followed  is,  the  State  legis-
 latures  are  reduced  to  enlarge  muni-
 cipalities  ang  the  State  Governments
 ar  reduced  to  nothing.  The  relation
 between  the  Centre  and  States  should
 be  cordial.  That  will  be  in  the  general
 interest  of  this  country.

 For  achieving  that,  what  is  required
 today  is  to  rectify  the  federal  im-
 balance.  I  want  ta  spend  some  time
 on  that.  The  Ivgisiative  assembly  of
 a  State,  as  I  have  already  told  you,
 has  lost  its  sovereignty  on  certain
 counts.  The  practice  has  grown  up
 that  a  'egislation  that  is  likely  to  rc-
 quire  the  President's  Assent  must  be
 first  submitted  to  the  Government  of
 India  and  could  be  introduced  in  the
 State  legislature  only  after  prior  con-
 sent  ang  the  suggestions  given  by  tne
 Centre  incorporated  in  the  Bill.

 Shri  Morarji  Deeal:  Only  where
 the  President’s  assent  is  required,  not
 otherwise.

 Shri  Manoharan:  That  means  the
 legislative  activity  of  the  State  be-
 comes  ‘argely  subordinated  to  the
 Centre’s  pleasures,  because  the  Pres?-
 dent  fs  alded  and  guided  by  ५१९
 central  Ministers  especially  the  Prime
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 Minister.  Therefore,  at  least  in  the
 matter  of  Concurrent  List  items  this  35
 the  position  which  is  most  humiliat-
 ing.  Artcle  248  has  snatched  away
 already  the  residuary  powers  given  ६०
 the  States,  the  residaury  powers  are
 Now  With  the  Centre.  Article  220  of
 the  Constitution  says  that  when  a  Bill
 has  been  passed  by  the  Assembly  of
 the  State  it  shall  be  presented  to  the
 Governor  who  shall  declare  either  he
 assents  io  the  Bill  or  withholds  assent
 therefrom  or  that  he  reserves  the  Bill
 for  the  consideration  of  the  President.
 This  explains  ver)  clearly  that  despite
 the  State  sovereignty  that  we  are
 talking  of—the  State  has  its  own
 sovereignty  within  the  framework  of
 the  Constitution—so  far  as  the  State
 is  concerned  each  and  every  power  is
 gradually  being  taken  away  by  the
 Centre.

 The  clarion  call  today  is,  [  think,
 decentra'isation  of  power.  When  a
 State  Government  gues  to  the  Central
 Government,  whether  with  a  begging
 bowl  or  not.  for  economic  or  financial
 assistance,  our  Finance  Minister  has
 got  a  ready-made  reply  that  there  35
 १0  finance.  Shri  Masani,  while  he
 »pened  the  debate,  was  very  forcibly
 irguing  that  this  Government  had  it
 been  wise  could  hav  saved  to  the
 tune  of  Rs.  200  crores.  But,  unfortu-
 nately,  we  have  lost  that  Rs.  200
 crores,  That  is  not  through  the  fault
 ०१  the  State  Governments.  When  they
 come  for  any  aid  or  finance  the  Cen-
 tral  Government  easily  tells  them
 that  there  is  no  finance.  I  think  it  is
 Proper  to  draw  the  attention  of  the
 Finance  Minister  to  the  point  that
 «mountg  to  the  tune  of  Rs.  8  crores  to
 Rs.  9  crores  are  being  wasted  on
 khadi.  The  economics  of  khadi  is  a
 farce  and  substandard  materials  nave
 already  been  manufactured  and  ac-
 cumulated  in  the  godowns.  Who  is  to
 be  held  responsible  for  this  heavy  loss
 which  the  country  is  suffering  from?
 Therefore,  when  a  State  Government
 comes  to  you  with  a  view  to  receiving
 some  help,  I  doubt  very  much  whether
 You  shauld  have  the  face  to  reject
 that  request  simply  saying  that  there
 Is  no  finance.
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 Our  Finance  Minister,  I  am  told,  has
 Suggested  a  ten  per  cent  cut  in  (ne
 general  administrative  expenditure.
 This  has  been  @  tall  talk  for  the  past
 830  many  years.  We  have  been  hearing
 it  often  and  We  are  tired  of  it.  Now
 a  situation  hag  arisen  when  a  fresh
 dynamic  fresh  outlook  has  to  be  in-
 troduced  in  the  problems  that  crop
 up  and  each  State  should  be  given  its
 due  rights.  Because,  hereafter
 I  want  to  tell  the  Finance
 Minis.er  the  denial  of  economic
 self-respect  and  independence  to
 the  States  and  over-centralisation  of
 monetary  control  in  Dclhi  must  give
 place  to  a  mutually  respectable  semi-
 independent  status  t  the  States.  I
 think  that  is  the  only  way  out  to
 establish  cordial  relations.

 So  far  as  my  Government  in  Madras
 js  concerned,  Sur,  you  know  betier
 that  immiaiately  after  the  Cong-ess
 Government  was  toppled  by  the  great
 people  of  my  ‘State,  while  we  were
 asked  to  steer  the  ship  of  State  by  the
 people  of  Madras,  the  rice  stock  posi-
 tion  in  Madras  city  proper  was  simp-
 ly  alarming,  and  it  was  to  the  tune  of
 only  500  tons,  brought  about  by  the
 previous  Congress  Government,  hard-
 ly  sufficient  for  ai  few  days  and
 throuughout  the  State  the  stock  posi-
 tion  was  85,000  tons.  But,  within
 three  weeks  due  to  DMK  Govern-
 ment’s  intensive  procurement  system,
 we  could  be  able  to  augment  the  stock
 position  from  500  ७,  १5.000  tons  in
 city  proper  ang  throughout  the  whole
 of  Tamilnad  from  85,000,  tors  to
 4,25,000  tons.  Of  course.  that  created
 2  sort  of  facination  for  the  Central
 Government.

 By  that  time  the  people  of  Kerala
 raised  a  banner  of  revolt  against  the
 Central  Government,  not  because  it  is
 their  choice;  revolt  is  not  o  honey-
 moon  for  anybody;  on  the  contrary.
 the  people  of  Kerala  were  given  to
 that  extent,  finding  no  other  action
 to  take.  They  was  the  position  of  the
 peopte  of  Kerala.  They  approached
 the  Central  Government.  And  what
 the  Central  Government  did  is  every-
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 body’s  guess.  Then,  we,  the  DMK
 Government,  assured  the  Chief  Minis-
 ter.  of  Kerala  rice  to  the  tune  of
 10,000  tons.  We  had  given  it  also.

 What  I  want  to  impress  upon  the
 Finance  Minister  is  this.  Within  our
 capabilities,  and  abilities,  the  non-
 Congress  Ministry  of  Madras  State  is
 trying  to  provide  enough  food,  cloth-
 ing  and  shelter  for  the  people  of  my
 State.  If  my  State,  out  of  affection—
 perhaps  not  out  of  affection  but  out
 of  correct  understanding—is  assisted
 at  least  partly  by  the  Finance  Minis-
 ter,  I  can  assure  you  on  the  fioor.  of
 this  House  that  we  can  be  able  to
 feed  90  many  States  in  the  whole  of
 India.  That  we  could  do.

 Shri  Morarji  Desai:  A  very  tall
 order.

 Shri  Mancharan:Whether  it  is  a
 tall  order  or  small  order,  it  is  up  to
 you  to  decide.

 Sbri  Morarji  Desai:  de-
 cided,

 Shri  Manoharan:  Therefore,  I  would
 equest  the  Finnace  Minister,  without

 any  sense  of  prejudice  and  emotion  to
 decide

 I  have

 Shri  Morarji  Desai;  Where  is  the
 question  of  prejudice?  It  is  on  your
 side,

 Shri  Manoharan:  Then  I  come  to
 another  important  subject.  The
 Tuticorin  nort  has  been  the  dzeam  of
 Tamilnad.  Recently  I  read  a  press
 report  which  say's:

 “fhe  Tulicorin  Port  ,Trust  at
 ite  recent  mecting  passed  a  re-
 solution  urging  the  Government
 to  continue  to  finance  the  deep
 gea  harbour  scheme  and  complete
 it  speedily.  There  were  reports
 that  the  Tuticorin  Deep  Sea  Har-
 bour  Scheme  was
 dropped
 would  be  completed  by  spending

 Ra,  i  crore.  Already  Re,  5  crores
 had  been  spent  on  this.”
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 “an
 t  something  on.  that

 The  te  Government  was  made  tc
 understand  that  the  Tuticorin  .  por:
 echeme  will  be  taken  up,  SBelievinj
 the  Central  Government's  bona  fidei
 the  State  Government  bas  already
 spent  money  ६०  the  tune  of Rs.  io  crores
 They  heve  acquired  land  to  the  tune
 of  500  acres  and  Rs.  30  lakhs  has  bec:
 spent  by  the  Government  of  Madra:
 for  water  supply,  Everybody  wa
 under  the  impressjon  that  the  schem
 will  be  taken  up  Now  we  rea
 from  the  papers  that  Dr.  Bhatia  ha
 submitted  a  report  stating  that  thi
 scheme  ig  not  feasible  and,  therefore
 it  may  be  dropped.  I  want  to  knov
 from  the  Finance  Minister  categori
 calli  whether  he  had  decided  to  dro,
 the  scheme  or  he  is  going  to  tak
 up  this  scheme,  thereby  helping  th
 Government  of  Madras.  They  hav
 already.  spent  Hs.  5  crores  on  thi
 though  spending  crores  is  nothing  t
 them.  Considering  the  complet
 helplessnesg  on  the  part  of  our  gc
 vernment,  y  would  request  the  Fin
 ance  Minister  af  least  to  conside
 the  suggestions  which  I  want  4
 make.

 The  current  year’s  «assistance  {
 the  State's  plans  is  ony  Rs,  5
 crores  as  against  last  year’s  Rs.  .  67
 crores.  This  reduction  will  entail
 sharp  setback  in  the  implemcntatic
 programme  of  the  State  plans.  Pr
 grammes  of  very  high  priorities  suc
 as  those  relating  to  minor  irrlgatio
 electrification  and  power  projec!
 come  under  the  State  plans  and  tl
 fempo  of  implementation  of  the
 programmes  will  suffer  with  cons
 quent  adverse  effects  on  both  agi
 cultural  and@  industria!  productio
 The  point  is  that  even  the  availab
 Central  assistance  is  not  distribut:
 evenly  with  the  result  that  son
 States  which  are  oh  the  who
 managing  their  own  affairs  prude
 tly  get  lese  than  their  proportiona
 share.  YF  this  trend  persists,  the
 will  be  no  incentive  for  हलावत  fi
 aincial  management  at  State  lieve
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 At  the  root  of  this  problem  of
 increasing  dependence  of  States  on
 the  Centre  iz  the  mounting  incidence
 of  debt  services  and  interest  charges
 in  the  State  budget.  I  want  to  give
 sorne,  figures  to  the  Finance  Minister.
 On  the  460  August,  947  the  total
 debt  owed  by  the  provincial  govern-
 ments  to  the  Central  Government
 wes  only  about  Re.  44  crores.  By
 the  end  of  the  current  year  it  will
 be  nearly  Re.  5,000  crores,  Taking
 Madras  alone,  debt  due  to  the  ०
 vernment  of  India,  which  was  about
 Re.  I2  crores  in  1950,  will  now  be
 over  Rs.  300  crores,

 There  has  been  a
 increase  in  the  interest  obligation
 also.  <As  against  only  Rs.  ¢4l  lakhs
 spent  as  interest  by  the  Madras  Go-
 vernment  paid  to  the  Government  of
 india  in  950-5l,  this  year  it  will
 have  to  pay  well  over  Rs.  ‘ry  crores,
 That  is  interest  alone.  When  it  is  re-
 membered  that  Madras  gets  about
 Rs.  30  crores  as  its  share  of  Central
 taxes,  it  will  be  realised  that  the
 State  has  to  pay.  back  nearly  halt

 corresponding

 ot  what  it  gets  from  the  Central
 taxes,

 Loans  taken  by  States  from  the
 Centre  have  not  all  been  utilised
 for  remunerative  purposes  and  pro-
 jects;  that  is  why  the  Fourth  Fin-
 ance  Commission  recommended  that
 the  entire  question  of  indebtedness
 of  States  should  be  reviewed  on  the
 basis  of  a  detailed  study  and  repart
 by  a  competent  personality  to  be
 set  up  for  the  purpose.  This  study
 will  naturally  take  some  time  but
 meanwhile  is  it  difficult  to  provide
 ad  hoc  relief  in  the  form  of  mora-
 forium  on  interest  payments  as  pro-
 posed  by  ‘the  Chief  Minister  of
 Madras  so  that  the  States  may  press
 on  with  minor  irrigation  and  other
 agricultural  production  schemes.

 Then,  another  point  is  that  the
 framega  of  our  Constitution,  I  think,
 did  gnyisage  certain  development  in
 the  field  of  finance,  When  the  Con-
 stitution  was  income-tax  was
 Visuelised  as  the  main  bdslancing

 5  OD  rer  Lane  8  t
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 factor  for  transfer  of  resources  from
 the  Centre  to  the  States,  but  income- tax  has  ceased  to  be  a  large  source
 of  revenue  today;  on  the  contrary,
 excise  duties  have  taken  over  its
 place.  Again,  Madras  is  terribly
 neglected  by  the  Centre  Excise
 duties  have  replaced  income-tax  as

 the  most  elastic  resource.  Union  ex-
 cise  duties  yield  Rs.  1,150  crores
 while  the  divisible  pool  of  income-
 tax  excluding  Union  surcharge,  ad-
 vance  collections  etc.  is  only  Rs.  :76
 crores  in  the  current  year  The  dis-
 tribution  of  75  per  cent  of  this  tax
 among  the  States  has  not,  therefore,
 provided  them  any  great  relief.  The
 States’  share  of  Union  excise  duties
 should  therefore  be  stepped  up  from
 the  present  low  level  of  20  per  cent.
 Even,  among  the  taxes  on  income,
 the  corporation  tax  is  more  impor-
 tant  than  income-tax.  In  the  cur-
 rent  year  corporation  tax  is  expect~
 ted  to  bring  in  Rs.  350  crores.  Fur-
 ther  industrial  development  will  be
 only  through  the  agency  of  com-
 panies  and  the  States  play  a  big  part
 in  providing  economic  overheads,
 such  as  power,  water  supply,  tecb-
 nical  education  etc,  which  promote
 industrial  advancement.  Therefore
 I  will  request  the  Finance  Minister
 that  he  should  see  that  corporation
 tax  is  sharable.  Now,  the  entire  tax
 goes  to  the  Central  Government  and
 not  even  a  single  State  is  permit-
 ted  to  receive  the  fruits  of  their  own
 industrial  development  because  the
 economic  overheads  that  have  been
 Provided  by  the  Government  of  each
 and  every  State  are  simply  taken
 away  by  the  Central  Government.
 All  this  should  be  taken  into  consi-
 deration.

 So  far  as  food  problem  is  concer-
 ned,  I  have  already  said,  this  pro-
 blem  should  be  treated  as  a  problem
 of  nationa)]  importance.  I  am  one  of
 those  who  believe  that  in  food  pro-
 blem,  for  heavens  sake,  let  us  not
 introduce  politics.  So  far  as  leader-
 ship  of  DMK.  in  the  Madras  State
 is  concerned  that  can  be  well-
 established  and  explained  by  what
 the  Chief  Minister  of  Madras  has

 soca  dha  Ot
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 said  on  May  23.  The  Chief  Minister
 who  is  the  Chairman  of  the  Bihar
 Famine  Relief  Committee  requested
 the  people  of  Madras  State  saying:

 “It  is  really  heart-rending  to
 see  the  people  ७१९  Bihar  in  great
 distress  and  incapable  of  addres-
 sing  themselves  to  the  ways  and
 means  of  escape  from  this  disas-
 ter.  Agricultural  operations  and
 other  productive  activities  have
 been  rendesed  impossible  in
 many  parts  of  the  State.  The
 crisis  that  is  confronting  Bihar
 can  be  solved  only  by  national
 endeavour  and  this  must  cut
 across  all  barrie:s  of  province,
 caste,  religion  and  socia]  status.”

 This  expresses  the  dynamic  lead  of
 the  Government  of  Madras.  There-
 fore,  I  request  the  Finance  Minister
 to  treat  all  the  States  equally  in  the
 sense  that  the  revenues  which  are
 distributed  should  be  based  on
 collection  and  population.  The  Centre-
 State  relationship  should  also  be
 strengthened,  That  is  for  the  welfare
 of  the  Centre  itself.

 So  far  as  the  peopie  of  this  country
 are  conce-ned,  they  have  got  a  sort
 of  feeling  that  Morarji  means  taxes
 and  taxes  mean  Morarji.  It  is  a  good
 equation  anyway.

 Shri  Morarji  Desai:  YT  should  alsa
 tax  you.

 Shri  Manoharan:  But,  I  think,  our
 Finance  Minister  should  come  out
 from  this  rut  and  that  he  should  shed
 away  what  is  calied  a  sort  of  puritan
 outlook  and  stop  sermonising  the
 people  of  this  country.  Mr.  Masani
 has  very  clearly  said—of  course,  in
 certain  matters  we  may  not  have  our
 own  relative  ideology—that  instead  of
 this  archaic  Budget,  this  Budget
 should  have  been  a  revolutionary  and
 a  dynamic  one.  But  we  cannot  expect
 it  from  the  Congress  Benches,  speci-
 ally  the  Treasury  Benches.  We  know
 the  prejudices  and  the  feelings  of
 our  Finance  Minister.  In  spite  of  all
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 that,  I  like  him  because  of  his  own
 convictions.  If  he  thinks  that  what
 he  does  is  right,  even  if  the  heavens
 fall,  he  will  never  budge  an  inch  from.
 that.  But  whether  it  is  a  good  po'icy
 in  the  politics  of  the  country  has  to.
 be  considered,  As  a  man  he  is  per-
 fectly  a  man  of  earnest  convictions
 and  a  man  with  sincerity  of  purpose.
 But  as  a  politician  and  a  statesman
 who  is  entrusted  with  some  job  to  do-
 for  this  country  and  who  is  expected
 to  deliver  the  goods  for  the  nation,  be
 should  have  some  consideration  for
 the  common  man  of  this  country.

 This  country,  for  the  last  twenty
 years,  because  of  the  misrule  of  the
 Congress  Party,  suffers  a  lot.  Uniess
 and  unil  our  Finance  Minister  tries
 to  understand  what  is  written  on  the
 wall,  J  doubt  very  much  if  this  Gov-
 ernment  can  continue  till  1968.  My
 wish  is  that  this  Government  should
 continue,  and  let  it  continue.  But
 if  a  Budget  like  this  comes  as  a  bolt
 from  the  blue,  the  already  infuriated
 people  of  this  country  will  never  to-
 lerate  this  Government.  I  request
 the  Finance  Minister  to  consider  this.
 We  are  reflecting  the  feelings  of  the
 people.  I  think,  I  can  reflect  the
 true  feelings  of  the  people  more
 clearly  than  anybody  because  we
 have  got  a  State  with  a  solid  =  ma-
 jority.  In  Madras  State,  the  Cong-
 ress  is,  once  and  for  al},  finisheq  snd
 it  is  the  last  nail  on  the  coffin  of
 the  Congress  Party.  Therefore,  the
 Congress  Party  can  never  revive
 there,  I  do  not  like  this,  but  it  !s
 the  decree  of  the  country,  the  order
 of  the  nation  und  the  judgement  of
 the  people.

 Let  me  summarise  what  Y  have
 given  to  our  Finance  Minister.

 Try  to  maintain  the  relations  with
 States  favourably;  for  heaven's  sake,
 do  not  have  a  political  prejudice
 while  you  approach  the  problem  of
 non-Congress  Governments.  I  am  told
 that  you  have  not  got  thet;  I  think
 you  will  continue  that.
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 Regarding  certain  projects  that
 we  have  taken  up,  you  should  see
 that  they  are  expedited  more  funds
 should  be  alloted  for  them.  The
 stock  reply  that  you  are  always
 giving  ‘no  finance’  should  be  s.opped.
 Everywhere  the  reply  from  the  Fin-
 ance  Minister,  the  reply  from  the
 Government  of  India,  is  this:  ‘no
 finance".  If  an  industry  is  asked,  you
 say,  ‘No  foreign  exchange’.  The  for-
 eign  exchange  has  been  drained  be-
 cause  of  these  people;  ‘no  finance’  is
 because  of  these  people.  Finance  is
 there  in  plenty  but  you  should  have
 the  mind  to  distribute.  For  example,
 it  has  been  sur  rosy  dream  for  the
 past  so  many  years  that  the
 railway  line  from  Tinnevelly  to  Na-
 garkoil  via  Kanyakumari  should  be
 completed;  the  survey  has  been  un-
 dertaken;  that  rej.i.  has  been  al-
 ready  prepared  and  everything  has
 been  done.  After  five  or  six  years,  I
 asked  the  Railway  Minister  the  other
 day  a8  to  what  happened  to  the
 scheme.  Our  Railway  Minister  was
 clever  enough  ह 14  te!lling—probably
 @he  infection  of  the  Finance  Minister
 —‘no  finance’.  This  sort  of  reply
 will  never  deliver  the  goods.
 Certain  important  projects  which  we
 have  taken  up  should  be  definitely
 completed  and  for  that,  we  request
 the  help  of  the  Centra}  Government.
 I  am  told  that  the  Finance  Minister
 had  his  own  appreciation  of  the  fin-
 ancial  difficulties  of  Madras  State.
 I  think  that  appreciation  shoulg  grow
 and  he  should  see  that  something
 is  provided  for  the  people  of  Madras.
 Already  in  the  Plan  project,  we  have
 I  think,  lost  to  the  tune  of  Rs.  48
 crores  and  that  should  be  compensa-
 ted  somehow.

 Regarding  the  budget  provisions,  I
 hope.  the  Finance  Minister,  while  he
 starts  replying.  will  definitely  say
 that  the  taxes  on  coffee,  tea  and
 tobacco  are  lifted.  By  that  he  can  win
 over  the  hears  and  minds  of  the
 people  of  this  country  for  long.  Do
 not  think  that  you  have  commi'ted
 yourself  and,  therefore,  you  cannot
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 come  out.  This  is  your  country;  the
 people  are  like  your  children  and  you
 can  show  some  consideration  towards
 the  people  of  this  country.  Errors
 have  somehow  been  committed.
 While  you  were  out  of  the  Cabinet,
 this  devaluation  came.  We  know
 what  was  your  reaction  then,  You
 deliberately  said,  ‘not  only  the  Indian
 rupee  has  been  devalued  and  raped;
 the  country  has  been  devalued”.
 You  have  expressed  noble  sentiments.
 Now  you  have  come  back  to  the
 Government  because  of  that  noble:
 sentiment.  I  request  you  to  recon-
 sider  the  budget  proposals  which  are
 anti-social,  anti-national  and  anti-
 people.  At  least  spare  the  common
 People;  they  form  90  per  cent  of  the
 population  of  this  country.  ‘You  just
 squeeze  the  industrialists.  The  money-
 ed  people  have  got  unaccounted
 money;  but  unfortunately  the  un-
 accounted  money  has  not  been  un-
 earthed  by  you.  People  are
 telling—I  do  not  know  how  far
 it  is  true—that  the  unaccounted
 money  has  been  injected,  during  the
 time  of  Elections.  into  the  Congress
 Party.  I  do  not  know  whether  it  is
 a  fact  or  otherwise.

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  fe-
 habilitation  (Shri  L.  N.  Mishra):  Only
 Congress?

 Shri  Manoharan;  You  know  better.
 TI  now  conclude  with  a  request  to

 the  Finance  Minister  to  come  out
 with  certain  tax  relief  to  the  people
 of  this  country.

 Shri  Shantilal  Shah  (Bombay—
 North-West)  I  propose  to  make  a
 few  observations  on  the  budget  pre-
 sented  to  the  House.  not  as  an  eco-
 nomist,  but  as  to  what  possibly  can
 be  done.

 Our  expenditure  has  been  rising,
 and  the  maximum  rise  has  been  un-
 der  the  head  ‘Defence’.  In  order  to
 protect  this  country,  we  ought  to
 defend  ourselves  well.  But  could  we
 not  etonomise  on  defence  without
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 impairing  the  efficiency  of  the  ma-
 chine?  I  remember  having  read  that
 in  the  United  States  when  Mr.  Mc-
 Namara  became  the  Defence  Secre-
 tary,  he  examined  all  the  defence
 installations  ang  rationalised  them
 some  of  them  were  closed,  dnd  some
 were  improved.  On  the  whole  the
 total  military  efficiency  of  the  United
 States  was  improved  and  the  total
 expenditure  was  brought  down.  Such
 a  thing  ought  to  be  possible  in  this
 country.  I  am  no  expert,  but  if  the
 Finance  Minister  makes  a  request  to
 the  Defence  Minister,  he  and  his  offi-
 cers  can  certainly  have  a  searching
 look  at  our  defence  expenditure  so
 that  we  can  bring  down  the  expendi-
 ture  withoug  impairing  the  efficiency
 of  our  machine.  That  does  not  seem
 to  be  impossible  and  such  a  thing
 Ought  to  be  done.  I  am  not  asking
 for  reduction  of  expenditure  which
 would  bring  down  efficiency,  but
 consistent  with  efficiency,  eco-
 nomy  must  be  possible.

 The  main  illness  in  our  economy  at
 present  is  the  rising  prices.  What  is
 necessary  is  to  bring  about  a  stability
 in  prices.  How  is  that  stability  to  be
 brought  about?  We  talk  of  inflation;
 we  talk  of  drought  and  we  talk  of
 less  production.  So  far  as  agriculture
 is  concerned,  I  find  that  in  this
 House  we  are  having  a  lot  of  discus-
 sion  about  the  chemical  fertilisers
 ani  we  have  been’  discussing  the
 question  of  public  sector  versus
 private  sector.  We  have  been  discuss-
 ing  foreign  collaboration,  and  also
 price  controls  and  so  on.  I  would
 request  that  Government  may  not

 get  involved  in  these  ideological
 questions.  The  immediate  question
 before  us  is  to  have  fertilizers.  After
 fertilisers  are  p.o-uced  in  abundance
 to  meet  the  needs  of  the  country,
 Government  can  take  over  such  of
 the  factories  as  they  like,  but  to
 waste  time  on  a  discussion  of  public
 sector  versus  private  sector,  foreign

 ‘collaboration  and  so  on  is  to  land  the
 country  on  a  set-back.  If  we  -  lose
 even  one  monsoon,  that  is  so  much  of

 ia.  Joss to  us,
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 The  next  point  that  I  would  like
 to  streag  is  about  organic  Manure,
 namely  dung,  dry  lebves,  houseiold
 refuse  etc.  If  we  pak®  even  one-
 tenth  of  the  attention  and  spend  even

 e-tenth  of  the  amount  that  we  are
 spending  on  the  inorganic  manures,
 I  think  we  woulg  be  able  to  achieve
 good  results.  I  am  speaking  from
 sOMe  experience  about  these  things,
 because  these  organic  manures  havé
 been  tried  and  trieq  successfully,  and
 they  have  been  certified  as  successful
 by  the  Pusa  Research  Institute  offi-
 cers,  These  experiments  have  been
 tried  at  a  place  called  Kora  Kendra
 in  Bombay.  With  almost  no  expendi-
 ture,  and  with  the  addition  of  just  a
 little  chemical,  the  result  has  been
 wonderful.  I  would,  therefore,  sug-
 gest,  that  while  spending  money  on
 the  chemical  fertilisers  we  may  also
 spend  money  on  organic  manures.

 The  other  thing  is  about  the  zoning
 sysiem.  T  have  not  been  able  to
 reconcile  myself  to  the  food  zones.  If
 an  individual  who  had  plenty  of
 food  in  his  house  or  one  trader  who
 had  kept  foodgrains  in  his  shop  did
 not  part  with  it  or  sell  it  to  others,
 we  would  call  them  hoarders.  But
 if  one  State  does  it,  we  give  it  a  res-
 pectable  name  of  zoning  and,  there-
 fore.  it  has  a  sanctity.  Thereby,  we
 are  undermining  the  unity  of  the
 country,  and  we  are  creating  amongst
 ourselves  the  sense  of  State  versus
 State,  citizen  versus  citizen,  If  the
 subsidies  now  given  by  the  Centre
 are  abolished,  most  of  the  States
 would  come  forward  with  their  full
 production  rather  than  given  figures
 for  our  consumption;  possibly,  that
 might  help.

 I  will  now  refer  to  industry  and
 industrial  labour,  I  think  the  time
 has  now  come  when  we  should  think
 of  linking  wages  with  production.  If
 the  wages  are  linked  with  the  cost
 of  living  index  without  any  reference
 to  production,  it  will  lead  to  inflation.
 I  would  make  a  small  suggestion
 which  I  consider  practicable.  Under
 the  Bonus  Act,.  every  factoy
 it  makes  a  profit  or  not,  has  fo  pay  a
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 4  per  cent  minimum  bonus.  That  bo-
 nus  is,  in  a  form,  a  wage,  a  pay-
 ment  to  be  compulsorily  made  whe-
 ther  the  man  produces  or  does  not
 produce,  and,  therefore,  it  is  a  wage.

 Now,  it  should  be  possible  to  work
 out  a  scheme  whereby—I  am  not
 saying  that  the  payment  to  be  made
 by  the  employer  should  be  reduced
 below  4  per  cent—this  4  per  cent  may
 be  distributed  amongst  labour  in  ‘hat
 factory  in  proportion  to  the  produc-
 tion  achieved  by  each  worker.  It  is
 a  scheme  which  can  be  worked  out.
 If  the  employer  works  out  a  scheme
 and  his  workers  agree,  that  scheme
 may  be  accepted.  If  they  do  not  agree,
 the  scheme  can  be  worked  out  by
 either  a  tribunal  or  another  body  and
 that  scheme  should  be  put  through.
 Unless  we  now  put  an  element  of
 productivity  in  the  wages  of  indus-
 trial  labour  and  a  beginning  is  made,
 I  am  afraid  we  are  going  to  have
 higher  and  higher  wages  with  no  cor-
 responding  uptrend  in  the  production

 Another  suggestion  which  I  would
 make  concerns  the  behaviour  of
 tabour.  Labour  today  seems  to  have
 all  the  rights  and  very  few  responsi-
 dilities.  Some  labour  leaders  think
 that  their  hold  on  labour  can  be  prov-
 ed  by  their  capacity  to  bring  about  a
 strike,  and  Government  also  have  the
 belief  that  those  labour  leaders  are
 powerful  who  can  bring  about  strikes.
 Tt  is  easy  to  bring  about  a  strike.  The
 strength  or  influence  of  a  labour
 leader  or  labour  union  has  to  be  tested
 only  on  their  ability  to  keep  labour  at
 work.  Even  when  there  is  provoca-
 tion,  there  are  other  remedies  for  it.
 Those  who  ask  labour  to  go  on  strike
 at  thie  slightest  provocation,  and  some-
 timeg  without  it,  in  order  to  show  to
 the  world  and  the  Government  that
 they  gre  powerful  labour  leaders
 ought  ta  @e  put  down.  f  find  both  in
 the  States  and  at  the  Centre  a  ten-
 dency  to  ne

 gotiate
 when  the  strikes

 are  legal.  do  not  mind  all  strikes
 being  made  legal.  Make  ali  the
 stries  legal.  But  I  fing  that  even
 when  a  strike  is  illegal  Govern
 ment  intervenes  and
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 Thus  they  afe  encouraging  illega!
 strikes.  है; अ  the  strike  was  illegal  the
 law  waa  to  operate,  they  ought  to  be
 prosecuted.  Therefore,  in  the  case  of
 illegal  strikes  make  them  legal,  if
 you  please.  But  as  long  as  they  are
 iiegat,  do  not  negotiate  with  the  stri-
 kers.

 A  recent  development  in  labour  is
 the  tendency  to  gherao.  It  is  going
 to  lead  to  very  serious  consequences.
 Gherao  is  certainly  a  criminal  offence.
 It  is  wrongful  confinement  and  is  cog-
 nisable.  It  does  not  matter  if  Shri
 Dange  calls  it  a  legitimate  weapon.
 He  has  no  right  to  do  so.  In  this
 country,  there  is  a  law.  But  in  my
 opinion,  this  gherao  is  a  small  or  ab-
 ridged  edition  of  what  the  Red
 Guards  are  doing  in  China.  If  there-
 fore  immediate  action  is  not  taken
 both  by  the  States  and  the  Centre  to
 put  down  this  activity,  some  day....

 Shri  Yogendra  Siar’  (Begusarai):
 This  is  in  continuation  of  Gandhiji’s
 satyagraha.

 sit  wo  ato  मिश्र:  गलत  चात  3)

 श्यो  Wonto  सिवारो  (बेतिया):  <  ग्रह  7  I

 Shri  Shantilal  Shah:  I  hope
 Gandhiji's  name  will  not  be  brought
 in.  I  try  to  avoid  it.  I  know  it  was
 mentioned  that  Gandhiji  did  allow
 picketing.  Gherao  is  very  far  from
 picketing.  It  is  a  very  poor  argument
 to  say  that  Gandhiji  said  so.  Let  us
 meet  argument  with  argument.  My
 hon.  friend  made  a  reference  to
 Gandhiji’s  name.  As  far  as  Gandabiji's
 name  ig  concerned.  we  have  much
 greater  right  to  rely  on  him  than
 thos:  gent'emen  opposite.

 aft  रची  रा  (पूरी):  भाप  गांधीजी  पर

 विश्वास  नहों  करते  है  ।

 Shri  Shantiiat  Shah:  I  do  not  bring
 in  his  name  in  this.  I  am  trying
 state  a  simple  fact  that  unless  there
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 ig  order,  unless  there  is  uninterrupt-
 ed  production  in  this  country,  no
 amount  of  invocation  of  names  of
 any  man,  grea!  or  small,  is  going  to
 riatter.  Therefore,  I  am  only  saying:
 Jet  the  Jaw  of  the  land  be  observed.

 ली  इसहाक  सब्म्मलोी  (प्रमरोहा):
 उत्पादन  कैप्टिलिस्ट  घटा  रहें  हुँ,  कारखानेदार

 चटा  रहें  है  t

 Shri  Shantilal  Shah:  I  thought  ४०5
 speaking.  This  is  a  House  of  debate
 and  discussion,  not  one  where  words
 are  thrown  at  each  other.  The  only
 thing  I  can  do  is  to  disregard  the  hon.
 Member  and  treat  his  words  with
 contempt.

 I  also  read  recently  that  Govern-
 ment  were  thinking  of  taking  over
 some  sick  textile  mi‘ls.  I  hope  they
 will  think  again  about  it.  I  have  had
 some  experience  of  running  sick  tex~-
 tile  mills.  All  mil’s  are  not  sick  for
 the  same  reason.

 aft  इसहाक  सास्मली  :  इसीलिये  यह  वाल

 कह  रहे  हूं  ।

 Shri  ShantiJai  Shah:  it  may  be  that
 some  mil's  are  sick.  Now,  why  are
 the  mills  closing  down?  The  reasons
 are  various.  In  thost  cases  where  the
 mills  have  closed  down  on  account
 of  inefficient  management,  this  remc-
 dy  might  work.  In  those  cases  where
 due  to  shortage  of  capital  the  mil!  is
 fn  difficulty,  supply  of  capital  may
 work.  But  where  the  mill  is  out-
 dated,  the  machinery  is  worn  out  and
 is  not  capable  of  sufficient  praduc-
 tion,  takeover  of  a  sick  mill  will  be
 no  remedy.

 What  would  be  the  result?)  There
 would  be  a  corporation  in  the  public
 sector.  All  the  mills  which  are  ‘Dro-
 ductive  and  which  yie'd  profits  will
 remain  in  the  private  sector  and  all
 the  mills  which  are  sick  and  unpro-
 ductive  will  come  in  the

 te  thas  Bg Government.  And  what  ¢
 vernment  going  to  do  with  it?  Will
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 they  go  On  paying  full  wages  with
 less  production?  If  they  want  ‘to
 maintain  employment  in  the  textile
 industry,  the  beat  way  would  be  १०
 scrap  these  inefficient  units  and  set
 up  new  units  in  the  co-operative  sec-
 tor,  or  in  the  public  sector  if  you
 please,  but  to  take  over  sick  mills  in
 order  to  maintain  emp‘oyment  is  only
 a  temporary  remedy,  and  he  who
 thinks  of  it  as  a  permanent  remedy:
 will  come  into  trouble.

 I  now  refer  to  a  number  of  young
 men  whom  I  have  met  in  Bombay
 who  have  returned  from  foreign
 countries,  They  come  with  hopes,
 they  come  with  dreams,  they  make
 applications  to  Government  for  start-
 ing  industries,  they  are  in  need  of
 funds,  but  the  procedure  of  getting  a
 licence  for  them  to  set  up  even  a
 small  industry  is  so  long  and  so  com-
 plicated  that  the  young  men  for  two
 or  three  years  cannot  go  ahead  with
 anything.  The  result  hag  been  that
 most  of  them  get  frustrated,  ulti-
 mately  take  up  some  job  somewhere.
 These  young  men’s  enthusiasm,  their
 ability,  their  training.  ought  to  be  uti-
 lised  for  the  betterment  of  this  coun-
 try.  We  are  thinking  of  insuring
 crops.  Here  is  the  youthful  crop  of
 this  country  which  can  be  put  into
 productive  activities.  They  have
 enthusiasm,  they  have  learnt  the
 technique.  Even  if  they  make  a  smal!
 loss,  what  does  it  matter?  Can  we
 not  take  an  insurance  on  them  and
 can  we  not  run  that  risk  so  that  they
 can  be  put  into  industries  where  they
 can  do  some  fruitfu!  work  for  the
 country?

 As  far  as  public  undertakings  are
 concerned,  some  of  them  do  make  8
 profit,  but  by  far  and  large  they  do
 not  seem  to  be  doing  well.  The  Go-
 vernment  is  borrowing  today  at  a  rate
 of  interest  which  varies  betweon  5
 and  8  per  cent.  If,  having  borrowed
 at  a  rate  of  interest  between  हैं.  and  8
 per  cent,  we  invest  the  same  amount
 of  money  in  an  undertaking  where
 the  profits  are  less  than  5  per  cent,
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 then  the  Government  ig  obviously
 making  a  loss,  and  that  loss  is  being
 made  at  the  cost  of  the  public.  It  ts
 merely  an  ideological  obsession,  I
 am  not  suggesting  that  industries
 should  not  be  in  the  public  sector.
 ertain  industries  will  have  to  be  in
 the  public  sector,  and  they  should  noi
 be  allowed  in  the  private  sector,  but

 "we  seem  to  have  an  ideological  obse-
 ssion,  almost  a  craze  that  everything
 should  be  in  the  public  sector.

 Take  the  case  of  LIC.  Some  years
 ago  if  one  wanted  to  insure  oneself,
 the  insurunce  agent  would  take  the
 life  out  of  him,  come  to  him  morning,
 afiernoon  and  evening,  today,  tomor-
 row.  A  few  years  ago  I  wanted  =  to
 take  group  insurance  for  certain  con-
 cerns  where  I  have  an  int  est.  of
 four  to  five  hundred  persons.  The
 LIC  had  a  scheme.  I  wrote  a  letter,
 nobody  came.  I  sent  a  message.  After
 @  week,  two  persons  came,  they
 brought  some  literature.  I  put  them
 half  a  dozen  queries,  and  they  were
 unable  to  answer.  Naturally  I  wanted
 to  know  exactly  where  I  stood.  When
 I  asked  them  what  they  wil)  do  in
 this  case,  on  this  premium,  all  that
 they  said  was  that  they  would  go
 back  to  their  office  and  come  back  to
 me  with  their  reply.  They  promised
 to  come  within  ten  8993,  More  than
 five  yCarg  are  over,  they  have  not
 came,

 Shri  Virendrakumar  Shah  (Juna-
 gadh):  Were  you  a  Minister  at  that
 time?

 Shri  Shantilal  Shah:  I  was.

 What  I  am  suggesting  is  this.  Take
 the  LIC.  Could  it  not  be  split  into
 halg  a  dozen  units  operating  al}  over
 the  country,  so  that  they  will  com-
 pete  between  themselves  and  within
 themselves.  Those  units  which  do
 wel;  will  get  a  better  return,  those
 units  which  do  not  do  well  will  not
 get  g  better  return,  but  we  shall  be
 able  to  judge;  instead  of  having  this
 monopolistic  position  where  the  off-
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 cers  only  demand  wages,  they  wil!
 have  to  complete  to  show  results,

 Today  the  total  inturance  is  in-
 creasing,  that  is  because  we  are  get-
 ting  more  and  more  life  insurance
 minded,  not  because  they  are  putting in  better  work,  just  ag  the  news-
 paper  reading  public  is  increasing,
 so  also  the  insuring  public  is  in-
 creasing.

 In  the  case  of  public  sector  under-
 takings,  in  many  cases  they  are  cor-
 Pporations.  Their  balance  sheets  come
 before  us  a  long  time  after  the  close
 of  the  year  and  we  cannot  know
 what  happens.  Parliamentary  cont-
 rol  is  dilatory  and  ineffective.  The
 control  must  be  immediate  and
 effective.  Why  cannot  we  turn  some
 of  them  into  public  or  private  limi-
 ted  companies?  A  few  them  already
 are.  The  Hindustan  Anti-bictics  is  a
 limited  company.  If  we  sold  their
 shares  in  the  public,  two  results  will
 follow.  The  will  have  to  comply  with
 the  Companies  Act  and  publish  their
 balance  sheets  within  a  limited  time.
 Their  shares  will  be  quoted  in  the
 market  and  immediately  we  shall
 know  whether  the  company  js  doing
 well  or  not  doing  well.  If  they  are
 doing  well,  the  price  of  the  shares
 will  go  up;  otherwise  prices  will  go
 down.  I  am  not  suggesting  that  the
 whole  capital  must  be  given  out  to
 shareh  ders.  .

 शो  इसहाक  सास्भली  :  सड़कों  को  भी

 प्राइवेट  सेक्टर  मे  ले  ल॑  जिपे  ।

 Shri  Shantilal  Shah:  I  have  de-
 cided  to  treat  these  interruptions
 with  contempt.  25  or  30  or  40  per
 cent  of  these  shares  can  certainly  be
 sold  out  CUnterruptions.)

 Mr,  Deputy-Speaker:  The  hon.
 Members  had  their  say;  they  should
 listen  now

 Shri  Shantilal  Shah:  That  will  re-
 duce  th  financial  burden  on  the  Gov-
 ernment  and  the  share  market  wil
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 give  an  immediate  indication  whether
 the  concern  is  doing  well  or  not,  That
 will  also  give  an  indication  through
 the  balance  sheet  how  the  company
 is  progressing.  If  Wwe  borrow  at  the
 Fate  of  5  or  8  per  cent.  we  ought  to
 see  that  our  investments  yield  some-
 thing  more.  Of  course  Defence  or
 things  like  that  are  not  in  this  cate-
 gory.  ी  suggestion  was  made  that
 the  investment  of  black  market  mo-
 ney  may  be  allowed  in  buildings,  as
 in  Belgium.  May  I  suggest  that  in
 some  of  the  Government,  corpora-

 tions  where  the  yield  is  very  low,  one
 or  two  per  cent.,  stmilar  investment
 may  be  permitted.  4  do  not  know  how
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 it  will  result.  But  these  are  ideas
 which  could  be  considered.

 It  is  easy  for  us  to  say  that  the
 whole  country  must  tighten  its  beit
 and  export.  I  would  earncstly  appeal
 that  we  should  notexport  articles  of
 consumption  tijl  the  internal  demand
 7  fully  satisfied.  We  export  bananas.
 It  is  the  only  cheap  fruit  which  a
 common  man  enjoys.  By  the  export
 of  bananas  we  earn  a  few  lakhs.  I
 would  rather  give  up  these  few  lakhs.
 as  the  satisfaction  which  comes  to  us
 from  the  import  of  a  little  more  mach-
 imery  is  disproportionate  to  the  dis-
 satisfaction  which  we  are  causing  in
 this  country  by  raising  the  price  of
 these  articles.  Similarly,  why  should
 We  go  on  exporting  sugar  if  our  needs
 are  not  met?  The  same  thing  can  be
 said  about  oil,  oil  seeds  and  oil  cakes.
 Today  ghee  is  not  available.  Why  ex-
 port  oil  and  import  machinery?  Is  it
 not  desirable  that  we  allow  satisfac
 tion  to  our  OWn  country,  among  our
 own  nationals  rather  than  export  oil
 seeds  and  oil  cake  and  import  machi-
 nery  about  which  there  is  [ittle  cor-
 responding  satisfaction  améng  ‘the
 ordinary  consumer.  He  ig  the  man  who
 rules,  not  we;  he  is  the  man  for  whom
 we  shdulg  do  some  thing

 Shri  J.  B.  Ertpalani  (Guna):  He  is
 the  man  who  should  suffer.
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 Gari  Shantiikg  Shah:  For  how
 long?  I  am  at  the  way  in
 which  texes  have  been  imposed  this
 year,  In  fact  I  once  told  a  newspaper
 editor  that  he  ought  to  give  a  pitture
 of  a  man  with  a  pair  of  shoes  made
 in  q  factory,  sitting  an  office  with
 terelene  suit  in  front  of  a  table,  who
 smokes  a  cigar  and  takes  a  cup  of
 tea  or  coffee.

 This  is  the  one  man  on  whom  only
 the  taxes  fall.  All  the  other  persons
 are  not  so  heavily  taxed.

 An  hon,  Member:  Cigar  smoking.

 Shri  Shantilal  Shah:  If  the  hon.
 Minister  had  taxed  beedies,  perhaps
 they  would  have  asked,  “Why  don’t
 you  tax  cigars  and  why  do  you  tax
 beedies?”  So,  anything  which  you
 tax  immediately  becomes  the  common
 man’s  need!  The  point  is  that  the
 common  man’s  needs  also  have  to  be
 laken  into  account  in  a  proper
 manner.

 Now,  there  are  two  suggestions
 about  the  proposeq  taxation  to  be
 levied.  One  is  about  the  deduction
 at  source,  the  interest,  commission,
 etc.  I  will  dilate  on  it  later  on
 when  we  come  to  the  Finance  Bill.
 The  postal  rates  on  the  newspapers
 seems  tO  be  a  very  difficult  thing.  A
 newspaper  in  a  district  which  has
 four  standard  pages  igs  priced  at
 about  eight  paise.  The  postal  rate
 on  that  newspeper  will  be  five  paise.
 Now,  the  big  newspaper  perhaps  can
 afford  it.  Their  prices  are  high,  and
 the  newspapers  are  distributed  by
 the  newspaper  proprietors,  wherever
 there  is  a  good  demand,  through
 their  agents.  But  in  a  village,
 where  an  agency  cannot  subsist  or  is:
 not  economical,  the  newspaper  is  sent

 post.  The  General  public  are
 -educated  through’  newspapers  In  a
 deniocracy.  Therefore,  if  the  public
 are  to  be  educated  through  news-
 papers,  this  impost  on  vewkpapers  is
 going  to  hit  them.  As  the  big  news-
 papers  todey  have  an  1 3  surcharge.



 the  smaller  newspapers  will  begin
 to  have  «a  postal  surcharge.  A
 hewspaper  which  costs  eight  paise
 cannot  have  a  postal  rate  of  five
 paise.  That  woulg  be  uneconomic
 to  the  small  newspapers  and  also  wil
 Jeag  to  a  retardation  of  the  spread
 of  education,  political  ang  economic.

 These  are  the  few  thoughts  which
 I  thought  necessary  to  place  before
 the  House  on  this  occasion.  I  will
 not  take  more  time  of  the  House.

 Shri  M.  तर,  Reddy  (Nizamabad):
 Mr.  Deputy-Speaker,  Sir,  the  budget
 is  rather  dBcppointing  because  it
 envisages  regressive  taxation.  The
 whole  taxation  ig  designed  to  put  a
 burden  on  the  common  man,  Every-
 body  gets  relief  except  the  poorer
 sections  of  the  society,  ang  it  is  for
 the  first  time  after  Independence  that
 the  excise  duties  alone  constitute  the
 additional  resources  of  the  Govern-
 ment,  in  this  budget.  Therefore,  I
 do  not  cimmend  the  levy  of  excise
 duties.  But  the  consumer  goods,
 which  are  used  by  the  common  man.
 especially  the  tax  on  shoes,  on  tea
 and  on  coffee  and  the  higher  postal
 rates  coupleq  with  an  increase  on
 railwey  fare,  will  very  much  hit  he
 common  man.  Therefore,  we  cannot
 approve  of  the  levy  of  the  excise
 duties  on  those  goods.

 As  you  know,  after  all.  the  addi-
 tional  excise  duties  are  bringing  only
 Rs.  335  crores  as  additional  resources
 during  this  year,  ang  this  amount
 could  have  been  managed  by  a  cut  in
 the  administrative  expenditure  and  aq
 better  collection  of  income-tax
 arrears.

 25.53  hrs.

 (Serr  Baz.  Ray  MADHOK  in  the  Chair]
 After  all,  the  income  tax  arrears  to
 the  tune  of  Rs.  8523  crores  have  been
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 arrears  and  a  9  per  cent  cut  in  the
 administrative  expenditure  could  have
 brought  more  fevenues,  more  re-
 sources,  thah  what  we  are  going  to
 get  today  through  these  additional
 taxes  in  the  form  of  excise  duties  on
 consumer  goods.  The  Finance  Minis-
 ter,  under  the  present  circumstances,
 in  the  present  economy,  should  have
 thought  it  better  to  do  that,  than
 to  have  levied  the  additional  burden
 on  the  common  man.

 As  regards  agriculture,  7  welcome
 the  “new  agricultural  strategy”:
 which  has  been  formulateq  in  the
 budget.  I  welcome  it  because  the
 Finance  Minister  realises  the  import-
 ance  of  augmenting  the  food  produc-
 tion  in  the  country  in  view  of  she
 large  imports  every  year  which  lcad
 to  rise  in  prices  and  drain  our
 finances  and  fareign  exchange,
 But  unfortunately  surplus  States  like
 Andhra,  which  is  giving  more  than  6
 lakhs  tons  of  rice  to  other  deficit
 States,  every  year,  are  not  proverly
 looked  after  by  the  Centre.  Under
 the  prescnt  conditions  in  the  country,
 it  ig  better  to  be  a  deficit  State  than
 a  surplus  State!  For  example.
 Rs.  I8  crores  are  being  provided  as
 food  subsidy.  This  has  been  square-
 ly  condemned  by  even  senior  Con-
 fressmen  like  Mr.  Hanumanthaiya,
 Mr,  Tiwary  and  others,  This  is
 draining  our  finances.  We  propose  to-
 coliect  through  excise  duties  Rs.  1s
 crores,  but  by  way  of  subsidy  we  are
 draining  about  Rs.  ns  crores.  This
 shoulg  be  discounted  because  it  puts
 the  deficit  States  at  an  advantageous
 position  and  harms  the  interests  of
 surplug  States.  It  also  tends  to
 create  a  desire  in  the  deficit  States
 to  ask  for  move,  and  whatever  food-
 grains  they  have  in  their  State  can-
 be  sola  in  the  black  market  or  open
 market  by  the  traders  there  Also.
 I  do  not  think  giving  food  subsidy  is
 constitutionally  correct.  It  is  against
 the  Constitution,  because  it  is  an  arbi-
 trary  and  highly  discriminatory  mea-
 sure.  Therefore,  I  appeal  to  the
 Finance  Minister  that  this  subsidy:
 can  be  confined  to  States  which  are

 ाा
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 badly  affected  by  famine  like  Bihar
 and  parts  of  UP,  and  it  shoulg  be
 discontinueq  in  the  case  of  other
 States  which  are  better  off.  In  this
 way,  we  can  save  about  Rs.  80  crores,
 which  can  be  utilised  for  agriculture.
 Andhra  requires  huge  amounts  for
 augmenting  food  production.  This

 -money  can  be  given  to  Andhra,

 There  are  big  irrigation  projects  in
 progress  in  Andhra  like  the  Nagar-
 junasagar  project,  one  of  the  biggest
 in  the  world,  with  an_  irrigation
 potential  of  about  22  lakh  acres.  it
 -woulg  tak.  two  years  to  complete  the
 project,  for  which  the  State  would
 require  about  Rs.  40  crores  more.

 ‘We  know  how  public  money  is
 wasted  by  not  providing  adequate
 funds  in  time.  For  example,  or!-
 ginally  the  Nagarjunasagar  project
 was  estimated  to  cost  only  Rs.  90
 crores  if  completed  in  time.  But  duc
 to  want  of  funds  provided  by  the
 ‘Central  Government,  it  took  many
 years  ang  the  revised  estimate  had
 gone  up  to  Rs,  460  crores,  ie.  an  in-

 ‘crease  of  Rs.  70  crores.  By  now  we
 have  already  spent  Rs.  20  ccores  and
 yet  we  have  not  completed  this.  Once
 it  is  completed  ang  22  lakh  acres
 come  under  cultivation,  I  dg  not
 think  there  would  be  any  necessity
 to  import  any  foodgrains,  particularly
 ‘rice  from  other  countries.  The  Fin-
 ance  Minister  has  said  in  his  speech
 that  in  spite  of  our  best  efforts,  rice

 ‘ds  not  available  even  in  outside  mar-
 kets.  We  have  been  importing  5  io

 ‘8  lakh  tons  of  rice  from  outside  at  a
 ‘very  great  cost.  There  is  abundance
 of  wheat.  not  rice.  Andhra  is  in  a
 position  १०  supply  this  rice  provided
 ‘sufficient  central  assistance  is  given
 ‘for  the  compietion  of  the  projects
 which  are  in  progress  now  and
 ‘which  can  be  completed  In  l  or  2
 “years,
 16  hes,

 Similarly,  Sir,  there  is  the  Pocham-
 pad  project  which  has  an  irrigation

 ‘potential  adequate  enough  to  irrigate

 ee  .  ees
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 six  lakh  acreg  of  land.  That
 also  8  =—- was  to  be  complet-
 ed  ina  year  or  two  but  no  cen-
 tral  assistance  is  provided  with  the
 result  that,  the  entire  staff,  the  whole
 administratiop  that  is  there  is  com-
 pletely,  boggea  uown  because  they
 have  no  funds  and  they  have  nothing
 to  do.  This  is  one  of  those  projects
 which  can  irrigate  five  to  six  lakh
 ucres  even  during  its  construction
 stage  by  stage.  Then  there  is  the
 Nizamsager  project  in  Andhra  ह: अ
 desh  having  more  than  3.5  akh  acres
 under  it.  This  project  was  completed
 by  the  Nizam  thirty  years  ago  but  it
 got  comp’ctely  silted.  Funds  to  the
 tune  of  Rs.  7  crores  to  Rs.  8  crores
 are  required  for  augmenting  the  water
 supply  to  the  full  level.  This  amoun*
 has  not  been  provided  in  spite  of  the
 fact  that  the  largest  sugar  factory
 in  Asia  known  as  the  Nizam  Suga:
 Factory.  th.  Co-operative  Sugar
 Factur::  and  «  number  of  other  fac-
 tories  situated  in  that  district  have
 been  affect:d.  The  whole  economy  of
 the  district  has  been  disrupted  due
 to  this.  Instead  of  making  a  profit
 to  the  ture  of  Rs.  70  lakhs  to  Rs.  80
 lakhs  per  year  these  sugar  factories
 are  now  incurring  a  loss  of  Rs,  50
 lakhs  to  Rs.  60  lakhs  per  year.  Uniess
 immediate  central  assistance  is  pro-
 vided  to  Andhra  Pradesh  to  the  tune
 of  Rs.  40  crares  outside  of  the  Plan
 assistance  during  the  next  two  years.
 it  will  n-t  be  possible  to  complete
 those  projects  and  also  supply  any
 rice  that  wc  used  to  supply  to  other
 States.

 You  know,  Sir,  severa’  States  pro-
 mised  to  supply  rice,  during  the  re.
 cent  Chief  Ministers’  Conference,  to
 the  deficit  States—for  instance,  Pun-
 jab  and  athers.  Promises  are  easily
 made,  but  in  practize  in  place  of  lakhs
 of  tons  they  have  supplied  only  some
 thousands  of  tons,  because  of  diffe-
 rent  complex  of  gavernments  and  be-
 cause  the  Central  Government  was  not
 able  to  press  the  State  Governments
 very  much.  In  spite  of  the  fact  that
 Shri  Gopatan  stated  the  other  day
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 that  the  Government  of  Madras  is
 keeping  s:veral  lakh  tons  in  its  pos-
 session,  they  were  not  in  a  position  to
 supply  any  quantity  even  as  a  te:npo-
 rary  measure  ‘to  other  deficit  States.
 But  Andhra  Pradesh,  Sir,  very  un-
 grudgingly  supplied  whatever  sur-
 plus  stocks  they  had  to  the  other  de-
 ficit  States  including  Bihar  to  which
 Mate  they  have  supplird  only  during
 the  last  month  some  20,000  ‘tons  of
 seeds.  In  one  month,  you  will  be
 pleased  to  know,  Sir.  the  State  has
 supplied  60,000  tons  of  rice  to  various
 othrr  States  including  Kerala.  Madras
 and  Mysore.

 Therefore,  what  I  submit  is,  Andhra
 Pradesh  being  a  surplus  State,  Andh-a
 Pradesh  being  the  largest  consumer
 of  fertilisers,  if  we  want  to  dcvelop
 agricultur:?,  if  we  want  t  be  self-
 sufficient  in  the  matter  of  food,  if  we
 want  to  s‘op  the  drain  on  our  foreign
 exchange  r-sources  due  to  !mport  of
 focd—that  is  What  we  have  been  doing
 in  the  previous  Plans—you  should
 give  a  fev  crores  of  rupees,  to  the
 extent  of  Rs.  40  crores  to  Rs.  50
 crores  in  the  next  two  or  three  years
 and  Andhva  Pradesh  will  be  able  to
 provide  ms  much  rice  as  we  used  to
 get  from  outsider.

 There  ire  thousands  and  thousands
 of  acres  of  fertile  Jang  in  Andhra
 Pradesh  which  require  lift  irrigation
 facilities.  There  is  power  shortage  in
 our  State  because  there  is  no  central
 power  pliznt  as  in  the  case  of  Madras.
 We  have  to  depend  on  ou:  own  re-
 scurces,  fherefore,  in  order  to  keep
 the  tempe  of  power  supply  to  the
 projects  that  are  on  hand,  we  further
 require  about  Re.  20  crores.  Then
 reveral  lakh  acres  wil)  come  unde:
 lift  irrigation  scheme  and  we  will
 be  able  to  energise  so  many  pump
 sets  which  are  badly  needed  by  the
 Peasants,

 क्  the  mattrr  of  fertilisers  you  will
 be  surprised  to  know,  Sir.  that  what-
 ever  geant  supply  was  allotted  in  the
 Past  has  been  diverted  to  other  States.
 Ships  that  came  with  fertiNeer  and
 Rot  berthed  in  the  Vishakhapatnam
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 Port  were  at  the  last  moment  diverted
 to  other  States  under  political  pres-
 surs.  That  is  the  situation  that  is
 obtaining  in  our  State.  Fertilizer,
 earmarked  for  Andhra  Pradesh,  after
 having  been  loaded  in  ships,  when-
 ever  it  comes  to  the  ports  of  Andhra, at  the  ast  minute  a  message  comes
 diverting  them  to  some  other  State
 So,  when  the  State  requires  fertilizer
 and  aid,  they  are  not  provided  in
 tims.  Therefore,  the  Centre  cannot
 complain  if  in  future  Andhra  ceases
 to  be  a  surplus  State  and  is  not  able
 fo  suppl;  rice  to  other  States.

 Then,  the  Government  is  used  to
 act—at  least  that  is  the  impression
 that  is  being  created—under  pressure.
 The  Members  of  Parliament  from
 Andhra  Pradesh,  perhaps  90  per  cent,
 bring  Congress  Members  may  not  be
 able,  I  believe,  to  exe:t  pressure  as
 the  Members  coming  from  Kerala.
 The  other  day  they  threatened  with
 dhurna  or  whatever  it  is  in  this  Par-
 Hament  unless  the  Centra!  Govern-
 ment  supplied  whatever  they  wanted.
 The  Centre  should  rot  give  an  impres-
 sion  that  it  will  act  only  under  pres-
 sure,  either  from  the  public  or  the
 representatives  of  the  people.  It
 should  sce  the  justice  of  the  case,
 merits  of  the  cass,  requirements  of  a
 particulas  State  and  act  accordingly,
 and  not  on  pressure  from  any  section
 of  the  prople.

 Therefore.  I  appeal  to  the  Finance
 Minister  to  allocate  sufficient  funds  to
 Andhra  Pradesh  to  augment  food
 production.  Let  not  the  new  agricul-
 tural)  stratagy  fail,  like  other  schemes.
 Let  it  not  remain  a  pious  declaration.
 In  order  to  follow  up  and  implement
 the  new  agricultural  strategy,  on
 which  so  much  stress  has  been  laid,  I
 would  once  again  appeal  to  the
 Finance  Minister  ७  allot  sufficient
 funds  ty  Andhra  Pradesh.  even  out-
 sidethe  Plan.  so  that  we  may  be  able
 to  augment  our  food  production  and
 provide  as  much  rice  as  possible  to
 other  deficit  States  which  badly  re-
 quire  in  the  present  circumstances.

 an  ta  acter  h 0  enapene  ७०१  RUETRNRNNE
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 Shri  Bhagevati  (Tezpur):  Mr.  Chair-
 man,  Sir.  I  congratulate  the  Deputy
 Prime  Minister  for  presenting  &
 balanced  budget.  Thara  ig  really
 something  in  balancing  the  budget  of
 our  country  at  this  difficult  time.  It
 is  not  so  simple,  as  Shri  Dange  want-
 ed  to  make  it  out  the  other  day  when
 he  spoke.  I  only  wish  that  the  Finance
 Minister,  who  knows  the  value  of
 balanced  budget,  will  see  that  the
 housewives  will  nvt  find  it  more  diffi-
 cult  to  balance  their  domestic  budgets.
 It  is  gratifying  that  the  Finance  Minis-
 ter  has  emphasised  the  need  for  curb-
 ing  the  rising  prices.  I  hope  he  will
 take  all  possible  measures,  fiscal  and
 others,  to  control  the  prices  and
 stabilise  them.  If  he  can  do  that  with-
 in  six  months  or  so,  I  will  say  that  it
 will  be  a  great  achievement.

 We  are  all  very  much  concerned
 with  the  economic  situation  of  toda}.
 It  ig  really  disquieting.  It  was  over-
 shadowed  by  two  droughts  and  two
 wars.  But  it  should  be  possible  for
 us  to  find  out  how  we  can  overcome
 these  difficulties.  We  generally  say
 that  if  the  policy  is  formulated  in  the
 right  manner,  if  the  programmes  are
 implemented  fully,  there  wil’  be  no
 difficulty.

 T  put  a  question  to  myself  whether
 it  is  possible  to  build  the  economy  of
 a@  country  merely  by  having  a  very
 good  budget,  merely  by  having  a  very
 good  policy  and  even  by:  implement-
 ing  that  policy.  There  may  be  some-
 thing  else  which  is  essential  really
 for  the  growth  and  development  of  8
 country.  I  would  urge  upon  the  Minis-
 ter,  the  people  and  hon.  Members  to
 think  over  as  to  what  is  the  basic
 requirement  for  the  development  of

 ि  _ल्ठपाचपड,

 Professor  Louis  Mumford  in  his
 book  Technique  atid  Civilisation  has
 Aiscussed  this  question  fully.  He  has
 analysed  how  Kurope  could  jump
 from  medineva)]  conditions  to  modern
 conditions,  How  was  it  possible?  Was
 it  because  of  some  governmental  help?
 ‘Was  it  Because  of  some  good  budget
 or  something  ese?  It  is  high  time  that

 ESO  ten
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 we  pause  a  little  and  think  what  is
 the  answer,  Prof.  Louis  Mumford  has
 seid  that  before  the  material  inven-
 tions  could  be  made  there  was  change
 of  minds  and  habits,

 So,  I  think,  it  is  necessary  that  we
 should  create  a  climate  to  find  out  the
 solutions  to  the  various“  problems
 which  we  confront.  It  is  very  easy  %0
 be  eloquent  about  various  problems
 and  difficulties.  It  is  also  not  difficult

 to  analyse  a  problem  but  it  ie  very
 difficult  to  find  out  solutions  to  a  prob-
 lem—not  only  financial  solutions  but
 technical  and  scientific  golutions.  With
 this  end  in  view,  I  think,  our  universi-
 ties  will  have  to  give  a  new  orienta-
 tion  to  education.

 I  do  not  know  whether  we  have
 really  made  substantial  original  con-
 tribution  in  the  field  of  science  and
 technology  and  if  not,  why,  I  think,
 this  language,  English,  is  the  main
 handicap  for  our  real  scientific  con-
 tribution.  English  has  killed  science
 in  this  country.  We  read  books  on
 science  very  well.  We  pass  universi-
 ty  examinations  very  well.  We  can
 get  doctorates  by  doing  some  research
 in  the  midst  of  books.  But  we  have
 no  relation  to  actua)  situation  in  the
 field  and  factories.  That  is  why  we  do
 not  find  out  the  real  methods,  techni-
 ques  or  tools  to  improve  or  increase
 production.  We  have  not  done  very
 much.  We  may  have  the  complacence
 or  self-satisfaction  of  saying  that  we
 can.  We  can  really,  but  we  have  not
 as  yet  applied  our  mind.  We  cannot
 ignore  that.  How  we  can  create  a
 climate  for  application  of  our  mind
 so  that  original  contribution  can  be
 made  ig  the  question.

 Personally  I  feel  that  in  this  coun-
 try  we  have  given  much  more  em-
 phasis  to  politics  and  political  agita-
 tion.  That  itself  is  not  a  bad  thing.
 I  would  not  rule  out  po'itical  agita-
 tion  at  all.  I  would  rather  welcome
 a  well

 “organived  Leming
 movement

 or  revotu  te  e.a  desirable
 political  end.  ‘Any  natlona]  politics!
 party  can  organise  politica’  agitation. But  at  present  what  is  happening?
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 Almost  every  day  in  the
 newspaper  we  read  of
 vivlence  for  petty  local  issues

 morning
 of

 the
 sorry  spectacle  of  political  parties
 following  agitation  started  by  crowd.
 We  may  say  that  politicaing  are  lea-
 ders,  but  in  most  of  these  cases  poli-
 ticians  are  followers.  They  do  mt
 lead.  They  are  led  by  the  crowd.
 Crowds  and  groups  of  people  take
 the  initiative,  generate  feeling  and
 then  politicians  fee}  compelled  to
 join;  otherwise,they  fecl  that  they  will
 not  be  in  a  position  to  lead.  This  is
 the  state  of  things  which  has  mis-
 directeq  our  enesgy.  We  have  seen
 that  our  energy  is  misdirected  and
 wasted.  I  think,  it  is  high  time  that
 we  give  our  thought  to  this.

 We  have  taken  socialism  as  our  ob-
 jective  but  I  am  constrained  to  say
 that  our  pace  towards  that  goal  is
 rather  very  slow.  We  have  failed  to
 create  an  :mpact  in  the  minds  of  the
 people  that  we  are  serious  about
 socialism,  It  is  s  fact;  we  cannot
 ignore  it.  There  ig  only  one  course
 open  before  us  today.  Either  we
 accept  socialism  ag  our  goal  or  we
 do  not  accept  it.  Having  small  doses
 of  socialism  is  as  bad  as  smal)  doses
 of  medicine.  Smal]  doses  of  medi-
 cine  cannot  cure  a  diseas:;  small
 doses  of  socialism  cannot  cure  the
 evil  of  capitalism.  That  is  why  we
 have  to  take  effective  measures  in
 this  direction.

 I  think,  not  only  the  Congress  Party
 but  also  the  Opposition  Parties  are
 responsibie  for  making  the  socialism
 movement  weaker  in  this  country.  I!
 would  like  to  say  a  few  words  to  ex-
 plain  what  I  mean.  The  Congress
 Party  is  responsible  in  thig  way  that
 we  talk  of  nationalisation  of  banks,
 we  talk  of  putting  a  ceiling  on  urban
 ह...  ाद  talk,  of  nationalising  rice
 mille,  we  pass  alk  sorts  of  resolutions,
 but  we  do  not  go  further  than  that
 and  we  get  stuck  up.  The  Oppaaition
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 Parties,  in  their  enthusiasm  to  ridi-
 cule  the  socialistic  programme  of  the
 Congress,  say  many  things  which
 have  made  socialism  movement  very
 weak  in  this  country.  The  vested  in-
 terests  in  the  Opposition  parties  have
 taken  full  advantage  of  it  The  Op-
 position  Parties,  at  least  some  of  them,
 have  tried  to  focus  on  the  defects  and
 the  failures  of  the  Congress  Govern-
 ment,  They  might  have  succeeded  to
 some  extent  in  creating  anti-Congres-
 sism  but  this  is  at  best  a  negative
 philosophy  and  by  such  negative
 approach,  they:  have  createg  confu-
 sion  or  voig  in  the  ideological  field.
 I  may  say,  they  have  made  confusion
 worse  confounded  when  after  the  last
 General  Elections,  some  of  the  Oppo-
 sition  Parties  who  have  no  ideologi-
 cal  link  or  common  ground  have
 combined  together,  simply  to  capture
 governmental  power.  Nobody  knows
 in  this  country  what  is  the  ideology
 for  which  different  political  parties  are
 working.  In  the  absence  of  a  positive
 philosophy,  a  positive  ideology,  there
 is  chaos  and  confusion,  That  is  why
 there  is  this  sense  of  frustration  and
 misgiving.  I  think,  these  are  the  basic
 questions  t)  which  al)  parties  should
 give  their  thought.

 Then,  I  fee!,  in  industry,  the  wor-
 kers  should  have  the  feeling  of  parti-
 cipation.  As  you  know,  after  the
 Second  World  War,  when  the  Germans
 were  defeated,  there  were  the  Allied
 powers  in  Germany  and  they  did  mt
 want  that  Germany  should  develop
 industrially  and  so  they  even  took
 away  somes  machinery  from  Germany.
 Thereupon  who  built  the  industries  in
 Germany  of  which  we  speak  so  often?
 It  is  the  workers  why  built  the  in-
 dustries  in  Germany.  Even  the  Allied
 powers  did  not  believe  the  industria-
 lists  at  that  time  because  they  were
 pro-Nazis.  The  trade  union  workers,
 generally,  were  anti-Nazis.  :  know
 the  President  of  the  German  Trade
 Union  Congress.  He  told  me  that  he
 ‘was  in  a  concentration  camp  for  years
 during  the  Nazi  regime,  and  many
 other  trade  union  workers  were  in
 concentration  camps.  So,  the  Allied
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 powers  did  not  object  to  building  up
 industzies  by  the  workers.  The  Ger-
 man  workers  took  up  this  gigantic
 task  and  built  up  the  industries  in
 Germany.  Herz,  in  this  country,  we
 do  not  allow  the  workers  to  pactici-
 pate  in  industries.  We  only  take  half-
 hearted  measures  like  workers’  parti-
 cipation  in  management  and  all  that.
 All  these  haphazard  measures.  wil)
 not  work.  If  we  want  to  enthuse  the
 workers,  we  must  create  in  them  a
 sense  of  participation.  It  is  the  feel-
 ing  of  compartments  betw:en  private
 sector  and  public  sector,  the  emplo-
 yers  and  the  workers,  that  have  creat-
 ed  an  stmosphere  which  is  not  con-
 genial  for  industrial  growth.  I  hope
 and  trust  that  Government  will  pay
 due  attention  to  this  problem.

 १  want  to  say  a  word  about  agricul-
 ture.  In  India,  the-e  was  an  opposit«
 current  when  there  was  mechanica)
 and  industrial  revolution  in  Europe.
 In  Europe  pcople  had  ty  I-ave  land
 and  go  to  facto-y,  but  in  Inia  at
 that  time  the  people  haq  to  give  up
 factory  or  industry  of  those  days  and
 Bo  to  land.  As  a  result  there  has  been
 more  pressures  on  ‘and  in  India  in
 modern  time  then  even  in  the  middie
 ages.  In  the  modrrn  age  when  _  in
 other  countries  only  43  p:r  cent  or
 35  per  cent  or  20  per  cent  of  the
 people  87९  devendent  on  land,  in  this
 country,  even  now,  70  per  ९१४६४  of  the
 people  depend  on  land.  70  per  cent
 or  80  per  cent  of  the  people  cannot
 be  fed  by  land;  it  is  impossibl-.  That
 our  economy  is  poor  is  proved  by  only
 one  figure  and  that  is  that  70  per  cent
 of  the  people  have  t)  depend  on  land.
 Therefore.  aome  percentage  of  this
 population  showlg  720  to  industry.
 Othe-wise.  we  cannot  give  economic
 holdings  to  farmers;  unlecs  we  give
 economic  holdings  to  farmers,  we
 eannot  modernise  agriculture,  we  can-
 not  industrialise  agricultu-e.  If  we
 cannot  modernise  and  industrialise
 agriculture.  we  canmt  so've  the  food
 problem.  That  is  whv,  !  would  sav
 thet  thie  1 5  something  which  should
 Se  looked  into.
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 I  also  think  that  we  should  give
 much  more  importance  to  non-cereal
 food.  In  this  country  we  always  give
 importance  to  cereal  food.  We  have
 not  given  much  importance  or  em-
 Phasis  to  the  proiuction  of  non-
 cereal  food.  I  think  we  should  look
 into  it.

 Government  should  also  see  that  the
 middle  cass  and  lower  middle  class
 people  get  finances  for  small  or
 medium-sized  industrics,  At  present
 big  industrialists  get  capita]  from
 banks  or  finance  corporations.  It  is
 an  irony  of  fate  that  richer  sections
 fet  the  benefit  of  the  socialised  capi-
 tal,  but  the  pnorcr  section  of  the  peo-
 ple,  the  middle  class  people,  do  not
 enjoy  that  benefit.  They  have  no  bank
 or  anything  from  which  they  can  get
 leans.  This  ts  an  aspect  t  which  I
 would  like  to  draw  the  attention  of

 १.०  hon,  Minister.

 Lastly.  there  is  a  move  for  joint
 consultation  about  the  reorganisation
 ९  Assam.  I  welcome  this  move.  If
 this  move  would  have  been  made
 sometime  afo.—before  the  proposal
 for  reorganisation,  that  would  have
 been  much  better.  Even  now  I  wel-
 come  this  move  and  I  wish  that  this
 move  succ-eds.  T  hope  it  will  be  possi-
 b’e  to  find  out  a  fo-mula  by  which  the
 Integrity  of  the  Stat»  of  Assam  will
 be  maintained  and  at  the  same  time
 the  rectonal  and  legitimate  politica’
 aenirations  of  the  hill  people  wil]  be
 satisfied.  This  is  a  very  important
 frontier  State.  I  hope  it  wilh  be
 possible  for  us  to  find  out  a  suitable
 formula  to  maintain  the  integrity  of
 the  State.

 Shri  8.  S.  Kothari  (Mandsaur):  The
 ैह्ड६  part  of  my  speech  {s  addressed  to
 th-  Deputy  Prime  Minister  and  ths
 second  part  to  the  Finance  Miniter.

 Events  in  the  West  Asien  theatre  of
 war  have  moved  at  a  lightning  pace
 Israel  has  e'ready  reached  the  esstern
 bank  of  the  Suez  Canal.  With  this
 progress  of  Israel,  I  think,  we  have



 lgog  General  Budget--  JYAISTHA  18,  689  (SAKA)

 to  consider  to  what  extent  we  have
 gone  wrong  in  ov  Cente  policy,
 particularly  as  this  very  policy  has
 resulted  in  our  giving  support  to
 U.A.R,  This,  in  my  opinion,  amounts
 to  a  further  link  in  the  chain  of
 blunders  that  the  External  Affairs
 Ministry  has  committed  during  the
 last  two  decades.  I  hope  that  evin
 at  this  late  stage  it  may  be  possible
 to  revise  our  foreign  policy  in  this
 regard.  Diplomacy  shoulg  be  dictated
 by  self-interest  and  executed  with
 finesse.

 Somehow  we  always  seem  to  land
 ourselves  in  a  position  where  we  lose
 the  support  of  important  and  influcn-
 tial  friends  and  also  build  up  at  the
 same  time  powerful  enemies.

 But,  besides  the  foreign  policy  posi-
 tion,  what  is  of  greate-  impurtance,
 and  to  which  I  should  like  to  draw
 the  attention  of  the  House  is  that  to-
 day  with  the  technological  advance
 which  is  taking  piace  at  such  a  fast
 speed,  what  counts  is  not  the  strength
 of  numbers  or  the  size  of  the  country
 but  the  superiority,  the  sophistication
 and  the  modernised  natuze  of  the  arms
 that  a  country  wields.  It  is  on  that
 account  that  Israel  has  achieved  this
 outstanding  success  and  it  must  serve
 Qs  an  eyc-opener  to  us.  We  should
 not  be  complacent,  because  in  such
 matters  complacency  can  pave  the
 way  to  disaster.  We  have  some  very
 good  and  excellent  fighting  peopie,
 but  they  must  be  suppli.d  with  the
 most  sophisticated  and  modern  a:ms
 available,  We  should  not  be  faced
 with  a  situation  where  the  other  party
 may  have  superior  arms.  Probably,
 this  hag  happened  with  Egypt  and  it
 should  serve  ag  a  wacning  to  us.  I
 would  in  all  earnestness  suggest  that
 We  must  have  what  I  would  call  a
 Modernisation  of  Armaments  and  Air
 Force  Committee,  which  should  cons-
 tantly,  review  the  position  of  the
 technological  advance  that  other  coun-
 tries  have  achieved  with  regard  to
 defence  armaments  and  also  with  re-
 इंब्त्ते  ठ  alr  force.  We  must  also  build
 Up  and  strengthen  our  fntelligence  to
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 such  an  extent  that  we  are  in  posses-
 sion  of  info:mation  about  the  latest
 developments,  and  after  receiving  such
 intelligence,  we  skoul@  be  able  to  re-
 equip  and  to  modernise  ourselves  and
 ४७  have  the  necessary  sophisticated
 weapuns,  which  can  match  the  wea-
 Pons  of  uny  enemy  whatsoever,  That
 committee  might  also  perform  a  nurm-
 be:  of  other  functions,  particularly
 with  regard  to  examining  how  far  we
 have  progressed  in  our  self-sufficiency
 drive  and  whcther  our  self-sufficiency
 drive  is  going  along  the  right  lines.
 That  also  is  viry  necessa-y,  because
 we  ought  to  be  able  to  change  the
 character  of  our  tanks,  acropianes  ete.
 thet  we  are  producing  and  suit  them
 to  the  modern  requir  ments  or  to  the
 standard  that  other  countries  have
 reached.  Otherwise,  we  may  find  some
 day  that  we  have  machines  and  tanks
 which  are  obsolete,  and  that  would  be
 fatal.

 Now,  I  turn  to  the  budget  p-oper
 and  to  the  econumic  aspect  of  it.  As
 the  banks  have  a  sccret  reserve,  I
 find  from  a  study  of  the  budget,  that
 the  Finance  Minister  also  has  a  secret
 reserve,  in  that  he  has  mot  pointed
 out  ia  the  budget  what  economies  he
 is  going  to  effect.  I  believe  th:  eco-
 nomies  could  be  substantial.  It  it  not
 necessa-y  for  him  to  retrench  person-
 nti.  We  are  against  retrenchment  as
 it  affects  the  personnel  adversely.  But
 what  is  necessary  is  to  apply  the
 guillotine  to  a  number  of  undesisable
 projects  or  projects  which  are  not
 likely  to  yield  sufficient  return  or
 which  woulg  bring  about  o:  involve
 a  tremendous  amount  of  wastage.  If
 that  guillotine  is  applied  and  the  out-
 lay  on  such  wasteful  projects  is  re-
 duced.  I  am  sure  it  would  definitely:
 result  in  considerable  economies,  May
 I  submit  to  the  Finance  Minister  that
 ig  the  monsoon  is  good,  then  in  about
 six  months’  time,  he  should  present
 before  us  another  budget  on  the  basis
 of  this  secret  reserve,  that  is,  on  the
 basis  of  the  economies  that  be  would
 be  able  to  achieve.  If  he  sincerely
 effects  these  economies,  which  I  am
 sure  he  can  do,  I  feel  that  ha  should

 nperm  mater
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 be  able  to  give  substantial  re‘ief,
 which  should  be  evenly  distributed
 over  the  two  sectors,  namely  excise
 duties,—because  that  would  directly
 Give  relief  to  the  common  man,—and
 direct  taxation.

 With  regard  to  the  excise  duties
 that  have  been  imposed  in  the  current
 budget,  which  are  to  the  tune  of
 about  Rs.  05.5  crores,  most  of  them
 are  on  coffee,  tea,  cigarettes,  footwear,
 aluminium  and  so  on,  and  hence,
 most  of  them  fall  on  the  common
 man  and  add  to  the  cost  of  living.
 May  I  submit  that  it  is  a  fallacy  to
 say  that  excise  duties  do  not  add  to
 the  price  level?  The  fact  is  that  if
 you  analyse  the  price  of  any  commo-
 dity,  you  would  find  that  anything
 between  0  per  cent.  and  45  per  cent
 of  the  price  would  be  on  account  of
 excise  duty.  If  these  excise  duties  are
 reduced,  and  if  an  obligation  is  im-
 posed  on  the  companies  in  the  corpo-
 rate  sector  that  the  reduction  in  ex-
 cise  duty  shall  be  passed  on  to  the
 consumer,  I  think  it  would  give  re-
 lieg  to  the  common  man,  which  is  so
 very  necessary  today.

 The  Finance  Minister  has  given
 certain  concessions  which  would  sti-
 mulate  exports.  But  this  ig  not  the
 long-term  solution.  The  long-term
 solution  to  our  export  problem  is  to
 see  that  industrial  costs  are  brought
 down  and  that  the  whole  inflationary
 situation  is  brought  under  control.
 Only  then  would  exports  be  able  to
 compete  in  the  world  markets.  Unless
 that  long-term  solution  is  adopted,
 uch  temporary  measures  of  giving
 smal]  concessions  here  and  there
 would  just  ultimately  fail

 I  see  dark  clouds  on  the  export
 horizon.  It  may  be  that  the  UK  will
 enter  the  European  Common  Market.
 If  it  does  so,  our  commodities  will
 30७७  anything  between  40  per  cent
 and  45  per  cent.  We  would  be  losing
 ‘nét  only  the  Commonwealth  prefer-
 ence  in  the  UK  market,  but  the  Eu-
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 ropean  Common  Market  tariff  may
 be  applied  to  us.  What  is  necessary
 ig  that  we  should  exercise  foresight,
 and  negotiate  with  these  European

 Common  Market  countries  that  what
 we  need  is  not  only  aid  but  also
 trade.  These  Common  Market  Coun-
 tries  shoulq  be  persuaded  to  reduce
 their  tariff  wall  against  us.  I¢  that

 is  done,  even  if  UK  enterg  the  ECM,
 we  may  not  be  adversely  affected  to
 that  extent.

 Government  should  also  request  the
 aid-giving  countries  to  forgo  the
 imterest  we  have  to  pay  on  loans.  It
 is  just  a  piece  of  financial  jugglery,
 or  shall  we  say  expertise,  that  we
 should  take  a  fresh  loan  to  psy  the
 interest  due  on  an  earlier  loan
 taken.  f  do  not  see  the  benefit  in
 this  arrangement  to  the  aidgiving
 countries.  Therefore,  we  should  make
 a  strong  representation  to  those  coun-
 tries  that  the  interest  should  be  wai-
 ved.

 In  the  last  two  years,  Government
 have  sought  to  use  deficit  financing
 ang  inflation  as  intruments—as  Shri
 Asoka  Mehta  is  fond  of  saying—-to
 force  the  Pace  of  development.  But
 these  very  instruments  like  Frank-
 enstein’s  monster  are  now  tending  to
 threaten  the  very  existence  of  our
 econcmy.

 It  is  interesting  to  note  that  Dr.
 Edwin  Cannan,  a  London  economist,
 fled  8  suit  against  the  British  Chan-
 cellor  of  the  Exchequer,  stating  that
 the  Chancellor  was  guilty  of  taking
 away  a  certain  part  of  the  value  of
 the  £  in  his  (Cannon's)  pocket.  It
 may  have  deen  a  spectacular  move.
 But  it  really  proves  that  the  Gov-
 ernment  cannot  escape  its  respon-
 sibility  for  the  depreciation  in  the
 value  of  the  currency.  It  is
 justice  that  the  currency  print-
 ing  master  reduced  the  size  of
 the  new  hundred  rupee  note  to.  that
 of  the  old  ten

 As  I  said  eartier,  fe  mecessary
 is  not  only  economy  the  civil  and
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 revenue  side,  but  adequate  steps
 should  be  taken  in  regard  to  the  ca-
 pital-output  ratio.  What  is  happen-
 ing  today  is  that  the  bureaucrats  and
 civil  servants  just  apply  themselves
 to  reach  the  expenditure  targets.
 They  are  not  concerned  whether  the
 expenditure  or  outlay  yields  a  cer-
 tain  amount  of  return,  nor  are  they
 concerned  if  a  part  of  the  investment
 goes  waste,  It  is  absolutely  neces-
 sary  that  the  maximum  return  must
 be  obtained  from:  whatever  is  invest-
 ed.  For  that  purpose,  may  I  suggest
 that  we  need  a  Minister  of  Imple-
 mentation  more  than  a  Minister  of
 Planning?

 The  revival  of  the  capital  market
 would  be  an  anti-inflationary  mea-
 sure,  because  funds  which  are  used
 for  hoarding  and  speculation  in  food-
 graing  and  commercial  crops,  in  gold
 and  in  land  would  be  in  a  graduated
 measure  return  to  the  capital  mar-
 ket.  The  capital  market  needs  to
 be  activised.

 In  order  to  check  inflation,  the
 fundamental  remedy  is  to  increase
 production  to  the  maximum  extent.
 As  far  as  possible,  we  have  to  create
 a  glut  in  commodities.  Then  only  it
 would  be  possible  to  control  inflation.
 It  is,  r  would  say,  a  fortuitous  factor,
 or  rather  a  silver  lining  to  a  dark
 cloud,  that  much  of  our  installed
 Capacity  in  industry  is  idle  today.  If
 this  could  be  fully  utilised,  both  in
 the  public  and  private  sectors,  we
 would  be  able  to  achieve  maximum
 production  and  quick  returns  within
 a  short  time.  That  would  help  in
 reducing  the  immensity  of  our  prob-

 ing  installed  capacity  in  the  private

 lised  and  efforts  must  be  made  to
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 sector  enterprise  is  efficient,  if  it  is
 HMT  for  example,  we  have  no  objec-
 tion  to  a  loan  being  given  to  them,
 but  if  it  ig  an  enterprise  like  Heavy
 Electricals,  Bhopal,  which  is  losing
 erores  of  national  money,  further
 loans  should  not  be  given.

 Secondly,  public  expenditure  and
 outlay  must  be  cut  by  about  five  per
 cent,

 Thirary,  taxation  should  be  ration-
 alised,  Here  may  I  point  out  =  that
 the  Japanese  Finance  Minister,  g  few
 months  ago  increased  public  expen-
 diture  py  I5  per  cent,  and  he  reduced
 taxes  by  80  billion  Yen  for  the  year
 967  and  another  94  billion  Yen  for
 the  next  year.  Despite  reduction,
 he  was  able  toincrease  the  outlay  by
 १5  per  cent.  The  obvious  deduction
 ig  that  he  expects  that  as  a  result  of
 the  tax  reduction,  the  economy  would
 be  buoyant,  and  the  revenue  loss
 would  not  only  be  compensated  but
 revenues  would  also  increase  to  pro-
 vide  enough  money  to  meet  the  in-
 creased  expenditure.  That  has  been
 the  experience  of  the  United  States
 under  the  Kennedy  and  Johnson  re-
 gimes,  but  we  do  not  learn,  This
 Government  refuses  to  learn  from
 its  own  mistakes  and  from  the  expe-
 rience  of  others.

 In  India,  we  have  followed  a  policy
 of  increasing  taxation  year  after  year.
 The  result  is  that  despite  a  ten  per
 cent  increase  in  taxation  last  year,
 the  income  tax  revenues  have  actu-
 ally  declined  from  Rs.  248  crores  to
 Rs.  १43  crores.  Corporate  taxation
 revenues  have  also  shown  a  shortfall
 of  about  Rs.  20  crores  relatively  to
 the  budgeted  figures.  If  this  is  not
 &  proof  of  diminishing  returns,  I
 would  like  to  know  what  would  be?

 Fourthly,  production  of  fertilisers,
 agricultural  machinery  and  imple-
 ments,  improved  seeds  and  other  agn-
 cultura]  inputs  has  to  be  accelerated.
 Withdrawal  of  fertiliser  subsidy  and
 agicrulturel  income-tax  on  the  bigger
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 farmers  with  surpluses  may  adversely
 affect  agricultural  production,

 Finally,  as  far  as  possible  we  should
 have  increasing  decontrol  and  decen-
 tralisation.  Even  Soviet  Russia,  Po-
 land  and  Czechoslovakia,  have  been
 decentralising,  they  are  having  less
 og  Statelam,  and  their  economies  have
 gained  by  that.

 As  far  as  possible,  sales  tax  should
 be  replaced  by  excise  duties  as  has
 been  done  in  the  case  of  cloth,  sugar
 and  tobacco  with  outstanding  success.
 if  the  States  are  offered  another  0
 Per  cent  extra  on  what  they  realise,
 Probably  they  would  agree.

 Government  must  provide  every
 possible  encouragement  for  the  deve-
 lopment  of  small  and  medium-sized
 industries,  and  the  technology  that  is
 being  adopted  in  Japan  could  be
 adopted  in  this  country  also  with  out-
 standing  results.

 ia  my  opinion,  tLe  tie  is  propiti-
 ous  for  the  appointment  of  a  Taxation
 Inquiry  Commission,  which  should  not
 only  perform  the  routine  function  of
 examining  the  whole  structure  of
 direct  and  indirect  taxation,  but  also
 probe  into  the  propriety  aspect  of  the
 expenditure  and  outlays  on  revenue
 and  c@pital  account  of  the  Govern-
 ment  of  India.  I  believe  it  could
 do  a  considerable  amount  of  good.

 With  regard  to  direct  tax  proposals,
 may  १  point  out  that  the  rebate  being
 given  on  LIC  and  provident  fund  con-
 tributions  shoulg  be  60  per  cent  of  the
 entire  amount  and  not  as  at  present.

 Exemption  granted  to  dividend  in-
 come  up  to  Rs.  600  is  a  move  in  the
 right  direction,  but  unlesg  marginal
 relief  is  provided,  if  the  dividend  in-
 creases  to  Rs.  50]  the  benefit  ts  lost.
 १  think  that  is  inequitable,

 Tha  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  I
 am.  grateful  to  you  for  giving  me  4n
 @pportunity  to
 hate  at  this  sta
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 speeches  have  been  made  and  many
 constructive  suggestions  have  besn
 thrown  out.  It  will  be  very  dificult
 for  me  to  deal  with  these  suggestions,
 but  I  would  lke  to  assure  the  hon.
 Members  who  have  participated  in
 the  debate  that  their  suggestions  will
 receive  all  ‘he  careful  consideration
 that  they  deserve,  and  we  ghall  try  to
 profit  by  them.

 My  purpose  in  intervening  in  this
 debate  is  rather  a  limited  one.  The
 debate  on  the  general  budget  is  used
 to  review,  evaluate  and  assess  the
 general  economic  situation  in  the
 country  and  the  general  economic  po-
 licy  of  the  government.  lt  has  been
 reviewed  exhaustively  in  the  budget
 speech  of  the  Deputy  Prime  Minister
 ind  I  do  not  think  that  I  can  usefully
 ४00  anything  to  it.  So  far  as  the
 suggestions  or  modifications  in  the
 specific  taxation  measures  are  con-
 cerned,  that  too  is  a  matter  which
 ‘would  more  properly  be  dealt  with
 by  the  Deputy  Prime  Minister  in  his
 reply.  For  my  part,  I  shall  confine
 myself  to  the  functioning  of  the  fin-
 ance  ministry  in  particular  in  ra¢pect
 of  those  functions  which  have  a  bear-
 ing  on  the  budget

 When  we  come  before  the  House
 and  ask  for  taxes  and  the  House  is
 good  cnough  to  agree  to  give  these
 resources  of  the  Government,  it  is  the
 duty  of  the  Government  to  come  to
 the  House  and  explain  what  steps  it  &
 taking  to  see  that  the  resources  made
 available  to  it  are  utilised  properly,
 what  steps  it  is  taking  to  see  that
 the  expenditure  incurred  ३8  scrutinis-
 ed  effectively  and  what  steps  it  is
 taking  to  see  that  the  tax  fa  coll
 properly  because  al]  these  have  a
 bearing  on  the  responsibility  of  the
 Finance  Ministry  In  its  day  to  day
 functioning.
 6.42  hea.
 {[Ma.  Derury-Sreants  in  the  Chetr]

 I  have  listened  to  the  speeches  of
 many  of  the  hon.  Membeng  in  the
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 course  of  tle  last  three  days  and  I
 have  sometimes  fcit  that  the  criticism
 levelled  against  the  budget  hag  its
 roots  in  the  fact  that  it  is  torn  out
 of  context.  You  cannot  tear  a  budget
 out  of  itg  context,  It  is  an  answer
 to  a  given  situation  and  if

 we  ignore  the  given  situation  sand
 criticise  the  budget,  we  may  be  mis-
 sing  the  whole  point,  Now  let  us
 tum  to  the  economie  situation.  So
 far  as  the  evaluation  of  the  situation
 as  it  hag  been  given  in  the  Budget
 speech  and  the  Economic  Survey  is
 concerned,  I  think  I  am  not  wrong
 in  saying  that  by  and  large  that  eva-
 luation  and  that  assessment  has  been
 accepted  in  the  House  and  by  notable
 commentators  outside.  It  ig  when
 remedies  are  offered  or  prescriptions
 are  suggested  that  hon.  friends  oppo-
 site  run  into  difficulties.  One  can
 understand  thet.  The  whole  point
 in  criticising  the  budget  which  is  an
 integrated  economic  scheme  js  that
 you  must  be  able  to  suggest  an  alter-
 native  to  the  whole  scheme.  It  may
 be  easy  to  pick  holes  in  it  here  and
 there  but  if  you  really  want  to  cri-
 ticise  effectively.  you  have  to  suggest
 a  different  alternative.  It  is  when
 these  alternatives  are  suggested  that
 We  find  the  suggestions  of  the  fnends
 opposite  cancelling  each  other  ont.
 That  ts  the  misfortune  of  the  present
 situation.  One  friend  suggested  one
 set  of  proposals;  another  strikes  it
 down  with  vigour  and  suggested  an-
 other  alternative  and  a  third  friend
 speaks  and  strikes  them  both.  So,  we
 are  forced  ultimately  to  rely  on  our
 own  wits.  I  think  it  is  unfair  then
 for  both  sides  to  criticise  us  for  doing
 that.  if  you  leok  te  the  presen:
 situation,  there  is  no  parallel  to  the
 complexity  ang  the  difficulties  of  the
 economic  situation  that  is  facing  the
 country.  When  we  talk  of  the  two
 wary  and  the  two  droughts  which
 have  leg  to  thig  situation,  it  ig  no
 Cliche  and  I  think  all  sides  of  this
 House  appreciate  the  enorm us  diffi-
 culties  that  have  been  created  by
 these  factors.

 _,On  the  ane  band,  the  rice  heve
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 pidly  in  the  last  three  years  and  the
 real  per  capita  income  has  been  re-
 duced.  Ina  situation  like  this,  it
 is  not  possible  to  secure  any  signifi-
 cant  improvement  in  either  savings  or
 investment  and  it  becomes  necessary
 to  devise  regulatory  and  other  mea-
 sures  for  securing  an  equitable  te-
 duction  in  consumption.

 Then  there  is  the  recessionary
 trend;  that  has  also  got  to  be  taken
 into  account.  It  igs  confined  to  cer-
 tain  areas,  but  nevertheless,  it  ig  there
 and  its  presence  has  yot  to  be  recog-
 nised  There  is  also  the  need  to
 increase  production  which  has  fallen.
 Now,  these  are  the  basic  factors  of
 the  situation  and  I  think  that  if  you
 have  to  get  out  of  the  situation,  the
 first  thing  to  do,  the  first  point  to
 start  with,  is  to  fix  the  priorities.
 What  are  the  priorities  that  are  to
 be  laid  down  if  the  efforts  that  we
 ara  making  and  the  efforts  that  we
 are  going  ४0  make  are  going  to  lead
 to  a  consistent  and  meaningful
 grcwth  of  the  economy?

 i  think  that  the  House  has  appre-
 Ciated  generally  that  the  budget  has
 been  framed  essentially  on  the  pre-
 mise  that  first  priority  at  the  mo-
 ment  is  to  combat  the  psychology  of
 inflation  and  to  do  all  that  is  possible
 to  raise  a  good  crop  next  year;  that
 is  priority  number  one.  And  then,
 nothing  should  be  done  to  add  to  the
 sluggishness  of  industrial  production.
 If  we  want  industrial  production  to
 show  a  substantial  increase  then  we
 have  got  to  work  for  a  revival  of  gav-
 ings  and  aclimate  which  encourages
 productive  investments.  I  may  sub-
 mit  that  it  Is  tmpossible  to  do  this
 unless  we  first  dispel  the  psychology
 or  remove  the  psychology  of  inftation.
 So,  this  is  the  basic  problem,  and
 while  one  could  think  of  various
 other  measures,  I  am  sure  it  will  be
 recognised  that  in  the  ultimate  analy-
 sis  the  problem  of  Increasing  pro-
 duction  without  Increase  in  price  can



 amples  measures,  that  the  problem of  reviving  industria)  production  can
 be  tackled  in  a  meaningful  way.  है ५1! ह
 then  we  have  got  to  take  other  mea-
 sures  to  see  what  can  be  done  in  the
 Present  situation.
 36.67  brs.

 (Mx.  Speaker  in  the  Chair)

 think  we  on  this  side  are  consci-
 ous  of  the  fact  that  this  budget  by
 itself  is  not  going  to  transform  the
 situation  at  one  stroke.  It  is  not  going
 to  restore  raplg  economic  progres#
 that  we  have  seen  in  the  earlier  plans. This  one  just  cannot  do  that,  ang  I
 think  it  is  unfair  to  expect  it  to  do  sc.
 But  I  have  no  doubt  that  hon,  Mem-~
 bers  will  appreciate  that  given  the
 circumstances  that  we  had  to  contend
 with,  our  first  responsibility  was,  and
 remains,  to  restore  a  climate  of  sta-
 bility  without  which  sound  and  rapid
 progress  is  never  possible.

 As  I  said,  all]  the  other  criticisms
 that  the  budget  has  not  been  able  to
 remove  the  sluggishness  of  {industrial
 growth  and  the  slackness  in  industrial
 production  and  all  the  rest  of  it~
 they  are  all  right  in  their  own  way,
 but  if  you  view  the  whole  problem
 in  its  totality,  you  will  realise  that
 thig  budget  could  not  be  expected  io
 perform  miracies  in  warious  directions
 simultaneously.  What  it  seeks  to
 do  ensentially  is  to  restore  health  and
 vitality  to  the  economy,  so  that  en-
 during  future  growth  can  be  assured
 over  a  long  period  of  time,
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 sent  perspective,  but  seeks  to  promot? the  growth  of  the  economy  on  an  en
 during  basis,

 measures  in  the  budget.  As  the  House
 knows,  ali  these  matters  are  under
 examination  of  the  Government.  After
 examining  them,  Government  will take  decisions  and  those  decisions  will be  announced.  The  budget  cannot
 possibly  be  an  occasion  for  making  all
 kinds  of  policy  announcements.  It
 can  at  best  outline  Government's  beaic
 approach  to  economic  issues.  7  am sure  hon,  members  will  agree  that
 the  budget  speech  en  thig  occasion
 has  outlined  the  Government's  gene- ral  economic  policy  and  philosophy
 with  clarity.  It  hae  underlined  the
 fact  that  we  are  fully  committed  to
 the  objective  of  a  socialist  society.  A
 great  deal  has  been  done  to  achieve
 this  objective  already.  It  is  not  as  if
 this  Government  and  the  party  it
 hag  the  honour  to  represcnt  has  come
 to  power  only  today  or  hopes  to  re-
 main  in  power  48  a  nine-day  wonder
 which  है अ  more  than  what  one  can  say
 about  the  various  Governments  one
 sates  in  the  country  todsy.

 Mr.  Manoheran  calleq  the  budget
 all  kinds  of  names.  He  calied  it  anti-

 reference  (to  the  national  scene  wes
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 all  round  that  it  is  in  the  matter  of
 peices,  particularly  of  foodgrains,  be-
 cause  foodgrains  constitute  a  very
 Yarge  proportion  of  the  budget  of  the
 common  man.  This  budget  hae  partr-
 cularly  tackled  these  two  problems
 Ie  Bag  made  a  brave  attempt  to  do
 what  it  can  to  contain  prices  by  ex-
 ercising  discipline.  It  has  also  seen  to
 it  that  the  prices  of  foodgrains  do
 not  rise  at  this  stage,  by  keeping  the
 subsidy.  Therefore,  I  really  do  not
 know  who  are  the  people  for  whom
 he  is  speaking.

 Then,  Sir,  naturally,  a  great  deal  of
 concern  has  been  expressed  about
 government  expenditure  and  about
 the  need  to  curb  this  expenditure.  It
 has  also  been  suggested  that  if  there
 were  sufficient  economy  in  =  govern-
 ment  expenditure  taxation  could  be
 avoided  and  s0  on.  My  hon.  friend
 Shri  Kothari,  was  the  last  in  the  Line
 of  speakers  who  made  this  point.  Now,
 I  think  there  is  no  gainsaying  the  fact
 that  at  a  time  when  inflationary  pres-
 sures  are  working  in  the  economy
 and  it  is  dificult  for  the  people  to
 bear  any  extra  burdens,  the  first  and
 foremost  duty  of  the  Governent  is  to
 restrain  its  expenditure.  I  think  the
 House  is  entitled  to  an  assurance  from
 the  Government  on  this  point.  That
 is  why  special  caze  was  taken  in  the
 Supplement  of  the  Explanatory
 Memorandum  of  the  current  year's
 Budget  where  a  detailed  analysis  has
 been  given  on  government's  proposals
 of  expenditure,  and  I  would  invite
 hon.  Members’  attention  in  particular
 tw  Appendix  un  and  its  Annexures.
 Sir,  It  will  be  seen  that  taking  reve-
 nue  and  capital  expenditures  together
 the  total  non-developmental  expendi-
 ture  is  actually  reduced  by  almost
 Rs.  200  crores,  that  is  from  Rs,  2304
 crores  in  ‘1966-87  revised  to  Rs.  239
 crores  in  the  hudget  for  1967-68.  This
 reduction,  however,  is  nominal  in  the
 sense  but  it  is  the  result  of  some
 special  transactions  on  capital  sccount;
 that  I  want  to  make  clear.  But  even
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 of  Rs.  2  crores,  that  is  from  Rs.  823
 crores  in  1966-67  to  Rs,  89¢  crores  in
 ‘1967-68.  Even  in  this  increase  of
 Rs.  7  crores,  roughly  half  is  account-
 ed  for  by  the  increase  in  interest
 charges  which  are  obligatory  and  do
 Not  admit  of  any  reduction  in  terms
 Of  policy,  defence  accounts  for  ap
 increase  of  another  Rs.  35  crores  and
 grants  to  State  Governments  §  and
 Union  Territories  for  an  increase  of
 Rs.  8  crores.  Food  subsidies  account
 for  an  increase  of  another  Rs.  5
 crores.  |

 Therefore,  if  all  these  special  items
 are  left  out  there  has  been  an  increase
 of  non-developmental  revenue  ex-
 Ppenditure  of  not  more  than  Rs.  8
 crores  or  so.

 An  hon.  Member:  Why?

 Shri  K.  C.  Pant:  It  is  very  diffi-
 cult  to  explain,  after  I  have  explained
 fo;  five  minutes,  if  I  am  asked  “whyf.

 Coming  to  the  expenditure  on
 administrative  services  proper-—I
 would  like  hon,  Members  to  pay
 attention  to  this  because  so  much
 criticism  is  made  in  the  House—the
 expenditure  on  administrative  services
 proper  is  proposed  to  be  increased  by
 धड,  Rs.  9.9  crores  from  Rs,  354
 crores  in  1966-67  to  Rs.  363.9  crores
 in  ‘1967-68,  and  it  is  significant  that
 out  of  this  Rs.  2  crores  is  accounted
 for  by  collection  of  taxes  and  a  little
 over  Rs.  3  crores  by  police.  The  ex-
 penditure  on  general  administration,
 which  is  the  main  target  of  criticism,
 is  proposed  to  be  increased  only  by
 Rs,  50  lakhs,  from  Rs,  28.5  crores  to
 Rs.  29  crores.  This  is  an  increae  of
 less  than  two  per  cent  in  money
 terms,

 The  point  that  I  am  trying  to  make
 is,  while  the  Government  must  make
 all  attempts  to  cut  down  expenditure,
 there  are  certain  limits  to  it  and  if
 the  increase  is  only  of  the  order  of
 two  per  cent,  with  the  increase’  in
 increments  and  so  on  and  so  forth,  one

 ‘must  realise  the  limits  beyond  which
 one  cannot  rd
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 Shri  Masani  said  that  instead  of
 an  increase  of  Rs.  १30  Crores,  the  ex.
 penditure  should  be  cut  down  by  Rs.
 30  crores,  thus  giving  a  saving  of  Rs.
 30  crores.  When  the  increase  igs  only
 Rs,  50  lakhs,  I  do  nut  know  what
 scope  is  there  for  decreasing  it  by
 Ra.  20  crores.  It  has  not  gone  up  by
 Rs,  00  crores  so  that  you  can  cut
 it  down  drastically;  It  has  gone  up
 only  by  Rs.  90  Inkhs.  Therefore,

 there  ig  nic  scope  for  this  kind  of
 economy.

 Then  ‘Shri  Masani_  suggested  cuts
 in  defence  expenditure  and  plan  ex-
 penditure.  He  suggested  Rs  50  crores
 cut  in  defence  and  Rs.  80  crores  sav~
 ing  by  dropping  Bokaro,  Now,  wita
 all  respect  to  him,  Rs.  50  crores  cut
 in  defence  expenditure  is  not  going
 to  come  about  unless  this  country
 takes  a  basically  different  attitude  in
 the  matter  of  foreign  policy,  in  the
 matter  of  defence  policy,  in  the
 matter  of  its  assessment  of  its
 security  needs  and  I  dare  say  that
 if  this  matter  is  discussed  further,
 most  Members  in  this  House,  would
 agree  that  at  this  stage  there  is  no
 justification  for  a  basic  shift  jn  our
 policy,  so  far  a9  our  safcguarding
 our  country's  nceds  are  concerned,
 because  they  deserve  a  certain  prio-
 rity.  So  ar  as  the  security  needs  of
 ovr  country  are  concerned,  1  think
 very  few  people  would  agree  with
 him  that  we  should  cut  down  the
 defence  expenditure  by  Rs.  56  crores
 at  this  stage.  नि

 Then  he  suggested:  why  not  drop
 Bokaro  and  s0on  and  save  Rs.  80

 evores?  The  House  would  agree  that
 while  there  is  a  running  criticism
 of  the  fact  that  Governmnt  is  going
 in  for  more  and  more  of  public  sec-

 tor  steel  plants,  we  have  had  to  im-
 port  steel  from  abroad,  spending  a
 large  sum  of  money.  This  fact  should
 not  be  forgotten.  Now,  if  we  do  not
 go  in  for  Bokaro,  apart  from  other
 factors—3  would  not  go  into  those
 other  ह... अ  है /!1 अ  है  us  open  to
 the  charge  of  having  lost  sight  of
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 the  lesson  of  coal,  of  cement,  of  50
 many  other  projects,  in  which  be-
 cause  we  did  not  keep  up  the
 momentum  of  growth  there  was  a
 certain  lag  in  production  ang  it  was
 pointed  out  to  us  that  we  should  have
 foreseen  it  and  that  we  should  not
 have  allowed  the  lag  to  occur.  If  we
 drop  Bolraro,  there  will  be  a  lag  in
 production  ang  the  same  members
 will  criticise  us  later  for  this  lag.

 Then  there  was  another  criticism
 about  the  staff  needs  and  prolifira-
 tion  in  Government  offices.  I  would
 like  to  say  that  in  this  matter  also
 Government  is  conscious  og  the
 need  to  curtail  any  such  prolifera-
 tion.  Among  the  steps  that  have
 deen  taken  is  the  constitution  of  the
 staff  inspection  unit  of  the  Ministry
 of  Finance,  which  conducts  works
 study  in  different  Ministries,  which
 in  the  course  of  1966-67  hes  actually
 effected  reasonably  impressive  econo-
 mies.

 Mr.  Speaker:
 more  time?

 Shri  K.  C.  Pant:  If  you  so  desire,
 I  will  continue  my  speech  later.
 १7.04  hrs,
 STATEMENT  RE:  FURTHER  DEVE-

 LOPMENTS  IN  WEST  ASIA
 SITUATION
 Mr,  Spesker:  The  External  Affairs

 Minister.

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagta):  Mr.  Speaker,  Sir,

 Wilt  he  take  some

 day  before  yesterday  the  Prime
 Minister...

 tt  wa  खिनये  (मुंगेर)  :  यह  कया
 कर  रहे  हैं?  मेरा  व्यवस्था  का  पश्न  हैं।

 Mr,  Spuker:  He  is  making  a  state-
 ment.

 aft  wa  लिलये  :  प्रभ्यक्ष  महोदय,  धन

 इस  के  बारे  में  मैंने  ऋ्यामाकर्षन  का  नोटिस

 दिया  या  ।  मेरी  समझ  में  नहीं  भाता  है  कि

 उन  नोटिसैक  को  तो  साप  से  क्यों  सामंजूर



 अर  Developments

 किया  शौर  यह  एकदम  से  छड़े  होकर  गसे  बयान
 देने  लग  गये  ?  में  विरोध  शहीं  करता  यह  अयाम
 दें  लेकिन  इमारे  कौलिग  प्रटैशन  नोटिसेज
 के  जवाब  में  बयान  दें  ताकि  स्पष्टीकरण
 मौगते  को  और  सवाल  पूछने  का  मौका  हम
 लौगों  को  कोलिंग  अटैशन  तोटिसंज  देने  घालो
 को  मिले  ।  उस  दिन  ती  प्रधान  मंत्री  बड़ी
 गरमी  में  बोल  रही  थीं  भ्रपती  ताकत  दिखा
 रही  थीं,  लेकिन  प्राज  वह  क्‍यों  नहीं  शाई  ?
 झाज  जागला  साहब  को  क्यों  सामने  किया  ?
 उस  दिन  तो  बड़ी  गरमी  दिखलाई,  गड़ी
 हिम्मत  को  बात  की  और  झाज  चायल
 साहब  को  सामने  कर  दिया  विरोधी  दलों  के  ।
 नान  मंत्री  जावें,  कौन  शेर  मार  कर
 झाई  हैं,  वह  जरी  बतलाये  सदन  को  |

 Mr,  Speaker:  Before  anyone  of  you
 gets  up,  may  I  say  something?  There
 were  a  number  of  call-attention
 notices,  about  40  or  50  of  them,  on
 this  issue  and  when  the  Minister  said
 that  he  was  going  to  make  a  state-
 ment,  I  thought  that  he  should  cover
 all  the  points  made  in  those  call-at-
 tention  notices.  Ali  the  call  attention
 notices  have  been  forwarded  to  him
 and  he  is  making  a  comprehensive
 statement—I  hope,  he  is  making  a
 comprehensive  statement.  Naturally,
 as  the  practice  is,  you  can  seek  clari-
 fication  or  put  a  question.

 ri  मधु  लिमरे  :  उस  में  फक  यह  होता
 है  कि  भाप  नेताओं  को  बुलायेंगे  श्र  इस  से

 दूसरों  को,  पीछे  बालों  को  झसन्तोप  हो
 जावेगा  q

 Mr.  Speaker;  I  cannot  confine  my-
 self  only  to  those  who  gave  call-at-
 tention  notices  when  he  is  making  a
 statament.  I  would  a'low  to  the
 extent  possible  anybody,  others  also
 who  Rave  not  given  csil-attention
 notice;  I  would  like  to  give  a  chance
 to  as  large  a  number  of  people  as
 possible.

 JYAISTHA  18,  7060  (SAKA)  in  West  Asia
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 oft  भधु  लिखये  :  भागे  वालों  को  भी

 बुलाइयेगा  और  पीछे  वालों  को  भो  बुला  इये-
 था ।
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 Mr,  Speaker;  Yes,  of  course;  any-
 body.  But  it  does  not  mean  that  if
 a’)  the  500  Members  are  going  to  put
 questions  we  are  going  to  be  here  for
 two  or  three  days  for  that.  There  is
 the  restriction  of  time.  I  do  not
 mind  if  we  continue  till  6  o'clock.  I
 would  allow  it.  ह 4  there  is  any  other
 practical  suggestion,  I  have  absolute-
 ly  no  objection  to  accept  it.  But  the
 statement  must  come.  Hon.  Members
 must  know  the  information  if  it  is
 a  comprehensive  statement  or  not  or
 whether  any  Member  has  any  doubt.
 I  wil’  not  confine  myself  to  the  lea-
 ders  now.  Last  time  I  diq  so  because

 T  wanted  the  party  view  and,  there-
 fore,  I  calleq  only  the  leaders.  A
 number  of  Members  have  given  call-
 attention  notice.  Shri  Nath  Pai  has
 given  one:  Shri  Sondhi  has  given
 another  and  I  wili  ask  them  to  put  a
 few  questions.  If  there  is  any  other
 good  method,  you  may  suggest  and  I
 am  prepared  to  try.  But  let  us  do
 it  in  an  order'y  way.  Y  appeal  to  the
 House  that  it  should  be  done  in  an
 orderly  way.  Y  request  your  c¢0-
 operation;  that  is  all.

 Some  hon,  Members  roce—

 The  Deputy  Prime  Minister  and
 Minis'er  of  Finance  (Shri  Morarji
 Desai):  May  I  make  one  request  in
 this  connection?  When  the  Speaker
 is  on  his  lege.  can  we  not  exercise
 eame  discipline  on  ourselves?  If  we
 dn  that.  it  will  lead  to  a  very  great
 discipline.  We  should  not  interrupt
 the  Speaker  when  he  is  on  his  legs.

 Shri  Bul  Raj  Madhok  (South  Delhi):
 A  number.  of  times  call-attention
 notices  are  given  on  matters  of  ur-
 gent  public  importance  but  we  fee!
 that  they  87९  summarily  rejected.
 That  creates  a  very  bad  impression.
 I  think.  mueh  of  the  trouble  that
 comes  In  the  House  is  because  people
 fee’  that  for  some  very  important  Is-
 mex  which  should  be  discussed  oF
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 brought  to  the  notice  of  the  House
 no  opportunity  is  given.  Now  the
 hon,  Minister  feels  that  something
 needs  to  be  said.  You  have  said
 that  people  have  given  call-attention
 notices  and  other  things.  These  are
 important  questions  and  you  should
 have  accepted  them.  Then,  this
 trouble  wou'd  not  have  come.  In
 future  this  should  be  kept  in  mind.

 Mr.  Speaker:  The  Minister’s  state-
 ment  will  cover  all  the  call-attention
 notices.  Suppose,  I  had  admitted  one
 call-attention  notice,  then  the  state-
 ment  would  on'y  take  note  of  that.  I
 wanted  a  comprehensive  statement
 taking  into  consideration  all  the  call-
 attention  notices  that  have  been
 given.  Then,  if  it  is  a  call-attention,
 only  those  people  whose  names  are
 put  there  wil’  have  a  chance  to  ask
 questions.  Now  the  leaders  of  parties
 and  back  benchers  also  will  have  a
 chance.  Do  you  want  to  deprive  them
 of  the  chance?  It  serves  the  same
 purpose;  the  only  thing  is  that  a  few
 more  people  will  get  a  chance  to  ask
 questions.

 men  चोर  जाती  (हापुड  :
 मैं  यही  कहता  चाहता  था  कि  झापष  ने  इसी
 आसन  से  एक  व्यवस्था  दी  थी  कि  ध्याना-
 कर्षण  प्रस्ताव  को  नोटिल  पहले  झगर  झायेगा
 सो  बह  लिया  जायगा  भौर  गयते  मेंट  की  सूचना
 अगर  पहले  झायेगी  तो  उस  को  पहले  माना
 जायगा  प्रोर  ल ेलिया  जायगा  |  मेरा  कहना  है
 कि  जब  इस  तरह  की  एक  स्ववस्था  झाप  दे

 चके  हैं,  एक  परम्परा  बन  बकी  है  तो  बह
 परम्परा  झगर  झागे  भी  जारी  रहे  तो
 अग्छत  होगा  ।

 Mr,  Speaker:  That  is  not  the  prac-
 thee.  Normal'y,  call-attention  notices
 are  there  but  if  they  are  making  8
 comprehensive  statement  the  Speaker

 admit  the  call-attention
 notice.
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 Shri  M.  C.  Chagia:  Sir,  I  am  not  at
 all  anxious  to  make  a  statement.  I
 am  in  the  hands  of  the  House.  If  they
 will  rather  have  a  caill-attention
 notice  tomorrow,  I  have  no  objection.

 Mr,  Speaker:  That  has  been  decided
 a‘ready.

 Shri  M.  Cc.  Chagla:  Mr.  Speaker,
 Sir,  day  before  yesterday,  the  Prime
 Minister  made  a  statement  in  the
 House  on  the  West  Asian  crisis.
 Since  then,  there  have  been  some
 further  developments  which  I  would
 like  to  report  to  the  House.  The
 Prime  Minister  mentioned  that  in
 our  endeavours  towards  restoration.
 of  peace,  we  were  making  earnest
 efforts  for  a  ceasefire  and  withdra'val
 of  all  armed  forces  to  the  position
 they  occupied  on  June  4.

 On  June  6,  ह  Security  Council
 unanimously  adopted  a  simple  cease-
 fire  resolution  ag  a  first  step.  Evident-
 ly,  in  view  of  the  gravity  of  the
 situriiion,  a  consensus  emerged  in
 the  Counci]  in  favour  of  bringing
 about  immediate  ceasefire,  leaving
 other  steps  to  be  taken  later.  But  as
 no  ceasefire  took  place  88  a  result  of
 this  resolution,  at  the  request  of
 the  Soviet  Union.  an  emergency
 meeting  of  the  Security  Council  was
 called  yesterday  at  which  another
 resolution  was  unanimously  adopted,
 demanding  of  the  Governments  con-
 cerned  a  ceasefire  effective  from
 1:30  a.m,  (IST)  today.  While  firm
 information  from  the  U.N.  about  the
 response  to  this  resolution  is  await-
 ed,  Government  of  India  earnestly
 hopes  that  all  concerned  will  have
 already  agreed  to  ceasefire.

 Our  Representative,  while  giving
 support  to  the  regolution.  state@  that
 the  ceasefire  should  be  regarded  on'y
 a  first  step,  although  &  most  impor-
 tant  first  step.  He  added  that

 ands along  with  some  other  members  ©
 would  -have  preferred

 a  resolution  which  afong  with  ceast-
 fire  called  upon  the  Gevernments
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 concerned  for  a  withdrawal  of  all
 armed  forces  to  positions  prior  to  the
 outbreak  of  hostilities.  Such  g  link-
 ing  of  the  ceasefire  with  the  with-
 drawal  of  forces  would  have  been  in
 accord  with  the  practice  which  the
 Security  Council  hag  evolwed  in  the
 pest,  based  on  the  sound  principic
 that  the  aggressor  should  not  be  per-
 mitted  by  the  international  com-
 munity  to  enjoy  the  fruits  of  aggres-
 gion.  This  was  a  mvst  important
 tenet  in  the  interest  of  peace  and  in-
 deed  the  only  basis  on  which  lasting
 peace  can  be  built  in  the  troubled
 area  of  West  Asia.  This  question  of
 withdrawal,  therefore,  will  have  to
 be  taken  up  further  after  cease-firc
 has  been  accepted  by  all  concerned.

 The  Prime  Minister,  in  her  state-
 ment  to  the  House,  had  also  referred
 to  the  wanton  Israeli  attacks  on  the
 Indian  cantingent  with  UNEF  in

 Gaza.  She  had  mentioned  that  she
 had  sent  a  message  to  the  U.N.
 Secretary-General  asking  for  effec-
 tive  steps  to  ensure  the  safety  for
 our  contingent  and  their  early
 evacuation  from  the  area  of  hostil-
 ties.  The  Prime  Minister  received  a
 reply  on  June  7th  from  the  Secretary-
 General  in  which  he  expressed  his
 shock  at  the  death  of  Indian  per-
 sonnel  with  UNEF  and  wounding  of
 others.  He  assured  our  Prime  Minis-
 ter  tha¢  he  ang  the  Commander  of
 UNEF  are  taking  every  possible  step
 to  ensure  the  safety  of  Indian
 and  other  contingents  and  are  mak-
 ing  all  possible  efforts  to  provide  for
 their  earliest  evacuation  from  the
 area,  He  hag  added  that  i,  was  a
 tragedy  that  these  losses  should  have
 been  suffered  by  the  members  of  the
 Indian  contingent  when  their  opera-
 tional  functions  had  already  ceased
 ang  when  they  were  awaiting  re-
 patriation  to  their  country.  The
 Secretary-General  addressed  a  formal
 protest  to  the  Government  of  Israel
 regarding  “the  tragic  and  unnecessary
 loss  of  life  among  the  UNEF  per-
 sonnel”  and  asked  the  Government
 of  Israei  to  “take  urgent  measures  to
 ensure  thet  there  is  no  recurrence  of
 such  incidents”,  I  should  also  say
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 that  when  our  Representative  addres-
 sed  the  Council  yesterday,  he  asked
 for  an  unqualified  guarantee  for  the
 safety  and  security  of  the  UNEF
 personnel  still  in  the  area  of  the
 conffict,

 According  to  the  latest  reports
 available,  nine  were  killed,  20
 wounded  and  19  are  said  to  be  miss-
 ing.  The  House  would  like  to  know
 that  the  Government  of  India  haa
 lodged  a  strong  protest  with  the  Gov~
 ernment  of  Israel  regarding  aitacks
 on  Indian  personnel.  In  this  protest
 we  have  condemend  the  utter  disregard
 by  the  Israeli  authorities  of  the  im-
 munity  which  the  U.N.  personel
 engaged  in  peace-keeping  operations
 enjoy.  Our  protest  further  demands
 that  while  the  U.N.  is  making
 arrangement,  for  the  evacuation  of
 our  personnel,  further  barbarous
 attacks  on  Indran  personnel  of  UNEF
 should  cease  forthwith.

 The  Government  of  India  has  also
 demanded  tha:  the  Israeli  Govern-
 ment  pays  adequate  compensation  to
 the  families  of  the  deceased  and  the
 wounded.  Finally,  the  Government
 of  India  hag  reserved  its  right  to  take
 such  further  action  in  the  matter  as
 it  may  deem  necessary  according  tu
 international]  law  and  practice.

 The  question  of  immediate  with-
 drawal  of  our  contingent  continues  to
 cause  us  concern.  As  the  House  is
 aware,  the  United  Nations  is  res-
 ponsible  for  all  arrangements  for  the
 repatriation  and  replacement  of  the
 Indian  contingent  as  of  all  other  con-
 fingents  constituting  UNEF  as  hss
 been  done  during  the  last  ten  years
 and  the  cost  borne  by  the  United
 Nations.  When  the  Secretary-Genera)
 decided  to  withdraw  UNEF  from
 Gaza,  we  immediately  got  in  touch
 with  him  and  in  accordance  with  a
 programme  of  phased  withdrawa!s  of
 various  contingents.  an  Indian  =  ship
 was  to  leave  on  8th  June  and  rc-
 patriate  the  Indian  contingent  cons-
 isting  of  over  1,100  persons  along
 with  400"tons  of  cargo  on  !9th  June.
 India  was  willing  for  an  earlier  with-
 drawal,  if  necessary,  by  air  but  the
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 United  Nationg  did  not  favour  such
 an  arrangement.  In  the  meantime,
 suddeniy  hostilities  broke  out  with
 unfortimite  consequences  to  our  per- sonnel.  Since  then,  our  Represents-
 tive  has  been  constantly  in  touch
 with  the  Secretary-General  who  in-
 formed  us  that  shipping  companies
 around  the  world  have  been  alerted
 to  provide  a  ship  immediately  to
 withdraw  the  contingent  from  (he
 Gaza  beach  to  the  nearest  point  of
 safety,  namely,  Cyprus,  from  where
 they  could  be  brought  to  India  by
 air  or  by  sea,  as  may  be  practicable.
 छा  the  meantime,  we  are  holding  our
 ship  in  readiness  to  sail,  should  it  be
 required,  The  Secretary-Genera}  has
 also  been  requested  today  to  make
 further  efforts  to  arrange  for  evacua-
 tion  of  the  Indian  contingent  by  air
 from  Gaza.  The  House  may  rest
 assured  that  the  Government  of
 India,  through  the  Uniteg  Natior.
 will  continue  to  do  every  thing
 possible  to  ensure  the  safety  of  our
 personnal  and  to  have  them  evacuate-
 @d  at  the  earliest  possible  opportu-
 nity.

 I  Woulg  like  to  mention  one  other
 matter.  A  number  of  Arab  coun-
 tries  have  broken  off  diplomatic  re-
 lations  with  the  United  Kingdom
 and  the  United  States.  From  among
 those  whe  have  taken  this  action,  the
 U.A.R.  and  Iraqi  Governments  have
 asked  India  to  look  after  their  in-
 terests  in  the  United  States,  and  the
 Syrian  Government  their  interests  in
 the  United  Kingdom.  We  have  agreed
 to  do  80.

 Shri  Ranga  (Srikakulam):  It  is  a
 good  news  that  at  long  last  the
 Security  Council  was  able  to  decide
 unanimously—and  it  can  decide  only
 that  way—in  favour  of  ceasefire.  The
 old  grandmother  of  the  world  has
 commanded  that  much  of  energy.  We
 are  giad  to  achieve  this  much.  But
 it  is  very  aad  indeed  that  one  of
 the  two  parties  to  the  struggle—
 U.A.R.,  ]  suppose,  if  |  have  heard  the
 hon.  Minister  correctly—has  so  far
 filled  to  agree  to  the  ceasefire,  accept
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 it  and  implement  it,  I  hope  the  Gov-
 ernment  of  India  would  use  their  in
 fluence  with  U.A.R.  to  pursue  them
 to  accept  it  without  any  more  delay.

 But  the  Defence  Minister  ag  well  es
 the  Foreign  Minister  owe  an  ex-
 plation  to  the  country  as  to  why
 they  failed  to  demand  the  emergent
 evacuation  of  our  troops  soon  after
 U.  Thant  had  decided  to  withdraw
 the  Emergency  Force  from  there.  I
 learn  that  every  other  country  has
 succeeded—or  many  other  countries
 have  succeeded—-in  withdrawing  their
 'Wn  contingents.  Whether  that  In-
 formation  is  correct  or  not,  the
 Defence  Minister  should  have  been
 alert  enough  to  offer  the  services  of
 our  own  Air  Force  in  order  to  get
 those  people  out  of  that  troubled
 spot.  Now,  at  long  last,  they  are
 going  to  do  something  in  that  direc-
 tion,

 Shri  Piloo  Mody  (Godhra):  A
 ship  has  been  kept  ready.

 Shri  Ranga:  A  ship  hag  been
 kept  ready.  it  has  not  yet  gone  out.

 If  anybody  is  responsible  for  the
 loss  of  those  eight  precious  lives,  it  Is
 not  only  those  combatants  who  were
 responsible—we  were  told  that  they
 were  Israelis—-but  also  the  United
 Nations  and  U  Thant  on  the  one  side
 and  our  own  Defence  Minister  who
 would  have  to  be  held  responsible  at
 least  in  part.  Then,  I  would  lke  to
 snund  a  note  of  warning.  It  is  good
 that  our  representative  at  the  UN  has
 pieaded  for  cease-fire,  But  it  would
 have  been  much  better,  and  it  would
 be  certainly  much  better  for  him  not
 to  try  to  take  too  much  of  an  initla-
 tive  on  the  lines  of  their  past  ¢x-
 perience  here  in  order  to  leave  some
 More  authority  and  same  More  scope
 for  the  UN  and  thelr  wonderful
 emergency  force  and  thely  obeervers
 tn  play  their  ineffective  role  which
 has  led  to  this  present  meas  in  the
 world.

 we
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 Mr.  Speaker:  Before  I  call  हिच
 Bal  Raj  Modhok,  I  would  request
 that  only  certain  questions  may  be
 put  and  clarificationg  may  be  asked
 fw.  That  was  the  intention.  Even
 it  dt  is  a  calling-attention-notice,  only
 questions  can  be  asked  and  clarifica-
 {ions  sought.

 शी  क्यू  लिगये  :  थोड़ा  सा,  कदर  तो
 कहने  की  इजाजत  देंगे  न  1

 Mr,  Speaker:  I  am  suggesting  this
 s  that  a  larger  number  of  Members
 could  get  opportunities.  If  each  one
 of  the  Members  begins  to  make
 a  small  speech,  then  we  would
 not  have  enough  time.  The  opinions
 of  Members  are  known  already.
 I  have  already  given  a  chance
 tw  hon.  Members  belonging  to  all
 partics  to  expresg  their  opinion  on
 the  issue,  Now,  may  I  request  that
 only  questions  may  be  asked  and
 clarifications  sought  sq  that  other
 Members  also  may  have  a  chance?

 Shri  Neth  Pai  (Rajapur):  While
 welcoming  your  suggestion,  may  I
 say  that  the  difficulty  in  which  we
 are  being  placed  is  this?  We  had
 given  a  notice  after  Shri  M.  0.
 Chagla  had  made  his  first  statement
 on  this  vital  issue  that  a  debate
 should  take  place.  But  now  we  are
 reduced  to  this  position  of  asking
 only  a  simple  question...

 Mr,  Speaker:  That  is  q  different
 thing  altogether.

 Shri  Nath  Pal:  Why  should  we

 important  matter?  You  do  not  allow
 us  to  have  the  motion  admitted  and
 have  a  debate  on  this.

 .  Situation  (St.)
 a  vital  issue  on  which  we  are  feeling
 so  much  exercised  and  disappointed
 and  even  angry  at  the  way  things  are
 being  dene  in  our  name,  you  are
 refusing  us  a  debate  but  you  are  per
 mitting  us  to  ask  only  one  simple
 question  each.  There  are  so  many
 aspects  that  we  want  to  bring  out.
 The  matter  is  not  that  easy  as  ask-

 ing  ‘Would  you  give  consent  to  marry

 Mr.  Speaker:  Even  if  his  calling-
 attention  notice  had  been  admitted,
 Shri  Nath  Pai  would  agree  with  me
 that  it  is  only  a  question  that  he
 would  be  allowed  to  ask.  Assuming
 that  |  had  admitted  Shri  Nath  Pai's
 notice,  he  would  have  got  oppartun-
 nity  only  to  ask  a  question.

 Shri  Nath  Pai:
 debate.

 Mr.  Speaker:  If  he  is  asking  for  a
 debate,  that  ig  a  different  thing  alto-
 gether,

 ३  am  asking  for  a

 Shri  Nath  Pai:  I  had  given  notice
 of  the  motion  on  the  25th  itself.

 Mr,  Speaker:  I  know  that  he  has
 given  a  notice.  If  Government  could
 find  time  for  it,  thag  ig  a  different
 thing.  I  am  only  talking  of  the  caill-
 ing-attentinn-notice,  which  is  within
 my  purview.
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 [Shri  Bal  Raj  Madhok)
 the  things  appeared,  the  ring  was  be-
 ing  closed  against  Israel,  and  Israel
 would  be  less  than  human  ig  it  did
 not  fight  for  itg  existence  and,  there-
 fore,  it  had  to  do  that.  It  wag  known
 to  everybody  that  a  war  was  going
 to  break  out.  It  was  also  known  that
 our  troops  were  at  @  place  behind
 which  the  gun  placements  of  the
 Egyptions  were  there.  If  our  soldiers
 @re  behind  the  gun  placements,  then
 naturally  it  is  to  be  expecteq  that
 our  soldiers  woulq  suffer  ig  bullets
 would  hit  those  gun  placements.  If
 We  are  sorry  and  we  are  angry  at
 those  people  who  dropped  the  bullets,
 I  think  we  must  be  equally  angry  at
 and  we.  must  be  equally  opposed  to
 whatichas  happened,  and  condemn
 those  people  of  our  own  Government
 who  failed  to  take  steps  in  time  to
 evacuate  our  soldiers  from  there,  and,
 therefore,  they  cannot  be  exonerated
 og  this  blame,  of  the  murder  of  our
 sdidiers  there.

 Secondly,  it  is  saiq  that  our  re-
 Presentative  at  the  UN  while  endots-
 ing  the  resolution  that  there  should
 be  a  Ceasefire,  has  again  repeated
 that  both  sides  must  go  back  to  the
 June  4  position  when  the  hostilities
 started.  I  want  to  make  it  very  clear
 that  hostilities  dig  not  start  on  June
 4.  The  hostilities  started  on  the  day
 that  UAR  decided  to  blockade  the
 Gulf  of  Aqaba,  and,  therefore,  when
 Wwe  want  the  forces  to  go  back,  they
 must’  go  back  to  places  where  they
 existed  before  the  hostilities  broke
 out.  The  Gulf  of  Aqaba  must  be
 opened,  and  Sharmel-Sheikh,  which
 is  the  place  or  the  fortification  from
 which  the  UAR  guns  were  trained
 and  directed  against  the  ships

 ot  Aga
 were  moving  into  the  Gulf

 of  tba  should  not  be  given  back  to
 UAB  lest  UAR  should  be  able  to
 blockade  that  international  waterways
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 can  tell  you  this  thet  unless  our  boys
 are  sefely  evacuated  from  that  area
 and  they  reach  the  shores  of  India,
 there  woulg  not  be  peace  in  the  mind
 of  any  Member  or  of  any  man  in  the
 country.

 Shri  Ranga:  That  is  right.
 Shri  Hem  Barua:  Whatever  that

 may  be,  it  hag  been  reported  that  our
 ship  could  not  go  there  hecause  of
 the  danger  inherant  in  the  situation.
 It  hag  also  been  reported  that  it  is
 impossible  for  civil  aircraft  to  reach
 that  place,  again  because  of  the
 dangers  inherent  in  the  situation.  In
 that  context,  may  1  know  what  urgent
 steps  Government  propose  to  take  to
 take  back  or  evacuate  our  boys  from
 that  war-torn  ares  in  West  Asiay

 Secondly,  may  ]  know  this?  The
 air  outside  this  Chamber  in  the  Cen-
 tral  Hall  is  agog  with  a  news  that  a
 coup  has  taken  place  in  Egypt  and
 President  Nasser  has  been  removed
 from  office.  If  so,  may  J  know  whe-
 ther  Government  have  the  latest
 information  with  them  because  there
 is  conflicting  news  about  it  and  we
 all  like  to  be  enlightened  by  Shri
 Chagla  on  this  particular  point  also?

 An  hon,  Member:  If  it  ig  true,
 announce  an  asylum  to  him,

 att  मधु  लिलये  :  प्रध्यक्ष  महोदय,  इस
 वक्‍त  44  तो  पश्चिम  एशिया  के  सभी  लोगों
 के  प्रति  लेकिन  विशेषकर  अरबों  के  प्रति,
 अपनी  सहानुभूति  प्रकट  में  करना  चाहता  हूं  q

 इसका  कारण  यह  है  कि  उनके  नेतृत्व  के  चमडे

 तौर  साहस  की  प्रति  के  कारण  धाज  उनके

 [ृद्पर  यह  नौबत  भाई  है  ,  शायद  रब  लोग
 सोचते  होंगे  कि  यहां  के  लोग  उनके

 मिल  हैं।  लेकिन  प्रगर  मेरी  आवाज  भौर

 ईन  लोगों  शी  श्रादात  यहां  तक  बहुँनेगी
 1.11  आपकी  माफस  मैं  यह  कहता  चाहूंगा  कि

 शुशामद,  चापलूसी  शौर  संकुद्धित  वार्थ  को

 उनकी  जो  कल्पना  है  उसके  चक्कर  में  झाकर
 जौ  इक्तरफा  बातें  इस  सरकार के  हारा  कही

 ं हैं  उन  बातों से  संगों का कोई का  कोई  द्वि  गहीं
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 हिम  है  1  हम  झोग  जो  बात  करते  थे  वह  धरवों
 के  हिट  की  भी  बात  थो  भोर  इजराइली
 शोगों  के  भी  शौर  इज़  राइली  सोगों  से  मैं
 यह  कहना  चाहता  हूं  कि  थे  लोग  भी  जो  भरन
 नेतृत्व  ने  गलती  की,  बहु  न  कर  बैंठें  ौर
 चमंड  में  श्रा  कर  कोई  काम  न  करें  ।
 युद्ध  बन्दो  तो  हूं।  जाएगी  a  वे  इजिध्ट  पर  कब्जा
 नहीं  करना  चाहते  भौर  न  कर  सकते  हैं  t
 इसलिए  |: क  बन्दी  धाज  नहीं  नो  कल  शौर  कल
 नही  तो  परसों  हो  जाएगी  t  लेकिन  जो
 समस्‍यायें  हैं  इनका  हल  कंसे  निकलेगा  ?
 यह  सदल  हमारे  सामने  है  t

 शभ्राज  भो  दस  बा  रह  लाख  ग्य  श्णार्थी
 लैबनान  में,  जान  में  शौर  गाज़ा  के
 इलाके  में  पढ़े  हुए  है।  उनकी  समस्या
 जब  तक  हल  नहीं  होती  हैं,  पश्चिम  एशिया  में
 शान्ति  नहीं  होने  बाली  हूं।  संपुकत  राष्ट्र  संघ
 ने  फिलस्तीन  के  बारे  में  बटबारे  के  धाघार  पर
 यौजना  बनाई  थी  1  धाज  एक  तकल  मुझ  को
 सिली  ।  उसके  दो  तोन  जुमले  मैं  पढ़ना  चाहता
 हैं  |  देशों  को  ताइने  के  क्‍या  नतीजे  होते  हैं  ?
 झाशा  एक  को  जाती  है  ौर  नतोजे  दूसरे
 होते  हैं।  इस  में  क्या  लिखा  है,  देखिये  :

 “The  partition  solution  provides
 that  finality  which  is  the  most
 urgent  need  in  the  situation.
 Every  other  proposed  solution
 would  tend  to  induce  the  two
 parties  to  seek  modification  in
 their  favour  by  means  of  persis-
 tent  pressure.  The  grant  of  in-
 Gependence  to  both  states.  how-
 ever,  would  remove  the  besis  for
 such  8  pressure”.

 ओ  पंदाजा  था  उससे  बिल्कुल  विपरोत  बात
 हुई  |  इसलिए  उस  वक्‍त  हिन्दुस्तान  को  सर-
 कार  ने  कहा  था  कि  फिलस्वीन  को  खंडित
 करने  से  कोई  समस्या  हल  महीं  होगी  बाज
 भी  मैं  कहना  चाहता  हूं  कि  लरणाबियों  का
 जो  मसला  है,  जाइन  शौर  इशराइल  दोनों  में
 से  केवल  सह  अस्तिधत्व  बल्कि  दोनों  में झब  तक
 कोई  महासंब  था  संच  नहीं  बनता  है  तथ  तक  हल
 नहीं  होया  ।  मेरे  पास  शमय  नहीं  है  लेकिन
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 &  बतलाया  जाहता  हूं  कि  बहुत  सारे  इज  राइली
 तथा  शझरब  लोगों  के  जो  समझदार  तथबके  हैं
 उनमें  चर्चा  है  अर  वे  ऐसा  मानते  हैं  कि  सब  से
 पहले  जाइन  और  इज  राईल  का  कोई  ढोला
 ढाला  भहासंघ  बने,  जिस  ते  यह  शरणथियों

 का  सवाल  भी  हल  हो  जायेगा  ओर  सह-
 अस्तित्व  का  सवाल  भी  हल  हो  जायेगा  t
 यह  हिन्दुस्तान  की  पुरानी  नीति  से  मेल
 खाता  है  ।  हमें  उस.  के  लिए  कोशिश  करनी

 चाहिए  न  कि  एकतरफा  बात  करनी  चाहिए।
 भाज  मैं  यह  कहना  चाहता  हूं  कि  अगर  कोई
 देश  रूस  की  मदद  के  प्राप्रार  पर  था  अमरोका
 की  सहायता  के  ध्ाध(र  पर  यह  घमंड  करें
 कि  हम  यह  काम  करेंगे,  वह  काम  करेंगे,  यह
 तो  कोई  नतीजा  नहीं  निकलने  वाला  है  1  जो
 पिछड़ी  हुई  प्र्थ-व्यवस्था  हैं,  उस  पर  200
 करोड़  रुपये  झआाधनिक  हथियार  खरीदने  के  प  ये
 खर्च  कर  के  कोई  भी  ताकत  पंदा  नहीं
 की  जा  सकती  है  t  इस  लिए  ये  जो  व्यापक
 समस्यायें  हैं,  सरकार  उन  को  हल  करने  के
 लिए  कोशिश  कारे।  लेकिन  सरकार  के  एक-
 लग्का  व्यवहार  से  भआाज  हम  लोगों  वा  परि-
 लगी  शज्षिया  में  कोई  नेतिक  क्‍्धिकार  नहीं  रहा
 है  इस  लिए  मैं  आज  श्री  चागला  और  प्रधान
 मंत्री  से  यह  उमीद  करता  हूं  कि  के  श्रपनी  गलती
 को  स्‍्वीकारें  र  सह  रास्ते  पर  प्रायें  और
 हम  लोगों  ने  1947-48  में  अच्छा  काम

 शुरू  किया  था,  जिस  को  सरकार  ने  बीच
 मे  छोड़  दिया,  उसी  को  लेबर  कार  बहने  कौ.
 को  कोशिश  करें  ।

 थो  पशपाल  सिह  (देहरादून)  :  मैं
 निवेदन  करना  चाहता  हूं  कि  मंत्री  महोदय
 इतने  सवालों  का  जवाब  'एक-साथ  नहीं  दे
 सकेंगे,  इस  लिए  हर  एक  सवाल  के  बाद  उस
 का  जवाब  दे  दिया  जाये  t

 अध्यक्ष  भहोशथ  :  हमारे  पास  टाइम
 झाध  घंटा  है  भोर  भाभी  दस  पंद्रह  सदस्यों  ने

 सयाल  पूछने  हैं  a
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 ली  य०  wo  erat  (जमृतसर)  :  भ्ध्यक्ष
 महोदय,  मैं  झभी  तक  झाप  की  झांख  नहीं

 .पकड़  सका,  हूं,  इस  लिए  झाप  खरा  मुझ  से
 मा  मिलाइये  ।

 Mir.  Sponker:  Those  why  try  to  be
 humorous  with  the  Speaker  will  not
 catch  his  eye,  I  tell  you  here  and
 now.  Your  ‘humour  need  no  be  ex-
 hibited  here.

 की  प्रकाहलीर  ास्जी  :  भ्ध्यक्ष  महोदय,
 मैं  विदेश  संत्री  महोदय  से  तीन  बातें  पूछना
 चाहता  हूं

 wat  झौर  इसरायल  के  झगड़े  के  बाद
 कया  भारत  सरकार  को  यह  सबक  भिला  है
 है  कि  स  प्रकार  के  धन्तर्राष्ट्रीय  प्रश्नों  पर,
 किन  से  विश्व-युद्ध  की  ज्वाला  धधक  सकती

 है,  बड़ी  संतुलित  भाषा  का  प्रयोग  करना

 शआाहिए  शौर  उन  के  बारे  में  अपने  विचार
 शकट  करने  में  या  वक्‍तव्य  देने  में  कोई  बहुत
 शीघता  नहीं  दिखानी  चारि  ?

 अरबों  जौर  इसरायल  के  भगड़े  के  बाद
 समाचारपतों  में  कुछ  ऐसे  समायार  छपे  है
 कि  भारत  सरकार  झपने  दो  डिम्मेदार
 पमरिमिस्टरों  को  सुरक्षा  परिषद  या  संयुबत
 राष्ट्र  संघ  में  भेज  रही  है  i  उन  मिनिस्टरों
 के  नाम  गी  लिकले  हैं  कि  दे  वाणिज्य  मंत्री

 और  रक्षा  मंत्री हैं,  जब  कि  ऐसी  परिध्यितियों
 का  दायित्व  विदेश  मंग्रालय  पर  होता है  |
 क्या  भारत.  सचमुच  इस  प्रकार  का  कोई
 weer  निर्णय  लेने  जा  रही  है  कि  विदेश
 मंत्री  को  छोड़  कर  रक्षा  मंत्री  और  वाणिज्य

 मंत्री  को  सुरक्षा  परिषद  में  भेजा  जाये;  यदि

 हां,  तो  क्यों  ?

 लिन  देशों  में  भध्रमरीका  के  साथ  झपने

 ties  सम्बन्ध  तोड़  लिये  हैं,  समाचारपत्रों
 Swarr  है  कि  भारत  सरकार उन  के  हिंसों की
 रहा  का  दायित्व  अपने  ऊपर  लेगी  ।  क्या

 मंत्री  इहीदस  ।  हालेंगे  कि  क्या  इस
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 प्रकार  की  कोई  बातचीत  हुई  है,  यदि  हां,  तो
 इस  बारे  मैं  क्या  निर्णय  लिया  शया  है  ?

 ची  Wei  सिह  :  न्क  मदोदय,  जिन
 सदस्यों  भे  चार  आर  कालिंग  एडेन्शन  नोटिस
 दिये  हैं,  उन  को  भी  मौका  दिया  जाना  चाहिए।

 Shri  M.  L.  Sondll  (New  Delhi):
 My  question  relates  to  the  diplomatic
 stale  of  the  Foreign  Minister,  and  I
 crave  your  indulgence  to  explain  the
 context  In  which  हु  am  asking  the
 question.

 The  Soviet  Union,  which  is  our  great
 neighbour,  has  in  this  issue  carefully
 avoided  military  confrontation  and
 assumed  that  its  commitment  to  in-
 ternational  pleace  is  built  on  sound
 foundations.  Countries  lke  Nepal,
 Rumania,  Japan  and  Iran  have  all
 shown  us  that  they  are  cautious  and
 careful  in  their  attitude,  a  point  which
 was  laboured  here  by  the  leader  of  the
 DMK  Party.  So,  arising  from  the
 behaviour  of  the  Government  of
 India  in  this  crisis,  these  are  my
 questions  or  sub-questions:  whether
 it  was  desirable  for  the  Government
 of  India  to  prevent  or  rather  to  fail
 to  bring  its  influence  to  bear  on  direct
 discussion  between  the  two  parties  to
 the  conflict;  further,  whether  the
 Government  of  India  failed  to  obtain
 first-hang  information  particularly  in
 the  case  of  Israel,  and  learning  from
 this  mistake,  whether  they  will]  now
 announce,  or  immediately  announce,
 the  despateh  of  an  Ambassador  to
 Israel;  whether  the  sense  of  indepen-
 dent  assessment  which  Mr.  Nehru
 tried  to  achieve,  and  which  we  hope
 any  further  development  of  our  dip-
 Tomacy  in  thig  country  would  try  to
 achieve,  would  de  based  upon  a
 realistic  understanding  of  the  rights
 of  this  country  ang  the  requirements
 of  world  peace;  in  particuler  whether
 it  is  in  our  interest  that  the  Suez
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 suggested  or  imputeg  of  inferred
 from  the  propaganda  which  the  Gov-
 ernment  of  India  has  indulged  in.
 I  have  been  listening  to  the  external
 breadeaste  of  the  All  India  Radio.
 if  that  has  been  approved  by  the  hon.
 Foreign  Minister  as  |  know  from  my
 experience  that  they  are  approved
 by  the  E.A.  Ministry,  it  seems  that
 India  functions  as  the  fourteenth
 Arab  State  and  that  is  to  our  great
 regret...  .(Interruptions.)

 Shri  H.  N.  Mukerjee:  rt  is  neces-
 sary  for  ug  also  to  express  ourselves
 because  certain  things  have  been,
 said,  and  to  put  the  record  straight
 our  polnt  of  view  has  to  be  pre-
 sented.  I  am  very  glad  that  the
 Government  of  India  has  persisted  in
 its  efforts  and  that  in  the  implementa-
 tion  of  the  resolution  regarding  the
 cease  fire,  there  is  a  further  decision,
 as  far  ag  the  operative  part  cf  the
 cease  fire  is  concerned,  to  secure  the
 withdrawal  of  forces  to  the  line  that
 was  held  on  the  4th  of  June.  I  say
 this  because,  the  categorical  impera-
 tives  of  India’s  foreign  policy  demand
 our  defending  the  Arab  world  in  its
 hour  of  danger  and  |  am  happy  if.  as
 pointed  ouf  by  my  friend  from’  the
 other  side,  we  behaved  as  the  i4th
 Arab  State  it  is  a  good  job  if  the
 Arab  World  thinks  of  us  as  their  own
 brethren  in  their  time  of  need.  I  am
 ashamed  to  see,  Sir,  in  this  House
 that  the  temporary  triumph  won  by
 the  Israelite  forces  which  was  prop-
 ped  up  by  the  bayonets  and  aircraft
 carriers  of  the  USA  and  the  U.K.
 with  which  the  U.AR.  has  broken
 off  relations.  (Interruptions.)
 (Time  867  rung)  Other  people  have
 saig  all  kinds  of  things  and  you  heard
 them  patiently.

 Ss
 bri  8.  A.  Dange  (Bombay  Central—

 outh):  The  United  States  armaments
 thould  not  excite  anybody,  least  of
 all  you,  Sir.
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 to  be  of  Israel  is  leading  some  of  the
 Members  of  Parliament  to  suggest
 that  we  change  our  basic  foreign
 policy,  that  we  recognise  Isreal,  that
 We  send  our  ambassador  there  while
 the  fact  of  the  matter  is,  as  the  Gov-
 ernment  tras  already  said  in  a  state-
 ment,  that  Israel  is  the  creation  of
 imperialist  interests  and  it  is  in  the
 interest  of  our  own  country  that  in
 the  Middle-East....  (Time  Bell  rung).

 Shri  Inderajit  Gupta  (Alipore):
 Why  are  you  ringing  the  Bell?  7
 object  to  this.  Why  are  you  showing
 your  impatience  by  ringing  the  Bell?
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 Mr.  Speaker:  I  rang  the  Bell
 while  Mr.  Sondhi  was  speaking;  !
 rang  the  Bell  while  Mr.  Limaye  was
 speaking.  You  object  to  this  now,  as
 if  I  must  take  orders  even  for  this’

 (Interruptions.  )

 Shri  H.  N.  Makerjee:  You  wil!
 forgive  me;  I  am_  constrained  to
 remark  that  certain  observations
 particularly  by  certain  peopie  are
 permitted  a  kind  of  latitude  while
 because  we  behave  in  a  civilised,  _de-
 cent  ang  democratic  manner  in  this
 House,  we  are  put  into  this  difficulty
 The  position  has  got  to  be  straighten-
 ed  as  far  as  the  record  of  parlia-
 mentary  discussion  is  concerned.

 Suggestions  have  been  made  that
 we  change  the  basis  of  our  foreign
 Policy.  that  we  recognise  Israel,  that
 we  cease  to  be  friend  the  Arab  coun-
 tries.  That  Ss  something  of  a  trap
 into  which  I  hope  ang  trust  the
 Government  will  not  fall.  I  say  this
 because  it  is  a  fact  of  history  that  in
 the  Middle-east,  strategically  the  most
 valuable  area  in  the  world--these
 are  not  my  words  but  the  words  of
 the  American  ex-President.  Eisen-
 hower—it  is  the  historic  role  of  im-
 perialism  to  control  that  part  of  the
 world  and  if  in  fighting  the  menance
 of  imperialist  control  of  the  most
 strategically  valuable  part  of  the
 world  the  Arab  people  for  the  time
 being  suffer  a  great  deal,  our
 sympethies  go  out  to  the  Arabs.  I
 have  been  ashamed  to  hear  that  even

 Pn  omer
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 where  our  own  people  have  died,
 some  of  our  Members  have  hesitated
 to  condemn  those  who  openly  and
 aggressively  took  steps  in  order  to
 bring  about  the  massacre  of  30  many
 of  our  people,  (Interruption),  and
 they  are  trying  to  put  the  Govern-
 ment  on  the  carpet,  while  the  Gov-
 ernment  have  said  before,  that  it  was
 on  account  of  the  fact  that  the  Arabs
 trusted  us;  they  did  not  trust  the
 Canadians,  ang  we  were  told  to  re-
 main  last  of  all,  and  our  brave,
 gallant  men  in  the  United  Nations
 expeditionary  force  remained  there,
 and  our  people  went  there,  but  these
 people  talk  (Interruption).

 Serval  hon.  Members  rose—

 Mr.  Speaker:  Order.  order.
 sit  down.

 Shri  H.  N.  Mukerjee:  Every  day
 of  my’  present  parliamentary  life,  this
 is  the  kind  of  thing  they  say;  they
 say  al]  kinds  of  things,  these  people
 whose  propinquity  in  this  House  I

 Please

 detest....  (Imterruption).
 Mr.  Speaker:  Order,  order.

 Shri  मा.  N.  Mukerjee:  There-
 fore,  we  are  happy  that  the
 Government  is  sticking  to  its  position.
 I  hope  it  does  stick  to  this  position
 {fn  a  principleg  manner,  and  [  am
 happy  that  the  Government  is  trying
 to  persuade  the  Security  Councii  to
 ste  to  it  that  operatively  speaking,
 the  4th  June  line  is  adhered  to  when
 the  cease  fire  is  implemented.  I  am
 hoping  that  the  basic  factors  of  our
 foreign  policy  are  adhered  to  by  the
 Government.  We  are  not  going  to
 be  intimidated  and  bamboozled  by
 the  fact  of  the  temporary  Israeli
 triumph  which  has  been  the  result  of
 the  aircraft  carriers  of  the  United
 States  and  the  American-trained
 aeroplane  pilots  who  have  come  from
 all  over  the  world  in  order  to  fight
 with  the  Israeli  force.

 These  are  the  things  which  5  wish
 to  say.  I  wish  to  say.  I  would  not
 normally  have  sald  this,  because  %
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 I  have  @  sense  of  parliamen-
 tary  propriety  ang  I  have  a
 sense  of  the  gravity  of  the  interna-
 tional  situation;  but  aince  many
 things  have  been  saiq  from  here  to
 there,  other  things  have  slso  to  de
 said  in  order  io  put  the  record
 straight.

 Mr.  Speaker;  I  think  all  points  of
 view  have  been  put  forward.

 Shri  Nath  Pal:  Not  at  all.

 Mr.  Speaker:  At  least,  in  future,
 will  we  be  satisfied  with  questions
 only?  I  say  so,  because  a  large
 number  of  Members  can  than  put
 questions.  It  is  already  20  minutes
 to  six  (Mmterruption).  I  would  calt
 all  of  you.  y  woulg  like  to  give
 opportunity  to  Members;  if  only
 Members;  canfine  themselves  to  put
 questions,  they  will  get  a  chance.

 Shrimati  Tarkeshwari  Sinha
 (Barh):  We  would  also  like  to  be
 given  &  chance.

 Shri  Ranjit  Singh  (Khalilabad):
 My  submission  is  that  you  are  look-
 ing  ofily  to  the  interests  of  the  front
 Benches;  not  on  this  side.

 Mr.  Speaker;  Mr.  Sondhi  is  in
 your  Bench;  in  the  front  Benchcs.
 From  your  party,  I  have  called  al-
 ready  two  Members.  (Interruption).
 These  remarks,  I  resent  very  much,
 when  I  have  done  justice.  .  have
 ealleqg  your  leader,  from  the  your
 Bench.  All  four  of  you  are  getting
 up  every  time.  They  are  in  your
 Bench.  I  have  already  called  Mr.
 Sondhi.  Four  of  you  are  getting  up.
 The  whole  House  is  there;  it  is  not
 only  the  front  Benches,  I  called  Mr.
 Sondhi  from  your  Bench.

 An  bon,  Member;  Please  se  this

 side  also.
 Mr,  Speaker:  I  know;  I  will  look  at

 both  sides.  I  am  -  that  every-
 body  wants  to  have  a  chance.  When  7
 come  to  otte  side,  let  them  have  8
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 chance,  and  then  I  will  come  to  the
 other  side,  Mr.  Nath  Pai.

 Shri  Nath  Pai:  Mr.  Speaker,  Sir,
 perhapg  now  you  will  agree  with  me
 (interruption)—  you  will  see  the
 cogency  Of  my  argument  when  I  have
 pleaded  with  you  repeatedly  for  the
 admission  of  a  proper  motion.  What
 is  happening  is  this;  when  a  Member
 puts  a  question,  that  leads  to  mis-
 understanding.  Anything  that  is  said
 leads  itself  to  be  misinterpreted,  and
 then  we  are  reduced  to  a  spectacle
 that  the  slightest  dissent  is  denounced
 as  almost  a  treason,  The  essence  of
 democracy  is  that  dissent  is  tolerat~
 ed  and  those  who  are  at  the  helm
 of  affairs  are  not  the  wholesale  mono-
 polists  of  patriotism  for  this  coun-
 try.  A  systematic  campaign  is  being
 waged,  Mr.  Speaker,  and  the  All-
 India  Radio  is  being  used  to  slander,
 malign,  misrepresent  those.  who  be-
 cause  of  their  patriotism  have  the
 guts  for  challenging  Mr.  Chagla’s
 handfing  of  this  affair.

 Shri  Mukerjee  is  quite  Tight;  he
 has  said  that  this  country  shall  not
 be  stampeded  into  changing  the  basic
 posture  by  the  threat  of  anybody.  It
 is  equally  ६0  be  remembered  by  all
 concerned  that  those  of  us  who  feel
 that  our  basic  interests  have  been
 harmed,  and  the  image  of  India  has
 been  distorted  by  the  opportunistic
 and  pusillanimous  policy  Ppursuded
 by  Mr.  Chagla,  shall  not  be  deterred
 by  this  campaign  of  vilification.

 Mr.  Speaker:  the  clossal
 by  the  Government  of  this  delicate,
 explosive  situation,  will  go  down  in
 the  annals  of  free  India,  in  the  his-
 tory  of  free  India,  as  a  piece  of
 Monumental  ineptitude,  of  in-
 tredible  abdication  of  its  senge  of
 self-reapect  and  judgment  and
 unimaginable  disregard  for  our  own
 self-respect  and  enlightened  self-in-
 terest.  One  is  appalled  that  in  the
 Process,  we  have  not  served  the
 Cause  of  Arab  friends,  as  we  ought to  have  and  as  we  could  have  if  we
 had  judiciously,  Will  Mr.
 Chagia  agree?  We  have  not  furthered
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 the  cause  of  peace.  Our  greatest
 contribution  as  a  free  country  was,
 often  we  hurt  ourselves,  but  we  stood
 by  peace,  to  serve  the  cause  of
 Peace.  This  was  perhaps  the  greatest
 giory  vf  India  since  independence.
 Even  that  image  has  been  distorted
 by  our  fear  complex.  There  is  again
 talk  of  somebody  being  friend  of
 Arabs  and  others  being  the  enemy  of
 the  Arabs.  It  was  this  Government
 which  had  a  perverse  fear  of  the
 French  fascists  and  which  refused  to
 recognise  the  Government  of  the
 Republic  of  Algeria.  It  was  this
 Government  which  compelled  the
 Ambassador  of  free  Algeriz  to  go  on
 a  Moroccan  passport.

 Shri  Kamalnayan  Bajaj  (Wardah):
 On  a  point  of  order,  Sir.  (Interrup-
 tions).  How  is  it  relevant?

 Shri  Nath  Pai:  I  am  not  yielding.
 I  want  to  point  out  that  it  wos  in
 this  House  that  we  had  pleaded
 times  without  number.  Somebody
 attacks  us  of  being  anti-Arab.  I  had
 to  expel  Mr.  Guy  Mollet,  the  young
 socialist,  because  of  their  attitude  to
 the  Algerian  problem.  One  day  I
 had  to  go  to  the  Prime  Minister  and
 Mr.  Tyabji  to  point  out  this  in-
 credible,  fantastic  humiliation  of  the
 Arab  fighters  for  freedom  that  the
 Government  of  India,  South  Block,
 refused  to  give  a  passport  to  the  re-
 presentative  of  free  fighting  Algeria,
 when  Algeria  was  recognised  by  34
 nations,  including  the  non-aligned.
 Why?  Again  and  again  the  charge
 has  been  flung  at  us  that  We  are
 anti-Arab,  Our  concern  Was  not
 Israel  or  Arabs,  Our  concern  was
 the  damage  to  the  image  of  India,
 the  picture  o¢  India  as  an  oppor-
 tunistic  country.  We  moved  a  correct
 resolution.  Here  ig  the  latest  example
 of  our  pusillanimity.  I  stand  by
 that  resolution  that  both  the  parties
 should  withdraw  to  the  4th  June
 position.  You  fought  for  it.  But  the
 moment  the  Russians  and  Americans
 closed,  you  do  not  have  the  guts,  the
 honesty,  the  courage,  to  stand  by
 your  resolution.  Your  whole  policy
 ig  to  be  shapeg  for  you  by  somebody
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 else,  I  would  have  demanded  that
 my  resolution  is  correct  and  fair  to
 the  Arabs  and  Israel.  There  ‘were
 ‘other  points  about  Aqaba  and  =  un-
 necessary  withdrawal  of  the  forces
 Nasser  was  quite  right  in  demanding
 it  as  q  free  and  sovereign  country.
 Our  generation  understands  Nasser
 better.  He  hag  always  stood  for  the
 superiority  and  supremacy  of  his
 country.  He  has  refused  to  bow
 down.  All  these  are  worthy  of  com-
 pliment.  But  why  did  the  Govern-
 ment  of  India  not  firmly  stand  by  its
 resolution,  which  it  was  trying  to
 move?  Why  did  it  not  plead  for  it?
 I  know  unanimity  was  necessary.
 We  could  have  at  least  said  that
 since  our  resolution  was  not  being
 accepted,  we  will  abstain.  Will  Mr.
 Chagia  answer  this?  Is  this  not
 damaging  the  image  of  India,  the
 cause  of  peace  and  the  Arab  cause?

 Mr.  Speaker:  Mr.  Mody.  He  may
 Put  a  question.

 Shri  Piloo  Mody:  Sir,  I  have  never-
 asked  a  question  of  anybody  who  can-
 not  or  will  not  reply  one.  We  have
 heard  today  something  about  the
 categorical  imperative  of  our  foreign
 policy  being  to  support  the  Arab
 nations.  I  have  never  heard  such
 utter  nonsense.  There  is  only  one
 categorical  imperative  of  our  foreign
 policy  and  that  is  our  own  self-inte-
 rest.  The  self-interest  of  our  country
 demands  that  there  should  be  peace,
 ang  that  the  Suez  Canal  shou'd  be
 open.  Other  nations  have  taken  sides
 on  this  issue  ang  have  either  support-
 ed  Israel  or  the  Arabs.  But  when  it
 came  to  a  time  for  action,  they  all
 remained  neutral  in  the  interests  of
 peace.  But  what  did  our  Goverm-
 ment  do?  When  the  time  came,  they
 could  not  restrain  themselves  from
 playing  to  the  gallery.  They  could
 not  restrain  themselves  and  they  went
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 I  have  only  one  submission  ta  make,
 Already  you  find  that  the  Arabs  were
 shouting  fire  and  brimstone.  This
 Government  I  charge  have  addeg  to
 that  fire  and  added  to  that  conflict.

 Shri  Tennetl  Viswanatham:  Sir,  the
 Government  has  already  said  for
 Nasser,  “We  are  one  with  you”.  In
 pursuance  of  that,  will  the  hon.  Minis-
 ter  be  able  to  tell  us  whether  he
 would  involve  India  in  any  direct  घर
 volvement?

 sit  क्याघाल  सिह  :  मैं  मिर्फ  यह  बात
 कहना  चाहता  हूं  कि  जब  भारत  को  विजय
 को  ज़रूरत  थी,  सब  इन  लोगों  ने  विश्वर्शांसि
 का  नारा  लगाया  पौर  जब  हिमालम  की
 रक्षा  को  आवश्यकता  थी,  तब  इन  लोगों  में
 पंत्रशोल  फा  नारा  लगाया  ।  जब  हिमालय
 को  रक्षा  के  लिये  सिपाही  नहीं  हैं  तो  क्‍या
 जरूरत  थो  कि  हम  अपने  सिपाहियों  को
 राष्ट्र  संध  की  फौज  में  भेजते  भौर  झपने
 सिपाहियों  को  कटवाले  ।  सच्चे  मायनों  में
 ये  जोंग  कातिल  हैं,  हत्यारे  हैं,  जिन्हींने  देश
 के  जयानों  को  कंटवाया  1

 दूसरों  बात  में  यह  कहना  चाहता  हूं.
 कि  कांग्रेसी  मेम्बरों  को  सवाल  पूछने  का'
 मोका  न  दिया  जाय,  क्योंकि  उन्होंने  ही  मिक
 कर  यह  तबाही  करने  को  पालिसो  बनाई
 थो,  ये  सब  उस  साजिश  में  मिले  हुए  थे।
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 Shrimaty  Tarkeshwari  Sinha:  Sir,
 I  want  to  ask  only  two  things  from
 Shri  Chagla.

 Shri  Hem  Barus:  Sir  why  two
 ladies  at  a  time?

 Shrimatj  Tarkeshwarl  Sinha:  I  do
 not  know  why  that  is  causing  so
 much  anxiety  to  him.

 Mr,  Speaker:  In  between  the
 Opposition  and  the  Congress  Benches
 On  this  side  §  thought  it  would  be
 better  to  call  two  ladies  from  the
 centre,

 Shrimati  Tarkeshwarl  Sinha:  Sir,
 when  the  Government  of  India
 knew  that  the  whole  of  Gaza  Strip
 is  virtualiy  an  atea  of  battle  and
 Israeli  forces  were  .moving  forward
 and  also  that  they  had  token  the
 entire  area  in  their  possession,  why
 were  the  Indian  soldiers  not  evacuat-
 ed  from  Gaza  city  or  near  about  that
 area  to  some  safer  place  in  that  area
 itself  because  Gaza  was  a  pinpointed
 area  of  battle?  May  I  also  know
 whether  ang  how  they  are  in  touch
 with  the  Isracli  Government,  because
 that  area  ig  at  the  present  under
 Israeli  occupation  and  our  soldiers
 there  are  blockaded  as  if  they  are  living
 in  an  island?  May  I  know  how  the
 Government  of  India  propsses  to
 bring  them  out  from  that  area  which
 is  under  occupation  of  Israel?  I  would
 like  to  ask  the  Foreign  Minister
 whether  he  had  been  in  touch  with
 the  Israeli  Government  as  to  how
 they  would  help  and  assist  in  evacuat-
 ing  these  soldiers?  The  unanimous
 resolution  of  the  Security  Council,  of
 which  India  is  also  a  party  calls  for
 all  nations  to  come  fo  an  uncondi-
 tiona]  cease-fire.  Now,  some  countries
 have  agreed  to  cease-fire,  while  some
 ether  countries  have  not  agreeq  to
 cease-fire.  I  would  like  to  know
 whether  the  Government  of  India  has
 been  able  to  influence  the  thinking  of
 those  Arab  countries-~I  do  not  know
 about  Ysrael;  I  would  not  expect  the
 Government  of  India  to  have  any  talks
 with  the  Israeli  Government—to  pave

 :  thé  way  for  the  cease-fire  uncondi-
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 tional  cease-fire  which  is  the  unani-
 mous  resolution  of  the  Security  Coun-
 cil.  I  would  also  lie  to  know  what
 has  been  the  response  so  far  of  those
 Arab  countrics  about  this  uncondi-
 tional  cease-fire.
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 Shri  Chintamani  Panlgrahi  (Bhu-
 baneswar):  It  is  shocking  that  9
 Indian  soldiers  were  killed  and  still
 more  shocking  to  learn  that  in  our
 country  there  are  some  people  who
 could  justify  the  killing  of  these  9
 soldiers  by  the  Jsarelis  and  it  ig  still
 more  shocking  to  hear  the  voice  of
 support  to  Israeli  aggression....
 ({nterruptions).

 Mr.  Speaker:  Order,  order.  The
 question  is  addressed  to  the  Minister
 and  not  to  the  opposition,

 Shri  Chintamani  Panigrshi;  Out  of
 the  1,100,  army  personnel  stationed
 in  Gaza,  how  many  have  been  eva~
 cauated  and  what  efforts  are  being
 made  to  evacuate  the  rest  in  one  or
 two  days?

 Shri  D.  C.  Sharma:  (Gurdaspur):
 Hag  the  Government  of  India  adum-
 brated  any  plan  to  evacuate  those
 brave  Indians  from  the  Gaza_  strip
 where  on  account  of  the  irony  of
 history  they  have  been  murdered
 though  they  went  there  to  keep  peace?
 Secondly,  I  agree  with  the  hon
 Foreign  Minister  that  our  friendship
 with  Arab  countries  will  stand  ag  it
 is.  It  is  indissoluble  and  permanent.
 But  I  want  to  ask  him  whether  he  is
 going  to  do  any  re-thinking  abou:
 our  relations  with  Israel  though  I
 know  that  according  to  their  thinking
 an  aggressor  is  not  &  very
 friendly  person,  all  the  same,  I
 would  like  to  know  whether  we  are
 going  to  do  some-re-thinking  on  this
 point,  Thirdly,  Mr.  Speaker,  I  can-
 not  understand  one  point.  Our
 Foreign  Minister  goes  for  the  non-~
 proliferation  treaty  and  Shri  i,  ©.
 Jha  and  Shri  C.  Ss.  Jha  follow  him.
 Now  also  he  is  the  Foreign  Minister
 of  this  country.  I  am  reading

 gin
 the

 papers  that  ong  Commerce  ter
 ig  going  to  UN  to  plead  our  cause.  !
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 (Shri  D.  C.  Sharma}
 algo  hear  that  our  ex-Foreign  Min-
 ister,  who  has  been  moving  from  one
 Ministry  to  another  Ministry,  and  is
 new  occupying  the  Defence  Ministry,
 is  also  going  there.  May  I  know  if
 it  is  the  policy  of  this  Government
 not  to  stand  by  our  Foreign  Minister,
 who  has  given  such  a  splendid  ac-
 count  of  himself  during  his  term  of
 office,  who  has  done  much  better
 than  any  interim  Foreign  Minister?
 Of  course,  Jawaharlal  Nehru  was  a
 class  by  himself.  He  was  unique.
 (interruptions).

 Shri  ्...  K.  Gupalan  =  (Kasergod):
 May  I  know  from  the  Minister
 whether  there  is  any  change  in  the
 policy  that  was  announced  by  the
 Minister  two  days  back  and,  if  so,
 what  is  the  reason  for  it?

 Several  hon.  Members  rose—
 Mr.  Speaker:  Now  I  want  a  direc-

 tion  from  the  House.  Should  I  give
 opportumity  to  the  forty  and  odd  hon.
 Members  who  are  on  their  jegs?  That
 is  not  possible.  So,  I  wil!  ask  the
 Minister  to  reply......  (interrup-
 to  hear  the  reply,  I  wil!  adjoura  the
 tioxs).  If  hon.  Members  do  not  want
 hear  the  reply,  ॥  will  adjourn  the
 House.  I  want  to  call  the  Minister
 iat  if  hon.  Members  make  my  posi-
 tion  helpless  I  will  have  to  adjourn
 the  House.  I  have  no  other  alterna-
 tive....  (interruptions).
 28  ह. ह

 थो हुकम  खग्द  कलवाय  (उज्जैन)  :
 आपने वचन  दिया  था  कि  जिन्न  कौल
 बटेंबन  गोटिश  दिये  है  उन  सबको  सवाल

 ूचाने  का  मौका  दूंगा  तो  भाप  उससे  फिर  क्यों

 ह. £ श
 @kri  Beker  AH  Mirza  (Secundera-

 bad}:  What  about  this  side?

 @e.  Sytaker:  I¢  Members  do  not
 wiht  $  hear  him,  I  cannot  help  it.  7

 wpon  the  Minister  to
 जा!  Members  like  to  hear  him,
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 Shri  Kaehwai  has  got  s  right  to  get
 up  on  every  subject;  from  atomic
 science  to  akhbar  ha  has  a  right.  If
 १६  is  the  desire  of  the  House  that
 another  40  Members  must  be  heard
 I  will  do  wa.  But  I  do  not  think  thet
 Members  are  ready  for  that.  rf  the
 Members  are  ready  to  hear  them  and
 ‘ight  thrown  by  other  Members,  f
 have  no  objection.  But  I  do  not
 chink  the  House  is  ready  to  do  that.
 Now,  the  Minister.

 Shrl  M.  C.  Chagia:  Mr.  Speaker,
 may  I  give  my  answer  while  replying
 to  the  last  question  put  to  me  by  Shri
 Gopatan,  His  question  was:  Ie
 there  any  change  in  policy?  My  em-
 phatic  answer  is  that  there  is  no
 change  in  our  policy.

 att  मधा  लिससे  :  झाप  हमेशा  इस्फैटिक
 रहने  है  (व्यथधास  )

 Shri  M.  C.  Chagla:  I  did  not  in-
 cerrupt;  may  I  have  your  courtesy?

 The  policy  was  enunciated  in  a
 siatement  by  me  and  repeated  in  the
 statement  made  by  the  Prime  Minis-
 ter,  We  stand  by  that  policy.  That
 policy  {s  based  on  national  interest
 und  justice....  (Mmterruption).

 Some  hon  Members:  No.

 Shri  ™M,  C.  Chagia:  My  friend,  Shri
 Piloo  Mody  said  that  the  whole  House
 was  against  that  policy.  Probably,
 judging  by  his  own  weight....(In-
 terruption).

 Shri  Piloo  Mody:
 ty.

 Shri  M.  C.  Chagia:  I  make  bold  to
 say  that  not  only  in  this  House,  not
 only  in  the  other  House  but  in  fhe
 country  by  and  large  the  people  are
 behing  the  policy.

 Some  bon.  Membats:  No.

 Shri  Bal  Baj  Madhok:  There  is  a
 challenge.  Speak  anywhere  in  fhe

 Overwhelming-

 ०००००  Cieterrugiion) ;
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 The  House  atpnds
 adjourned  till  22  o'clock  tomorrow.

 fhri  है,  A.  Dange  and  several  bon.  Mr.  Speaker:
 Members  rose—

 Mr.  Speaker:  Order,  order.  8.05  bere

 ah  oq  खिनये  क्‍या  डांगे  साहब  विदेश
 मंत्री  बन  गये  हद  ?  महे  पता  नहीं  श्रीमती

 The  Lok  Sabha  then  wdjourned  an
 Eleven  the  Clock  Priday,

 इंदिरा  गांधी  मे  कब  उन्हें  विदेश  मंत्री  बना  eerie.  Jucistha,  i800  (ex.
 लिया  हैं.  .  (व्यकक्षान)
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